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LOK SABHA DEBATES

LOK SABHA

Monday, March 19, 1990 /  Phalguna 28, 
1911(Saka)

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chait] 

OBITUARY REFERENCE 

[English]

MR. SPEAKER: Honourable Members, 
we have learnt with deep regret of the pass
ing away of Shri A.E.T. Barrow, who repre
sented the Anglo-Indian comnnunity as a 
nominated Member of this House. Shri Bar
row was a member of the Provisional Parlia
ment during 1950-52 and of the First, Sec
ond, Third and Fourth Lok Sabha during 
1952 to 1970 and again of the 6th, 7th and 
8th Lok Sabha during 1977-89.

Shri Barrow was deeply interested In 
the fieM of education and served various 
educatk>nal bodies in various capacities. He 
was a member of the Ail India Council for 
Elementary Education dunng 1959-63. the 
Central Advisory board of Education during 
1966>79 and of the Task Force of secondary 
educatbn of Planning Commission during 
1972-74. He was also a member of the 
governing bodies of several Anglo-Indian 
schools, training colleges, Christian schools, 
etc. He was also the Honorary Life Member 
of the Association Heads of Anglo-Indian 
schools in India. Shri Barrow was an active 
parliamentarian and no debate on education 
was complete without his participation in it.

He was also a member of various parliamen> 
tary committees, such the Estimates Com
mittee, the Rules Committee, the Committee 
on Government Assurances, Joint Commit
tee on Vishwabharti Bill and the Committee 
on Subordinate Legislation for varying peri
ods.

A widely travelled persons, Shri Barrow 
was a delegate to the Second Common
wealth Conference, 1962.

Shri Barrow passed away on 17th March, 
1990 at the age of 82 years.

We deeply mourn the loss of this friend 
and I am sure the House will join me in 
conveying our condolences to the bereaved 
family.

The House may now stand in silence for 
a short while to pay respect to the memory of 
the deceased.

(The Members then stood in silence for a 
short while)

ORAL ANSWERS TO QUESTIONS

[English]

UGC Assistance to Bihar Unlvarsitias 
and Colleges

*81. SHRI BHOGENDRA JHA: Will the 
PRIME MINISTER be pleased to state:

(a) the nature and extent of assistance 
being given by the U.G.C. to the existing 
universities in Bihar, partk:ularly L.N. Mithila 
and K.S. Sanskrit Universities of Darfc>hanga;

(b) the positbn about U.G.C. assis
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tance in regard to tha CON new universities, 
announced by the Government of Bihar; and

(c) which of the coHeges in the back
ward areas of Bihar have been or are to be 
redpents of U.G.C. grants, particularly Kali> 
das Vidyapati Science College, Uchchaltha,

and Harljan Sanslcrit Mahavidyala, Barha, 
K.D. Memorial college, Chandouna?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). A state- 
ment is laid on the Table of the House.

STATEMENT

(a) The University Grants Commission provides development grants and grants under 
special schemes to the universities for strengthening institutional infrastructure like buikJing 
buiMings, books and journals, equipments and other facilities designed to promote the quality 
and level of teaching and research. The details of the grants albcated by the U.G.C. to the 
Universities In Bihar during the 7th Plan period and the grants released so far are as folk>ws:

$L University 
No,

Total Allocation 
approved for 7th 
Plan

Grants released

(Rupees in Lakhs)

1. Patna 180.50 50.50

2. Bihar 171.70 110.00

3. Bhagalpur 198,37 105.35

4. Ranchi 235.42 91.00

5. K.S.D. Sanskrit 72.62 16.00

6. Magadh 171.00 70.00

7. LN. Mithiia 72.̂ 7 53.50

(b) The U.G.C. have not received any 
proposal from the State Government for 
fimincial assistance for the six new Universi
ties proposed to be set up by the Govern
ment of Bihar.

(c) Aooordtng to the norms prescribed 
by the U.G.C. 45 Colleges in Bihar which 
have been recognised by the Commission 
under Sedk>n 2 (f) of the U.G.C. Act, are 
toosied in educationally backward areas and

44 of these Colleges are eligible to receive 
U.G.C. grants under Sectk>n12 B. Out of 
these, 31 Colleges, as given in the attached 
Annexure, are receiving assistance from the 
U.G.C. K.V. Science College, Uchchaitha 
receives grants from U.G.C. but is not in an 
educationally backward distrk:!. The Harijan 
Sanskrit Mahavkiyalaya, Barha and K.D. 
Memoriflll College. Chandouna. have not 
been recognised under Sectbn 2 (f) of the 
U.G.C. TE and are, therefore, not etigft>te to 
receive'U.G.C. assistance.



Annaxure—4

List of Colleges Situated in The Education-
ally baciiward District of Bihar receiving 

Assistance from U.G.C.

Bhagalpur University:-

1. Madhupur CoHege, Madhupur.
(Distt. Santhal Parganas).

Ranchi University

2. Giridih College, Gindih

3. Sri Sadguru Jagjeet Singh Namdhari 
College, Garhwa (Palamau).

Bihar University

4. Gopalganj College, Gopalganj.

5. Gopeshwar College, Hathwa (Gopal- 
ganj).

6. Hariram College. Malrwa (Siwan).

7. Raja Singh College. Siwan (Bihar).

8. D.A.V. College, Siwan (Bihar).

9. Khem Chand Tara Chand College, 
Raxaul (East Champaran).

10. M.S.S.G. College, Arreraj (East 
Chanfiparan).

11. Ram Sewak Singh Mahila Mahav- 
idyalaya, Sitamarhi (Bihar).

12. R.s. Science College, Sitamarhi 
(Bihar).

13. Sri L.K. Mahavidyalaya, Sitamarhi 
(Bihar).

14. S.R.A.R. College, Barachakia (East 
Champaran).
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15. M.J.K.Cottege, Bettiah (West Cham
paran).

16. R.N.College, Hajipur (Vaishali).

17. Dev Chand College, Hajipur 
(Vaishali).

18. Laxmi Narain College, Bhaganpur 
(Vaishali).

Magadh University:-

19. Soghra College, Bihar Sharif. Nal- 
anda.

20. Kishan College, Sohsarai, Nalanda.

21. Sardar patei Memorial College. 
Udantpuri, Bihar Sharif, Nalanda.

22. S.N. Sinha College, Warsllganj. 
Nawadah.

LN. Mithila University:-

23. Araria College, Araria.

24. Forbesganj College, Forbesganj.

25. Gorelal Mehta College, Banmukhi.

26. M.J.M. Mahila College. Katihar.

27. Marwari College, Kishanganj.

28. Munshilal Arya College. Kasba.

29. Purnea College, Purnea.

30. Purnea Mahila Mahavidyalaya, 
Purnea.

31. Ramdeo Sharda Mahavidyalaya,
Salmari.
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SHRI MANUBHAl KOTAOIA: Mr. 
Speaker, Sir, with your permission, I wouM 
like to add one sentence in the reply at the 
end of part (c).

However, there is a college called Mahakavi 
Kalidasa Smarak Mahavidyalaya at Chan- 
dauna whk:h 1$ recoonlsad for grant by UGC.
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SHRIBHOGENDRA JHA: Sir, recently 
prior to the elections the Government of 
Bihar had anr\our)ced.,..{Interruptions)

PROF. SAIFUDDIN SOZ: Sir, I have a 
point of order.

MR. SPEAKER: No point of order in 
Question Hour.

PROF. SAIFUDDIN SOZ: My point of 
order is under Rule 376. It is a very important 
point of order. Kindly listen to me {Interrup
tions)

MR. SPEAKER: I am not permitting 
your point of order.

(Interruptions)

PROF. SAIFUDDIN SOZ: There is the 
business before the House atthe moment. In 
Question Hour, we can raise point of order. 
My point of order is that it is a question for the 
Prime Minister. It is a very important ques
tion. If the Pnme Minister is not here, then 
Prof. Menon should have been here. 
Whereas, I find, it is Water Resources Min
ister... (Interruptions) I have yet to acquaint 
myself with this Minister....(Interruptions)

MR. SPEAKER: He has tal̂ en my per
mission. Please take your seat. Shri Bho- 
gendra Jha.

(Interruptions)

[Translation]

MR. SPEAKER: He has taken my per
mission for not coming to the House. I have 
granted him permission. You please sit down.

[English]

SHRI BHOGENDRA JHA: Just prior to 
the Assembly elections and after the Lok 
Sabha elections, when a new Government 
headed by a new Chief Minister came into 
•xistence in Bihar, that Government an* 
nounced establishmeî t of six new universi
ties in Bihar. People do believe that these

universKies have k>een established. Here the 
reply is that Bihar Government has not sought 
any assistance from the UGC. That is an- 
other thing. I want to know whether thesesix 
universities have really been established or 
not; whether they are going to functk>n or 
not. UGC is concerned not only with the 
assistance, but the Central Government, 
Education Ministry, and as correctly men
tioned by my hon. friend, the Government 
headed by the Prime Minister, Shri V.P. 
Singh, are concerned with the educatbn. I 
want to know from the Government whether 
these six universities have been established  ̂
or not. Are they on paper or if they are not on 
paper, was it an election stunt only? I want 
the courttiv and Bihar to know about it what
ever may ̂  the reality and the reaction of 
the Government. The second issue is with 
regard to the UGC's development assis
tance to the Sanskrit University. The state
ment that has been given to us shows that 
there is only one Sanskrit University for the 
whole State of Bihar while there are other 
universities area-wise. Here the total devel
opment grant to that University is Rs. 16 
lakhs. UGC’s stand has been that the match
ing grant must come from the State of Bihar. 
Here was an allocation of Rs. 72.62 lakhs 
and the grant has been given as Rs. 16 lakhs 
only, which is just one-fifth. Why is this step
motherly treatment for Sanskrit education 
particularly when the whole State of Bihar is 
concerned?

SHRI MANUBHAIKOTADIA: So far as 
UGC IS concerned, we dki not have any 
proposal from the State Government of . 
Bihar. At present, I am not in a pos'ftk>n to 
submit anything before this hon.House. 
Secondly, the hon. Member. Mr. Jha, is very 
much worried about the Sanskrit university. ' 
He is right when he says that the State 
Government is not sanctioning matching 
contribution. That is why that University is 
not getting UGC aki.

SHRI BHOGENDRA JHA: I saki that 
the UGC had given in this case about one- 
fifth of the assistance while the matching 
grant is fifty per cent. Why was this one-fifth 
altotment only?



9 Oral Answers PHALGUNA28.1911 {SAKA) Oral Answers 10

I want to know wheiner it is known to the 
Central Government or not that in Bihar 
academic calenders are not being folbwed. 
Students have to suffer for two years, three 
years and even four years in getting the 
results. There is no timely educational calen
dar, no timely examination, no timely results. 
And those students who have got the means, 
resources and other ways, do go outside the 
State. Particularly, Mithila University is among 
the worst sufferers. I know perhaps in other 
States also this is the problem. But for Bihar 
it is a chronic problem. Similarly, with regard 
to teaching profession, with ail respects to 
our teachers, Bihar has got a strong teach
ers’ movement. The teachers’ federation of 
Bihar also has demanded that each teacher 
must teach at least four hours a day in every 
college and university and 180 days in a 
year. But not even 50 per cent or25 per cent 
of this is being followed. I want to know 
whether the UGC or the Central Govern
ment has got anything to do with it so that 
they can review the Indian universities and 
colleges and also there is stoppage of 
private tutoring by college and university 
teachers. I have asked some students to 
shout slogans there, and there will be a 
movement against them. There is an open 
corruption there. So. I would like to know 
whether the UGC or the Central Govern
ment is going to have anything to do in this 
regard.

SHRI MANUBHAI KOTADIA: Sir. I 
appreciate the feelings of the hon. Member 
but the scope of the questbn is very limited. 
It is only for the sanction and release of grant 
for particular universities in Bihar. So, I do 
not think this questbn arises out of that.

MR. SPEAKER: Shri Sontosh Mohan
S(a^

SHRI BHOGENDRA JHA: Sir, there 
)]Co .6 something which should be intelli- 
gbie Id us. The teachers shouki do the work 
of teaching for which they are being paid.

MR. SPEAKER: I have called Mr. Son
tosh Mohan Dev.

SHRI SONTOSH MOHAN DEV: Mr. 
Speaker. Sir, in the Eighth Lok Sabha, a Bill 
was passed, called the Assam University 
Bill, whbh has probably been assented to by 
the president also. Rs. 72 crores were allot
ted for the establishment of that university 
within the financial year ending 31st March, 
1990.... (Irlterruptions).

MR. SPEAKER: This questbn is re
garding Bihar, Mr. Sontosh Mohan Dev. It is 
not a general question, if }he Minister wants 
to reply, I have not objection.

SHRI MANUBHAI KOTADIA: This Is 
not a related question. Sir.

DR.VENKATESH KABDE: Sir. in get
ting grant from the University Grants Com
mission, the rural colleges are having great 
difficulty. As you know, Sir, there are more 
than 150 universities and 5,000 colleges in 
our country. The office of the University 
Grants Commissbn is bcated in Delhi. 
Therefore, it is alleged that the universities 
and colleges which are around Delhi are
getting more share of the grants....{Inter-
ruptbns).

MR. SPEAKER: This is not a general 
question. This question is regarding Bihar.

DR. VENKATESH KABDE: But this is a 
related question, Sir. I would like to know 
whether the University Grants Commissbn 
is thinking of setting up an off be at Hydera
bad for the grant of funds for the universities 
in South and in Western Maharashtra.

MR. SPEAKER: Do you want to reply, 
Mr. Minister?

SHRI MANUBHAI KOTADIA: Sir, I have 
already replied that this dges not come within 
the scope of this question.

[Translation]

SHRI NITISH KUMAR: Mr. Speaker, 
sir. I woukl like to knowf rom the hon. Minister 
whether there is any proposal to declare 
Patna University as a Central University or 
not?
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[English]

SHRIMANUBHAIKOTADIA: Sir. there 
is no such proposal. If there is any specific 
proposal, that can be considered on its merits.

PROF. SAIFUDDIN SOZ; Sir, as I said 
earlier, I am thankful to Mr. Bhogendra Jha. 
He raised a very important question. I have 
a very basic question and it will cut across 
party lines here because the University 
Grants Commission is a funding institution 
and I think as an academic institution it has 
failed totally. As far as funds are concerned, 
the University Grants Commission distrib
utes funds to the universities. That could be 
done by the Ministry itself by establishing a 
Cell.... (Interruptions)

MR. SPEAKER. Does it flow from that 
question, Mr. Soz? Please put a specific 
question.

PROF.SAIFUDDIN SOZ: Sir, I will put a 
specific question but it cannot be answered 
by this Minister....(Interruptions)

MR. SPEAKER: No, that is not the way, 
Mr. Soz.

PROF. SAIFUDDIN SOZ: Sir, my spe
cific question is what is the feed back of the 
U-lversity Grant Commission on the per- 
'formance of the Universities in India, includ
ing the universities in Bihar. So. the hon. 
Minister must tell me what is the feed back 
available to the University Grants 
Commission.... (Interruptions)

MR. SPEAKER: About Bihar.

PROF. SAIFUDDIN SOZ: After he gives 
reply, I will propose that we shouki have at 
least Half-an-Hour discussbn on this ques
tion. I have the support of the House.

SOME HON. MEMBERS: Yes. 

[Translation]

MR. SPEAKER: Please reply his ques
tion about universities in Bihar.

[English]

SHRI MANUBHAI KOTADIA: Sir. I have 
to say that this question is limited only to
grants to particular universities in Bihar.....
(Interruptions)

PROF. SAIFUDDIN SOZ: Sir. I have 
saki that he cannot answer this questk)n. So, 
my suggestbn is that Half*an>Hour discus
sion should be there on it. I have the support 
of the House.... (Interruptions) We want to 
have Half-an-Hour discussion.

MR. SPEAKER: That is all, Soz Sahib. 
You give me a notice for that.

[Translation]

SHRI YUVRAJ: Mr. Speaker. Sir, I wouM
like to know from the hon. Minister that....
(Interruptions)

Sir, the hon. Minister has given details 
of grants albcated and grants released for 
the universities in Bihar, t would like to know 
that out of a total albcatbn of Rs. 72.67 lakh 
approved for Mithila University, why a small 
amount has been released? Many rural col
leges are affiliated to the Mithila University. 
What criterion the Government have fixed 
for the alk>cation of grants to these universi
ties? Have the Government laid down any 
criterion to provide special assistance to the 
universities aimed at improving the educa
tional standard of the people in rural and 
backward areas? What is the polk^ of the 
Government for alk>cating grants to the col
leges in backward areas?

[English]

SHRI MANUBHAI KOTADIA: There is 
no such special provisk>n.

[Translation]

SHRI DAU DAYAL JOSHI: 'Bharata- 
siyapraskihedve Sanskritah sanskritistatha.'' 
Have the Government received proposais 
from other States also for promoting the 
study of Sanskrit? I wouM like to know from
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the hon. Minister whether the present Gov
ernment, like the previous Government̂  will 
continue the policy of neglecting the study of 
Sanskrit?

[English]

SHRI S. KRISHNA KUMAR; Sir. are the 
Government aware that the Government of 
Kerala.......

MR. SPEAKER: Mr. Krishna Kumar, the 
main question is about Bihar. I have not 
permitted your supplementary. The ques
tion concerns the universities in Bihar.

[Translation]

SHRI SATYANARAYAN JATIYA: Mr. 
Speaker, Sir, I would like to know that out of 
Rs. 72.62 lakh approved under the Seventh 
Five Year Plan for K.D.S. sanskrit Vidyalaya, 
why a sum of Rs. 16 lakh only was released'̂  
What modifications the Government pro
pose to make in the policy followed by the 
prevbus Government with a view to encour
aging the study of Sanskrit'̂

[English]

SHRI MANUBHAI KOTADIA: Sir, I 
appreciate the feelings of the hon. Member. 
Government are also aware that Sanskrit 
should be encouraged. I convey the feelings 
of the hon. Member.

[Translation]

SHRI DEVENDRA PRASAD 
YADAV(Jhanjharpur); The hon. Minister has 
sakl that It will be considered on the basis of 
merit, so I wouki like to know whether any 
proposal to make the Patna university a 
Cemral University is under conskieratbn of 
IheQovemment?

[E n ^h ]

SHRI MANUBHAI KOTADIA: Today, 
the Patna University is registered under the 
State Act and there is no such provision.

MR. SPEAKER: He asked ,M(oM(n d6] 
have any suggestbn to make the yrocr  
University as the Central University.

[Translation]

The hon. Member wants to knowwhether 
the Government have any proposal to make 
the Patna University as a Central Univer
sity?

SHRI MANUBHAI KOTADIA: At pres
ent, there is no such proposal with the Gov
ernment.

hMrc1(C Oc 9E]0roo6cr/ Pdro()

*82 SHRIRAMLALRAHI:
SHRI RAVI NARAYAN PANI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether with a view to remove exist
ing distortbns in the educational system 
certain bask: changes are contemplated t>y 
the Government; and

(b) if so. the details thereof?

[English]

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES(SHRI 
MANUBHAI KOTADIA): (a) and (b). The 
Government had deckled to undertake a 
review of the New Educatbn Policy, 1986. 
This will cover aspects relating to existing 
distortk>ns and patterns of educatbn in the 
country. The modalities for this are being 
worked out.

[Translation]

SHRI RAM LAL RAHI: Mr. Speaker, Sir, 
the hon. Minister has stated in his reply that 
the Government want to undertake a review 
of the Educatx>n Polk:y 1986. The hon. 
Minister might be knowing that the prevtous 
Government had reviewed the Education
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Policy, 1968 to formulate the New Education 
Policy 1986. But even the new policy could 
not help in removing illiteracy from the coun
try. Even today, there are lakhs of children in 
our country who do not go to school. Sec
ondly, the dual education policy is widening 
social disparity in the country. The Adult 
Educitfion Scheme was started and efforts 
W M M sd^lDm ^thaaduh people literate 
bm weould not acN ivt much success in it 
abo. Lakhs of adult peopla are there in our 
country who still put thumb impression 
whenever they are required to sign any 
document......(Interruptions)

I would like to know whether the Gov
ernment is contemplating certain changes in 
the New Education Policy, 1986 formulated 
by thethen Prime Minister, Shri Rajiv Gandhi 
or are the Government not recognising it or 
do the Government want to reassers the 
Education Policy, 1968 and bring about 
certain changes in it*̂

I would like to know whether Govern
ment will do away with the dual Education 
Policy and formulate a new Education Policy 
which may ensure that every child gets pri
mary education.

[English]

SHRI MANUBHAl KOTADIA: Sir, I have 
already stated that entire aspect is under 
consideration. So, at this stage, I do not think 
I can reply.

[Translation]

SHRI RAM LAL RAHI; Mr. Speaker, Sir, 
the hon. Minister has not given reply to my 
first question.

My second question is that under the 
existing education pattern, the adequate 
arrangements are not there. New schools 
are being opened but teachers are not there, 
if teachers are there, benches are not there 
and even mats are not provkied for the 
students.... {Intenruptions). Mr. Speaker, Sir, 
through you. I wouki like to know whether 
any change will be made in the existing

policy so that while opening a school, teach
ers are posted there, mats and blackboards 
are made available simultaneously. Will the 
Government prepare a time>schedule for 
that?

SHRI MANUBHAI KOTADIA: Mr. 
Speaker, Sir, it is difficult to draw any time< 
schedule for this. But the hon. Member has 
rightly said that in many schools benches are 
not available and in some others black
boards are not available.

[English]

Uptill the Seventh Plan, there was in
adequate allotment of funds. Now, we are 
committed to raise it and we will try to raise
das

SHRI RAVI NARAYAN PANI: Mr. 
Speaker, Sir, I agree to the proposal given by 
the hon. Minister. I have toured my entire 
constituency of Deogarh in Orissa, but the 
previous State Government of Orissa has 
ruined the educational system. Now, Popu
lar Government has come in the Centre. So, 
I want to know, how much time will this 
Government take to restore the educational 
system?

[ Translation]

SHRI MANUBHAI KOTADIA: Mr. 
Speaker, Sir, at present, I can say that all 
aspects will be reviewed.

[English]

SHRI K.S. RAO: Sir, in the initial stages 
of formation of the Cabinet, the Ministry of 
Human Resources Devebpment was not 
allocated to anybody. That itself shows how 
much attention the Government of India is 
going to pay to this Ministry. Later, it was 
stated that the Prime Minister is looking after 
the Ministry and after that it was given to 
Prof. M. G. K. Menon. So you must protect 
the Members than the Ministers.

MR. SPEAKER: I have alwaysprotected
you.
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SHRI K.S. RAO: Now, the Prime Minis
ter is not there and the concerned Minister is 
also not there. Unfortunately, poor Shrl Ko- 
tadia was made to answer all these ques
tions. Now, my question through you to the 
hon. Minister is that whether he will convey 
the feeling to the concerned authority that 
vocationalisation is a must at every level 
keeping in view the importance of education 
which decides the entire nation’s career and 
also its unsuitability to the present needs of 
the society? The present degrees have no 
relevance to the present needs. So, will he 
convey or insist that vocationalisation should 
be introduced at every level starting from 
Eighth standard or Ninth standard depend
ing upon the attitude of the students?

SHRI MANUBHAIKOTADIA; Sir, first of 
all, I object to the word 'poor Kotadia’. I am 
competent enough to reply. Definitely, I will 
convey his feelings.

[Translation]

[English]

SHRI LOKANATH CHOUDHARY: Sir, 
the Minister in his reply has stated that 1986 
Education Policy is being reviewed.

I want to know what is the machinery the 
Government has set up to review the 1986 
Education Policy;

(b) Whether all the objections that were 
made to the 1986 Education Policy by the 
educationists, which policy fell short of our 
requirements, are being taken into consid
eration;

(c) whether the Government is going to 
set up a special machinery inviting the edu
cationists and teachers organisations to 
review this policy?

SHRI MANUBHAI KOTADIA: Sir. atthis 
state, I can say that it is a good suggestion 
and it will be looked into.

SHRI RAJENDRA AGNIHOTRI. Mr. 
Speaker, Sir, in the backward areas of the 
country, such as Bhudelkhand. the literacy 
rate is merely 3-4 per cent and main reason 
for this is that the previous Government had 
never made any effort to provide adequate 
education facilities in backward areas. So, I 
would like to know from the hon. Minister 
whether an intensive survey of backward 
areas will be conducted and a comprehen
sive plan will be prepared for them under the 
new Education Policy?

[English]

SHRI MANUBHAI KOTADIA: Sir. I 
appreciate the feelings of the hon. Member 
that the backward area should be paid more 
attentran (Interruptions)

MR. SPEAKER: Take your seat. 

[Translation]

PROF. SAIFUDDIN SOZ: What a won
derful reply?

SHRIMATI BASAVARAJESWARI: Sir, 
I would like to know from the hon. Minister 
the total number of Blackboard operation 
schemes under the new education policy 
covering the entire country so far and their 
achievement. How much time, they wouW 
like to take to cover the entire country. Are 
they going to cover the entire country during 
the 8th Plan or 9th Plan?

SHRI MANUBHAI KOTADIA: Sir, the 
new Education Policy covers up to standard 
XII. (Interruptions)

MR. SPEAKER: Next question. I have 
called Mr. Krishnamurthy.

P]ii/d 6g u(No 2668C .d th9ku

*83. SHRI KUSUMA KRISHNA MUR- 
THY: Will the PRIME MINISTER be pleased 
to state:

(a) whether Government are aware of 
the complaints about abnormal delay in the 
supply of text books for various classes
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particularly for Tenth Class, for the aca
demic year 1989-90, by the NCERT;

(b)if so, whether the complaints were 
investigated;

(c) tf so, the outcome of the investiga
tions and the corrective measures taken to 
ensure that such complaints do not recur in 
future;

(d) the number of copies of the printed 
books on various subjects lying unused wKh 
NCERT and the total cost of those books; 
and

(e) the details of latest innovative proj
ects of NCERT'?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES(SHRI 
MANUBHAI KOTADIA); (a) to (e). A state
ment is laid on the Table of the Sabha.

STATEMENT

There was no abnormal delay in the 
publication and supply of textbooks for vari
ous classes for the academic session 1989- 
90 by the NCERT. However, some com
plaints about the non-availability of Part II of 
new textbooks in Science and Mathematics 
for Class X, which were to be used exclu
sively by the Kendriya Vidyalayas during the 
academic session 1989-90, were received. 
These were attended to and the books were 
made available to students within a week of 
the scheduled date. As on 31st December, 
1989,1,68.404copiesof 41 obsolete NCERT 
textbooks of the value of Rs. 10.43 lakhs 
were lying with NCERT.

The National Council of Educational 
Research and Training is in the process of 
implementing several innovative projects and 
programmes directed towards improvement 
of school education and teacher education 
vvhich include the folbwing;

— Chikiren’s Media Laboratory and Early

Childhood Educatbn.

A Radio Feasibility Study.

An Area Intensive Education Project 
for Human Resource Development.

Devek>pment of Strategies for im
proving the evaluation practices in 
schools.

Development of improved versk>ns of 
Science Kits for use at the primary 
and upper primary stages.

Development of approaches to inte
grated education for the disabled.

Utilisation of educational technology 
including the use of radio and televi
sion.

Computer literacy and studies in 
schools and development of innova
tive pre-service teacher education 
programmes.

Development of strategies for train
ing of key persons and project offi
cers involved in non-formal educa
tion and for training of instructors of 
non-formal education centres.

SHRI KUSUMA KRISHNA MURTHY: 
Sir. this is one of the superb examples that 
the Minister again replied the question with
out answering properly.

To start with. I take exception for the 
absence of the Prime Minister or the Minister 
concerned. This shows how this Govern
ment are treating this important subject 
namely education.

Coming to the answer, it is saki that 
NCERT started some innovative projects. 
Once again, I may say before the House that 
he is not giving proper answer. The reply 
says. "There is no abnormal delay In publica
tion of books.” Sir, 1 am a member d the 
management committee of the Kendriya
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Vidyalaya. I know the books were not prop
erly supplied in time.

I am drawing your attention to the latest 
report of the Comptroller & Auditor General 
who has specifically stated that NCERTs 
performance and evaluation recently reveals 
that the NCERT has not achieved any of its 
objectives. Another important thing Is, about
2 .^  lakh volumes of General Books worth 
about Rs. 26 lakhs are lying unsold for the 
last five years and 3.88 lakh volumes of 
some other books worth about Rs. 12 lakhs 
of absolute titles are also lying unsold. Nearly 
93 research projects are still going on for the 
last 18 years. Again, a project which was 
sanctioned in 1979, was not completed, even 
though the members concerned retired in 
1984. On the top of It, the Chairman of the 
Council himself had said that the schemes of 
NCERT had been so far too casually handled 
both by the Council and the recipients. 
Therefore, I would like to ask the hon. Minis
ter to take up these matter seriously and 
constitute immediately a parliamentary 
committee to go into those matters. This is 
an apex body. We talk about children as the 
future citizens of this country but we totally 
neglect their needs. It is an important matter 
to be taken up seriously now. So, I would like 
to request the hon. Minister to set up a 
parliamentary committeeto go into this matter 
in detail and enable the government to take 
immediate corrective steps.

SHRI MANUBHAI KOTADIA: It is not 
necessary to set up a parliamentary

[Translation]

PROF. SAIF-UD-DIN SOZ: Mr. Speaker, 
Sir, the proceedings of the House during 
Questk>n Hour should be televised. The 
natk>n should know the questions that are 
asked by the Members and the way they are 
replied by the Ministers.

[English]

MR. SPEAKER; Shri Kusuma Krishna 
Murthy, you put the second question.

(Interruptions)

SHRI KUSUMA KRISHNA MURTHY: I 
am not able to know whether the hon. Minis
ter has accepted my suggestion and whether 
he is going to institute a parliamentary en
quiry committee or not. It is a very serious 
matter. Therefore, the Government should 
take up this matter seriously and take time 
bound action to protect the interests of edu
cation. (Interruptbns)

SHRI KUSUMA KRISHNA MURTHY: I 
asked my second supplementary. The hon. 
Minister has not answered. I asked for time- 
bound action programme to protect the intei 
ests of education, specially with this Apex 
Body namely NCERT. It is playing with the 
lives of innocent people. The hon. Minister 
has not assured me anything. It is a very sad 
position.

SHRI MANUBHAI KOTADIA: I say this 
Government is very much serious about all 
these aspects and we will definitely take his 
suggestion into consideration.

[Translation]

SHRI R.N. RAKESH; Mr. Speaker. Sir, 
through you, I would like to know from the 
hon. Minister whether the Government pro
poses to formulate uniform education sys
tem to provide equal opportunities to ail 
which they had been demanding, when they 
were not in power. As education is quite 
expensive in the country, the people are not 
getting adequate educatk>nal facilities. I 
would like to know from the hon. Ministerthe 
percentage of illiteracy in the country and the 
steps being taken by the Government to 
make educatk>n cheaper.

[English]

SHRI MANUBHAI KOJADIA: The hon 
Member has made a suggestion. That will be 
looked into...

(Interruptions)

MR. SPEAKER: Next Question.
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*84. SHRIAMAR ROYPRADHAN: Will 
the PRIME MINISTER be pleased to state:

(a) the progress of the Ganga Action 
Plan in the states of U.P., Bihar and West 
Bengal; and

(b) the steps taken to expedite the 
implementation?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME 
IMPLEMENTATION(SHRIMATl MANEKA 
GANDHI): (a) and (b). A statement is laid on 
the Table of the House.

STATEMENT

(a) Under the Ganga Action Plan, 262 
schemes have been sanctbned for the three 
States of U.P., Bihar and West Bengal. Ason 
date, 99 schemes have been completed. 53 
in U.P., 14 in Bihar and 32 in West Bengal. 
An expenditure of approximately Rs. 187 
crores has been incurred on the implemen
tation of the Ganga Action Plan so far.

(b) The Ganga Project Directorate is 
cbsely monitoring the implementation of the 
programme. Regular meetings are held with 
the State Gbvernments and the implement
ing agencies to ensure the quick implemen- 
tatbn of the schemes and field visits are 
undertaken by the staff of the Ganga Project 
Directorate to supervise and check upon on 
going works and to render technical advice, 
as well as to help overcome problems and 
delays. From time to time the Minister of 
State and the senior officers take up at the 
appropriate level with the State Govern
ments concerned any scheme which may be 
facing delays. The Central Ganga Authority 
under the chairmanship of the Prime Minis
ter meets once a year to review the Prog
ress. The Steering Committee under the 
chairmanship of Secretary, Environment & 
Forests and including the Chief Secretaries

of the State Governments reviews the in61e
ress once a quarter.

SHRI AMAR ROYPRADHAN: Mr. 
Speaker. Sir. I would like to state that 163 
projects are still pending and they have not 
yet been completed as such. Out of these, in 
West Bengal ak>ne 70 projects are on-going 
ones, except the two i.e. Dum Dum Munici
pality and Kamarhati Munk:ipality. This is 
due to the land dispute there. Regarding the 
rest, for the completbn of these projects, the 
West Bengal Government has asked for a 
sum of Rs. 70 crores more. I would also like 
to state that the West Bengal Government 
has already submitted an alternative low- 
cost sewerage plan. Has it already been 
given to the experts? What is the reaction of 
the experts on these project? I would also 
like to know from the hon. Minister of State 
whether the Government has sanctioned the 
money that has been asked for by the West 
Bengal Government i.e. Rs. 70 crores.

SHRIMATIMANEKAGANDHI: We have 
received the requests now. We are looking 
into the matter. {Interruptions)

SHRI AMAR ROYPRADHAN: They are 
talking so much. But the Ganga river has 
been polluted very much by them....(Inter
ruptions) I would now come to my second 
supplementary. There are some industries 
on the bank of the river Ganges. These 
industries are polluting and releasing pollu
tion everyday. These particular industries 
have been persuaded to set up effluent 
treatment plants. What action against them 
has been taken so far?

SHRIMATI MANEKA GANDHI: There 
are a total number of 264 industrial units 
whrch have been considered polluting the 
Ganges. Of these. 68 have been considered 
as high pollution industries. Further, we have 
taken legal action against 9 units. One unit 
has been given time. 37 units have been 
provkied with treatment plants. Under in
structions. 11 have got treatment plants now. 
10 of them have been closed down.

SHRI AJIT PANJA: Sir. the City of Cal-
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cutta was established by Mr. Job Charnock 
because of the perennial Ganga and the 
navigable Ganga. After the city was estab< 
lished it was clean. At that time, the Ganga 
was to tal<e the entire discharge of sewage 
water but still it was clean. In January, the 
hon. Minister visited Calcutta and I do feel 
that she told the State Government the right- 
words boldly about their non-performance. It 
IS a fact that there were 112 schemes sanc
tioned for West Bengal. Crores of rupees 
were allocated. But only ten schemes were 
completed, as stated by the hon. Minister in 
the Symposium held in Calcutta at the end of 
January this year. There is a Maratha Ditch 
Canal which goes through the heart of the 
city of Calcutta. In this Canal, entire swerage 
and garbage is discharged. This Canal. 
Madam Minister, connected from the Bag- 
bazar Lock-Gate, is discharging the entire 
pollution in the Ganges. There was a 
scheme—I happened to be a Member at that 
time—to include this Maratha Ditch Canal in 
the Ganga Cleaning Action Plan so that the 
discharged water of the entire city of Cal> 
cutta goes through this Canal through the 
heart of Calcutta and after treatment is dis
charged in the River Ganga. thus save from 
polluting the Ganges. There has been a lock- 
gate made for the last five years at Bag- 
abazar so that the water of the River Ganges 
goes inside the Canal and during high tide 
flushes out the canal. This was the old sys
tem. However the lockgate is not used nor 
the flushing operates. I want to know whether 
Maratha Ditch Canal would be included in 
this, if not why not. The entire area is suffer
ing because of the mosquito menace.....
(Interruptions)

SHRI K.S. RAO: How can a P. A. come 
into the House? (Interruptions)

MR. SPEAKER: He should not have 
come.

(Interruptions)

PROF.P.J.KURIEN: I saw a stranger 
coming into the House.

(Interruptions)

MR. SPEAKER: A Reporter had come. 

(Interruptions)

MR. SPEAKER: I have been told that he 
is not a P. A. He is one of the Reporters of the 
House.

(Interruptions)

PROF. P.J. KURIEN: You should con
duct an enquiry. (Interruptions)

MR. SPEAKER: He is Shri Raj Kumar 
Verma, one of the new Reporters. He is not 
a P.A. to the Minister.

(Interruptions)

PROF. P.J. KURIEN: We owe a respon
sibility as Member of Parliament elected by 
the people of this country. I say, I have seen 
a person coming from that side to the side of 
Madam Minister. He came upto there, and 
just when we mentioned it, ran away. I only 
say that the Speaker should conduct an 
inquiry. (Interruptions)

MR. SPEAKER: I have checked up. Mr. 
Raj Kumar Verma is a new reporter. He does 
not know the rules. A reporter can come to 
the House. He is a reporter.

(Interruptions)

[ Translation]

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES(SHRI 
MANUBHAI KOTADIA): Whatever the hon. 
Speaker has said is correct. He is not a 
member of my staff. He may be a Reporter, 
but I did not call him.

[English]

MR. SPEAKER: He should not have 
come.

) am not in charge of the House. Only the 
Speaker can direct In this matter.
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MR. SPEAKER: t have checked up and 
found out that Mr. Raj Kumar Verma is a 
reporter and he is not a PA to the Minister.

PROF. P.J.KURIEN:Kindlyproducehim 
here, (interruptions)

[Translation]

MR. SPEAKER: Please take your seat. 

[English]

I will check up and find out. 

[Translation]

You may please resume your seat. 

[English]

Shrl Ajit Panja to speak.

SHRI AJIT PANJA: The part (b) of my 
question is....

MR. SPEAKER: One question, not part
(b).

SHRI AJIT PANJA: You have allowed 
the question in different parts Sir and this is 
a part of one Question.

Therefore another question is that In the 
Ganga Action Plan meetings the elected 
representatives of the people like the MPs, 
MLAs and the Councillors of the Calcutta 
Corporation are not being invited for discus
sion. A part of my constituency is by the side 
of the Ganga. Never do we receive any 
invitatton for any meeting of the Ganga Ac
tion Plan. We are not called upon to discuss 
any problem. If we want to say anything, if 
any letter is sent, it is never replied to.

The third part of my question is, whether 
the hon. Minister will direct the State Govern- 
ments to include all the MPs, MLAs and 
people's representatives, whoever is within 
the (OE( of the Ganga Actk>n Plan area, so 
that we can take part in that and we can 
deliberate.

SHRIMATI MANEKA GANDHI: The 
answer to the first questbn is that we have 
given from 1985 onwards Rs. 75 crores to 
the West Bengal Government. It was put into 
110 schemes of whk:h 32 are complete, a 
certain number will be complete before the 
financial year is over and we expect that the 
rest wouki be completed by the end of the 
year after next year.

As far as the new scheme is concerned, 
it will depend on the resources available to 
us in the 8th Plan. Therefore, because all the 
schemes are not complete, we have decided 
to first utilise the money to complete the to 
existing schemes and then add new ones. 
However, we are encouraging small sanita
tion schemes in West Bengal.

As far as the third part is concerned, 
there is a Ganga Action Plan Committee 
where we have included MPs. I have asked 
them to put MPs through whose constituent 
cies the Ganga flows I do not think the 
notifications have gone out this year.

As far as letters are concerned, iff you 
write to me I will be happy to answer you. If 
you feel that there has t^en delay in replying 
to your queries, I apologise.

SHRI CHITTA BASU: Mr. Speaker, Sir, 
in the Statement, the hon. Minister was very 
pleased to referto the progress of the Ganga 
Action Schemes in West Bengal. The Minis
ter has mentioned that 32 schemes have so 
far been completed. Of course, Shri Panja 
has saki that only 10 schemes have been' 
completed. Anyhow, it is for him to under
stand. But, in the statement made by the 
Chief Secretary of the Government of West 
Bengal on February 2nd last, it is stated that 
out of 115 projects in West Bengal, 45 have 
already been completed and the remaining 
70 would be completed by 31 st of march this 
year. Now, in view of the fact that a steering 
committee is there of which the Chief Secre
taries of the States concerned are also 
members, how is it that these discrepancies 
are existing between the statement made by 
the hon. Minister and the statement publicly 
made on behalf of the Government of West
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Bengal? May I request the hon. Minister to 
kindly check up the figures?

SHRIMATIMANEKAGANDHI; I am not 
aware of the Chief Secretary’s statement 
and i do not think that he could have made a 
statement saying that 70 schemes would be 
complete by the 31st of March. It is not 
possible. However, we do confidently expect 
all the schemes to be completed by 31st of 
March year after next year.

[Trar)slation]

SHRI GANGA CHARAN LODHI: Mr. 
Speaker, Sir, the leather Industry in Kanpur 
is the major pollute out of river Ganga. The 
river water is unfit for consumption due to the 
industrial effluents that are discharged into 
It. The water of river Ganga is considered as 
holy in our country and it is good for health 
also, but if anyone drinks the river water in 
Kanpur, he would not be able to survive. I 
would like to know from the hon. Minister 
whether Government has made any arrange- 
ment to check the discharge of industrial 
effluents into the river Ganga.

[English]

SHRIMATI MANEKA GANDHI; Sir. the 
answer to this question is that a common 
effluent treatment plant has been held up all 
these years. We have asked the tanneries to 
give 35% of the money for this and the State 
would subsidise the rest of It. Now, we have 
finally agreed—-the MP also inten/ened— 
and we are happy to say that a common 
effluent treatment plant is coming up in the 
country.

[Translation]

SHRI ISHWAR CHAUDHARY: Mr. 
Speaker, Sir, although the main question is 
about Bihar, West Bengal and Uttar Pradesh, 
but attention is being paid to West Bengal 
only and nobody is bothered about Bihar. 
Now. it has become quite clear that the lack 
of proper attention is responsible for the 
pollution of Ganga in our regbn. Due to this, 
pollution is spreading in other States also

adjoining Bihar. I.would like to know from the 
hon. Minister whether maximum possible 
assistance would be given to Bihar since 
Biswas Board has been set up. Are there any 
schemes, wherein there is delay In their 
implementation? If so, when will these be 
completed so that the river is made free from 
pollutk)n?

SHRIMATI MANEKA GANDHI: The 
schemes that were started there, are yet to 
be completed. Until, regulated schemes are 
completed, it would not be possible to take 
up any new scheme. Further, it is not pos
sible to say anything in this regard, until the 
financial allocation in the Eighth Plan for this 
purpose is finalised.

SHRI ISHWAR CHAUDHARY: Are you 
launching any new scheme there?

SHRIMATI MANEKA GANDHI: A num> 
ber of schemes are already there in Bihar.

SHRI ISHWAR CHAUDHARY: When
are you going to implement them?....{Inter-
ruptions)

[English]

MR. SPEAKER: No. Not like that. You 
may address the Chair. Now, Shrimati 
Subhashini Ali.

SHRIMATI SUBHASHINI ALI: Mr. 
Speaker, Sir, I would like the Minister to 
inform the House as to whether there is any 
scheme in the Ganga Action Plan to con< 
struct a barrage on the Ganga at Kanpur 
because a specifk; assurance to construct 
such a barrage was given to the people of 
Kanpur in Uttar Pradesh by the previous 
Prime Minister, Shri Rajiv Gandhi, who was 
also the Chairman of the Ganga Action Plan.
I would like to know whether there is any 
provisbn to provkie finance for such a bar
rage to be constructed at Kanpur on the 
Ganga?

SHRIMATI MANEKA GANDHI: I am 
going to repeat It again. We have 262 
schemes. We are to complete these
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schemes. We will not be In a position— 
until we get further financial allocation in the 
Eighth Plan—to take up any other scheme, 
it is dependent on how much money we get 
in the next Plan.

SHRI ABDUL SAMAD: The Minister 
was pleased to state that for the treatment of 
effluents from tanneries, the Government is 
giving 35 per cent of the total expenditure. I 
know fully well that in Vaniyambadi, Tamil 
Nadu, the tanners have contributed Rs. 25 
lakhs for this purpose whereas the Central 
Gtovernment has not contributed a single pie 
for the completion of the treatment plant.

Will the Minister be pleased to instruct 
for disbursement of money so that the efflu
ent plant is completed in time'̂

MR. SPEAKER: The question pertains 
to Uttar Pradesh, Bihar and West Bengal.

{Interruptions)

SHRI ABDUL SAMAD; Out of 872 tan
neries in the country, 700 tannenes are 
situated in my constituency. It is causing 
pollution. That’s why I have put this question.

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
Emphasis on involvement of Voluntary 

Organisations in Implementation of various 
schemes relating to Rural Development is 
expected to be enhanced during the Eighth 
Five Year Plan period. The details would be 
incorporated in the Plan document.

ftSy h6cg(n(c0( 6c 9ca/n6ccc(cor/  
S(1nrEroO6c

*86. SHRI DHARMESH PRASAD 
VARMA; Will the PRIME MINISTER be 
pleased to state:

(a) whether the Conference convened 
recently by the Executive Director of the 
United Nations Devebpment Programme 
(UNDP) at Nairobi voiced concern at envi
ronmental degradation;

(b) if so, whether India also participated 
in the Conference;

(c) the main subjects discussed and the 
proposals made by India; and

WRITTEN ANSWERS TO QUESTIONS

(d) the decisions arrived at in the Con
ference?

Aca6/a()(co 6g s6/]cornd wn1rcOCroO6cC 
Oc k]nr/ S(a(/6i)(co yn61nr))(

‘ 85. SHRI SURYANARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Government have a pro
posal under consideration to adopt a new 
approach in the Eighth Plan in regard to 
involvement of voluntary organisations in 
rural development programmes; and

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) and (b). The 
Executive Director. United Nations Environ
ment Programme (UNEP) had convened an 
Informal meeting with invited experts from 
varbus countries on Funding Mechanisms 
for the Montreal Protocol and another meet
ing with invited Ministers on a number of 
global environmental issues in an informal 
manner in January, 1990 at Nairobi. India 
also participated in these meetings.

(b) if so, the details thereof? (c)and(d). A statement is given bebw.
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The main subjects discussed during 
both these meetings were;

i) Development of financial mecha
nisms for switching over to alter
native substances to chiorof luoro> 
carbons (CFCs) and other ozone 
depleting substances under the 
Montreal Protocol.

ii) Transfer of technology to devel
oping countries for switching over 
to alternative substances.

iii) The organisation of the 1992 
conference on environment and 
Development and strengthening 
the role of UNEP.

iv) The negotiating process for a 
global convention on climate 
change.

2. The suggestions made by India during 
both the meetings were related to the devel
opment of appropriate financial mechanism 
for switching over to alternative substances 
to chlorofluorocarbons (CFCs) under the 
Montreal Protocol, its management and the 
role of the various bilateral and multilateral 
aid agencies such as UNEP, UNDP, World 
Bank in this mechanism. Regarding the trans
fer of technology to developing countries for 
switching over to alternative substances to 
CFCs, India called for access to technology 
on preferential terms to developing coun
tries.

3. India also suggested to make available 
to the developing countries cleaner tech- 
nok)gie8 and resources on a large scale to 
tackle other bask: environmental problems 
which are common to most of the developing 
countries.

— ̂ The meetings were of informal nature

and no formal decisk>ns were arrived at In 
the conference.

P60Or/ -6n(Cond Oc QrMrnrCMonr 2r08e
,rnE k(1O6cC

*87. SHRI BABANRAO DHAKANE: 
Will the PRIME MINISTER be pleased to
state:

(a) whether due to large scale destruc
tion of trees in the backward regions of 
Maharashtra, there is a need for social for
estry on a large scale; and

(b) if so. concrete and tiftie-bound steps 
proposed to be taken to augment social 
forestry in the area?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) Yes, Sir.

(b) A Statement is given bebw.

PuTu9Q9tu

The Social Forestry Programme under im
plementation in Maharashtra covers ail the 
districts of the State. During the Seventh 
Plan period (1985-86 to 1989-90), the total 
coverage under afforestation/tree planting 
activities is expected to be 8.7 lakh hectares, 
as compared to 3.84 lakh hectares in the 
Sixth Plan (1980-85). Central assistance is 
being provided under Centrally Sponsored 
Schemes for raising rural fuelwood planta
tions and decentralised nurseries. Voluntary 
agencies are provided grants for activities 
like nurseries, planting and for creating 
awareness. In addition, funds are provided 
under the Rural Empk>yment yn61nr))( for 
promoting Social Forestry.
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unrcCg(n 6g h(conr//d Pi6cC6n(E 
P0M()(C o6 Poro(C

*88. SHRI K.S. RAO:
SHRI BANWARI LAL PURO- 

HIT:

Will the PRIME MINISTER be pleased 
to state:

(a) whether there is any proposal for 
transfer of certain Centrally Sponsored 
Schemes tothe State Governments in 1990- 
SI annual plans;

(b) if so, the details of the schemes 
proposed to be transferred and the consid
erations that weighed in favour of the trans
fer;

(c) whether ail the modalities in this 
regard have been considered; and

(d) if so. the details thereof'?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) to (d). The 
Planning Commission is of the view that 
there should be a more selective approach 
to Centrally Sporisored Schemes in the 
Eighth Plan. The large number of such 
schemes currently in operation are being 
reviewed with a view to determining which 
need to be continued at all, which may be 
transferred to the States along with the re> 
sources, and which may need to be retained. 
Final decisions have not yet been taken.

[Translation]

k608 PM(/o(nC rcE yrOcoOc1C 6g yn(MOCe
o6nO0 y(nO6E

*89. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether many prehistoric and stone

age rock shelters and paintings have been 
found in Hoshangabad area of Malwa Dis- 
trrct and Bhopal, Raisen, VkJisha and other 
regions of Madhya Pradesh, which tell about 
the evolutbn of man;

(b) if so. whether any scheme has been 
formulated by Union Government for their 
presen/ation;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. Rock shelters, with and without 
paintings, have been found in various re- 
gk>ns of Madhya Pradesh, including Malwa 
and other sites indicated in the question; of 
these over 200 have been explored. They 
cover various perk>ds from prehistork; to the 
later medieval times. Studies on these relate 
to dating, analysis of inscriptbns and the 
history and evolution of humankind.

(b) to (d). Among these, the important 
ones depicting animal, human and half-ani- 
mal figures, religious symbols, rkiing. fish
ing. hunting and dancing scenes, etc., are 
being preserved under normal conservation 
and maintenance programmes by the Ar- 
chaeologbal Survey of India as monuments 
of National Importance under the Ancient 
Monuments and Archaeological Sites and 
Remains Act, 1958. No special scheme is 
further required.

k(Con]0o]nOc1 6g t(Mn] 3]ar b(cEnr  
Prc1roMrc

*90. SHRI JANARDAN TIWARI: 
SHRI T. BASHEER:

Will the PRIME MINISTER be pleased 
to state:
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(a) the total annual budget of the Nehru 
Yuva Kendra Sangathan;

(b) whether State Governments and 
district administration have any control over 
the budget of Sangathan;

(c) whether Government propose to 
restructure the Sangathan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
The annual budget for the year 1989-90 of 
the Nehru Yuva Kendra Sangathan is as 
follows:

Plan Rs. 7.65 crores

Non-Plan ; Rs. 2.18 crores

Total Rs. 9.83 crores

(b) No, Sir.

(c) and (d). It has recently been decided 
to have an evaluation carried out by the 
Planning Commission, of the progress made 
and of the Scheme itself with a view to 
determining what, if any, restructuring may 
be needed.

[English]

One-Rank-One-Pension Scheme

*91. SHRI KAMAL CHAUDHRY: 
SHRIMADHAVRAOSCINDIA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government have any

proposal underconsideration regarding 'One- 
Raak-One-Pension” for retired or retiring 
military personnel;

(b) if so, the details thereof and the time 
by which a decision is likely to be taken; and

(c) if not. the reasons therefor?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes. Sir.

(b) and (c). Recently, Government has 
constituted a Committee to examine all 
aspects of this proposal. The report of the 
Committee is expected by 31.3.1990 on 
which the decision will be taken as early as 
possible.

Assistance to VIdyasagar fcOa(nCOod

*92. SHRISATYAGOPALMISRA: Will 
the PRIME MINISTER be pleased to state:

(a) whether Vidyasagar University has 
sought assistance from the UGC or Unk>n 
Government;

(b) if so, the amount of assistance given 
or proposed to be given; and

(c) if no assistance is to be given the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENT OF EDUCATION IN 
THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). Vkiyasagar University has been 
declared as an institutbn fit to receive Cen
tral assistance from the UGC under Section 
12~B of the UGC Act on 1st March, 1990. 
The UGC has approved an allocatk)n of Rs. 
30.00 lakhs (Rs. 15.00 lakhs each for books 
and journals; and equipment) and has re
quested the University to fbrniulole propos
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r/C rcE finalise the same in cx)nsultation witli 
oM( UGC.

T1OoroO6c .d k(oOn(E S(g(c0( y(nC6cc(/

*93. SHRI YADVENDRA DATT: Will 
the PRIME MINISTER be pleased to state:

(a) whether retired Defence Personnel 
are agitating for increase in their pensions;

(b) if so, what are their actual demands;

(c) the action Government propose to 
take in this regard;

(d) whether Government propose to 
reserve some of the posts in the Para-mili- 
tary sen/ices for the retired military person
nel; and

(e) if so, the details thereof'̂

THE PRIME MINISTER (SHRI VISH 
WANATH PRATAP SINGH); (a) to (c). The 
ex-servicemen through their Associations 
and individually have been raising the de
mand of ‘One Rank One Pension’ in various 
forums. The Government has constituted a 
Committee to examine all aspects of this 
demand. The report of the Committee is 
expected by 31.3.1990.

(d) and (e). 10% of post of Assistance 
Commandants, in Para Military forces are 
already reserved for ex-servicemen.

[Translation]

br/4nrirn To6)O0 y6,(n PoroO6c

*94. SHRIKASHIRAMRANA: Will the 
PRIME MINISTER be pleased to state;

(a) whether the construction of Kakra- 
par Atomic Power Station has been delayed; 
and

(b) if so, the steps being taken by 
Government to expedite the construction?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON);
(a) and (b). Inspite of some delays in supply 
of certain hardware and related installation 
activities, all efforts are being made to expe
dite the delivery of balance hardware as also 
accelerate the downstream construction 
activities with a view to achieving the original 
target completion date.

sO6/roO6c 6g AcEOrc 26nE(nC by yr8OCorcO 
un66iC

*95. DR. MAHADEEPAK SINGH 
SHAKYA;

SHRI HARISH RAWAT;

Will the PRIME MINISTER be pleased 
to state;

(a) the number of times Pakistani troops 
have violated the Indian borders during the 
years 1988-89 and 1989-90 till date;

(b) the extent of loss of life and property 
in each such incident as a result thereof: and

(c) the measures taken by Government 
to reduce such incidents in future?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH); (a) and (b). 
There have been no incidents of violation of 
our borders by Pakistani troops from 1988 to 
date though there have been instances of 
unprovoked firing across the border by 
Pakistani troops from time to time.

(c) Our troops are suitably deployed 
and adequately prepared to prevent any
such incident abng our borders.
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[English]

Encashment of Earned Leave

*96. SHRI R.LP. VERMA:
SHRI K.V. THOMAS:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Union Government have 
taken any decision on the award given by the 
Board of Arbitration that the Central Govern- 
nnent employees be allowed encashment of 
earned leave;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and when 
the decision is likely to be taken in the 
matter?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) to (c). The 
Award is being processed in Government in 
accordance with the prescribed procedure. 
A decision in the matter will be taken early.

Review of Baliapal National Range 
Project

*97. SHRI CHITTA BASU:
SHRI CHITTA MAHATA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government are aware of 
the resistance from the local people of the 
area against Baliapal National Range Proj
ect in Orissa: and

(b) if so, whether Government propose 
to review the project?

THE PRIME MINISTER (SHRI VISH* 
WANATH PRATAP SINGH): (a) and (b). 
The Government is aware of the resistance

from the locai people against setting up of 
the National range in Baliapal, Orissa. The 
Government has also received some repre
sentations in this regard and it is looking into 
them.

Indian Institute of Information Technoh 
ogy at Bhubaneswar

*99. SHRI ANADI CHARAN DAS: 
SHRI BHAJAMAN BEHERA:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government are contem
plating to set up an Indian Institute of Infor
mation Technology at Bhubaneswar as part 
of its policy to locate the HIT at major super 
computer centres;

(b) whether Government of Orissa is 
willing to join the project and has offered the 
requisite land; if so, the details thereof; and

(c) whether the project and syllabus 
have been finalised?

THE MINISTER OF STATE IN THE. 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON):(a) 
to (c). Yes. Sir. Initial ground work towards 
setting up the Indian Institute of Information 
Technology (HIT) at Bhubaneshwar has been 
done, in view of the large investments in
volved and the need to provide well defined 
directions in the establishment of the IIITs, 
Department of Electronics had invited views 
from across-sectbn of academics and those 
engaged in the areas of implementation and 
application of Infonmatton and related disci
plines, regarding objectives* scope, k>gi8tiC8 
and administratk>n of these institutions. Their 
views have been received. In order to de
velop a convergent perspective of the goals
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etc. of these institutbns, Department of 
Electronics held a Workshop where different 
aspects relating to the setting up of the 
institutes were discussed. All the recom- 
mendattons are being further examined.

The matter has been discussed with 
Governmentof Orissa who have shown inter
est in the programme and the willing to 
participate in the programme and provide 
the necessary facilities.

tTWUS(CO1c(E -r0O/Ood o6 n(rE 2/r08 
26N Sror Oc TOn0nrgo

Pcr1C Ac AtPTuUpS

698. SHRI KAMAL NATH: Will the 
PRIME MINISTER be pleased to state:

(a) whether a team of Indian Scientists 
has since made a final and complete inspec
tion of the INSAT-1D;

(b) if so, the snags which had occurred 
and the cost incurred on its repair; and

(c) the time by which INSAT-1D is likely 
to be launched?

*100. SHRI P.M. PUTTE GOWDA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the scientists at the Na* 
tional Aeronautical laboratory. Bangalore 
have designed a new facility to read the 
black box data in aircraft, a vital source of 
information in the event of an aircrash; and

(b) if so, the salient features of this new 
facility?

THF MINISTER OF STATE IN trE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir.

(b) The black-box (DFDR) read out 
facility that NAL has developed conforms to 
ARINC-573 standards and caters for Boeing 
747 and Airbus 300 operated by Air India. 
The data is recorded in Harvard bi-phase 
code at a bit rate of 768 bits per second 
constituting a subframe. Each subframe has 
different aircraft parameters represented 
digitally by a 12 bit word. The interface unit 
enables data in the DFDR to be regenerated 
through a ySyUpp /44 computer at Air India.

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
A detailed review and inspection of 
INSAT-1 D Space craft was carried out by a 
team of Indian Scientists in January. 1990, 
based on which the corrective actions re
quired and the test matrix for ensuring reli
able operation of the satellite were finalised. 
The final review is scheduled for April, 1990 
before the satellite istransported tothe launch 
site from the Spacecraft contractor's facility.

(b) INSAT-1 D suffered an accident on 
19th June, 1989 at the launch site while 
being mated to the Delta 4925 launch ve
hicle. A part of the crane hook fell on the 
satellite and due to this the C-band reflector 
was damaged. The panel on the East side of 
the spacecraft was also damaged. There 
were a few other minor damages. The 
C-band reflector and the East panel have 
been replaced. Other damaged parts have 
all been repaired or refurbished. The entire 
spacecraft has been fully tested again and 
some more tests are continuing. The cost of 
repair, as per the contract, is borne by the 
spacecraft contractor.

(c) INSAT~1D is scheduled to be 
launched in June, 1990.
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9)i/6dnn,co g6n Lrn LOE6,C rcE  
LOE6,C 6g SCgCc0C -6n6CC

899. SHRI K. PRADHANI: Will the 
ykAQ9 MINISTER be pleased to state;

(a) whether the war>widows and wid
ows of Defence Forces of India Guild have 
recently urged Government to provide 
employment to them in the Government and 
public sector undertakings;

(b) if so, whether Government propose 
to take any steps in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Press Reports to this effect 
have been seen.

(b) and (c). Dependents i.e., widow/ 
son/daughter/near relative of Defence per* 
sonnel who die in harness are eligible to 
suitable Group *C’ and Group ‘D’ civil ap
pointments, on compassionate grounds, 
without registration in the employment ex
changes subject to fulfilment of certain eligi
bility conditions. In addition, upto two mem
bers each of the families of Defence person
nel killed in action are given priority ll~A for 
employment through employment ex- 
changes/Directorate General Employment 
and Training (DGE&T) In Group ‘C and ‘D’ 
posts. Further, out of the total reservation 
each in Group ‘C’ and ‘D’ posts for ex- 
servicemen in Public Sector Undertakings, 4 
1/2 vacancies are earmarked for depend
ents, including widows.

P0M66/ 2]O/EOc1 g6n tra6Erdr
sAEdr/rdr ro bM6,r/ Ac unOi]nr

l55  ̂ SHRI SONTOSH Qw7Tt DEV: 
LO// oM( PRIME MINISTER .( iOCrC(E o6 
CoroCF

(a) the steps t)eing taken by Govern  ̂
ment to expedite constructton of the school 
buikiing for the Navodaya VIdyalaya at 
Khowai in Tripura;

(b) whether Government propose to 
revise the norm of expenditure per student in 
boarding so that they could be provided with 
adequate/nutritious food and other facilities 
for their growth and development; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
In addition to Rs. 25 lakhs initially spent by 
the State Government on provkling a buikl- 
ing to start the school, an amount of Rs. 35 
lakhs has been sanctioned by the Navodaya 
Vidyalaya Samiti for further construction of 
the Vklyalaya at Khowai in Tripura.

(b) and (c). No, Sir. The present norms 
of expenditure for students in boarding are 
considered sufficient to provide them with 
adequate/nutritious food and other facilities 
for their growth and development.

h(conr/ fcOa(nCOod 6g 7dE(nr.rE

901. SHRI KALP NATH RAI: Will the 
PRIME MINISTER be pleased to state:

(a) the broad features of oM( Devebp* 
ment programme for the P(a(coM Plan pe
riod drawn up by the Central University of 
Hyderabad approved by University Grants 
Commission;

(b) number of additional teaching posts 
(Professors, Readers and Lecturers) sanc
tioned under the above programme;

40’ ,M(oM(n oMCCr rEE/o.cr/ i6CoC
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mentioned above have been filled up; and

(d) if not, which are the posts yet to be 
filled up and the reasons for not filling up 
these posts so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
According to the information furnished by 
the University of Hyderabad, the University 
submitted proposals to the University Grants

Commission Amounting to Rs. 1489.96 lakhs 
for development assistance during the Sev
enth Plan. The Commission has so far made 
an allocation of Rs. 1010.02 lakhs. The main 
items of the development programme are 
construction of administrative and academic 
buildings, staff quarters, student hostels, 
purchase of books, journals and equipment, 
and creation of new posts for staff.

(b) to (d). According to the information 
furnished by the University, the number of 
additional teaching posts sanctioned by the 
U.G.C. under the above programme, the 
number of posts filled up and the number of 
vacant posts are as follows:

Posts sanctioned Posts filled Vacant posts

1 2 3

Professors 23 17 6

Readers 23 14 9

Lecturers 9 9 —

55 40 15

The University has informed that it has 
not been possible to fill up the vacant posts 
as the selected candidates are yet to join or 
have declined to accept offers of appoint
ment; re-advertisement of posts because of 
unsuitability of applicants; litigation; etc.

Brain Drain fronn Ills

902. SHRIHETRAM: Will the PRIME 
MINISTER be pleased to state:

(a) whether a large number.of gradu
ates from Indian Institutes of Technology 
migrate to other countries for higher educa
tion and empbyment;

(b) whether Government have con
ducted any study/sun/ey to ascertain the 
extent of brain drain;

(c) whether any study has also been 
conducted by Government to ascertain the 
cost per student in making a graduate from 
Indian Institutes of Technology; and

(d) if so, the details thereof and the 
steps being taken by the Government to 
recover the cost of education of such gradu
ates before permitting them to go abroad?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE-
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PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). According to the report of the IIT 
Review Committee, on an average, 20% of 
the IIT graduates go abroad for higher edu
cation and employment.

(c) No, Sir.

(d) Does not arise.

[ Translation]

Opening of Some Offices on 14 Novenn- 
ber, 1988

l5m^ P7kA P7As P7TkTt sTkQTv  
Will the PRIME MINISTER be pleased to the

reply given on 24 April. 1989 to Unstarred 
Question No. 6711 regarding observance of 
14 November, 1988 as public holiday and 
state:

(a) whether the requisite information 
has since been collected;

(b) if so, the full details thereof; and

(c) if not, the reasons therefor and when 
it IS likely to be collected?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) and (c). A statement is given below.

STATEMENT

(A) (with reference to parts (b) and (c) of Lok Sabha Unstarred Question No. 6711 dated
24.4.1989).

According to information collected from various Ministries/Departments, the following 
Offices/Units did not observe the holiday on 14 November. 1988:

SI. No, Names of the office/Units in various Ministries/Departments that did not observe 
holiday on 14th November, 1988

1. (Department of Posts and Department 
of Telecom.)

All the operative offices.

2. (Department of Legal Affairs)

3. (Department of Economic Affairs)

4. (Ministry of Defence)

Income-tax Appellate Tribunal 
Bench, Cuttack.

The Regional Office of National Sav
ing Organisation at Delhi and Shimla.

All Defence Establishments had 
observed closed holiday on 14.1 ex
cept the following units:

(1) Station Workshop, EME Ramgar;

(2) COD Bombay, 5 FOD and 16
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$1. No. Names of the office/Units ki various Ministries/Departments that did not observe 
holiday on 14th November, 1963

FAD (Eastern Command) and 
28 1 DOU Northern Command);

(3) MH Dhrangadhra;

(4) MH Baro;

(5) MH Alwar;

(6) 177 MH;

(7) HQ 11 Inf Div. (Med);

(8) 185 MH;

(9) 311 Fd Amb;

(10) 411 Fd Amb;

(11) MDC Golconda;

(12) Adv. of HQ IPKF and Med Units 
deployed in OP Pawan.

5.* (Department of Mines)

6. (Department of Non-Conventional
Energy Sources)

7. (Ministry of Labour)

8. (Department of Industrial Development)

Indian Bureau of Mines.

Regional Offices at Guwahati and 
Lucknow.

14 Field Offices.

Two field establishments of Devetop> 
ment Commissioner for Small Scale 
Industries, viz. SISIGoaand Br. SIS!, 
Aizwal.

(B) (with reference to part (d) of the Lok Sabha Unstarred Question No. 6711 dated
24.4.1989)

Those of the emptoyees who were eli
gible for a holiday on 14.11.1988 but were 
otherwise on duty, will be provided suitable 
facility, if so demanded, in the form of

"compensatory off” as per extant orders. The 
operative offices under the Department of 
Posts and Telecommunicationsobserve any 
additional holkiay only if that is declared
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under the Negotiable Instrument Act. The 
holiday on 14.11.1988 was not declared 
under the above Act and, hence, was not 
applicable to these offices.

[Engiish]

h6cnDirCC/6cro( 9)i/6d)(co Ac S(e
g(c0( 7(rEV]rno(nC

904. PROF. VIJAY KUMAR 
MALHOTRA:

SHRI P.C. THOMAS:

Will the PRIME MINISTER be pleased 
to state;

(a) the number of cases for compas
sionate employment pending action/finali- 
sation in the Defence Headquarters and 
since when are these pending, with reasons 
for the delay;

(b) the details of steps taken to provide 
employment to these cases;

(c) the details of steps taken to check 
and minimise the delay in the grant of com
passionate employment;

(d) the details of the criteria laid down in 
this regard and whether these are in tune 
with the Government orders etc.; and

four more cases of oompassionate emptoy- 
ment have been received but the depart- 
ment is unable to process these cases for 
want of complete Information from the appli>
cants.

(b) These nine cases will now be con- 
skiered by a duly constituted Board of Offi
cers. who will make their recommendations 
to the competent authority after analysing 
each case in the light of the instructions of 
the Department of Personnel and Trainirig 
on the subject. After the decision of the 
competent authority is taken in e^h  case, 
appointment will be offered to the person 
concerned after verification of their charac> 
ter and antecedents and medical examina
tion, on availability of a suitable vacancy.

(c) to (e). There has been no delay in 
fmalisation of the cases because the meet
ing of the Board of Officers is held regularly 
once in every quarter. The criteria adopted 
for compassionate employment is strictly in 
accordance with the guidelines issued by 
Department of Personnel and Training on 
this subject.

Rrc1r T0oO6c y/rc

905. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to
state;

(e) if not, the details of steps taken to 
correct the procedure?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Only nine cases, of recent 
origin, relating to compassionate employ
ment of the family members/dependents of 
civilian employees of Armed Forces Head
quarters and Inter Service Organisations are 
pending finalisatbn. There has been no delay 
in their finalisation as the earliest case re
ceived in the offtee, complete in all respects 
pertains to end December, 1989. In addition.

(a) the total estimated outlay involved 
on the Ganga Action Plan;

(b) whether any evaluation of this plan 
has been made so far; if so, its findings; and 
if not, the reasons therefor;

(c) the steps being taken by Govern
ment to ensure the closure of such Industries 
on the river banks which release pollutants 
and effluents and disagree to the setting up 
of effluent treatment control plants— 
Statewise—though which this river passes?
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THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) Under the 
presentphaseof the Ganga Action Plan, 262 
schemes at an estimated cost of Rs. 278.62 
crores have been sanctioned for the three 
States of UP.. Bihar and West Bengal. Taking 
into accQunt the expenditure on the Ganga 
Project Directorate establishment, research 
projects, operation and maintenance, and 
cost escalations on the schemes that is 
likely, the total outlay is expected to be of the

(b) the monitoring of the progress of the 
Ganga Action Plan is carried out perk>dically 
by a Monitoring Committee whrch has sug
gested greater scientific inputs, resource 
recovery and public participation.

(c) Sixty eight industries on the banks of 
River Ganga were identified as gross pollut
ers by the Ministry of Environment and For
ests. Of these 37 units have set up effluent 
treatment plants (ETPs) to treat their efflu
ents, ETPs are under construction in 11 
more units and 10 units have closed down. 
The other 10 units have either not responded 
or are delaying action. Action taken in their

order of Rs. 350 crores. regard is^iven below, Statewise.

UP Bihar West Bengal Total

1. Legal action being taken 4 1 4 9

2. Extension of time granted for
submitting a time-bound programme — — 1 1

Development Works in Ambala Canton
ment Area

* 906.SHPIPYARELALKHANDELWAL: 
Will the PRIME MINISTER be pleased to 
state;

(a) whether any development works in 
the Ambala Cantonment Area (Haryana) 
have been carried out during the tenure of 
the present President of Cantonment Board, 
Ambala; and

An expenditure of Rs. 12.10 lakhs was in
curred dunng the same period on works 
,MO0M rn( ]cE(n (N(0]oO6c^ S(orO/C rn( c6o 
maintained at the Centre.

ITranslation]

Denudation of Forests

907. SHRI RAM SAGAR (Saidpur): 
Will the PRIME MINISTER be pleased to 
state:

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Yes, Sir. Since 
February ’89, when the present President 
took over, Rs. 0.47 lakhs have been spent on 
original and miscellaneous works upto Feb
ruary, 1990 during the current financial year.

(a) the total land area which has be
come barren in the country due to denuda
tion of forests;

(b) whether Government propose to 
check indiscriminate denudation of forests; 
and

(c) If so, the details thereof?
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THE MINISTER OF STATE FOR EN VI- 6.
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 7.
MATIMANEKA GANDHI): (a) Acx̂ ording to 
the study conducted by Forest Survey of 
India with help of satellite imagery in the 8.
country during the period 1981-83 to 1985- 
87. there has been a reduction of 0.19 million 
hectares of forest cover during four years. 9.
The annual rate of loss works out to 47,500 
hectares.

(b) and (c). Steps taken to check indis
criminate felling of forests are given in the 
statement below.

STATEMENT

Stffps taken to check denudathn of forests

1. The National Forest Policy, 1988, lays 
more emphasis on conservation of 
forests. There are specific provisions 
for protection of forests from grazing, 
fires and encroachment.

2. Forest (Conservation) Act was en
acted in 1980 to check diversion of 
forest land for non-forest purposes.
The Act has been made more strin
gent by an amendment of 1988.

3. A Centrally sponsored scheme is 
under implementation to assist the 
States for development of infrastruc
ture for protection of forests.

4. Alternative sources of energy are 
being encouraged to replace fuel- 
wood in domestic and commercial
sectors. [English]

Import policy for timber has been lib
eralised.

Fiscal incentives are given to indus
tries for wood substitutbn.

Efforts are being made to control 
shifting cultivatk>n.

Guidelines have been issued to State/ 
UT Governmentsfrom time to time for 
protection of forests. Some of these 
guidlines are as follows:

(i) To avoid felling of natural forests 
and where such felling are inevi
table for restoratbn of crop of 
other silvk:ultural consideration, 
it should be restricted to area not 
exceeding 10 hectares in the hills 
and 25 hectares in the plains.

(ii) To consider banning of felling in 
the hills above 1,000 meters 
atleast for some years.

(iii) To identify critical areas In the 
hills and mountains which re
quire protection from felling of 
forests and need immediate vig
orous afforestation.

I
(iv) To set apart 4% of thja geographi

cal area as protectk>n area like 
wildlife sanctuaries, natk>nal 
parks, biosphere n(C(na( (o0^

(v) Special gukilines Mra( been is
sued for protectbn of forests from 
forest fires.

5. Wood is substituted by alternative 
materials in packaging, railway sleep
ers, building construction, furniture 
etc.

t(, AcOoOroOa(C rcE Q(rC]n(C g6n w0(rc 
S(a(/6i)(co

908. SHRl PRAKASH V. PATIL: Will 
the PRIME MINISTER .( i/(rC(E to state
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the details of the new initiatives and meas
ures being considered by Government for 
Ocean development?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Ocean development activities have been 
given new impetus and direction, and it is 
proposed to concentrate on some key pro
grammes that can generate high science 
and technology and attain criticality. Pro
grammes such as aquaculture and coastal 
zone management which will help in gener
ating employment for the rural and coastal 
areas have also been taken up. Some impor
tant new initiatives are briefly given below;

Ocean Information System—Primary 
Data Base

A project on Satellite to Sea Truth, 
generated with the help of ISRO and CSIR 
Centre for Mathematical Modeling, is now 
ready for implementation. The project is 
aimed at creating a real or semi-real time 
operationalized service for regular dissemi- 
natbn of important ocean parameters.

2. Sea Bed Mining

A project aimed at design and devel
opment of a deep seabed m ining system has 
been generated with the help of various 
experts in the country and the Central Me
chanical Research institute (Durgapur) as 
the lead Agency.

3. Antarctica

In addition to continually raising the 
quality and scientific content of ret̂ earch 
activities at Maitri, a special exploratory 
expedition was sent in November, 1989 to 
the Weddell Sea Region of Antarctica, as a

part of a programme to develop first hand 
knowledge and understanding of the critical 
terrains of Antarctica to guide us in selecting 
an appropriate site, if it is later decided to set 
up a second permanent station in Antarctica.

4. Research and training in modeling 
Oceanic Circulation and Air-Sea processes

Recognizing that oceanic circuiatk>n 
plays a dominant role in determining all other 
oceanic processes, and the critical role of 
air-sea exchange processes in controlling 
weather, a project was especially generated 
to develop high level expertise in modeling 
and (Ni(nO)(co design to study oceanic 
circulation and Air-Sea interface processes. 
This is being implemented through the es
tablishment of a Cell in the Centre for Atmos
pheric Sciences at Indian Institute of Sci
ence, Bangalore.

5. Monitoring and modelling of Pollution 
regimes in the sea

Steps have been taken to upgrade 
the Regional Centre of NIO, Bombay to a 
state-of-the-art, first rate Centre for model
ling and monitoring of marine pollution, with 
a view to quantifying transport rates of sig
nificant chemical elements through the estu
aries and their inputs to various bio-geo- 
chemical resen/oirs and finally into the sea.

6. Sea level variations

A programme for establishing a net
work of about 8 state-of-the-art tide-gauge 
stations abng our coast and Islands is now 
underway towards documenting high preci
sion information on sea level variations.

7. Island Centre for Ocean Devebp- 
ment

Steps have been initiated for estab
lishing a Centre for Ocean Devebpnient a 
Port Blair with a view to improving the quality
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of life and of human endeavour generally 
amongst the Islanders, whilst preserving the 
integrity of the fragile eoo<system of the 
Andaman and Nicobar Group of Islands.

8. Aquaculture: Action Plan for alleviate 
ing poverty

A projectized Action Plan on aquacul
ture has been initiated aimed at utilizing its 
S&T programmes and infrastructure in de
veloping special assets in coastal wetlands, 
thereby improving the quality of life in rural 
areas. This programme is monitored by a 
special Steering Committee.

Computer Literacy Programme in 
Schools In Maharashtra

909. SHRI SUDAM DESHMUKH: Will 
the PRIME MINISTER be pleased to state:

(a) the existing stage of CLASS (Com
puter Literacy in School) Programme in the 
State of Maharashtra;

(b) the number of new computers which 
are proposed to be supplied to Schools of 
Maharashtra during the current year and at 
what Centres; and

(c) whetherGovernment have reviewed 
the performance of CLASS in Maharashtra 
and if so, what modifications/changes are 
being carried out in the programme?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON):(a) 
to (c). A Pilot Project for Computer Literacy 
and Studies in Schools (CLASS) was initi
ated in 1984-85 in 248 selected Secondary/ 
Higher Secondary schools jointly by the 
Department of Electronics and the Depart
ment of Education to acquaint students and

teachers with the range of computer applica
tions and its potential as a learning medium. 
The Project was further extended on year to 
year basis till 1988-89 covering 2079 more 
schools. So far 211 schools have been se
lected under the Project in Maharashtra. 
Besides, 5 resource centres which provide 
resource support to the participating schools, 
are in Maharashtra. No new computers have 
so far been provided in schools in Maharash
tra during the current year. The Project had 
been evaluated by the Space Application 
Centre, Ahmedabad in 1986. The Project 
had also been reviewed by a Working Group 
constituted by the Government in October, 
1986. The Group strongly advocated con
tinuation of the Project and was of the view 
that the Project has made a very welcome 
beginning in upgrading and updating the 
education in schools in India. It has potential 
for encouraging and promoting innovative
ness among teachers and students, creativ
ity and analytical ability, it will enable stu
dents to gain familiarity with computers and 
enable them to face an increasingly technol
ogy oriented society. Following the recom
mendations of the Working Group, a draft 
Cabinet-note was prepared aiming to imple
ment the CLASS Programme on a larger 
scale and on regular basis. It has not been 
possible so far to'implement the proposed 
expanded programme on CLASS due to 
paucity of funds.

k(06))(cEroO6cC 6g krCMonOdr s(E 
sAEdr ynroOCMoMrc

910. KUMARIUMABHARATI: Will the 
PRIME MINISTER be pleased to state:

(a) whether in February, 1989 Rashtriya 
Ved Vidya Pratishthan had recommended 
sanctbning of three different types of proj
ects on Vedic Mathematics to competent 
mathematrcians and computer scientists;

(b) if so, the nature ahd type of these 
projects;
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(c) the names and status d  oM( mathe
maticians and computer scientists to whom 
each project has been sanctioned; and

(d) the guidelines and outlines of the 
action-scheme regarding each of the proj
ects?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir.

(b) The nature and type of the sug
gested project were:

(I) Development of ideas con
tained in the book 'Vedic 
Mathematics” by Jagatguru 
Shankaracharya;

(ii) Expounding and developing 
mathematical foundations 
behind the Sutras;

(iii) Investigating the possibilities 
of incorporating the relevant 
ideas in appropriate computer 
software programmes.

on the possibilities of the applicatbn of Vedic 
Mathematbs on the computer.

P60Or/ -6n(Cond yn61nr)cO( ,OoM L6Co 
R(n)rc rOE

911. SHRISRIKANTHADATTANARA- 
SIMHARAJA WADIYAR: Will the PRIME 
MINISTER be pleased to state:

(a) whether Government have a pro
posal to expand social forestry programme 
during the Eighth plan with West German
aid;

(b) if so. the amount of West German 
aid sought by the Government; and

(c) the amount of aki likely to be given 
by West Germany for implementatbn of 
social forestry programme?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) No Social 
Forestry Project has been posed for West 
German aid.

(b) and (c). Do not arise.

Indian Election Service

(c) and (d). The Project Committee of 
the Rashtrlya Veda Vidya Pratishthan has 
approved grant of a fellowship for research 
in Vedic Mathematic at the school level in the 
light of the tx>ok of the Jagatguru Shankara
charya. The felbwship has been offered to 
Mrs. Ranjani Chari, a teacher in the Kendriya 
Vidyalaya Sangathan. The aim of this felbw- 
ship is to carry out research into Vedic Mathe
matics to establish its applicability to mathe- 
matcal problems as also to identify the lev
els upto whk:h it can be applied. Shri Om 
Vikas of the Department of Electfonbs has 
been commissk>ned to prepare a status paper

912. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the PRIME MINISTER be 
pleased to state:

(a) whether any suggestk)ns/represen- 
tatbns have been received by Government 
for setting up of a separate Indian Election 
Sen/k̂ e (lES) on the lines of IAS, IPS, etc.;

(b) if so. whether Government propose 
to set up a separate Indian Electton Servk:e;

(c) rf so, when; and
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THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) to (d). The suggestion has been 
placed before the Committee on Electoral 
Reforms for consideration.

P(ooOc1 ]i 6g 9rnoM PoroO6cC

913. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Government have a pro
posal to set up some earth statbns at se
lected cities and also to convert those cities 
into software cities;

(b) if so, the details thereof; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). Department of Electronics has 
initiated action to set up Software Technol
ogy Parks at Bhubaneshwar, Pune and 
Bangalore. These are expected to cater to 
the needs of Software Development units for 
100% export of software through Data 
Communk:ation Links. Actions have been 
initiated to set up autonomous societies for 
implementing the project and managing the 
operatk>ns of the Software Technok>gy Park. 
The alternatives include utilisatk>n pf the 
lntematk>nal Gateway Packet Switched 
Network or establishing a dedicated Earth 
Statbn for providirip data communk:atk)n 
facilities to the Software Technology Park.

Literacy Rate
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914. SHRID.AMAT: Will the PRIME 
MINISTER be pleased to state:

(a) the rate of literacy in vark>us States 
in 1947 and the present rate of literacy,
State-wise;

(b) whether there are any new propos
als to increase the literacy rate rapkily; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
The literacy data is collected through decen
nial census operatk>ns conducted by the 
Registrar General, India. As the first census 
was held in 1951, literacy data for 1947 is not 
available. Similarly, the last census having 
taken place in 1981, the literacy data for the 
current year is also not known. A Statement 
showing the State-wise literacy rates during 
1951 and 198.1 is given k>ebw.

(b) and (c). Universalisation of elemen
tary educatbn and universal retentbn in 
Schools of chifcdren upto 14 years of age, 
programme of non-formal education in the 
10 educatbnally backward Poro(C and oM( 
National Literacy Missbn which aims at 
imparting functbnal literacy to 80.00 milibn 
adult illiterates in the 15-35 age group by 
1995, are integral parts of a larger pro
gramme the eradbatbn of illiteracy.

The emphasis under the National Liter
acy Mission is on adopting an area approach 
in an attempt to completely eradteate illiter
acy in that area in a time bound manner. 
Attempt is also being made to improve the 
pace and content of learning under the adult 
educatbn programme.
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SI. No. StateAJnbn Territories Percentage of Literates to total population 

1951 1981

1 2 3 4

INDIA 15.83* 36.23@

1. Andhra Pradesh 13.11 29.94

2. Assam 17.48 —

3. Bihar 11.47 26.20

4. Gujarat 43.70

5 Haryana 34.14

6. Himachal Pradesh 4.86 42.48

7 Jammu & Kashmir — 26.67

8. Karnataka 19.34 38.46

9. Kerala 40.38 70.42

10.. Madhya Pradesh 9.50 27.87

11. Maharashtra #21.39 47.18

12. Manipur 10.73 41.35

13. Meghalaya 14.29 34.08

14. Nagaland 8.98 42^7

15. Orissa 10.98 34.23

16. Punjab #13.66 40.86

17. Rajasthan 7.18 24.38

18. Sikkim 6.59 34.05

19. Tamil Nadu 20.88 46.76
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1 2 3 4

20. Tripura 13.18 42.12

21. Uttar Pradesh 10.77 27.16

22. West Bengal 21.54 40.94

23. A & N Islands 25.93 51.56

24. ''Arunachal Pradesh u 20.79

25. Chandigarh *** 64.79

26. Dadra & Nagar Haveli — 26.67

27. Delhi 30.19 61.54

28. ''Goa, Daman & Diu 56.66

29. Lakshadweep 16.14 55.07

30 ''Mizoram 34.73 59.88

31. Pondicherry — 55.85

NOTES:

* The figures of 1951 census are based on 10% sample and includes the age-group 0-4. 
The percentages excludes Dadra & Nagar Havell, Goa, Daman & Olu and Pondicheny 
which were not in India in 1951 census. Similarly, it also excludes the figures of Jammu 
& Kashmir and Arunachal Pradesh where na census was taken in 1951.

** Included in Maharashtra.

*** Included m Punjab.

# The percentages of Maharashtra of 1951 include Gujarat. Similarly, the percentages 
of Punjab for 1951 include Haryana, Himachal Pradesh and Chandigarh.

@ Excludes Assam (where census could not be held owing to disturbed conditions
prevailing there at the time of 1981 census) and the population of area under unlawful
occupation of Pakistan and China where census could not be taken.

 ̂ Arunachal Pradesh. Goa and Mizoram have since become Stales.
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yn6G(0o g6n hOQOcAc1 6g kOa6nC

lpĵ  SHRI YASHWANTRAO PATIL: 
WIN oM( ykAQ9 QAtAPu9k be pleased to 
Coro(I

(a) whether it is proposed to launch 
national project for cleaning the country’s 
rivers as an extension of the Ganga Action 
Plan;

(b) if so, the details thereof; and

(c) the estimated expenditure thereon 
and the modus operandi of financing it?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) to (c). The 
meeting of the Central Ganga Authority held 
under the chairmanship of the Prime Minis
ter on 11.9.69 had decided that pollution 
abatement schemes for the Yamuna will 
commence in the second phase of the Ganga 
Action Plan. Pollution abatement schemes 
for other rivers in the country including the 
Yamuna, would depend upon the availability 
of resources in the Eighth Five Year Plan.

kraOr, 6g 9ca/n6cccrco y6/O0d

916. SHRI A. ASOKARAJ: Will the 
PRIME MINISTER be pleased to state:

(a) the terms of reference and details of 
the members of the High Level Committee 
set up to review the environment policy, 
especially with a view to protecting the tribal 
interest;

(b) whether the existing environment 
policy has failed to protect the interests of 
tribal populatbn in the country; and

(c) if so. the details thereof ?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) An inter- 
Ministeriai Committee has been set up to 
examine the various issues pertaining to 
protection of the rights and concessions 
enjoyed by tribal people and how their con
ditions can be improved, giving the attention 
to long run ecological sustainability and 
conservation of forests and bio-diversity.

The terms of reference of the Committee are 
given below.

(i) To examine the rights and conces
sions enjoyed by the tribal commu
nities with regard to access to for
est products and to identify meas
ures for improving the access con
comitant with sustainable manage
ment of resources.

(ii) To examine the implementation of 
various rules and regulations and 
to identify measures for improving 
their efficacy as regards fulfilment 
of the traditbnal rights and conces
sions.

(iii) To review the existing measures 
for participation of tribals in forestry 
programmes and tb propose meas
ures for strengthening the same.

(iv) To reviewthe tribal sub-plan rnbOto 
recommend measures for V]r/Oore
tive and quantitative Improvement 
in implementing the various pro
grammes.

(b) and (c). The National Forest Policy, 
1988 aims at protecting the interests of tribal 
population in the country, and recognises 
the symbiotic relationship between thetribals 
and the forests, ft lays down that the rights 
and concessions from forests should primar
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ily be for thd bonafide use of the local com- 
munities, especially thetribals. and that they 
should be closely associated in the protec
tion, regeneration and development of for
ests.

PO/aOirCo6nr/ y/rcoroO6c P0M()(PO/aOirCo6nr/ y/rcoroO6c P0M()(

917.  SHRI BHAKTA CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state:

(a) the year since when the Centrally 
sponsored Silvipastoral Plantation Scheme 
is under implementation;

(b) the objective of the scheme;

(c) the name of the States where such 
scheme has been introduced;

(d) whether such scheme has been 
introduced in Orissa; and

(e) if so, since when and the various 
kinds of trees planted and total hectares of 
land covered under that scheme in Orissa 
since then?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATIMANEKA GANDHI); (a) The Centrally 

Sponsored Scheme for Silvipasture Devel
opment is under implementation since 1986- 
87.

(b) The main objectives of the Scheme 
are to promote Silvipasture in the rural ar
eas, thereby leading to increase in fodder 
production as well as milk production, to 
encourage stall feeding and to Increase 
employment and incomes in the rural parts 
of the country.

(c) The scheme is currently under 
implementation in the States of Arunachal

Pradesh, Himachal Pradesh, Gujarat, Kar
nataka, Rajasthan, Mizoram, Orissa, Punjab, 
Sikkim and West Bengal.

(d)  and (e). The scheme was intro
duced in Orissa in 1986-87. The names of 
the main species being planted/raised in the 
states under the Scheme are Sesbania 
aegyptiaca. Acacia nibtica, Bamtx)0, Gtyfh 
cidia maculata, Subabul, Neem, Prosopis 
juliflora, Moringa oleifera, Siris, Sissoo, etc. 
The yeanwise area coverage under the 
scheme in Orissa State is as given below:

Year Area Coverage 
{In Hectares)

1986-87 265

1987-88 500

1988-89 340

1989-90 400
(target)

9Ni(cEOo]n( Oc0]nn(E .d Rrc1r yn6g(0o9Ni(cEOo]n( Oc0]nn(E .d Rrc1r yn6g(0o 
SOn(0o6nro(SOn(0o6nro(

918.  SHRIK.RAMAMURTHY: WIHthe 
PRIME MINISTER k>e pleased to state:

(a) the total expenditure incurred by the 
Ganga Project Directorate statewise and 
year-wise for the last three years;

(b) whether the entire funds were spent 
through Government agencies; and if pri
vate agencies were also involved, the names 
of such private agencies and the purpose of 
their involvement;

(c) whether the Government Intends to 
launch similar schemes for cleaning the 
waters of other rivers in the country; and
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(d) if so. the details thereof^ PROGRAMME IMPLEMENTATION (SHRI-
MATI MANEKA GANDHI): (a) Under the 
Ganga Action Plan 262 schemes have been 

THE MINISTER OF STATE FOR EN VI- sanctioned forthe three States of U.P., Bihar
RONMENT AND FORESTS AND MINIS- and West Bengal. The expenditure incurred
TER OF STATE IN THE MINISTRY OF State-wise and year-wise is as follows:

{Rupees in Lacs)

Year U.P. Bihar West Bengal Total

1

1985-86

1986-87

1987-88

1988-89

1989-90
(as on 1 3.90)

461

1602

1909

1654

2206

45

248

631

1244

880

100

592

1643

2579

2274

606

2442

4183

5477

5360

Total 7832 3048 7188 18068

(b) All the above mentioned schemes 
under the Ganga Action Plan are being im
plemented through agencies of the State 
Governments and local bodies

(c) and (d) The meeting of the Central 
Ganga Authority held under the chairman
ship of the Pnme Minister on 11 9 89 had 
decided that pollution abatement schemes 
forthe Yamuna will commence in the second 
phase of the Ganga Action Plan. Pollution 
abatement schemes for other rivers in the 
country including the Yamuna, would de
pend upon the availability of resources in the 
Eighth Five Year Plan

[Translation]

RnrcoC o6 uror AcCoOo]o( 6g -]cErcD(corO 
k(C(rn0M+ 26).rd

919. SHRI RAMASHRAY PRASAD

SINGH: Will the PRIME MINISTER be 
pleased to ŝ ate*

(a) the total annual expenditure of the 
Tata Institute of Fundamental Research, 
Bombay; and

(b) the annual grants given by Union 
Government to the institute dunng the last 
three years'?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT O f EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The total annual expenditure of the Tata 
Institute of Fundamental Research, Bombay 
is as follows:—



(Rs. in lakhs) Udaipur as it is a Divisional University; and 

(c) if so, the details thereof?
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Year Total expenditure incuned

1986-87 1,538.60

1987-88 1,748.86

1988-89 2.482.00

(b) The Annual Grants given by Union
Government to the Institute during last three
years are as follows:—

{Rs. in lakhs)

Year Grants
Received

1986-87 1,489.01

1987-88 1,625.85

*1988-89 2,527.91

*The increased amount shown in 1988- 
89 IS due to the construction of a national 
facility viz. Giant Metrewave Radio Tele
scope (GMRT) by the Tata Institute of Fun
damental Research (TIFR).

P]8MrEOr fcOa(nCOod+ fErOi]n rcE
T1nO0]/o]n( fcOa(nCOod+ 2OO0rc(n

920. SHRIGULABCHANDKATARIA: 
Will the PRIME MINISTER be pleased to 
state;

(a) the reasons for not dividing the 
assets of Sukhadia University, Udaipur and 
Agriculture University, Bikaner even after 
their having acquired separate entity;

(b) the details of UGC grants given to 
Sukhadia University from 1985 to 1990;

(b) whether Government propose to 
increase the grant of Sukhadia University,

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The Sukhadia University, Udaipur and 
Agriculture University Bikaner have î een 
established under the Acts of the State 
Legislature of Rajasthan and it is for the 
State Government to take necessary steps 
in this behalf.

(b) The details of the grants provided by 
the UGC to the Sukhadia University from 
1985 to 1990 are as follows;

Year Amount 
{Rupees in lakhs)

1985-86 13.08

1986-87 36.57

1987-88 103.93

1988-89 54.87

1989-90. 86.18

(c) and (d). Since the Seventh Plan 
period is coming to an end, there is no 
proposal at present to increase the UGC 
grant of Sukhadia University.

[English]

Sr)r1( o6 Pr1rn brcdr

921. SHRI P.A. ANTONY: Will the 
PRIME MINISTER be pleased to state:

(a) whether India’s research vessel 
Sagar Kanya met with an accident recently;
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(b) if so, thtt extent of damage thereof; far to check poHution?
and

(c) when rt is likely to be pressed back 
into servk:e?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G K. MENON):
(a) Yes. Sir. The Research Vessel Sagar 
Kanya had a major fire in its engine room on 
21.8.1989, about 44 nautical miles south of 
Cotombo, while on a scientific cruise.

(b) As a result of fire, all 5 diesel 
alternator sets (engine and alternator) were 
partially burnt as well as electrical motors, 
pumps and compressors. Approximately, 
9000 metres of cables were also burnt and 
damaged.

(c) The vessel was towed to Singapore 
for repairs. After extensive repairs, it re
sumed it normal operations on 21.12.1989.

[Translation]

t6oO0(C ACC](E o6 AcE]ConO(C g6n hr]Ce
Oc1 y6//]oO6c Oc brci]n

922. SHRI KESHRI LAL: Will the 
PRIME MINISTER be pleased to state:

(a) the number of industries in Kanpur 
which were issued notices in 1989 for in
creasing pollution;

(b) the number of industries penalised 
pursuant to such notices;

(c) the number of industries where 
poNutk>n prevention devicss Mra( been in
stalled so far; and

(d) the steps tAen by Government so

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATK)N (SHRI- 
MATI MANEKA GANDHI): (a) and (b). A 
total of 49 industries in Kanpur were issued 
notk̂ es in 1989for causing pollution of which 
25 were penalised.

(c) A total of 124 industries in Kanpur 
have installed either partial or complete treat
ment devices.

(d) The steps taken include the folk>w-
ing:

i) Standards have been prescribed 
for major categories of water and 
air polluting industries.

ii) Industries have been directed to 
instal pollution control devices 
within a stipulated time frame 
and to treat their effluents to 
prescribed standards.

iii) Fiscal incentives are being given 
to industries for installatk>n of 
pollution control devices.

(v) Guidelines have been framed for 
siting of industries.

v) Prosecutions are launched 
against recalcitrant units.

[English]

t(, u(0Mc6/61d S(a(/6i(E .d hqpk

923. SHRI SHANTILAL PURUSHOT- 
TAMDAS PATEL: Will the PRIME MINIS
TER be pleased to state:

(a) whetherthe Council of Sdentificand 
Industrial Research has devek)ped a tech
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nology virhich can help the industries to 
improve its production;

(b) whether his Ministry have urged 
upon the industrialists to use the technology 
in the new industries; and

(c) if so. to what extent the new technol
ogy has been introduced?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). Technologies developed by CSIR 
Laboratories in general help to enhance the 
productivity of industries adopting these. 
CSIR is interacting with industrial organisa
tions and industrial units to promote the use 
of its technologies. During the year 1988-89 
about 65 new technologies developed by 
CSIR were licensed to industry. This is a 
continuing process. The annual industrial 
production based on CSIR developed tech
nologies is estimated to be around Rs. 950 
crore.

troO6cr/ h6))OCCO6c 6c L6)(ctroO6cr/ h6))OCCO6c 6c L6)(c

924.  SHRIMATIJAYAWANTI NAV- 
INCHANDRA MEHTA: 

KUMARI UMA BHARATI: 
SHRIMATI SUMITRA MA- 

HAJAN;
SHRI V. SREENIVASA 

PRASAD:
SHRI BANWARI LAL PURO- 

HIT:
SHRI  M.V.  CHANDRA 

SHEKARA MURTHY: 
SHRI GOPI NATH GAJAPA- 

THI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to set 
up a National Commission on Women to 
deal with various women's issues;

(b) if so, when and terms and reference 
thereof;

(c) whether the women’s issues for 
consideration by the Commission have been 
identified; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(b)  to (d). The proposal is under active 
consideration of the Government.

9)i/6d)(co R(c(nroO6c Oc 9O1MoM y/rc9)i/6d)(co R(c(nroO6c Oc 9O1MoM y/rc

925. SHRI ANAND SINGH: Will the 
PRIME MINISTER be pleased to state:

(a) whether special emphasis is sought 
to be given to employment generation under 
the Eighth Five Year Plan; and

(b) if so, the outlines of the proposals in 
this regard?
THE PRIME MINISTER (SHRI VISH- 

WANATH PRATAP SINGH): (a) and (b). 
The Planning Commission has set employ
ment generation as a major objective in its 
approach to the Eighth Five Year Plan. Details 
would be incorporated in the Plan document.

[ Translation̂

yn6i(n k(061cOoO6c o6 7OcEO rcE 6oM(nyn6i(n k(061cOoO6c o6 7OcEO rcE 6oM(n 
Wrc1]r1(C 6g oM( h6]condWrc1]r1(C 6g oM( h6]cond

926. SHRiBALESHWARYADAV: Will 
the PRIME MINISTER be pleased to state:
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(a) whether Government are making 
efforts to give proper recognition to Hindi and 
other languages of the country;

(b) if so, the details of the steps taken so 
far in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(b) A statement is given below.

(c) Does not arise.

STATEMENT

Important amongst the efforts made by 
Government to secure proper recognition to 
Hindi and other languages of the country are 
the following promotional measures:

(v) Training of teachers in Indian lan
guages other than Hindi by Central 
Institute of Indian Languages (a 
subordinate office of the Depart
ment of Education);

(vi) Correspondence course for teach
ing Hindi by Central Hindi Director
ate under the Department of Edu
cation;

(vii) Production of bi-lingual and multi
lingual dictionaries in Hindi and 
other Indian languages by the 
Central Hindi Directorate;

(viii) Compilation and production of glos
saries in Hindi and other languages 
by the Commission of Scientific 
and Technical Terminology (CSTT) 
under the Department of Educa
tion;

(ix) Organisation of workshops for uni
versity/college level teachers to 
orient them in Hindi and modern 
Indian languages, by the CSTT;

(0 100 per cent Central Assistance for
appointment of Hindi Teachers as 
well as for establishment of Hindi 
Teachers Training Colleges in Non- 
Hindi speaking States/UTs;

(ii) Financial assistance to voluntary 
organisations for promotion and 
propagation of Hindi as well as 
other languages;

(iii) Assistance for publication of books 
in Indian languages;

(iv) Training of Hindi teachers in Non- 
Hindi speaking areas by Kendriya 
Hindi Sansthan (an autonomous 
organisation under the Department 
of Education);

(x) Production of university level text
books in Hindi and other Indian 
languages under the guidance of 
CSTT;

(xi) Development and promotion of 
Urdu by Bureau for Promotton of 
Urdu, a subordinate office of the 
Department of Education.

2. Hindi and other Indian languages are 
being taught in schools under 3-Language 
Formula as well as in universities and col
leges at advanced level. University Grants 
Commission has also been advis)»d to bring 
about use of Hindi and modern Indian lan
guages as medium of instruction for higher 
education.

3. Sahitya Akademi, an autonomous or
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ganisation under the Department of Culture, 
has also recognised 22 languages, including 
Hindi, and 14 Indian languages included in 
the 8th Schedule of the Constitution of India 
for promotional and literary purposes.

4. The above measures are apart from 
those taken from time to time by the Govern
ment for implementation of the provisions of 
the Constitution relating to Official Language.

P(ooOc1 ]i 6g f̂ y^P^h  ̂9Nr)OcroO6c 
h(con( Oc 2rn(O//d 4foorn ynrE(CM’

927. SHRI RAJVEER SINGH; Will the 
PRIME f̂ lNISTER be pleased to state:

(a) whether Government propose to set 
up an examination centre of Union Public 
Service Commission in Bareilly (Uttar 
Pradesh);

(b) if so, by what time: and

(c) If not, the reasons therefor'?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) to (c). A 
proposal for opening an examination centre 
at Bareilly is under examination in the Union 
Public Service Commission in consultation 
with the Government of Uttar Pradesh and 
the U.P. Public Service Commission.

[English]

9Ni6no 6g k(C(rn0M k(r0o6nC

928. SHRI CHIRANJI LAL SHARMA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether India is planning to export 
Research Reactors for the nuclear estab
lishments of the developing countries; and

4.’  if so, the details of the scheme ?

MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN DEPART
MENT OF EDUCATION IN THE MINISTRY 
OF HUMAN RESOURCES DEVELOPMENT 
(PROF. M.G.K. MENON): (a) No. Sir, At 
present. Government have no such pro
posal under consideration.

(b) Does not arise.

troO6cr/ y6/O0d 6c -n(O1Mo 9V]r/OCroO6c

929. PROF. RUPCHAND PAL: 
SHRI ANIL BASU:

Will the PRIME MINISTER be pleased
to state:

(a) whether raw materials and minerals 
of national importance are proposed to l̂ e 
brought under the freight equalisation policy;

(b) if so, the details thereof; and

(c) if not, the reasons for not evolving a 
national policy in this regard?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No. Sir. 
There is no such proposal under considera
tion of the Government.

(b) Does not arise.

(c) Based on the recommendations of 
the National Transport Policy Committee, 
the Government decided in 1982that no new 
scheme of freight equalisation should be 
introduced except to subsidise transport cost 
for remote, inaocessible and isolated areas 
like the North Eastern Region and hilly and 
difficult areas.

troO6cr/ P(0]nOod h6]c0O/

930. SHRI UTTAM RATHOD:
P7kA bTWy tTu7 kTAF
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SHRI Y.S. RAJASEKHAR 
REDDY:

3HRIMATI CHENNUPATI 
VIDYA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government prop)ose to set 
up a National Security Council in the context 
of the country’s defence preparedness;

(b) If so, its proposed constitution: and

DEPARTMENT OF 9SfhTuAwt At u79  
MINISTRY OF 7fQTt k9Pwfkh9P
DEVELOPMENT (PROF. Q^R^b  ̂Q9twt’F
(a) to (c). According to the information 
available so far, the following States have 
implemented the Scheme: Andhra Pradesh, 
Arunachal Pradesh, Assam, Goa. Gujarat. 
Haryana, Himachal Pradesh, Jammu & 
Kashmir. Karnataka, Kerala, Manipur, 
Madhya Pradesh, Maharashtra, Mizoram, 
Meghalaya, Nagaland, Orissa, Punjab, Ra> 
jasthan, Tamil Nadu, Tripura, Uttar Pradesh 
and West Bengal.

(c) when it is likely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir.

(b) and (c). The Government have not 
taken a final view in this regard so far.

Implementation of UGC Pay Scales

931. SHRI SUDARSAN RAY 
GHAUDHURY:

DR. SUDHIR RAY:

Will the PRIME MINISTER be pleased 
to state:

(a) whether all the States and the Union 
Territories have implemented the UGC rec
ommendations of the 1986 regarding pay- 
scales for the University and college teach
ers;

(b) if not, the reasons stated by the 
respective Governments; and

(c) the measures Union Government 
are contemplating for implementing the new 
UGC scales?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE

The Implementation of the Scheme is 
reported to be under consideration of the 
State Governments of Bihar and Sikkim. The 
revised pay scales have also been imple
mented in the Colleges of Union Territories 
of Delhi, Andaman & Nicobar Islands, Daman 
& Diu, Pondicherry and Chandigarh. There 
are no colleges imparting education at de
gree level in the other Union Territories.

I.P.K.F. Personnel

932. SHRI HARSH VARDHAN: 
PROF. K.V. THOMAS:
SHRI R.N. RAKESH:

Will the PRIME MINISTER be pleased
to state:

(a) the total number of I.P.K.F. person
nel killed and disabled in Sri Lanka till 31 
January, 1990, separately;

(b) the number of Officers, J.C.Os. 
N.C.Os. and Jawans killed and disabled out 
of them, separately;

(c) whether Government propose to 
erect some memorial like India Gate as a 
homage by the Nation to these Martyrs who 
gave their lives in a war fought on a foreign 
land; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE  personnel killed and disabled In Sri Lanka till
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) The total number of I.P.K.F.

31 January, 1990 is 1155 and 36 respec> 
tively.

Killed Disabled

(b) Officers 55 -

J.C.Os 76 3

N.C.Os 312 -

Jawans 712 33

Total: 1155 36

(c) No, Sir.

(d) Does not arise.

[English]

P0M()(C g6n h/(rcOc1 Rrc1r Ac L(CoP0M()(C g6n h/(rcOc1 Rrc1r Ac L(Co 
2(c1r/2(c1r/

933.  DR.DEBIPROSADPAL: Will the 
PRIME MINISTER be pleased to state:

(a) the number of schemes for cleaning 
the Ganga in West Bengal actually com> 

pleted so far;

(b) the amount allotted by the Union 
Government to Government of West Bengal 
for the purpose; and

(c) the utilisation report received from 
the State Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) Out of 110 sanctioned schemes, 32 
schemes have so far been completed in

West Bengal.

(b) The present sanctioned cost of the 
110 schemes is Rs. 118.85 crores. An amount 
of Rs. 71.88 crores has been released so far 
by the Centre for the implementation of the 
schemes

(c) According to the utilisation report 
received till the end of the financial year 
1988-89, an amount of Rs. 48.11 crores has 
been utilised by the State. The State has 
been utilising almost the entire amount re
leased by the Centre on an annual basis for 
the implementation of the schemes.

Q(cc6nrcE]) .d S(/MO TE)OcOConroO6cQ(cc6nrcE]) .d S(/MO TE)OcOConroO6c 
R6aô P0M66/ u(r0M(nC TCC60OroO6cR6aô P0M66/ u(r0M(nC TCC60OroO6c

934.  SHRI  SHANKEHSINH 
VAGHELA:

SHRI LK. ADVANI:

Will the PRIME MINISTER be pleased 
to state:

(a)  whether the Delhi Administratk>n 
Government School Teachers Associatk)n 
have submitted any memorandum to the 
Prime Minister listing their demands;
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(b) if so, the details thereof; (g) if so, the details thereof?

(c) the Government response thereto?

(d) whether Government propose to 
allow selection grade for all teachers irre
spective of percentage after 24 years of 
service and a single running scalu for the 
primary school teachers in Delhi;

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(e) number of vacancies of teachers at 
present and the time schedule to fill them;

(f) whether there have been any talks 
with the representatives of the Association; 
and

(b) to (d). A statement is given bebw.

(e) A statement is given below.
(f) No. Sir.

(g) Does not arise.
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u)noc,co 6g Pi(0Or/ yrd g6n h6)i]orv  
oO6c 6g k6o/n()6co .(c(gOoC

935. SHRI HANNAN MOLLAH:
DR. AK. PATEL:
SHRI SAIFUDDIN CH- 

OUDHURY:

Will the PRIME MINISTER b© pleased 
to state:

(a) whether the special pay given in 
consideration of the specially arduous na
ture of duties is not treated as emolument for 
the purpose of computation of retirement 
benefits while the non-practising allowance 
given to Government doctors is treated as 
pay almost for all purposes;

(b) if so, the reasons therefor;

(c) whether several representations 
have been made to Government for treating 
the special pay as it was being treated prior 
to 1.1. 1986;

(d) if so. action taken thereon: and

(e) whether Government propose to 
remove the anomaly in the matter?

THE PRIME MINISTER (SHRI VISH- 
WANATH SINGH): (a) Yes. Sir.

(b) The Fourth Central Pay Commis
sion had recommended that, since pension 
confers a long term benefit to Government 
employee it should be related to basic pay 
only. The grant of special pay does not 
always follow the rules of seniority and it is 
possible that a junior person may get posted 
to a post carrying special pay while his senior 
may happen to occupy a post which does not 
carry any special pay. The reckoning of 
special pay-for pension would thus confer a 
fortuitous benefit on the junior which is not 
fair. The recommendatton of the Fourth 
Central Pay Commission was therefore

accepted without any reservation. As re> 
gards non-practising albwance admissible 
to Medical Off icers, there had been demands 
from Medical Officers for higher scales of 
pay because of the professional qualification 
and also better career progression. The 
Government however could not prescribe a 
difference pay structure for Medical Officers 
than the one applicable to other Group ‘A’ 
Officers. Instead the Government agreed 
that the NPA admissible to Medical Officers 
will be treated as pay for all service matters, 
particularly in view of the consideration that 
NPA is admissible to all Medical Officers on 
a uniform slab rates irrespective of their 
seniority or post held.

(c) Yes, Sir.

(d) and (e). The Government does not 
consider it necessary to modify the deci
sions taken on the recommendations of the 
Fourth Central Pay Commission in this re
gard.

ynOaroOCroO6c 6g S(g(c0( yn6G(0oC

936. SHRI INDRAJITGUPTA: Will the 
PRIME MINISTER be pleased to state:

(a) whether private consultancy agen
cies have been involved in the planning and 
implementation of major defence projects;

(b) if so. the details thereof;

(c) whether representatives of several 
military Engineering Services (MES) Unions 
have met the Defence Minister to stop fur
ther privatisatbn of defence works; and

(d) if so. the decision taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). The requisite Infor
mation Is being collected.
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(c) and (d). Representations have been 
received from some MES Employees Un> 
ions expressing their objection to the utilisa
tion of outside agencies in Defence works 
and these are under consideration.

yn6G(0o g6n S(a(/6i)(co 6g QrEnrC 
hOod

937. SHRI ERA ANBARASU: Will the 
PRIME MINISTER be pleased to state;

(a) whether the Planning Commission 
has approved any specific project in the 
recent meeting at Delhi for the development 
of Madras Metropolitan City;

(b) if so, the details thereof;

(c) whether the Chief minister of Tamil 
Nadu had sought approval and allotment of 
funds by the Planning Commission for the 
supply of drinking water to the people of 
Madras and for the construction of houses 
for the slum dwellers in Madras City; and

(d) if so, the details therefor?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No. Sir. 
While no new project was submitted for 
approval, there is an on-going projed for 
Tamil Nadu Urban Devebpment which cov
ers Metropolitan Madras.

(b) Question does not arise.

(c) and (d). No. Sir. A 'Memorandum to 
Deputy Chairman, Unbn Planning Commis* 
sk>n’ was submitted by the State Govern
ment at the time of the Annual Plan 1990-91 
dlscussk)ns between the Deputy Chairman, 
Planning Commissbn, and the Chief Minis
ter of Tamil Nadu. There is a mention about 
re-activating the Telugu Ganga Water Sup
ply Scheme to bring water from the Krishna 
River in Andhra Pradesh and also of the 
requirement of Rs 1000 crores in the Eighth

Plan to save Madras City froxn water gr)Oc(+ 
but specif k; proposal for the fipproval of oM( 
Planning Commissbn. SimiHirly, there OC r 
mention that the Ninth Finance CommisskMi 
has not recommended any grant for Im
provement of the slums in Madras City as 
they have done in the case of Bdimbay and 
Cabutta.

[Tirans/al/o/7]

y(ng6n)rc0( 6g wnErcrc0( h/6oMOc0o 
-r0o6nd+ PMrMGrMrci]n

938. SHRI SANTOSH KUMAR GANG- 
WAR: Willthe PRIME MINISTER be pleased 
to state:

(a) whether the Ordnance Ck>thlng 
Factory. Shahjahanpur is working to its full 
capacity;

(b) if not, the reasons therefor;

(c) whether clothes for Defence Per
sonnel are got prepared through private 
agencies also; and

(d) if so. the criteria therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir.

(b) Does not arise.

(c) and (d). Beskies procurements from 
Ordnance Factories, the Army Headquar
ters purchase some of their ck>thing require
ments from trade if the requisite demand 
cannot be fully met from the obtaining ca
pacities of the Ordnance Factories.

[English]
H]cO6n h6//(1(C Oc Wr8CMrE,((i

939. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state:
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(a) the number of junior colleges in 
Lakshadweep;

(b) the number of existing junior col
leges which are proposed to be upgraded; 
and

(c) the time by which such upgradation 
is likely to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCTION IN THE MINIS
TRY OF HUMAN RESOURCES DEVEL
OPMENT (PROF. M.G.K. MENON): (a) 
There are 2 junior colleges in Lakshadweep.

(b) No such proposal has been re
ceived by the Government from the UT 
Admini8tratk>n.

(c) Does not arise.

Rterultmant Rules for TGTs in Schools 
of Delhi Administration

940. SHRI M.S. PAL; Will the PRIME 
MINISTER be pleased to state:

(a) whether the qualification of ‘B.Ed’ 
was not essential in the Recruitment Rules 
for initial appointment of TGT (Science-B 
Group) teachers in Schools of Delhi Admini- 
stratk>n in the past;

(b) whether the condition of compulsory 
‘B.Ed’ was made for a short period to pro
mote some junior TGT (Science-B Group) 
teachers in Delhi Administration;

(c) if so, the reasons therefor;

(d) whether the condition was removed 
subsequently resuKing in suppression of 
some senk>r TGT (Science-B Group) teach
ers; and

(e) if so. the reasons therefor and the 
steps taken to review the cases of affected 
persons?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir; initially it was not essential.

(b) and (c). No Sir. It was made compul
sory in the year 1975. The requirement of 
“B.Ed’ was not waived but only relaxatbn 
was given in the year 1985 in respect of 
those teachers appointed before 1975 for 
the limited purpose of departmental promo
tion to the grade of PGT (Languages).

(d) No, Sir.

(e) Does not arise.

Zonal Science Advisory Councils

941. SHRI P.G. NARAYANAN: Willthe 
PRIME MINISTER be pleased to state:

(a) whether Government propose to 
constitute Zonal Science Advisory Councils 
on the basis of the recommendations of the 
Indian Science Congress held in Madurai 
last year; and

(b) if so, the details thereof?

MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN DEPART
MENT OF EDUCATION IN THE MINISTRY 
OF HUMAN RESOURCES DEVELOPMENT 
(PROF. M.G.K. MENON): (a) and (b). No 
such recommendation has iDeen received by 
the Government.
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AcEO1(c6]C )rc]gr0o]n( 6g h6/6]n u^ŝ
yrnoC

942. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA
SHEKARA MURTHY

Will the PRIME MINISTER be pleased 
to state;

(a) whether Government have asked 
the colour television manufacturers in the 
country to out import content of electronic 
equipments, if so, the details thereof;

(b) whether the colour television manu
facturers in the country are presently using 
imported parts of more than forty per cent;

(c) if so, whether Government propose 
to direct colour television manufacturers to 
manufacture colour television parts indi
genously; and

(d) if so, the details thereof?

MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN THE DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a), (c) and (d). After announcing policy for 
setting up of CTV industry in the country in 
1983, steps were initiated to promote indige
nous manufacture of CTV components. The 
import content has been progressively 
coming down.

(b) No. Sir.

TO/6(ro/6c 6g -]cEC o6 foorn 
ynrE(CM

943. SHRI JAGDISH SINGH KUSH>
WAHA: Will the PRIME MINISTER be
pleased to state:

(a) the total amount allocated under 
plan expenditure to Uttar Pradesh Govern
ment in the current Five Year Plan;

(b) whether the above amount has 
been allocated on the basis of populatbn; 
and

(c) if not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Plan outlay 
of Rs. 10447.00 crores was approved for 
Uttar Pradesh during the Seventh Plan.

(b) No, Sir.

(c) The size of the Plan outlay of a State 
is determined on the basis of available finan
cial resources, which include (a) State’s own 
resources and (b) Central assistance. Central 
Assistance is allocated to the States on the 
basis of the modified Gadgil Formula, as 
approved by the National Development 
Council in August, 1980. For the purpose of 
allocation of Central Assistance, the States 
are divided into two categories viz. Special 
Category States and Non-Special Category 
States. The Central assistance for Special 
Category States is pre-empted from the total 
divisible pool and the remaining amount is 
allocated among the Non-Special Category 
States like, U.P. on the basis of various 
principles embodied in the modified Gadgil 
Formula as will be seen from below:

Item Weightage

1. Population 60%
2. Per capita tax affort 10%
3. For States having 20%

per capita income
below national average

4. Special problems 10%

100%



115 Writt9n Answers MARCH 19.1990 Written Answers 116

P0nriiOc1 6g P0M()(C

944. SHRI RAVI NARAYAN PANI: 
SHRI GIRDHARI LAL BHAR-

GAVA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to 
scrap some schemes due to non-availabiiity 
of funds as perthe new planning programmes 
of the Union Government; and

(b) If so, the schemes which are being 
considered by Government on priority ba
sis?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No. Sir. 
Government does not propose to scrap any 
worth while scheme due to non-availability 
of funds.

(b) Does not arise.

ynO6nOod o6 S(a(/6icgD(co 6g 7])rc 
k(C6]n0(C Ac 9O1MoM y/rc

945. SHRIPRATAPRAOB.BHOSALE: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Government propose to 
give top priority to development of human 
resources in the Eighth Plan;

(b) if so, the details thereof; and

(c) the outlay proposed to be ear
marked for this programme'̂

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
Eighth Plan is now being formulated Pro
grammes like Universalisation of Elemen
tary Education. Eradication of Adutt Illiter
acy, preventive and promotive aspects of

Primary Health Care, Programmes of Devel
opment of Youth. Women and Children, all of 
which bear on development of human re
sources are expected to have a central place 
in the Eighth Plan. Democratic decentrallsa* 
tion within the federal framework is also 
expect to Improve the quality of social serv
ices.

(b) Requisite outlays for these pro
grammes would be incorporated in the Plan 
document.

Scientific Infrastructure for Specific 
Needs

946. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to
state:

(a) Whether Government are consider
ing building of scientific infrastructure and 
gear it to the specific needs like employment 
generations, rural energy and agriculture; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). Government is making a special 
effort to gear the existing science infrastruc
ture to specific needs relating to employ
ment generation, rural energy and agricul
ture. A programme of action has beenformu- 
lated for involvement of Science and Tech
nology departments and agencies with a 
view to directing their major efforts towards 
specific programmes of direct and visible 
benefits to society in terms of poverty allevia
tion. employment generatton, improvement 
of rural economy; some of these are:

(I) exploration and utilisatbn of natural
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resources with environmental safe
guards and using latest technologies;

(ii) aspects relating to water manage- 
ment;

(iii) training and re-training of manpower;

(iv) major efforts to ensure reduction in 
imports of foreign technologies;

(v) efforts to develop non-conventional 
energy through latest Science and 
Technology inputs;

(vi) Setting up of necessary mechanisms 
for integration, coordination and 
monitoring at various levels in S&T 
systems;

(vii) Special projects for integrated waste 
management and utilisation;

(viii) Health delivery systems, nutrition and 
aids for physically handicapped etc.

(ix) Low cost housing;

(x) S&T education; and

(xi) Specific time bound demonstration 
projects evolving technology pack
ages for rural development such as:

(a) Sericulture

(b) Food processing and agro-proc
essing including post-harvest tech
nologies

(c) Bio-fertilizers

(d) Aquae^ulture

i) Fresh water
ii) Braktsh water

(e) Large scale cultivation and proc

essing of medicinal and aromatic 
plants

(f) Integrated waste management 
project

(g) Classification of different catego
ries of land using remote sensing 
technology

(h) Disaster management: Flood warn
ing, cyclone warning, emergency 
communication in disaster prone 
areas, support for drought assess
ment and management using sat
ellite technology.

(i) Minis and micro hydels

(j) Training of trainers for a variety of 
vocational trades in rural areas.

(k) Entrepreneurship Development for 
self-employment opportunities.

(I) Analysis of management structures 
so as to involve number of Govt, 
laboratories, field stations, educa
tional institutions. State level S&T 
infrastructure in the implementa
tion of Action Plan.

(m) Immuno-diagnostic kits for major 
diseases like typhoid, cholera, lep
rosy, filariasis, diarrhoea.

(n) Bk>environmental control of malaria 
using the non-insectk:idal approach 
under different agro-climatk: condi
tions of the country through com
munity participation.

[Translation]

Pro(//Oo( Wr]c0MOc1

947. SHRIHARIKEWAL PRASAD: Will 
the PRIME MINISTER be pleased to state:
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(a) whether India is planning to launch 
a satellite into space in the near future;

(b) if so, by what time; and

(c) whetherthere is also any programme 
to set up earth satellite in space?

THE MINISTER OF STATE IN THE 
MINISTER OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). Yes, Sir. INSAT-1D satellite is 
scheduled to be launched in June, 1990. 
This will provide Telecommunication, Tele
vision Broadcasting. Meteorology. Radio- 
Networking and other data relay services. 
The second Indian Remote Sensing Satel
lite in IRS Series, IRS-1 B, which is identical 
to IRS-1 A, is scheduled for launch by the 
middle of 1991 for earth resources study.

[English]

Sanctuary for Sloth Bears in Karnataka

948. SHRIMATIBASAVA RAJESWARI: 
Will the PRIME MINISTER be pleased to 
state;

(a) whether the Union Government 
have suggested to Karnataka Government 
to set up a separate sanctuary in the State for 
sloth bears - an endangered species;

(b) if so. the details thereof;

(c) to what extent Karnataka Govern
ment has accepted the suggestion; and

(d) the expenditure involved in the 
implementation of the scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN

TATION (SHRIMATI MANEKA GANDHI):
(a) No suggestion has been made to Gov
ernment of Karnataka to set up a separate 
sanctuary for sloth bears in the state. How
ever. Government of India had requested 
the Chief Wildlife Warden. Karnataka, for 
preparing a plan of action for relocation of 
bears.

(b) A schetiie for construction of a bear 
enclosure over 4 hectares of land in Ban- 
nerghatta National Park at an estimated cost 
of Rs. 49.50 lakhs has been received from 
the chief Wildlife Warden, Karnataka.

(c) and (d). Approval of Karnataka 
Government to this scheme has not been 
received.

National level test for University/ 
College Lecturers

949. SHRIMATI MALINI BHAT- 
TACHARYA: Will the PRIME MINISTER be 
pleased to state:

(a) whether Government are reconsid
ering the recent scheme to introduce Na
tional tests for Research Scholars and Col
lege/University lecturers; and

(b) if so, whether Government have 
taken into account the view of the teachers’ 
organisation in this matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) No, Sir.

(b) Does not arise.

Opening of Navodaya VIdyaiayas

950. bR. SUDHIR RAY:
P7kAb9P7kAWTWF
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Witt the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to 
continue the policy of starting a Navodaya 
Vidayalaya in every district; and

(b) the number of Navodaya Vidyalayas 
started so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY MINISTER OF STATE IN DEPART
MENT OF EDUCATION IN THE MINISTRY 
OF HUMAN RESOURCES DEVELOPMENT 
(PROF. M.G.K. MENON): (a) Government 
have decided to review the Navodaya 
Vidyalaya Scheme and not to open any more 
schools pending this action.

(b) So far 261 Navodaya Vidyalayas 
have been started.

Illiteracy Rate

951. PROF. P.J.KURIEN:
SHRI SRIKANTHA DATTA 

NARASIM HARAJA 
WADIYAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether a large number of persons 
in the country are illiterate;

(b) If 80, the State-wise perotnl^pt of 
Illiteracy rate among male and famala at 
present;

(c) the allocation in each d  the Five 
Year Plan for eradicating illiteracy;

(d) whether there is any parspective 
plan to eradicate illiteracy by ttia turn of the
century; and

(e) if so. the details tharaof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) According to 1981 census. 42.43 crore 
persons, out of the total population of 65.53 
crores (excluding Assam where census could 
not take place) were illiterate in the country.

(b) Literacy data in the country is col
lected through decennial census operations. 
As the last census was conducted in 1981, 
literacy data for the cun̂ ent year is not 
available. A statement showing the State- 
wise male and female illiteracy rates accord
ing to 1981 census is given below:

(c) The allocations made for adult 
education during each of the Five Year Plans 
is as under:-

S/. A/o. F/Ve year Plar} Amount allocated

1. IPIan 5.00

2. 11 Plan 4.00

3. III Plan 3.00

4. IV Plan 5.90

5. VPIan 32.60
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SI. No. Five Year Plan Amount allocated

6. VI Plan 128.00

7. VII Plan 360.00

(d) and (e). Univ^rsalisation of elemen> imparting functional literacy to 80 million
tary aducatiDn and universal retention in adult illiterates in the 15-35 age>group by
schools of children upto 14 years of age, a 1995, are integral parts of a larger pro-
systematic programme of non-formal edu- gramme for eradication of illiteracy in the
cation in 10 educationally backward states. country, in as short a time as possible,
and the Natbnai Literacy Mission aimed at

STATEMENT

India/StatesAJnion
Territories Males

Percentage
Females

1

INDIA* 53.11 75.18

Andhra Pradesh 60.74 79.61

Bihar 61.89 86.38

Gujarat 45.56 67.70

Haryana 51.80 77.73

Himachal Pradesh 46.81 68.54

Jammu & Kashmir ** 63.71 84.12

Karnataka 51.19 72.29

Kerala 24.74 34.27

Madhya Pradesh 60.51 84.47

Maharashtra 41.21 65.21

Manipur 46.71 70.94

Meghalaya 62.11 69.92

Nagaland 49.94 66.11
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1 2 3

Orissa jJ^l5 Bq^qq

Punjab jJ^q— zz^mp

Rajasthan zm^B5 qq^jq

Sikkim jz^5j BB^q5

Tamil Nadu —p^B— zj^5p

Tripura —q^m5 zq^55

foorn ynrE(CM zp^J— qj^lz

West Bengal —l^mm zl^Bj

UNION TERRITORIES

A & N Islands —p^Jq jB^qz

$Arunachal Pradesh Bp^5z qq^zq

Chandigarh mp^55 —5^zl

Dadra & Nagar Haveli zm^zm qm^JJ

Delhi mp^z5 —z^lm

$Goa, Daman & Diu m—^—p jJ^——

Lakshadweep m—^Bz jj^mj

$Mizoram mj^j— —j^5l

Pondrcherry m—^pz j—^Jl

* Excludes Assam where the Census could not be held owing to disturbed conditions 
prevailing there at the time of 1981 Ceilsus.

** Excludes the population of area under unlawful occupation of Pakistan and China 
where census could not be taken.

$Have since become States.
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[TransUoii

Dlr«etlvM to keep rlvor water free from 
pollution

952. SHRISATYANARAYANJATIYA: 
Will the PRIME MINISTER be pleased to 
state:

(a) the directives issued to keep river 
waters free from industrial pollution and the 
penal powers proposed to ensure compli
ance of these directives; and

(b) details of proposed schemes to 
clean Narmada, Chambal and Shipra rivers 
in Madhya Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINSTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) Industries have been directed to install 
effluent treatment plants so as to ensure that 
their effluents meet the standards prescribed 
in the consent orders before discharge into 
jivers. The penal powers being used in the 
case of non<compliance include imposition 
of fines and/or imprisonment of entrepre
neurs/occupiers of the defaulting establish
ments, discontinuation of supply of electric
ity and water to and also closure of the units.

(b) An Action Plan for prevention of 
pollution and cleaning of the Narmada and 
Shipra is being implemented by the State 
Government of Madhya Pradesh. The major 
schemes under this plan include:-

(i) diversion and utilisation of munici
pal wastes;

(ii) construction of electric crematoria;
(iii) river front development to prevent 

soil erosion;

(iv) construction of low cost sanitation 
works; and

(v) construction and devebpment of 
Ghats.

There is no special scheme or cleaning 
of the Chambal. However, the Madhya 
Pradesh Pradushan Niwaran Mandal has 
directed the concerned industries for taking 
suitable measures for prevention and con
trol of pollutton.

[English]

SOC0Mrn1( 6g Mrn)g]/ (gg/](coC Aco6 oM( 
C(r Ac QrEnrC

953. SHRID.PANDIAN: WillthePRIME 
MINISTER be pleased to state:

the steps taken to prevent the damage 
and harm done by the discharge of effluents 
into the sea caused by the several chemical 
industries in North Madras and the increas
ing sea-erosion which is sweeping away 
k>ng tracts of coastal land along the road 
between Madras Harbour and Tiruvottriyur?

THE MINSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTRY OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI): 
The Tamil Nadu Pollution Control Board has 
identified various industries which cause 
pollution in North Madras. The effluents from 
these industries are regulated after a thor
ough study and are discharged well away 
from the shore line so as to avoid any dele
terious effects.

[Trans/af/onJ

hO(rnrc0( o6 Ann/1roo6c P0M()(C gn6) 
QrMrnrCMonr

954. PROF.MAHADEOSHIWANKAR: 
Will the PRIME MINISTER be pleased to 
state:
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(a) the names of proposed irrigation 
schemes received for approval by Govern* 
mentfrom Maharashtra l̂ etween 1985 and 
It

(b) the details of proposals since cleared;
and

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) to (c). A list of all the irrigatbn schennes 
received from Government of Maharashtra 
for environmental and forestry dearanoe 
between 1985 and 1989 Is givenbelowinthe

(c) the reasons for not clearing the statement. The statement also indicates the 
remaining proposals? status of consideration of each project.

STATEMENT

S.No. Name of the project Status

1 2 3

1.

2.

3.

4.

I. IRRIGATION PROJECTS REFERRED FOR 
ENVIRONMENTAL CLEARANCE:

Koyna Krishna Lift Irrigation Scheme 

Upper-Tapi Project Stage-ll 

Nira irrigation Project 

Mandtra Dam

5. Hatwane Project

6. Waghur River Project

Approved

Rejected

- do -

- do -

- do -

- do -

7. Lower Wunna Project Decision pending due 
to non*submissin of 
environmental action 
plans.

S.No. Nam&oftheproisiBi St&tus

1 2 S

II. In'igation Projects Referred for 
Diversion of Forest Land

1. Const, of dam in Pune distt Afuipfovod
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f 2 3

2. Const, of percolation tank, Nasik Approved

3. Const, of percolation tank at Deoia, Nasik -do-

4. Storage tank, Nasik District -do-

5. Percolation tank at Deodongaon, Nasik -do-

6. Const, of earthen Dam at Talegaon, Nasik -do-

7. Kalisarar Irrigation Project -do-

8. Percolation tank, Ahmednagar distt. -do-

9. Wan Irrigation Project. Akola Buldana, Amravati distt. -do-

10. Mun River project, Buldana distt -do-

11. Dimb Dam & right bank canal, Pune distt. -do-

12. Percolation tank No. 1 at Shirsole, Dhule drtt. -do-

13. Percolation Tank at Mahumal, Dhule distt. -do-

14. Four Percolation Tanks in Dhule distt. -do-

15. Eight Percolation Tanks in Nasik distt. -do-

16. Dhoki No. 2 Irrigation Tank, Ahmednagar distt. ^0-

17. Mazthan Tank Project in Amravati distt. -do-

18. Ghosikhurad Major Project in Bhandara distt. -do-

19. Percolation Tank at Dongra; Dhule -do-

20. Minor Irrigation Tank in Auraungabad distt. -do-

21. Bhatsa Right bank Canal in Thane distt. -do-

22. Belsawangs Minor Irrigatbn Tank, Amaravati -do-

23. Construction of Peroolatnn Tank at Kasare, Ahmednagar -do-

24. h6cCon]0oO6c of Uma Medium Project (River) Akola -do-



133 Written Answers PHALGUNA 28.1911 {SAKA) W rk^  Answers 134

1

25. Construction of Percolation Tank, Jalgaon -do-

26. Construction of Percoiatbn Tank at Triban Tanda, Jalgaon -do-

27. Construction of Dorgoan Medium Tank Project -do-

28. Construction of Percolation Tank at Punawadi -do-
(Ganesh Khind), Ahmednagar

29. Percolation Tank at Thanapada, Nasik -do-

30. Percolation Tank at Kekadpanipada, Nasik -do-

31. Construction of Percoiatbn Tank, Nasik -do-

32. Construction of Irrigation Canal of DhaniKwadi
M.l. Tank, Nanded -do-

33. Karvel Minor Irrigation Scheme, Thane -do-

34. Construction of Amdari Tank, Akola -do-

35. Minor Irrigation Tank at Ambi-Dumala, Ahmednagar -do-

36. Constructioh of Percolation tank at
Chinchwane, Ahmednagar -do-

37. Const, of canal and road-Krishna-Koyana
lift irrigation project, Sangli •do-

38. Const, of M.l. tank in village Padalpur, Dhule -do-

39. Const, of percolation tank of Sitheswarwadi,
Ahmednagar -do-

40. Construction of percoloatbn tank at village Chotal, Nasik -do-

41. Const. Of Nalegaon M.l. Tank at village Nalegaon, Nasik -do-

42. Const, of percolation tank at village Kalamfi, Yeotmal -do-

43. Const, of Percolation Tank, Jawadi, Jalgaon -do-

44. Const, of Water weai & tail canal, Pune Rejected
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1

45. Const, pf Right Bank Hantur Canal, Dhuledistt.

46. Construction of percolation tank at Junone IV., Jaigaon

47. Construction of Hattigota medium irrigation 
Project, Chandrapur

48. Const, of minor irrigation tank at Hiwarkheda-lll, 
Buldhana

49. Lower Wunna Project, Nagpur

50. Kharada M.l. Scheme in Thane distt.

51.

52.

53.

54.

55.

56.

57.

58.

59.

Const, of Surya Right Bank Canal & its Minor, Thane 

Const, of Bhatsa Dam, Thane 

Const, of Surya Right Bank Canal, Thane 

Dimb Masonary dam, Pune distt.

Surya Canal km. No. 34-40 Thane distt.

Diversion of Minors, Pune

Upper Parvara Major Irrigatkin Project, Ralgarh distti.

Pakdigudam Minor Irrigatbn Project 
in Chandrapur distt.

Upper Wardha Major Irrigation Project.
Amravati & Wardha distt.

-do-

-do-

Under
Conskieratbn

-do*

-do-

Case closed 
due to non* 
submissbn of 
essential 
details

-do-

-do-

-do-

Hk>-

Cases<:h)sed 
due to non- 
Submissbns 
j9f essential 
Matts

60. Const, of Chaskamar Project & 
Const, of left Canal

-do-

-do-

-do-

-do-
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61. Percolation tank at Chilhattipada -do-

62. Percotation tank at Katma ill -do-

63. Const, of Percolation tank at Bilgaon-I -do-

64. Percotation tank at Khadkala -do-

65. Percolation tank at Shirsole-lll -do-

66. Percolation tank at Shellai-il -do-

67. Percolation tank at Jungani Taluka Akrai -do-

68. Percolation tank at Nagadi-i -do-

69. Percolation tank at Bijari>l -do-

70. Percolation tank at Bilgaon-I ■do*

71. Percolation tank at katra-ll -do-

72. Percolation tank at KeUmojara-3 -do-

73. Peroolatbn tank at Wavi-ll -do-

74. Percolatbn tank at Apti. -do-

75. Const of Surya Right Bank Canal Thane Caesdosad 
due to non- 
submission of 
esstential 
details

76. Percotation tank at Katra-I, Dhule, distt. -do-

77. Percolation tank at Kukaiat, Dhule distt. •do-

78. Percolation tank at Mandavi, Dtiuie distt. -do-

79. Bhokdar River Project, Jatgaon distt. -do-

80. Karti Village Irrigation Tank Btiandra distt. -do-

81. Mor River Project, Jalgoan distt. -do-
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82. Loni Medium Irrigation Project in Nanded distt. -do-

83. Percolation Tank at Nigoli-ll, Dhule -do-

84. Percolation Tank at Khardipada-I, Dhule distt. -do-

85. Minor Irrigation Tank at Wadnera, 
Aurangabad distt.

-do-

86. Minor Irrigation Tank at Mohagaun in Akola distt. -do-

87. Const, of percolation tank at village Ghui in 
Yavatmal Distt. -do-

88. Const, of M.l. Tank at Purkudoh village in 
Salekasa. Bhandara

-do-

89. Aswali Minor Irrigatbn Tank. Thane -do-

90. Const, of Dhameditola local sector tank, 2MrcErnr -do-

91. Const, of Minor Irrigation Tank Bandara Cases closed 
due to non< 
submissk)n of 
essential 
details

9 .̂ Const, of Minor Irrigation Tank, Bhandara -do-

93. Const, of Pandhanvani N.M.J. Tank, Bhandara -do-

94. Const, of Minor Irrigatfon Tank, Bhandara -do-

95. Const, of Dandari Minor Irrigation Tank, Bhandara -do-

96. Const, of Mowada No. II Percolation Tank, Yeotmal -do-

97. Const, of Minor Irrigation Tank, Amarawati -do*

98. Const, of Percolatbn tank at Dhotri, Jalgaon -do-

99. Const, of Percolation Tank at Subgauhan, Jalgoan -do-

100. Const, of Minor Irrigatbn Tank, at Savasgran, Akola -do-
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101.

102.

103.

104.

105.

106.

107.

108.

109.

110. 

111. 

112.

113.

114.

115.

116.

117.

118.

119.

120. 

121.

Const, of Minor Irrigation Tank at Shirsoie, Jalgaon 

Const, of dam on Waghur River, Jalgaon 

Const, of Percolation Tank at Dholi, Jalgaon 

Const, of Minor Irrigation Tank, Bhandara 

Const, of Arunawati Major Irrigation Project, Yeotmal 

Const, of Percolation Tank, Jalgaon 

Const, of Sagar Nalla Medium Project Nagpur 

Const, of Percolation Tank, Jalgaon

Const, of Minor Irrigation Tank, Padmaiaya, Jalgaon

Const, of Chaskaman Project in Taluka Khad, Pune

Const, of Dam In Village Kainad, Thane

Percolation Tank at village Palati, Nasik

Const, of Minor Irrigation Tank at Gondhankheda, Jalgaon

Const, of N.M.I. Tank at Mogra, Bhandara

Const. Percolation Tank Jalgaon

Const, of Percolation Tank, at Patnadevi, Jalgaon

Const, of percolatk>n Tank, at Surwade, Jalgaon

Const, of Percolation Tank, at Palaskheda-ltl, Jalgaon

Const, of percolation Tank, at Sukali-I, Jalgaon

Const, of Minor Irrigatbn Tank at Jondhakheda, Jalgaon

h6cCo+ 6g y,g66/ro.c urc8 P6/ri]nh6cCo+ 6g y,g66/ro.c urc8 P6/ri]n

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Cases closed 
due to non- 
submissk>n of 
essential 
details.

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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122. Const, of Percolation Tank, Jalgaon

123. Const, of Percolation Tank, Jalgaon

124. Const, of Percolatk>n tank at Waghzira, Jalgaon

125. Const, of Percolation Tank at Nane, Dhule

126. Const, of Adan River Medium Project, Yeotmat

127. Const, of Umarijhari Project and Canal. Bhandara

pJq^ h6cCo+ 6g 7ror,rc( Q(EO]) yn6G(0o krO1rE

pJl^ QOc6n AnnO1roO6c urc8 ro krG]n 3(6o)r/

pm5 ̂ Const, of N.M.I. (Local Sector) Tank Bhandara

pmp^ h6cCo+ 6g 7rnr.a(n Q(EO]) AnnO1roO6c urc8+ trCO8

pmJ^ Const, of Ambederi Dehkli Medium Irrigatbn Tank, Nastk

pmm ̂ Goki River Medium Irrigation Project, Yeotmal

pm—^ Const, of Kakatpur Medium Irrigation Project, Amaravati

135. Const, of Domri frrigatbn Tank. Seed.

136. Const, of Torana Reiver Project, Bukihana

137. Const, of Owara Medium Irrigatton Proiect, Btiandara

138. Const, of Puraola Minor lrrigatk>n Tank Bhandara

139. Mayitpur minor Irrigation scheme, Bhandara

140. Const, of Minor Irrigatton Tank at Pimpri Dixit. Chandrapur

p—p. Const, of Mangli minor Irrtgation tank Charuirapur

142. h6cCo+ 6g i6n06/ro8[c orc8 ro a/g/r1r srE1r6c yOncG/r  ̂trCO8

-do-

-do>

-do-

UE6U

-do-

Cases closed 
due to non- 
submissbn of 
essential 
details.

UE6U

-dO“

-do-

UE6U

-do-

-do-

-do-

-do-

-do-

UE6U

UE6U

UE6U

UE6U

-do-

-do-
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143. Const, of Junewadi Minor irrigation tank Bhandara

144. Construction of minor irrigatbn tank at village Oewai, 
Chandrpur

145. Const of irrigation tank at village Sarekha, Nagpur

p—z ̂ Percolation tank at Bhilane-I, Jalgaon

p—B^ S](dr /(go rcE nO1Mo .rc8 0rcr/+ uMrc(

p—q^ h6cCoc^ 6g )Oc6n P]8rarCO OnnO1roO6c orc8+ hMrcEnri]n

p—l  ̂ Wazatola minor irrigation tank, Bhandara

pj5^ yOu8r.rEO )Oc6n OnnO1roO6c orc8+ 2MrcErnr

151. Constn. of new minor irrigation tank at Bhimalkoba, 
Bhandara.

pjJ^ h6cCo+ 6g hMOc6Er )Oc6n OnnO1roO6c orc8^ tr1i]n

153. Constn. of MNI minor irrigation tank at Manakuhi, Bhandara

154. Constn. of Ektai minor irrigatton tank Amraoti

155. Constn. of Bongarala minor irrigatbn tank. Nagpur

156. Constn. of minor i<rlgation tank at Mahgaontola. Bhandara

157. h6cCo+ 6g kr)Yrc1c6oO )Oc6n OnnO1roO6c+ tr1i]n

158. Constn. of percolation tank at village Manhi, Nagpur

159. Constn. of left bank canal and Ghod Branch Canal 
In village Dimbhe. Pune

160. Constn..of M.l. tank at village Kode. Kolhapur

-do-

Cases closed 
due to non- 
submissk>n of 
essential 
details.

-do-

-do-

UE6U

UE6U

UE6U

UE6U

-do-

-do-

-do-

-do*

-do-

-do-

UE6U

-do-

-do-

-do-
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161. Constn. of M.l. tank at village Telimendha, Chandrapur

162. Const, of M.l. tank at village Tuondi Mendha,
Chandrapur.

163. Constn. of Golabhuj M.l. tank at village Mamuradi. 
Chandrapur.

164 Constn. of M.l. tank at Bhandra, Cahndrapur

165. Constn. of Bhasboran M.l. tank at village 
Chikhali. Chandrapur

166. Constn. of Dhaba minor tank at village Dhabha, Chandrapur

167. Constn. of Karli minor irrigation tank. Bhandara

168. Constn. of N.M.I. tank scheme at Neemgaon, Bhandara

169. Constn. of Palandur minor irrigation tank at

Cases closed 
due to non> 
submissbn of 
essential 
details.

-do-

-do-

-do-

-do-

-do-

-do-

-do-

* Magardoh, Bhandara -do-

170. Minor irrigation tank at Murdoli, Bhandara -do-

171. Constn. of SSI tank at Junawani, Bhandara -do-

172. Constn. of Jamb Percolation tank at Jomb, Yeotmal -do-

173, Constn. of Waghur River Project, Jalgaon -do-

174. Constn. of Nandpur tank at Nandpur Taluk, Yeotmal -do-

175. Constn. of Wardari Percolation tank at Wardari, Akola -do-

176. Constn. of Lohi Percolation tank at Lohl Yeotmal -do-

177. Constn. of main canal of Jalka tank Project, Amrawati -do-

178. Kharada M.l. Scheme. Thane Distt. -do-

179. Constn. of Rawalgaon Minor irrigation tank, Nasik Hk>-
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180. Constn. of Bhisipitichuva tank, Chandrapur Cases closed 
due to non- 
submissk>n of 
essential 
details.

181. For dam seat, spill sub-mergence and canal etc. 
(NMI tank at Nimbala, Chandrapur. -do-

182. Constn. of NMI tank Umari for dam seat sub-mergence 
aaproach canal, Chandrapur -do-

183. Constn. of minor irrigation tank at Sonpalli, Buldhana -do-

184. Constn. of Kolambi tank project, Akola -do-

185. Constn. of Perlocation tank at Khamgaon, Buldhana -do-

186. Constn. of Minor irrigation tank at Ancharwadi-ll, 
Buldhana -do-

187. Constn. of Perlocation tank at Bhondre, Ahmednagar -do-

188. Constn. of Ambapata tank Project, Amraoti -do-

189. Constn. of minor irrigation tank at Tembhurwadi, Chandrapur. -do-

190. Paldhag irrigation project, Buldhana -do-

191. Hiwarkhed minor irrigation project-1, BuWhana -do-

192. Constn. of Perlocation tank Punoti-lil Akola -do-

193. N.M.i. tank of Jambhulwihira, Chandrapur -do-

194. Minor irrigation tank at Hirapur, Chandrapur -do-

195. Bhendra Minor Irrigation project, Chandrapur -do-

196. Constn. of minor irrigation tank at Pimpri, Rith, Gadchindi -do-

197. Kesari medium irrigation project, Kolhapur -do-

198. Constn. of M.l. tank at Bhivapur, Amraoti Hdo-
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199. Dhamandari tank project. Akola. Cases dosed 
due to non- 
submissbn of 
essential 
details.

200. Constn. of Chargarh minor Irrigation tank 
at Hivra Devi. Amraoti -do-

201. Waghadi River Projea, Yeotmal -do-

202. Pardibandh M.l. Project, Bhandra -do-

203. Pardi tank project, Yeotmal -do-

204. Patgaon Medium Irrigation Project, Kolhapur -do-

205. Dahigaon Minor Irrigation Project, Amravati -do-

206. Bhategaon Branch Canal, Parabhani -do-

207. Perlocation tank at Sankrgaon-lll, Ahmednagar do-

208. Perlocation tank at Savargaon Dhule-2, Ahmednagar -do-

209. M.l. Tank at Dhamangao Godi, Amravati -do-

210. M.l. tank at Majitpur-I, Bhandra -do-

211. M.l. tank at Sahespur, Bhandra -do-

212. Perlocation tank at Rashegaon, Nasik -do-

213. Human River Project & Canal Unit 
No. 6 & 7 Thernal Power Stations -do-

214. Minor Irrigation Tank at Kalwadi, Aurangabad -do-

215. Constn. of Percolation tank, Jalgaon -do-

216. Constn. of Mohindri Percolatk>n tank, Jalgaon -do-

217. Constn. of Chapdoh medium tank, Yeotmal -do-

218. Constn. of Pandhari naua medium irrigation project, Nagpur. -do-
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[English]

Tcr88r)i6d/0UQ(ii]EA k6rE Oc b(nr/r

955. SHRI K MURALEEDHARAN: Wiii 
the PRIME MINISTER be pleased to state;

(a) whether Union Government have 
received from Government of Kerala any 
proposal to grant permission for construc
tion of Anakkampoyic-Meppudi road; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a). No, Sir.

(b) Does not arise.

f:h P0M()( g6n fcOa(nCOoO(C 6g b(nr/r

956. SHRI P.O. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) whether University Grants Commis
sion scheme is applicable to college educa
tion in universities of Kerala;

(b) if so, the details thereof; and

(c) whether college teachers are en
titled to UGC pay scale and other benefits?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT(PROF. M.G.K. MENON):
(a) to (c). According to the Information re
ceived from the State Government, the 
Government of Kerela have decided to ex
tend the UGC Scheme of Revisk>n of Pay 
Scales in the universities and colleges of

Kerala vkie their order dated 13th March, 
1990. The State Government has however 
indicated that the detailed orders indteating 
the implementatbn of the specific provisions 
of the scheme relating to recruitment, quali
fications, career advancement, continuing 
education, perfonnance appraisal etc. wouki 
be issued separately.

ITranslation]

wi(cOc1 6g 9c1Oc((nOc1 h6//(1(

957.SHRI BRU BHUSH AN TIWARI: Will 
the PRIME MINISTER be pleased to state:

(a) whether Government propose to 
open any Engineering College and such 
allied institutes for higher technobgy and 
higher education in the eastern regions of 
Uttar Pradesh; and

(b) if so, the details thereof and if not, the 
reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a). No such proposals are under considera
tion of the Central Government.

(b) Does not arise.

2]O/EOc1 g6n b(cEnOdr sOEdr/rdr+ HMrcCO

958. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Government propose to 
construct a building for Kendriya Vkiyalaya 
being run in the premises of Central Railway, 
Jhansi;

(b) If C6+ oM( E(orO/C oM(n(6gI rcE



155 Written Answers MARCH 19.1990 Written Answers 156

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT(PROF. M.G.K. MENON):
(a) to (c). Yes. Sir. The construction of school 
building for Kendrlya Vidyalaya No.3, Jhansi, 
has been entrusted to the Railways. The 
preliminary drawings for this project has 
been approved. Construction of building will 
k>e sanctioned after detailed estimates are 
furnished by the Railway authorities.

Irrigation Schemes of Madhya Pradesh

959. SHRI RAGHAVJI: Will the PRIME 
MINISTER be pleased to state:

(a) the names of irrigation schemes in 
districts Vidisha and Raisen of Madhya

Pradesh under oonsideratbn of Govt, as on 
31.12.1989 and by what time they are likely 
to be finalised; and

(b) the irrigation schemes of the afore
said districts sanctioned and rejected by 
Government during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) Only Mogha Irrigation Project of Raisen 
district of Madhya Pradesh was under con
sideration for diversion of forest land on 31 st 
December, 1989. A decision wilt be tal<en 
shortly.

(b) A list of projects from these two 
districts, approved or rejected, during the 
last three years is given in the statement 
below.

STATEMENT

S.No. Name of the Project Status

1. DISTRICT RAISEN;

1. Upper Palakmati Irrigation Project Approved

2. White Lily Project Rejected

3. Bhim Batika Tank Project Rejected

4. Piplai Tank Project Rejected

5. Nagri Tank Project Rejected

6. Parsora Tank Project Rejected

II. DISTRICT VIDISHA:

7. Sanjay Sagar (Bah) Irrigation Project Rejected
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S^nm flMMrv«d for AfforMrtation in 

Rajasthan

960. SHRIGIRDHARILALBHARGAVA: 
WiU the PRIME MINISTER be pleased to 
state:

(a) the areas in Rajasthan reserved for 
afforestation and the area out of that without 
plantation;

(b) whether the area without plantation 
is desert area which is causing adverse 
effect on the ecology of that area; and

(c) if so, the steps proposed to be taken

(b) if so, the datiHs thm of; and

PHALQUNA28J911 (S4M) Wtittmi Answen 156

(c) the action taken by OovemnMnt in 
this regard so far?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes. Sir. 
Planning Commission has received certain 
suggestions regarding Bihar.

(b) and (c). A statement is given below.

PuTu9Q9tu

Certain suggestions have been received 
regarding Bihar which mainly relate to fbl-

for afforestation in such areas? lowing:-

THE MINISTER OF STATE IN THE 1. Dlstrlbutbn of plan funds;
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 2. Royalty on aude oil;
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI): 3. Pubik: enterprises;
(a) Total area of wasteland in Rajasthan Is
estimated to be about 199 lakh hectares. 4. Bank deposits;
About 11 iakh hectares of area has been
covered under afforestation activities Includ 5. Utilisation of funds for irrigation and
ing farm forestry. flood control;

(b) and (c). An area of about 106 lakh 6. Functbning of co-operative institu-
hectares is estimated to be prone to wind tions;
erosion in Rajasthan. Afforestation and tree
planting activities being carried out in Ra 7. Railways;
jasthan also cover 12 desert districts of the
State under different schemes of Social 8. Training of farmers;
Forestry and the Desert Development Pro
gramme 9. Devetopment of tribal and other back-

ward areas.
2r0/0,rnEc(CC 6g 2OMrn

961. SHRI HUKUMDEO NARAYAN 
YADAV: Will the PRIME MINISTER be 
pleased to state:

(a) whether representations have been 
received by Union Government recently to 
ta l^ special steps for removing backward
ness of Bihar;

Some of these points have since been 
discussed with the representatives of the 
State Government during 1990>91 Annual 
Plan discussions for Bihar and State Gov
ernment has been suitably advised.

These suggestions have also l>een for
warded to the State Government for their 
necessary actkni.
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h6]c0O/ gEn P60Or/ T]EOo 6g u(0Mc6/61d 
QOCCO6cC

962. SHRi YADVENDRA DATT: Will 
the PRIME MINISTER be pleased to state:

(a) the composition and terms of refer
ence of the Council for Social Audit Technol
ogy Missbns;

(b) the details of technobgy missions 
under Its social audit; and

(c) the work done so far by the Council 
In respect of each Mission

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT(PROF. M.G.K. MENON):
(a). The composition of the Councilfor Social 
Audit of Technology Missions is given in the 
Statement below. No formal notification 
constituting it has t>een issued. The aims 
and objectives of the Council are to;

(I) Carry out a concurrent and qualita-

oOaC rCC(CC)(co of what Impact 
mission activities are having;

Carry out an Independent 0M(E on 
claims being made by officiai agen
cies;

increase people participation;

WrHten Answers 160

(iv) Heighten public awareness and to 
suggest;

(v) improvements regarding the effec
tive implementation of mission 
programmes.

The Council has functioned in an honor
ary and advisory capacity.

(b) and (c). Primarily it was decided to 
assess the water, the literacy and the Immu
nisation missbns. The Council had asked 
for details of work done under the above 
three missions in some of the distrtets in the 
country. On the basis of these details, the 
Chairman had visited some of the States and 
held meetings with the State Mission Direc
tors and social activists. The Chairman and 
the members with the help of social activists, 
who make field visits in the areas where 
Technology Mission work is under progress, 
have verified some of the official claims.

PuTu9Q9tu

Composition of Council for Social Audit of Technology Missions

CHAIRMAN

1. Justice PN Bhagwati

MEMBERS:

2. $hri Anil Agarwal

S-296, Greater Kailash-il 
New Delhi-110048 
Tele. 6462655

Centre for Science & Environment 
F*6. Kailash cobny.
New Deihi-110 048 Tel: 6433394
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3. Piof. Monnis Raza
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4. Dr. Manibhai Desai

5. Shri MN Buch

6. Prof.lndri4HD9y

7. Dr. RS Arole

8. Smt. Mahasveta Devi

9. Dr. BhartGndu Prakash

10. Ms Indira Jaisingh

11. Shri BV Parmestiwar Rao

12. Shri PKS Madhwan

Vic«-Chancetler 
University of Delhi.
Delhi-110 007
Tel. 2525794(0), 2528746(R)

President. The Bhartia Agro>lndustries 
Foundation (BAIF),
'Kamdhenu*, Senapati Bapat Marg,

PunêllOIS
Tele. 52621.52623.52466

Chairman. National Centre for Human 
Settlements & Environment (NCHDE), 
E-4/17. Area Cotony,
Bhopal*462 016 
Tel. 63947, 66055

Society for Rural tndustrilisation,
Bariatu. Ranchî34 009 

Tele. 20989, 27029. 23260 <R)

Director. Comprehensive Rural health 
Project, Jamhhel. Diett.
Ahmednagar-413 201 
Tele.34

18'A, Bailygunge Station Road. 
Calcutta-700 019

Convenor, Vigyan Shiksha kendra,
52-Civil Lines, lajvantika’,
Banda-210 001 
Tel. 2587

The Lawyers’ Collectives,
818-Stock Exchange Towers.
Dalai Street, Bombay-400 023 
Tele. 272729(0) 6408870(R)

Rural Trust (BCT), Yellamanchilli Distt.
Vishakapatnam-531 055
Tele. Vishak, 63994, Yellam. 29.17,14

Chairman. Action for Welfare &
Awakening in Rural Environment(AWARE), 
5-9-2478, ̂ e Hill Raod,
Hyderabad-500 463.
Teie. 236311,240033.
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963. SHRI KAMAL CHAUDHRY: Will 
the PRIME MINISTER be pleased to state:

(a) The progress made by Punjab in 
implementation of the 20-Point Programme 
as per the latest review;

(b) the funds allocated for the purpose in 
1989>90; and

(c) the achievements made under each 
point of the programme?

ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI);
(a) to (c). As per the latest review, Punjab 
has secured the 2nd position amongst the 
States in implementation of the 20>Polnt 
Programme during ApriM989 to January’ 
1990. The details of funds allotted in the 
State Plan Sector is given below in state- 
mental. The details of physical progress 
achieved by Punjab in the implementation of 
20 selected items of the programme which 
are monitored on a monthly basis is given 
below in statement'll.

Statement regarding funds allotted to
THE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND FOR-
the State of Punjab for 20>Point Programme 
during 1989-90 in the State Plan Sector.

Point Item Allocation
No. (Rs.Crores)

1 2 3

1. Attack on Rural Poverty

IRDP

JRV

Community Development & Panchayats 

Viilage-Smail Scale Industries

2. Rainfed Agriculture

3. Better use of irrigation

4. Bigger Harvests

5. Land Reforms

6. Safe drinking water

7. Health for all

8. Two child Norm>Nutrition

2.30

3.22

q^J5

7.43

76.44

62.64

17.00

7.00

2.75
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1 2 3

9. Education 28.44

10. Justice to SC/ST 7.00

11. Opportunities for youth 7.04

12. Housing for People .55

13. Improvement of slums 1.00

14. Forestry 6.85

15. Protection of Environment .47

16. Concern for consumer .01

17. Energy for villages .30

TOTAL 238.64
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P(ooOc1 ]i 6g b(cEnOdr sOEdr/rdrC OcP(ooOc1 ]i 6g b(cEnOdr sOEdr/rdrC Oc 
brnr/rbrnr/r

964.  SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to state:

(a) whether there is any proposal for 
setting up more Kendriya Vidyalayas in 
Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). Kendriya Vidyalayas Sangathan 
has received proposals for opening of Ken> 
driya Vidyalayas at the following places in 
the state of Kerala sponsored by the agen
cies indicated against each:

(i)  Palayed (District Cannanore)

(ii)  Trichur

State Government

Central Government Employees Welfare 
Co-ordination Commrttees.

(iii)  Kottayam Rubber Board.

No decision regarding number and lo
cations of new Kendriya Vidyalayas to be 
opened in the country during 1990-91 has 
yet been taken.

y]n0MrC(C g6n Âŷb̂-̂y]n0MrC(C g6n Âŷb̂-̂

965.  SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state the estimated amount of purchases 
made both In India and in Sir Lanka since the 
inductton of the I.P.K.F. in Sri Lanka for IPKF 
and the agency through which made?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): The expenditure on procure
ment of stores purchased from the date of 
lnductk>n of IPKF in Sir Lanka falls under the 
competence of Financial Authorities at dif
ferent levels, based on the amount involved 
and nature of stores and the complete data 
Is not readily available. The informatbn re
lating to the purchases sanctk>ned at Gov
ernment level is as under:—

(a) Centrahy provisbned Items:

From October 1987to March *90—

Rs. 10.67 crores.

(b) Fresh Rations:

Procured through shortterm agree
ments/special contracts/k>cal pur
chase basis from March 1988 to 
September 1989—Rs. 11.65 
crores.

(c) FOL and Hygeine and Chemicals:

From April 1988 to August 1989, 

Rs. 6.4 crores paid to Sri Lanka Oil 
Corporation.

The Information relating to the agencies 
through whk:h the purchases have been 
made Is not maintained centrally and there- 
fore not readily available.

OQ®: 2®ag â P®̂a§ d̂ C §a 

/ :̂®

966.  SHRI SANT KUMAR MANDAL: 
WiH the PRIME MINISTER be pleased to 
stater
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4r’ whether West Bengal State had 
C]11(Co(E a novel low-oost alternative to the 
oonventlonal sewage treatment plants which 
are to be set up for keeping the Ganga safe 
from urban wastes;

(b) whether despite administrative 
sanction, a full year has passed without 
funds being made available;

(c) whether this also envisaged the 
inclusion of fisheries in the Ganga Action 
Plan, which would reduce the dependence 
on the expensive technology; and

(d) if so, the steps which Government 
propose to take to clear the West Bengal 
Plan to clean the Ganga passing through 
that State?

Seventh Five Year Plan in the State of West 
Bengal, including the seven mentk)ned in 
para (a) of the reply above.

W(1OC/roO6c yn6MO.OoOc1 S(iO0oO6c 6g 
L6)(c

967. SHRI SANAT KUf̂ AR MANDAL: 
Will the PRIME MINISTER be pleased to 
state;

(a) whether Government have under 
consideration a legislation prohibiting the 
depiction of women in any form of obscenity 
by the media;

(b) if so, its broad features and when is 
it likely to be brought up before Parliament; 
and

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI);
(a) Proposals for low cost treatment plants 
have been received from West Bengal for 
the towns of Titagarh. Panihati, Bally, 
Behrampur, Nabadwip, Bhatpara Group~E 
and Kalyani and administrative approval has 
been accorded to alt of them. Financial 
sanction has also been given for all the 
schemes except for the ones at Nabadwip 
and Bhatpara as detailed designs and firmed- 
upcosts are yet to be received from the State 
Government in respect of these two.

(b) No, Sir.

(c) and (d). Pisciculture is an important 
component which is taken into account when 
considering sewage treatment and the Ganga 
Project Directorate has been emphasising 
upon its inclusion, where possible, in sew
age treatment schemes to reduce depend
ence on expensive technok>gy. Administra- 
tive approval has already k>een given for all 
the schemes considered sanctk>nable In the

(c) what steps have been or are being 
taken in the meanwhile to sensitize the 
administration to stopcrimes against women?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). The Government of India has 
already enacted. The Indecent Representa
tion of Women (Prohibition) Act, 1986. The 
Act has been enacted with the intention to 
prohibit indecent representation of women 
through advertisements or in publications, 
writings, printings, figures or in any other 
manner. The term “indecent representation 
of women** has been defined to mean the 
depiction in any manner of the figure of a 
woman, her form or body or any part thereof 
in such a way as to have the effect of being 
indecent or derogatory to or denigrating, 
women, or is likely to deprave, corrupt or 
injure the public morality or morals. Fbr offi
cial media, procedural mechanisms and 
guidelines exist to ensure prevention of in
decent depiction of women.
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(c)  The registratbn, investigation, de
tection and prevention of crinfie including 
5<g against women is the responsibility of 
the State Governments/Union Territory 
Administrations. They take action to register 
cases, undertake investigation and file cases 
in the Courts of law. Adequate legal provi> 
sbns already exist in the Indian Penal Code, 
the Criminal Procedure Code, 1973 and the 
Indian Evidence Act, 1872 to deal effectively 

with all crimes against women including dowry 
death cases and cases of cruelty to married 
women. However, it is recognised that very 
much more needs to be done in the matter of 
implementation of the existing mechanisms, 
and Government is seized of the issues 
involved for further necessary action.

Impact of Early Schooling

968.  SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Indian Academy of Paedi
atrics convened in December last year a 
seminar-cum-workshop on the problems and 
perspectives of early schooling;

(b) if so, whether the experts participat
ing at this seminar also opined that the tests 
and interviews, which are cruel to the child 
should be stopped as they serve no useful 
purpose and that there should be licensing of 
play centres for children below five years so 
that Government should have some control 
on their activities; and

(c) if so, the steps Government propose 
to take to check over-schooling the under 
fives.damaging their physical, mental and 
emotional health?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES

DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(b)  and (c). The general tenor of the dis- 
cussk>n in the Workshop was against the ex
tension of the teaching methods of Class-1 
syllabus downwards to K.G. and often Nurs
ery Classes. The recommendation is that no 
formal educatk>n like reading, writing and a 
arithmetic etc. shouki be introduced for chil
dren of the age group 3-6 years. Other rec
ommendations were that interviews for 
admission to formal schools should be 
stopped and that there should be proper 
licensing of neighborhood schools to check 
mushrooming of improper schools. The report 
of the Workshop is still being finalised by the 
Delhi Chapter of the Indian Academy of 
Paediatrics. The recommendations of the 
Workshop have not been presented to the 
Government so far.

Lowering of Service Limit for Voluntary 
Retirement

969. SHRI BHAJAMANBEHERA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the employees unions are 
demanding for lowering the service limit for 
seeking voluntary retirement from Govern
ment service; and

(b) if so, the reaction of Government 
thereto?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH) (a) and (b). 
Representations were received from vari
ous organisatk>ns to lower the stipulated 
period of service for seeking voluntary retire
ment from Government servkie. The sug
gestion made was examined but was not 
found acceptable.

k(ar)iOc1 6g oM( y/rccOc1 h6))O(Uk(ar)iOc1 6g oM( y/rccOc1 h6))O(U 
PO6cPO6c

970. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER pleased to state :
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4r’4r’ whether Government propose to 
n(ar)i n(ar)i the Planning Commission; and

4.’ Og 4.’ Og so, the details thereof ?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
Government have already reconstituted the 
y/rccOc1 y/rccOc1 Commission, inducting Members 
gn6) r gn6) r vide range of disciplines relevant to 
the planning process.

PMrn( 6g Ac06)( g6n unO.r/C gn6) oM(PMrn( 6g Ac06)( g6n unO.r/C gn6) oM( 
-6n(Co yn6E]0(-6n(Co yn6E]0(

971.  SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state :

(a) whether Government propose to 
permit the tribals to share the income from 
the forest produce on the doctrine of their 
right on the forest produce;

(b) if so, the details in this regard; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE
ministry of programme implemen
tation (SHRIMATI MANEKA GANDHI):
(a) to (c). There is no proposal under consid
eration of the Central Government to permit 
the tribals to share the income from the 
forest produce on the doctrine of their right 
on the forest produce. The National Forest 
Policy, 1988 lays down that the rights and 
concessions from forests should primarily 
be for the bonafide use of the local commu- 
nrties, especially the tribals. The policy fur
ther states that in view of the symbiotic 
relationship between the tribal people and 
forests they should be closely associated in 
the protection, regeneration and develop
ment of forests. It also states that contractors 
should be replaced by institutions such as 
tribal cooperatives, labour cooperatives,

Government Corporations, etc. rC Qn/d rCrC Qn/d rC 
possible.

WOo(nr0d r)6c1 L6)(cWOo(nr0d r)6c1 L6)(c

972.  SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state:

(a) the percentage of women in the 
country who are illiterate; and

(b) the steps Government propose to 
take to increase literacy among women and 
expand educational opportunities for them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
According to 1981 census, the percentage 
of illiterate women in the country is 75.18%.

(b)  The National Policy on Education 
lays emphasis on removal of disparities in 
access to educational opportunities suffered 
by women. Some of the recent strategies 
initiated to promote women’s education 
through-out the country, with emphasis on 
women in rural and tribal areas, include the 
following :-

(i) Mahila Samakhya: The basic 
trust of this programme is to 
create a mechanism whereby 
women are given an opportu
nity to plan and monitor their 
own education and reach out to 
a new body of knowledge, h 
aims at involving women in the 

process of education planning 
at the village level and provid
ing education inputs like non- 
formal education centres, train
ing of school teachers and pro
duction of educatbnal mate
rial. This project has been
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launched in 10 districts, 3 each 
of Gujarat and Karnataka and 4 
of Uttar Pradesh.

(ii) Non-Formal Education: Ninety 
percent assistance is released 
for running of Non-Formal 
Education for girls in the 10 
educationally backward states.

(iii) Adult Educatbn: Specific steps 
taken to enlarge coverage of 
women in adult education pro
gramme include:—

— Mobilisation of women learners 
in large number for ensuring 
enrolment of at least 50% 
women in adult education 
centres;

— appointment of large number of 
women adult education func> 
tionaries such as Instructors and 
Preraks even by relaxing the 
minimum qualifications;

— involvement of a large number 
of voluntary agencies, expe- 
dally those working for women;

— more attention by Shram ik 
Vkiyapeeths to women work
ers;

— special orientation and training 
of women Instructors as effec
tive agents for promoting 
women’s equality;

— provision of opportunities for 
retentbn of literacy skills and 
application of this learning for 
improving their living conditions;

involvement of Central and 
State Social Welfare Boards

with adult education in6e
grammes; and

— productk>n of films on female 
literacy and empowerment and 
their telecast through Door- 
darshan.

The State Government have been ad
vised to take actksn accordingly.

krOCOc1 6g T1( /O)Oo g6n L6)(c Oc 
R6a(nc)(co P(naO0(

973. SHRI PRAKASH V. PATIL : Will 
the PRIME MINISTER be pleased to state ;

(a) whether Government propose to 
raise the age limit for women for entry into 
Government service; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No. Sir

(b) Does not arise

k(06))(cEroO6cC )rE( .d oM(
krCMon/dr s(EUsOEdr ynro/CMoMrc

974. KUMARIUMA BHARATI: Will the 
PRIME MINISTER be pleased to state :

(a) whether a Committee had been set 
up to study the implications of the recom
mendations made by the Rashtriya Ved- 
Vidya Pratishthan after the Round Table 
Discussions on Ved Mathematics in Delhi in 
February, 1989.

(b) if so, the details of study made on 
each of the four recommendations of the 
RVVP;

40’ oM( g676,7Oir0o.c or8(c 6c (r0M 6g 
oM( n(06))(cEroO6cCI rcE
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(d) the names and status of the mem
bers of the Committee*̂

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes. Sir.

Allahabad University, and Ex- 
President, Indian Mathematics 
Association.

2. Dr. N. Puri, Reader, Roorkee 
University, Roorkee.

3. Dr. J.N. Kapur, Professor, 
Jawaharlal Nehru University, 
New Delhi.

(b) and (c). A statement is given below.

(d) The names and status of the mem
bers of the Committees are :

1. Dr.H.C. Khare, Prof. Emeritus,

4. Dr. G.D. Dhall, Department of 
Mathematics, NCERT.

5. Dr. Hukam Singh, Department 
of Mathematics, NCERT, New 
Delhi.
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k(06))(cEroO6cC )rE( .d krCMon/drk(06))(cEroO6cC )rE( .d krCMon/dr  
s(E sOEdr ynroOCMoMrcs(E sOEdr ynroOCMoMrc

975. KUMARIUMA BHARAT!: Will the 
PRIME MINISTER be pleased to state :

(a) whether Rashtriya Ved-Vldya Pra
tishthan had recommended that National 
Council of Educational Research and Train
ing may be requested to include Sutras of 
Vedic Mathematics and their applications as 

enrichment materials; and

(b) if so, the progress made in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes. Sir.

(b) uM( uM( matter was discussed in a 
meeting convened by the Department of 
Education at which representatives of the 
Pratishthan and NCERT were also present. 
uMOC uMOC was followed by a meeting of an Export 
Committee constituted by the Pratishthan on 
2nd January, 1990. In pursuance of the 
2 nogg ^ ®a<ô  of ah<§ committee, the 

Member Secretary, Rashtriya Veda Vidya 
Pratishthan, has had a meeting with the 

SOn(0o6n+ SOn(0o6n+ NCERT, and discussed the ques- 
tioii of devising enrichment materials on 
s(EO0 s(EO0 Mathematics.

wggCM6n( P]na(d 6g S,rnr8rwggCM6n( P]na(d 6g S,rnr8r

976. SHRISRIKANTHADATTANARA- 
SMHA RAJA WADIYAR: Will the PRIME 
MINISTER be pleased to state :

(a) whether the offshore sun̂ey of 
Dwaraka has been completed; and

(b) if so, the outcome of the survey ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON ) :
(a) (a) A group led by Dr. S.R. Rao, retired 
Superintendent Archaeologist, Archaeologi
cal Survey of India has concluded the pres
ent phase of offshore survey of Dwaraka.

(b)' The salient results reported are :

— Discovery of submerged in-situ 
fortification walls and bastk)ns 
of massive stone bbcks and 
remains of other buildings at 10 
metres depth off Dwaraka and 
spread over one and half kilo
metre seaward.

— Finding of large stone anchors 
of the type used in Syria and 
Cyprus as described in ancient 
text, which prove that it was an 
important port.

— Corroboration of reclamation of 
land from the sea as referred to 
in the ancient texts. Dry Bolder 

Foundation is observed in wa
ter logged areas below the 

massive bastk>ns and walls 
which have now been docu
mented and filmed.

— Discovery of unique seal re
ported to be used by residents 
of Dwaraka

— Inference on the high level of 
civilisation (as referred to in the 
Mahabharat) gauged from in
scriptions found on the Jar and 
from other findings like iron and 
bronze objects, copper vessel, 
stone blades and shell bangles 
etc.
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906c6)O0 y/rcoroO6c P0Mr)r Ac 9O1MoM 
y/rc

977. SHRIGOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleaded to 
state:

(a) the year of inception of the centrally 
sponsored Economic Plantation Scheme 
under Social Forestry Programme;

(b) whether the same scheme will 
continue dunng the Eighth Plan period; and

(c) if so, the details of amount and new 
area earmarked in Orissa for implementing 
that scheme in Eighth Plan

THE MINISTER OF PuTu9 At THE 
MINISTRY OF ENVIRONMENT TtS -wkU  
fiSTS AND MINISTER OF PuTu9 At THE 
MINISTRY OF PROGRAMME IMPLEMEN* 
TATION (SHR1MATI MANEKA GANDHI):
(a) There is no scheme called h(conr/s  
aponsored Economic Plantation P0M()(  

implementation.

(b) and (c). Does not arise.

To6)O0 9c(n1d y670d

978. SHRI 0. AMAT : Will the PRIME 
MINISTER be pleased to state the changes 
t>eing contemplated, if any. in the Atomic 
Energy Policy, by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
The atomic energy policy of the country /r r  
well conceived natbnal policy and has served 
the country's interests well. Government 
propose to continue the present policy.

Sn6i 6]o g> oO r)6c1 oM( Po]E(coC 
.(/6c1Oc1 o6 Ph rcE Pu hro(16nd

979. P7kA D. AMAT : Will the ykAQ9  
MINISTER .( pleased to state ;

(a) the dropout rate at primary and MO1M 
school's level in the country among the stu
dents belonging to Scheduled Castes rcE  
Scheduled unO.(C and girls, separately rr6c  
30th November, 1989; and

(b) the atops l>eing taken to check 
drop out nr/r K

THE IIMISTER OF STATE IN TMi 
MINISTRY w- SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN O i- 
PARTMENT w- EDUCATION IN u79  
MINISTRY w- HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
According to the latest information available 
W ith the Ministry, drop out rate at Primary 
(Class l-V) and High School (Class l-X) 
levels for 1986-87 is as follow:

Girls SC ST

Qass l-V 51.9 50.2 64.3

Class l-X 81.3 79.0 87.2

(b): The National Policy on Education 
(NPE) 1986gives very high priority to solving 
theproblem of children dropping out of school 
aiKl recommends adoption of an array of

meticulously formulated strategies based on 
micro-planning and applied at the graaa- 
roots level al over the country, to ensure 
children's retention at school.
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ThrM centrally assisted schemes have 
.((c started to

implemented by the State GovernmentsAJT 
Administrations in the State Sector.

(I) provide minimum essential facili> 
ties to improve primary schools 
through 'Operation Blackboard’;

(ii) strengthen and recorganise the 
Non-Formal Education Programme 
to provide education to school drop- 
outs, children from habitations with
out schools, girls who cannot at
tend whole day schools and work
ing children;

(Hi) reorganise and restructure Teacher 
Education including establishment 
of District Institutes of Education 
and Training to increase teacher 
competence and provide academic 
support.

In addition, new text books in accor
dance with the National Policy on Education, 
1986 are being developed upto elementary 
level in a time bound programme by NCERT 
and State Governments. Various incentive 
programmes like free supply of uniforms to 
girls students, free mki-day meals, free text 
books and attendance scholarships are being

y]./O0 P(0o6n fcE(nor8Oc1C ,OoM6]o 
hMrOn)rc?Qrcr1Oc1 SOn(0o6n

980. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) the names of Central Pubik: Sector 
Undertakings which are without Chairman or 
Managing Director and since when; and

(b) the steps being taken to fill up the 
posts ?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b): As 
per information available, the names of 
Central Public Sector Undertakings which 
are without Chairman or Managing Director 
together with the dates of occurrence of 
vacancies are indicated in the statement 
given below. In accordance with the pre
scribed procedure, such posts are to be filled 
on the recommendatbns of Public Enter
prises Selection Board. The statement also 
indkiates those cases where PESB recom
mendations are available and are under 
Government’s conskieratx>n and those where 
it is still to finalise its recommendations.
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h/(rnrc0( 6g y6,(n yn6G(0oC

981. SHRI BANWARI LAL PUROHIT: 
WiH the PRIME MINISTER be pleased to 
state:

(a) the details of the pending power 
projects which have not been cleared from 
the environmental angle at present;

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) A total of 30 power projects are awaiting 
decision for environmental clearance on 1st 
March, 1990. The details are given in the 
statement below.

(b) the time by which these power 
projects are likely to be cleared; and

(c) whether the Union Government are 
involving a ‘standard rehabilitation package' 
to help quick clearance of power projects 
from the environmental angle ?

(b) The project proposals will be conskl- 
ered for a decision from environmental angle 
within three months, from the date of sub
mission of complete information to this Min
istry.

(c) Yes, Sir.
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Implementation of Laws to Protect 
Women

282. SHRIMATl JAY AW ANTI NAV-
INCHANDRA MEHTA: 

SHRIMATl SUMITRA MA- 
HAJAN;

Will the PRIME MINISTER be pleased 
to state;

(a) whether Government propose to 
issue instructions for strict implementation of 
the lavvs to protect women and award exem> 
plary punishment to the wrong-doers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (PROF. M.G.K. MENON): (a) and
(b): The registration, investigation, detection 
and prevention of crime including crime 
against women is the responsibility of the 
State Governments/Union Territory Admini
strations. They take action to register cases, 
undertake investigation and file cases in the 
Courts of Law. Adequate legal provisions 
already exist in the Indian penal code the 
criminal procedure code, 1973 and the In
dian Evidence Act, 1872 to detail effectively 
with all crimes against women including dowry 
death cases and cases of cruelty to marned 
women. However, it is recognized that very 
much more needs to be done in the matter of 
implementation of the existing mechanisms, 
and Government is seized of the issues 
involved for further necessary action.

9Ni/6OoroO6c 6g P0M(E]/(E hrCo(? 
P0M(E]/(E unO.( ROn/C

983. SHRI HET RAM : Will the PRIME 
MINISTER be pleased to state :

(a) whether scheduled casteAribe girls 
are socially and physically exploited under 
Jogin/Gasavis/Parvathis system in various 
parts of the country;

(b) the State in which this evil system 
prevail and the estimated number of girls 
exploited in each of such States; and

(c) the steps taken by Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINIS IRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON); (a); 
No particular survey has been conducted by 
the Government on the issue regarding the 
exploitation of Scheduled Caste/Scheduled 
Tribe girls under this evil.

(b) This evil system is prevalent in the 
States of Andhra Pradesh, Karnataka & 
Maharashtra. So far as the number of girls 
exploited in this system in these States is 
concerned, no firm estimates are available. 
However, information as available from sur
veys conducted by these State Administra
tions from time to time, is given below in the 
statement.

(c) There is no specific Act enacted by 
Central Government for prohibiting the Jogin/ 
Basavis/Parvathis system in the country. 
However, this system attracts the provisions 
of the Immoral Traffic (Prevention) Act, 1956 
(ITPA) as amended in 1978 and 1986. The 
Immoral Traffic Prevention Act supplements 
the provisions of the substantive laws against 
kidnapping, sale, abduction and wrongful 
detention of women and girls. The Act also 
envisages setting up of protective homes or
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corrective institutlonsforthecare, protection 
treatment, education and rehabilitation of 
the rescued women and girls. The Immoral 
Traffic Prevention Act, 1956 is applicable to

ministration of concerned State Govern* 
ments/Union Territories.

The State Governments of Andhra
all the States/Union Territories and the im- Pradesh, Karnataka and Maharashtra have
plementation of this Act rests with the ad> their own Acts for prohibitbn of this practice.
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Ac(nQC( Ac r1( 6g (cond Oc R6a(nc)(co 
P(naO0(

984. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state :

(a) whether Government propose to 
Increase the maximum age limit of entry in 
Government service keeping in view the 
meagre rate of employment; and

(b) if so, the details thereof ?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH) : (a) and (b). 
The age-limit for recruitment through the 
Civil Services Examination, 1990 has been 
raised from 26 to 31 years in the case of 
general candidates. From 1991 onwards it 
will be 28 years. Similar decision has been 
taken in respect of Indian Forest Service 
Examination. 1990. There is no proposal to 
raise the age limit for other categories.

Raising of age llnfiit for Civil Service 
Examination

985. SHRI K.S. RAO : Will the PRIME 
MINISTER be pleased to state :

(a) whether Government have raised 
the upper age limit for Civil Service Examina
tion conducted by the Union Public Service 
Commission; and

(b) if so, the considerations that neces
sitated the changes and the details of the 
changes made ?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes Sir.

(b) Ever since the age limit was reduced 
from 28 years to 26 years in 1987, Govern  ̂
ment have been receiving representations 
for restoring the upper age limit to 28 particu
larly from the candidates belonging to rural

areas, who usually start their education late. 
Besides, a large number of candidates hav
ing Post Graduate qualifications and having 
technical degrees are also appearing in the 
Civil Services Examinations lately.They do 
not get a reasonable number of chances to 
compete in the examination with an upper 
age limit of 26 years.

The upper age limit for the general 
candidates has been raised to 28 years and 
the maximum number of chances allowed 
has been increased from three to four. For 
the 1990 examination however, the upper 
age limit has been fixed at 31 years in order 
to give a chance to those who were in the age 
group of 26 - 28 years between 1987 and 
1989.

Q6a()(coC 6g yr8 PrO/6nC rcE Q(ne
0Mrco trad wggO0(nC Ac AcEOrc y6noC

986. SHRI ANAND SINGH; Will the 
PRIME MINISTER be pleased to state:

(a) whether the Indian Navy Officers 
have recently urged the Government to 
restrict the movements of Pakistani sailors 
and merchant navy officers in Indian ports as 
they are found to be looking for classified 
information;

(b) if so, the reaction of Government 
thereto; and

(c) the precise information atx^ut the 
movements of Pak saHors and merchant 
navy officers in Indian ports ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA) (a) No, Sir.

(b) and (c). Does not arise.

y(cEOc1 hrC(C .(g6n( hTu
987. PROF. VIJAY KUMAR 

MALHOTRA: Will the PRIME MINISTER be 
pleased to state:



227 Written Answers MARCH 19. 1990 Written Answers 228

(a) whether there is inordinate delay in 
the disposal of cases and in the matter of 
relief to employees financially by Central 
Administrative Tribunal;

(b) the details of steps taken to make 
the working of CAT meaningful and within 
the reach of common Government servant;

(c) the details of the cases pending 
before Central Administrative Tribunal as on 
31.1.1990; and

(d) the steps taken to expedite the 
finalisation thereof ?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No, Sir.

The Central Administrative Tribunal 
(CAT) from its inception, is adjudicating, a 
large number of pending cases transferred 
from High Courts and Subordinate Courts, in 
addition to fresh cases instituted. The vari
ous Benches of the CAT have disposed of a 
total number of 51894 cases uptill 31.1.90. 
This has reduced the delay in the disposal of 
pending cases and provided relief to the 
Central Government Employees.

(b) The Procedure Rules being fol
lowed in the CAT are simpler than those 
followed in the Courts. A nominal fee of Rs. 
50/- only is required to be paid by a Govern
ment servant for filing an application before 
the Tribunal. It is not obligatory for him to 
engage a practising lawyer as he himself can 
defend his case before the Tribunal.

(c) A total number of 31570 cases are 
pending before various Benches of the CAT 
as on 31.1.90. Out of this 26576 are original 
applications and 4994 are transferred appli
cations.

(d) The Government have decided to 
set Op additional Benches of the CAT in 
addition to the holding of circuit sittings at

various places, with a view to 4'educe 
pendency of cases before various Benches 
of the CAT.

T.6/OoO6c 6g 9Nr)OcroO6c -((

988. SHRI RAJVEER SINGH: Will the 
PRIME MINISTER be pleased to state:

(a) whether Government propose to 
abolish examination fee being charged from 
educated unemployed persons;

(b) if so, by what time; and

(c) if not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) No, Sir.

(b) Does not arise.

(c) Candidates belonging to Scheduled 
Castes and Scheduled Tribes are totally 
exempted from the payment of examination 
fees. Handicapped persons are also totally 
exempted from payment of examination fees 
for recruitment to Group 'C and Group ‘B’ 
(Non-Gazetted) posts. The fees presently 
charged from others by the Union Public 
Service Commission and the Staff Selection 
Commission for various competitive exami
nations are nominal compared to the expen
diture incurred on the conduct of the exami
nations. Abolition of examination fees may 
lead to an increase in the number of non- 
serious applicants causing infructuous ex
penditure.

[Translation]

h6cCoOo]oO6c 6g L6nOEc1 Rn6]i g6n A 
rcE 2

989. SHRI RALESHWAR YADAV: Will 
the PRIME MINISTER be pleased to state:

4r’ ,M(oM(n r ,6n8Oc1 1n6]i MrC .((c
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constituted for the Ministry of Information its report ? 
and Broadcasting;

THE PRIME MINISTER (SHRI VISH-
(b) if so, the constitution of this working WANATH PRATAP SINGH): (a) Yes, Sir. 

group and the details of the issues which will 
be dealt with byte i t ; and

(c) the time by which it is Hkely to submit

(b) A statement is given below.

(c) By the end of April, 1990.

PuTu9Q9tu

In the context of the preparation of the Eighth Five Year Plan a Working group on 
Information and Broadcasting has been set up by the Government of India, Planning 
Commission, vide order No. M-12068/1/89-CIB, dated 13.12.1989.

2. The constitution of the working group is as follows : 

Ministry of Information and Broadcasting

i) Secretary

ii) Add!. Secretary and Financial Adviser 

ill) Director General, All India Radio

iv) Director General, Doordarshan

v) Principal Information Officer

vi) Director, Indian Institute of Mass Communication

vii) Director (Finance) Member-Secretary 

Representatives of other Ministries/Departments

i) Adviser (Communications) Planning Commission

ii) A representative of Deptt. of Electronics

iii) Shri Kiran Karnik, Director. DESU

iv) A representative of Deptt. of Space

v) A representative of Deptt. Telecom 

Non Officials

Chairman

Member

—<Jo— 

-~do—

—do—

Member

i) Shri Girlsh Karnad
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ii)  Shri D.V.S. Raju
4

iij)  Shri M.V. Desai

iv)  Shri A.. Kidwai

v) Shri B.K. Karanjia
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3. The terms of th working group are as 
follows;

a) To review the performance of the 
various programmes in the Infor
mation and Broadcasting sector, 
both in physical and financial terms 

in the Seventh Five Year Plan 1985- 
90. The reasons for shortfalls, if 
any should be brought out.

b) To recommend the physical pro
grammes/schemes to be imple- 
m?nted in the Eighth Five Year 
Plan 1990-95 and the financial 
outlays reuired (including foreign 
exchange, foreign aid etc.).

c) To indicate the yearwise phasing of 
the proposed physical targets and 
financial outlays (including foreign 
exchange/external aid) in the 1990- 
95 Plan.

d) Estimates of additional employment 
generation, yearwise.

e) To Indicate the materials and euip

ment reuired, and the extent to 
which they would be available from 
indigenous sources.

f) To assess the technological trends 
in the iB sector and indicate a 
strategy for introduction of new 
technologies in the IB media.

g) To estimate the generation of inter

nal resources of AIR and Door- 
darshan.

n) To consider the feasibility of setting 
up a Developmental Communica
tion Support System in the Ministry 
of Information and Broadcasting 

and suggest its linkages with elec
tronic and other media on the one 
hand and the user Government 
organisations on the other; also to 
suggest the uantum of funds to be 
earmarked by user Government 
organisation for developmental 
communication.

i) To examine the impact of the policy 
of the Government to grant auton
omy to AIR and Doordarshan on 
their 8th Five Year Plan and long 
term implementation of the Plan.

j) To make such other recommenda
tions as may be considered appro
priate for the implementation of the 
Plan.

English]

Tc6)r/d gc n(/O(g o6 y(cCO6c(nC rcETc6)r/d gc n(/O(g o6 y(cCO6c(nC rcE 
R6a(nc)(co 9)i/6d((CR6a(nc)(co 9)i/6d((C

990.   PROF.  VIAY  KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state:

(a)   whether Governments attentbn 
has been drawn to the news Hem captioned
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'Anomaly in rdlidf to pensioners’ appearing 
In the Hindustan Times of 12 February. 1990 
regarding anomaly in the matter of dearness 
relief to pensioners and dearness albwance 
to Government employees;

(b) whether Government propose to 
remove the anomaly according to the agreed 
formula of neuralisation ; and

(c) if so, by when a decision is likely to 
be taken in the matter ?

dearness allowance on the pay of serving 
empbyees which wouM entitle them for the 
same amount of pension. This ensures that 
no current pensk>ner gets more by way of 
Pension and dearness relief than a future 
retire receiving the same pay in the event of 
a merger of deslrness alk)wance with his 
pay.

[Translation]

T//60roO6c o6 srnO6]C Poro(C

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH) : (a) to (c) . 
There is no anomaly in the matter of grant of 
dearness relief to Pensioners. The present 
system for the grant of dearness relief to the 
pensioners twice a year with effect from 1 st 
January and 1st July each year has been 
introduced as a result of implementation of 
the recommendation of the Fourth Pay 
Commission. According to this system the 
Dearness Relief is given based on 12 monthly 
average CPI over CPI 608. In the referred 
news item the percentage has been calcu
lated with reference to the monthly CPI as on 
30th June. 1989 instead of the 12 monthly 
average CPI as on that date.

Neutralisation for the price rise Is given 
100% to the pensioners drawing pension 
upto Rs. 1750/-, 75 % to the pensioners in 
range of Rs. 1751/- to 3000/- and 65% to 
those pensioners who are drawing pension 
over Rs. 3000/-. The corresponding slabs for 
the serving employees are "upto Rs. 3500/> 
Rs. 3051/- to Rs. 6000/- and above Rs. 
6000/-^ Thus the dearness relief for the 
pensioners is calculated at the same per
centage as is applicable for calculating the

991. SHRI JANARDAN TIWARI: Will 
the PRIME MINISTER be pleased to state:

(a) whether the allocation made in the 
annual budget of various States by the Plan
ning Commission is in proportion to their 
population, area and per capital income ;

(b) the criteria for allocating the funds to 
various States for their annual plan outlay for 
1990-91; and

(c) the reasons for sanctioning less 
amount to Bihar in comparison to other States
?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH) : (a) and (b): 
The annual plans of States are funded by 
State’s own resources coupled with central 
assistance. Allocation of central assistance 
amongst States, other than special category 
States, is as per a formula approved by the 
National Development Council and popu
larly called Gadgil formula/modified Gadgil 
formula. The weightages assigned to vari
ous factors in the modified Gadgil formula 
are :•

(i) Population 60%
(ii) Per capital income below national average 20%
(iii) Per Capital tax effort 10%
(iv) Special problems 10%

Total 100%
For 1990-91 also, the same criteria have been adopted.
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(c) The question of sanctioning of less 
central assistance to Bihar, therefore, does
not arise.

T//(1(E 2]c1/Oc1 Ac g]cEC 6g oM( 
rcE yM6o6 SOaOCO6c 6g Tn)(E -6n0(C

992. SHRI RAMLAL RAHI:
SHRI YADVENDRA DATT:

Will the PRIME MINISTER be pleased 
to state:

(a) whether some cases of bungling in 
the funds of the Films and Photo Division of 
Armed Forces have come to the notice of 
Government;

(b) if so, whether Government have 
conducted an inquiry in this regard;

(c) if so, the outcome thereof and the 
action taken in this regard, and

(d) if no inquiry has been conducted, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) A few anonymous com
plaint of general nature were received in the 
pasl. On tfie bas.s of the pfeliminary inquir
ies conducted, no specific case of bungling 
of funds, in the Armed Forces Film & Photo 
Division has however come to the notice of 
the Government.

(b) to (d). Does not arise.

7COi o6 yn6)OCOc1 Pi6noC)(c

993. SHRI RAMLAL RAHI: Will the 
PRIME MINISTER be pleased to state:

(a) whether India is continuously lag
ging behind in sports as compared to other 
countries; and

(b if so, the steps being taken by Gov
ernment to help, encourage and look after 
the promising sport?m‘>n ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). There have been instances where 
the performances of our sportspersons have 
been below expectations. However, in sev
eral other areas Indian sportspersons are 
showing creditable achievements, as in the 
case of the Commonwealth Games 1990, 
where they won 32 medals which is the 
highest tally since the inception of the Games; 
and the 4th South Asian Federation Games 
held in October ' 89 at Islamabad where 
Indian contingent won the highest number of 
modals.

In order to encourage and look after the 
promising sportspersons, Government is 
providing training and coaching facilities for 
them at the Centres of Sports Authority of 
India both under the supervision of Indian 
and foreign coaches and with appropriate 
support of Sports Science Experts. These 
sportspersons are also being provided with 
world standard equipment and nutritious diet. 
Those who achieve excellence in interna
tional events, are being honoured with spe
cial cash awards, and the best ones are also 
being honoured with the prestigious Arjuna 
Award.

H6Oco Pir0( 9Ni/6nroO6cC

994. SHRI KUSUMA KRISHNA MUR- 
THY: Willthe PRIME MINISTER be pleased 
to state:

(a) the details of India's joint space 
explorations during the last five years; and

(b) when and from where the next 
INSAT will be launched?
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL- 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) During the last five years, in addition to 
India’s own programme involving launches 
of INSAT and Indian Remote Sensing (IRS) 
Satellites, a joint scientific experiment, 
namely ANURADHA was conducted in the 
Spacelab*3 Mission of National Aeronautics 
& Space Administration (NASA), USA. This 
experiment carried out with the scientists 
from Tata Institute of Fundamental Research 
(TIFR), Bombay and Physical Research 
Laboratory (PRL), Ahmedabad was to ex
plore the low energy cosmic ray behaviour.

(b)  The next INSAT Satellite. INSAT- 
ID is scheduled to be launched in June, 
1990 from Kennedy Space Centre, Florida, 
USA.

9)i/6d)(co wii6no]cOod rcE S6)(CoO09)i/6d)(co wii6no]cOod rcE S6)(CoO0  

foO/OCroO6cfoO/OCroO6c

995.  SHRI KUSUMA KRISHNA MUR- 
THY: Will the PRIME MINISTER be pleased 
to state:

(a) what are the policy objectives of the 
Planning Commission to create more em
ployment opportunities utilising the domes 
tic resources; and

(b) what are the priorities in the core 
sector and the measures contemplated to 
achieve those ofĉectives ?

THE PRIME MINISTER (SHRI ViSH- 
WANATH PRATAP SINGH): (a) and (b): 
Creation of more employment opportunities 
and utilising of domestic resources are the 
basic policy objectives of planned develop
ment. The Eighth Five Year Plan which is 
now being formulated will incorporate details

of the relative priorities and thrusts for the 
next five years.

Tcorn0oO0r (Ni(EOoO6cCTcorn0oO0r (Ni(EOoO6cC

996.  SHRI KUSUMA KRISHNA MUR- 
THY: Will the PRIME MINISTER be pleased 
to state:

(a) the countries which have been evinc
ing keen interest in the exploratory expedi

tions of Antavctica region; and

(b) the latest position of India in this 
regard?

MINISTER OF STATE IN THE MINIS- 
TRY OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF STATE IN DEPART
MENT OF EDUCATION IN THE MINISTRY 
OF HUMAN RESOURCES DEVELOPMENT 
(PROF. M.G.K. MENON): (a) 39 countries 
(as has been given in the statement below) 
have evinced keen interest in Antarctica 
Research.

(b)  India established a new permanent 
station at Maitri (70 degree 45'S, 11 degree 
45’E) in 1989 which is founded on the rocks 

of Schirmacher Hills. This station is well 
furnished with living space, laboratories and 
support systems to provide a viable base for 

multidisciplinary scientific research. The first 
station, located about 60 km North of Maitri, 
whk:h had been set up in 1984 on the 
shelf at Dakshin Gangotri. has now outlived 
its warranty and has been converted into a 
supply base for Maitri. India has been regu
larly sending an expedition every year to the 
Dakshin Gangotri - Maitri region since 1981. 
The research programmes being carried out 
are a part of our long-term natk>nal pro
grammes in Bask: Environmental sciences 
aimed at creating new knowledge and ex
pertise by taking advantage cf the unique 
site and environment of Antarctk̂a. Some of 
these are continued through the Antarctic 
winner by a wintering party.
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Additionally, India organised an explora
tory expedition in 1989-1990 to the Weddell 
Sea region of Antarctica (about 80° S, 45° W) 
which took Indian scientists about 10« deeper 
towards the South Pole and Save them first 
hand knowledge of the environment of an
other important site of Antarctica. Such 
exploratory expeditions are planned to be 
organized in the future also towards gaining 
adequate understanding of the critical ter
rains of Antarctica to guide us in selecting a 
most appropriate site if India decides to set 
up a second permanent station in Antarctica.

PuTu9Q9tu

Count ries which have Evinced Keen 
Interest in Antarctica Research

1. United Kingdom

2 South Africa

3. Belgium

4. Japan

5. United States

6. Norway

7. France

8. New Zealand

9. Soviet Union

10. Poland

11 Argentina

12. Australia

13. Chile

14. Czechoslovakia

15. Denmark

16. Netherlands

17. Romania

18. GDR

19. Brazil

20. Bulgaria

21. FRG

22. Uruguay

23. Papua New Guinea

24. Italy

25. Peru

26. Spain

27. China

28. India

29. Hungary

30. Sweden

31. Finland

32. Cuba

33. Korea

34. Greece

35. Korea (Democratic)

36. Austria

37. Ecuador

38. Canada

39. Cobmbia
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TE)OCCO6cC Ac bCcEn/dr sOEdr/rdrC

997. SHRISURYA N ARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) the total number of special dispen
sation admissions ordered by the Chairman, 
Kendriya Vidyalaya Sangathan during the 
current academic session, State and region- 
wise; and

(b) the basis of grant of such admis
sions ?

THE MINISTER OF STATE I N THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) A statement is given below.

(b) The Chairman ordered these ad
missions under special dispensation on the 
basis of broad social consideration and ex
treme compassionate grounds etc.
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L6n/E 2668 -rOnL6n/E 2668 -rOn

998.  SHRI DHARMESH PRASAD 
VARMA:

SHRI  SHANTILAL  PU- 
RUSHOTTAMDAS 
PATEL:

Will the PRIME MINISTER be pleased 
to state:

(a) the countries which participated in
oME L6n/E 2668 -rOn oME L6n/E 2668 -rOn recently M(/E Oc t(, M(/E Oc t(,

Delhi;

4.’ ,M(oM(n oM( .668C (NMO.Oo(E Oc oM(4.’ ,M(oM(n oM( .668C (NMO.Oo(E Oc oM(

Fair were very costly; and if so, the reasons 
therefor;

(c) whether Government propose to 
have such Fairs more in future; and

(d) the advantages of organising the 
Fair to youth and other people?

THE MINISTRY OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
The names of the 30 countries which had 
participated in the 9th New Delhi World Book 
Fair held at New Delhi from February 13 to 

18,1990 are given below:-

Bahrain, Bangladesh, Bulgaria, Cuba, 
Cyprus, Czechoslovakia, Egypt, France, 
GDR, Hungary. Iran, Italy, Japan, Libya, 
Malaysia, Mauritius, North Korea, Newzeal- 
and, Pakistan, Palestine, Singapore, South 
Korea, Sri Lanka, Switzerland, Syria, U.K., 
U.S.A., U.S.S.R., West Germany, and Yu
goslavia.

(b)  The price of books, due to a variety 
of reasons, Including increase in the price of 
paper, has gone up considerably over the

last few years, and this was reflected in oM(oM( 
books exhibited in the Fair. However, 10% 
discount was available on the purchase of all 
books at the Book Fair.

Indian and foreign paperbacks and bw 
priced publications brought out by tn0 Na
tional Book Trust, Publrcations Division, 

N.C.E.R.T. and other State and Central 
Government Publishing agencies were also 

on sale at the book fair.

(c) The New Delhi World Book Fair is 

organised biennially and the next World Book 
Fair is scheduled to be held trom February pp 
o6 l̂ pllĴo6 l̂ pllĴ

(d) The World Book Fair provides a 
glimpse of the international publishing scene 
because books published all over the coun
try and the world are put up for display and 
sale. It not only helps writers, intellectuals, 
academicians, publishers and booksellers 
as also all others connected with the work! of 
books, all sections of society, including chil
dren, youth and professionals, are able to 

see the spectrum of books of their interest 
and requirement and purchase them if so 
desire.

9cV]Ond Oco6 7̂ŜL̂ P].)rnOc( S(rO9cV]Ond Oco6 7̂ŜL̂ P].)rnOc( S(rO

999.  SHRI DHARMESH PRASAD 

VARMA:
SHRI YADVENDRA DATT: 
DR. A.K. PATEL:

SHRI MADAN LALKHURANA: 
SHRI RAM SAGAR (Sakipur): 

SHRIPAYARELALKHANDEL- 
WAL:

SHRI SHANTILAL PURSWOT- 
TAM DAS PATEL:

SHRI D. AMAT:
SHRI JANARDAN TIWARI:

Will the PRIME MINISTER be pleased 
to state:
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(a) whether Union GovernmGnt have 
appointed an enquiry cx)mmittee to go into 
the West German H.D.W. submarine deal; 
and

(b) if so, the time by which the final 
report is likely to be submitted?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA); (a) The Central Bureau of 
Investigation have registered a Regular Case 
in the matter on 5.3.1990 and investigations 
are in progress.

(b) The time-frame within which these 
investigations can be completed cannot be 
predicted at present.

tOcoM Tcorn0oO0r 9Ni(EOoO6c

1000. SHRI DHARMESH PRASAD 
VERMA:

SHRI UTTAM RATHOD:
SHRI KALP NATH RAI:
SHRI RAM SAGAR (Saidpur): 
SHRI SRIKANTHA DATTA 

NARASIMHAHARAJA 
WADIYAR:

Will the PRIME MINISTER be pleased 
to state:

PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir. Four members of the Ninth 
Indian Scientific Expedition to Antarctica 
(three geo-scientists and a technical person 
from the Indian Navy) died on 7/8th January 
1990 in a field camp in Antarctica.

(b) to (d). The circumstances leading to 
the deaths have been investigated by a 
Committee. The post-mortem was carried 
out by the Department of Forensic Medicine, 
Safdarjung Hospital on 16th February 1990. 
The immediate cause of death is believed to 
be poisoning by carbon monoxide produced 
by a 4.5 KW Honda generator which had 
apparently been running in the living tent for 
4-5 hours before it was switched off when the 
deceased prepared to go to sleep. The 
Government of India arranged to bring back 
the bodies from Antarctica by air and handed 
them over to the next of kin of the deceased 
for cremation after the conduct of medico
legal post-mortem.

T0V]OCOoO6c 6g QOCCO/(C .d yr8OCorc

1001. SHRI DHARMESH PRASAD 
VARMA:

SHRI YADVENDRA DATT: 
SHRI BALESHWAR YADAV:

(a) whether four scientists in the Ninth 
Antarctica Expedition died on 8th January. 
1990;

(b) if so, the facts available with the 
Government?

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government are aware that 
Pakistan has started to manufacture deadly 
missiles;

(c) whether any enquiry has been 
conducted in regard to this tragedy; and

(d) the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE-

(b) if so. the details thereof;

(c) whether Pakistan has also been 
importing advanced missiles from other 
countries; and

(d) if so, to what extent It till affect India?
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THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Government have 
seen media reports of Pakistan's programme 
for indigenous development of missiles.

(c) and (d). There are also reports of 
Pakistan importing certain missiles. A close 
watch is kept on all developments which 
have a bearing on our national security and 
appropriate measures are taken from time to 
time to ensure full defence preparedness.

Wadhwa Committee on Records of 
Rights In Land

1002. SHRIK.S.RAO: Will the PRIME 
MINISTER be pleased to state:

(a) whether the one-man Wadhwa 
Committee appointed by the Planning 
Commission to go into the records ofrights in 
land has since submitted its report;

(b) if so, whether the Committee has 
recommended setting up of an autonomous 
statutory corporation for land titles in the 
country; and

(c) if so, the reaction of Government to 
the said and other recommedations?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
The one-Man Wadhwa Committee appointed 
by the Planning Commission to go into the 
status of Record of Rights in Land in various 
States has submitted a preliminary study 
entitled’ Guaranteeing Title to Land’ in which 
suggestions have been made for a change
over from the present system of presumptive 
titles to land to conclusive titles to land. One 
of the suggestions relates to the setting up of 
an autonomous statutory Corporation to be 
called ‘Land Title Corporation.’

(c) The preliminary study is addressed

to the informed public opinion for a national 
debate on the issue. This is proposed to be 
discussed in a Seminar to be organised to 
whbh relevant representatives wouki be 
invited.

P()Ocrn 6c $y]./O0 906c6)O0Cv

1003. SHRI K.S. RAO: Will the PRIME 
MINISTER be pleased to state:

(a) whether a three day Seminar on 
‘Public Economics’ organised by the Na
tional Institute of Public Finance and Policy 
with the financial support from the State 
Bank of India. Industrial Development Bank, 
Export-lmport Bank, Industrial Finance Cor
poration of India and the Planning Commis
sion was held in New Delhi in January, 1990;

(b) if so, the main participants and the 
sut̂ 'ects discussed at the Seminar;

(c) whether some of the participants 
expressed their apprehensions that the public 
sector in India had failed to bring about 
equity and had partly fulfilled the expectation 
of growth as the planners had expected; and

(d) if so, the steps proposed to be taken 
to bring about equity and growth in the pubik; 
sector?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) A copy of the programme giving the 
list of papers and authors/discussants is 
given bek>w in the statement.

(c) and (d). Since the Seminar was on 
'Public Economics*, the focus was more on 
theory of taxation, resource mobilisatk>n and 
resource transfer rather than performance of 
pubIk: sector in India. A number of partici
pants expressed their views on these sub
jects at the Seminar. Due note has l>een 
taken of the views expressed.
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Q]/oOUSOC0Oi/Ocrnd troO6cr/ 2O6USOarne

COod h6cC(naroO6c 26rnE

1004. SHRIK.S.RAO: Will the PRIME 
MINISTER be pleased to state:

(a) whether Government have received 
suggestions from environmental experts for 
setting up a Multi-discipiinary National Bio- 
Diversity Conservation Board;

(b) if so. the details thereof; and

40’ oM( n(r0oO6c 6g R6a(nc)(co oM(n(o6K

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTRY OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir. The Steering Group on Environ
ment, Forests and Wastelands Development 
set up by the Planning Commission for the 
formulation of the Eighth Five Year Plan has 
recommended the setting up of a National 
Board for Biological Diversity.

(b) Setting up the Board was proposed 
for the purpose of overall coordination and 
for initiating timely action to save threatened 
species and centres of biological diversity 
from extinction. The main functions of the 
proposed Board include review of ongoing 
efforts In the conservation and utilisation of 
biological diversity, help to fill critical gaps in 
current efforts and monitor progress In the 
establishment of Biosphere Reserves, Na
tional Parks, Sanctuaries, Zoobgical and 
Botanical Gardens, etc.

(c) This forms a part of the several 
suggestions for implementation during the 
Eighth Five Year Plan. Creation of such new 
structures should fit into the overall frame
work of the Natbnal Conservation Strategy. 
A Gore Committee has been Strategy.

1005. SHRIJANARDANTIWARI: Will 
the PRIME MINISTER be pleased to state;

(a) the number of skirmishes which 
have taken place at Indo-Pak border during 
the last one year, particularly in the la^ three 
months; and

(b) the details of casualties in these 
skirmishes?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). There have been 
no skirmishes along the Indo-Pak border in 
the last one year. However, there have been 
instances of unprovoked firing by Pakistani 
troops across the Line of Control from time to 
time.

[English]

pll5Ulp y/rc 6g y]cGr.

1006. SHRIKAMALCHAUDHRY: Will 
the PRIME MINISTER be pleased to state:

(a) the details of funds allocated to 
Punjab for Annual Plan for 1990-91, sector- 
wise; and

(b) the percentage increase in the plan 
outlay as compared to last year?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH); (a) and (b). An 
outlay of Rs. 905 crore has been agreed for 
the Annual Plan 1990-91 of Punjab repre
senting 14.7% step-up over the last yearns 
Plan outlay. The sector-wise break-up of this 
outlay is yet to be finalised.
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[Translation]

S>UW/0(cqOc1 6g AcE]ConOr/ fcOoC hr]Ce
Oc1 y6//]oO6c rcE E(g6nCCoro/6c

1007. SHRI KASHIRAM CHHABIL- 
DAS RANA: Will the PRIME MINISTER be 
pleased to state:

(a) whether a demand has been made 
for cancelling the licences of the Industrial 
units proposed to be established in Hajira 
Area Development Authority (HADA) for 
causing pollution and deforestation; and

(b) if so, the action taken or propose jn 
this regard?

THE MINISTER OF STATE FOR ENVI
RONMENT AND FORESTS AND MINIS
TRY OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI- 
MATI MANEKA GANDHI): (a) and (b). 
Representation regarding location of pro
posed industries at Hazira was received 
recently. Government of India, while issuing 
licences for location of industries in Kawas- 
Hazira region, had stipulated that conver
sion of Letter of Intent to Industrial Licence 
will not be permitted unless environmental 
clearance is obtained from Central Govern
ment. The State Government of Gujarat was 
requested to submit an environmental Im
pact assessment report for the area. The 
interim report was considered and the State 
Government was requested to submit the 
revised report, which is yet to be received.

2nCr0M 6g h6conr0o Oc 7^S^L̂  P].)re
nOc( S(r/

1008. DR. MAHADEEPAK SINGH 
SHAKYA: Will the PRIME MINISTER be 
pleased to state:

(a) whether West Germany has com
mitted breach of contract by violating the 
seaecy clause about the manufacturing

specifications of H.D.W. Submarines In di
vulging them to South Africa; and

(b) if so, the action taken by Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b) Enquiries have 
been made by the Government of India with 
both M/s HDW and the Government of the 
FRG. They have reported that no classified 
information in respect of the Indian subma
rines has been passed on by M/s HDW to 
South Africa in violation of the Confidentiality 
Clause in the contract with M/s HDW or the 
Security Agreement with the Government of 
the FRG.

wnEcrc0( -r0o6nd Oc 2OMrn

1009. SHRI R.LP. VERMA:
SHRI UPENDRA NATH 

VERMA:

Will the PRIME MINISTER be pleased 
to state:

(a) the findings of the Committee on the 
feasibility of setting up an Ordnance Factory 
at Markacho in Hazari Bagh district of Bihar;

(b) whether the Committee have rec
ommended for setting up the factory; and

(c) if so, the reasons for not laying the 
foundation stone of factory so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). The Committee 
recommended a number of sites, including 
Markacho in Hazari Bagh district of Bihar, for 
setting up an Ordnance Factory.

(c) Government have since deckled to 
obtain the required quantity of supplies from
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the existing Ordnance Factories and the civil 
sector.

lEnglisti]

300 centres covering one or two contiguous 
development blocks in each different and 
upto 100 centres in hiily areas in some 
States.

Adult Education Progrannmo In Orissa 2. Post literacy and Continuing Education

1010. SHRI ANADI CHARAN DAS: 
SHRI BHAJAMAN BEHERA;

Will the PRIME MINISTER be pleased 
to state;

(a) the details as to how Government 
assist the States/voluntary agencies for adult 
education with emphasis proposed in the 
current literacy year;

(b) the number of Adult Education 
Centres so far opened in Orissa alongwith 
the number of adults benefited;

(c) the number of such centres assisted 
by the Centre; and

(d) the number of on-going centres/new 
centres proposed to be assisted during the 
current literacy year in Orissa?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Central Government provides grants-in- 
ald to States/Union TerritoriesA^oluntary 
agencies for adult education under the 
schemes mentioned betow:

1. Rural Functional Literacy Project {RFLP)

This is a Centrally sponsored scheme 
under which funds are provided on cent per 
cent basis in accordance with the approved 
financial pattern to all the State Govern
ments and Union Territory Administrations, 
tt provides for setting up d  projects of upto

This scheme provides for establishment 
of Jana Shikshan Nilayams for providing 
facilities of post-literacy and continuing 
education to the neo>literates. Grant is pro
vided on a 100% basis to States/Union Ter
ritories based on a financial pattern under 
which each Jana Sikshan Nilayam gets Rs. 
7,000/- recurring and Rs. 7,000/- non-recur- 
ring.

3. Strengthening of Administrative Struc
tures in States and Union Territories

Financial assistance is being provided 
to States and Union Territories for continu
ation/creation of necessary administrative 
structures fcx>th at the State and the district 
level in accordance with the financial pattern 
approved under the district level in accor
dance with the financial pattern approved 
under the scheme.

4. Scheme of Assistance to Voluntary Agen
cies in Adult Education

Central Government provides financial 
assistance to voluntary agencies working in 
the field of adult educatbn for projects of 
functk>nal literacy and post-literacy, resource 
development, publicatbns, holding of semi
nars, etc. During 1990 which has been de
clared as lnternatk)nal Literacy Year, the 
stress woukl be on adopting an area-ap- 
proach with the objective of achieving com
plete literacy in compact areas in a time- 
bound manner.

(b) and (c). According to available infor- 
matbn. nearly 2.44 lakh persons were en
rolled in 8650 adult education centres in the 
State of Orissa in 1988-69. Out of 6650
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centres, 6850 were assisted by the Central 
Government.

(d) During the current year 6850 Adult 
Education Centres are being continued under 
the Central Schemes. Under the Scheme ot 
Assistance to Voluntary Agencies, 1,020 
new Adult Education Centres have also been 
approved.

9E]0roO6c 6c 9ca/n6ccnDco

1011. SHRI ANADI CHARAN DAS: 
SHRI BHAJAMAN BEHERA:

LO// oM6 ykAQ9 QAtAPu9k .( i/ykIiE  
to state:

(a) the steps taken/proposed to be 
taken to formulate Post Graduation Course, 
training, research and consultancy in the 
areas of environment education, environ
mental impact assessment, pollution moni
toring etc;

(b) the names of agencies engaged in 
the said field. Statewise, assistance ren
dered so far and the action taken/proposed 
to be taken to encourage them;

(c) whether Government propose to 
introduce the Post Graduation Course etc. in 
Orissa in the near future; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE

MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The University Grants Commission had 
appointed a Committee of Experts on Envi
ronmental Science and Engineering to ad
vise it on matters relating to introduction of 
teaching, research and extension activities 
in environmental science in the university 
system. The Committee had recommended 
introduction of various courses at post-gradu- 
ate level as well as diploma and short-term 
appreciation courses in various areas of 
environmental science. The Commission had 
obtained the views of the Ministry of Environ
ment and Forests about introduction of these 
courses. The Ministry of Environment and 
Forests about introduction of these course. 
The Ministry of Tnvironment and Forests, 
however, has in favour oi ir.oiuding environ
mental studies as a component in the exist
ing courses in natural, physical and social 
sciences rather than having postgraduate 
courses only in environmental sciences. They 
were also in favour of short courses for in- 
service personnel. In the light of the views, 
environment science component, as de
signed by an Expert Committee of the 
Commission, are being circulated to the 
universities for considering their inclusion in 
the existing curricula.

(b) The Ministry of Environment and 
Forests has set up centres of excellence in 
the area of environmental educatk>n, ecol
ogy and mining, also to strengthen research 
and training in priority areas of environ
mental science and management, at Ahme- 
dabad, Madras, Bangalore and Dhanbad. 
The details of the assistance provided to 
these centres during the last three years are 
given below:—
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$1, No, Name of Agency Assistance provided from 1967-88 to 1989-90

1987-88 1988-89 1989-90

1 2 3 4 5

1. Central Pollution Control 
Board. New Delhi

357.14 431.50 511.90

2. Centre for Mining Environment 
Dhanbad

17.00 74.00 38.85

3. Centre for Environment 
-E]0roO6c+ TM)(Er.rE

97.18 129.75 171.95

4. 906/61O0r/ k(C(rn0M rcE 
Training Centre, Bangalore

7.00 20.00 12.00

j^ C.P.R. Environmental Education — 
Centre, Tamil Nadu

7.00 19.50

(c) and (d). In view of the position 
explained at (a) above, the question does 
not arise.

Pro(//Oo( WOc8 .(o,((c 2M].rc(CM,rn  
rcE Sr//rC

1012. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Pune is being linked with 
Massachusetts in USA via satellite and by 
creation of earth station;

(b) whether Government propose to 
set-up an earth statbn at Bhubaneshwar to 
link it with Dallas in USA through satellite; 
and

(c) if so. the steps taken In this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). The Department of Electronk^s has 
initiated action to set up Software Technol
ogy Parks at Bhubaneshwar. Pune and 
Bangalore to cater to the needs of Software 
Devebpment units for 100% export of soft
ware through Data Communicatbn Links. 
Actions have been initiated to set up autono
mous societies for implementing the project 
and managing the operations of the Soft
ware Technotogy Parks. The alternative 
include utilisatbn of the Intematbnal Gate
way Packet Switched Network or establish
ing a dedk:ated Earth Statk>n for provkiing 
data communksation facilities for linking th^ 
Software Technok>gy Parks with customers 
in Europe. USA etc.. including locatk>ns like 
Dallas and Boston depending on the type of 
business generated, enabling availability of
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a wider market for the Indian Software Indus
try.

y6/O0d 6c P6go,rn( 9/(0on6cO0C

1013. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to 
revise and update the existing policy on 
Software electronics; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). Government of India announced 
thfl Policy on Software Export. Software 
Development and Training In December. 
1986. The policy permits Import of hardware 
for software export scheme, import of soft
ware under open general licence, release of 
Foreign Exchange Blanket permit for mar
keting expenses abroad, and simplification 
of procedures for processing of applications. 
Based on experience and review from time 
to time, measures are taken on a continuing 
basis to update the policy and provisions 
such as import of computer hardware on 
loan basis, simplified procedure for acquisi
tion of companies abroad etc. Government 
of India is cbsely interacting with industry for 
development of software for domestic and 
export market.

bO//Oc1 6g uO1(nC

1014. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of tigers killed in the 
country during the past 3 months and the 
comparative figures for the preceding 3 
quarters of the year 1989>90;

(b) the steps taken to effectively pre
vent poaching; and

(c) the tiger population In different re
serves and sanctuaries in January, 1989 
and in January, 1990?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) The informatbn received from Chief 
Wildlife Wardens to Government of Madhya 
Pradesh and Uttar Pradesh is as follows:—

(I) Uttar Pradesh —No tiger has been 
killed during past three 
months and In the pre
ceding three quarters 
of the year 1989-90.

(ii) Madhya Pradesh —One tiger is reported 
to have been killed 
during past three 
months. No tiger has 
been killed during the 
preceding three quar
ters of the year 1989-
90.

Information from other States is being 
collected and will be laki on the table of the 
house.

(b) Steps taken to effectively prevent 
poaching of tiger are as bebw:—

(i) Tiger is listed in Schedule 1 of the 
Wikllif e (Protection) Act, 1972 and 
enjoys complete protection.

(ii) Number of National Parks and 
Sanctuaries have been estab
lished to support conservation of 
tiger atongwlth the associated 
species and habitat.
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(iii) 18 selected National Parks and to 4334 in 1989.
Sanctuaries are receiving special
conservatbn attention as Tiger Tiger census in undertaken once every
Reserves under Project Tiger. five years. The last census was conducted in

1989. A statement showing populatbn of
(c) Estimated population of the tigers in tigers in different Tiger Reserves in 1989 is

the country has increased from 1827 in 1972 given bebw.

STATEMENT

Estimated Popuiation of Tigers in Tiger Reserves in 1969

SI. No. Name of Tiger Resen/e and State Population of Tigers During 1989

1 2 3

1. Bandipur (Karnataka) 50

2. Corbett (Uttar Pradesh) 91

3. . Kanha (Madhya Pradesh) 97

4. Manas (Assam) 92

5. Melghat (Maharashtra) 77

6. Palamau (Bihar) 55

7. Ranthambhore (Rsyasthan) 44

8. Simiiipal (Orissa) 93

9. Sunderbans (West Bengal) 269

10. Periyar (Kerala) 45

11. Sariska (Rayasthan) 19

12. Buxa (West Bengal) 33

13. Indravati (Madhya Pradesh) 28

14, Nagarjunasagar (Andhra Pradesh) 94

15. Namdapha (Arunachal Pradesh) 47

16. Dudhwa (Uttar Pradesh) 90
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1 2 3

17. Kalakad-
Mundanthurai

(Tamil Nadu) 22

18. Valmiki (Bihar) 81

Total 1327

9caOn6c)(co h6]noC

1015. SHRIMADHAVRAO SCINDIA: 
SHRi SHEO SHARAN VERMA: 
SHRI PARASRAM BHARD-

WAJ:
SHRI YASHWANTRAO PAUL:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government have decided 
to set up Environment Courts;

(b) if so, what is the contemplated 
structure of these courts and on what lines 
they are to function; and

(c) what would be the qualifications and 
requisite background for the judges of these 
courts?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN  ̂
TATKDN (SHRIMATI MANEKA GANDHI):
(a) to (c). Government have not taken any 
final decisbns in this regard.

uX)(UP0r/( yn6)6oo6c o6 PM6no P(naO0( 
h6))/C(O6c(0A wggO0(nC

1016. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Short Servrce Commis
sioned Officers in Army Medical Corps are 
albwed time-scale promotk>n before they 
are relieved from the Commission;

(b) if not, whether this rule or practice 
existed in the past and the reasons for its 
discontinuation; and

(c) whether Government propose to 
review it?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Short Service 
Commissioned Officers in the Army Medk:al 
Corps are granted promotbn only upto the 
rank of Major.

Prior to 4.4.1985, promotion to the rank 
of Major was granted to eligible S.S.C. Offi
cers after six years’ reckonable servk̂ e as 
Captain. At present, this perbd is five years 
including the benefit of ante-date for addi
tional qualifk:atk)ns.

(c) No, Sir.

R]c Pr/]o( u6,rnEC s^s^A^y^ E]nOc1 
k(i]./O0 Srd yrnrE(

1017. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state:

4r’ ,M(oM(n oM( sOGrdrcor rcE C6)(
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T-72 Tanks made a departure from the 
established practice of the lastf ewyears and 
turned the guns towards the VVIP dias to 
salute the President during the Republic Day 
Parade this year instead of dipping the guns 
in their original position as per practice;

(b) whether turning the guns towards 
the VVIPs before dipping the barrels to sa
lute is considered a security risk; and

(c) if so, the reasons for this departure 
from practice?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA); (a) to (c). As per practice, 
during ceremonial parades, armoured fight
ing vehk̂ les turn their turrets to the right and 
dip their guns in a salute to the VIP. This was 
the practice in all Republic Day Parades till 
1985. After a lapse of five years, the tradi
tional practice of salute was restored in the 
Republic Day Parade 1990. There was no 
security risk in this as the firing mechanism 
of these armoured fighting vehbles had been 
neutralised prior to the Parade and all other 
normal security precautions taken.

t]0/(rn y6,(n y/rco Oc b(nr/r

1018. SHRI MULLAPPALLY RAMA- 
CHANDRAN:

SHRI T. BASHEER:
PROF. P.J. KURIEN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to set 
up Nuclear Power Plant in Kerala;

(b) if so, the details thereof;

(c) whether any report has been re
ceived on the possible health hazards in 
setting up a Nuclear Power Plant; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATK>N IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). At present there is no plan to set 
up a nuclear power plant in Kerala. However, 
the Kerala Government have proposed cer
tain sites in Kerala for location of nuclear 
power plant. whk;h are being examined as 
part of ongoing site investigatbns consistent 
with the k>ng term nuclear power programme.

(c) and (d). No separate report on the 
possible health hazards for setting up of the 
nuclear power plant in Kerala has been 
received. A number of studies of epidemiol- 
ogrcal nature have been carried out in coun
tries like USA, UK, France and Germany to 
find out if there are any effects on the health 
of radiation workers of nuclear power plants 
or in the populatbn living in the vicinity of it. 
The major conclusbns from review of these 
reports can be summarised as follows:—

(1) Mortality rates and cancer deaths 
among workers in the nuclear 
power plants are no different than 
for general population in that area.

(2) There is no evidence of increase 
in cancer deaths among the popu
lation living in the proximity of 
nuclear power plant.

(3) Only in case of two sites, a slight 
increase in childhood leukaemia 
is reported. These are Sellafield 
and Dounrey In UK where Re
processing Plants are also in 
operation for k>ng time. These 
studies are still in progress. It 
seems that the obsen^ed excess 
couki be explained by:
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(a) Clustering of leukaemia 

cases; and

(b) The incidence of such clus
ters due to influx of popula> 
tion from other areas to study 
area. Except these two sites, 
at no other sites of operating 
nuclear power plants any 
statistical health effects 
(cancer, leukaemia or ge- 
netk;) have been reported.

Rd)crCoO0 P0M66/C

1019. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the PRIME MINISTER be 
pleased to state:

(a) the number of ^^ymnastic Schools 
that exist in the country;

(b) whether Government have any 
proposal to set up more such schools;

(c) when was work on the Gymnastic 
School at Tellichery. Kerala commenced 
and when was it completed; and

(d) what was the total cost of setting up 
the Gymnastic School at Tellichery?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). Government -'ave not set up any 
Gymnastic Schools nu is there any p>ro> 
osal to this effect. However, under the 

t .  ecial Area Games Scheme of the Sports 
Autnotity of India, work on the setting up of a 
Gymnastics Training Centre (wh'ch is not 
the same as gymnastic school) at Tellicherry 
was started In July 1988 and the training 
activities are expected !:>comr.'!ence in Apnl/ 
*̂.dy 19?0.

(d) The total estimated cost of setting 
up the Gymnastk: Training Centre is Rs. 
30.60 lakhs.

ynOaro( T1(c0O(C g6n trar/ 2rC( rcE 
trar/ T0rE()d L6n8C

1020. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the PRIME MINISTER be 
pleased to state:

(a) whether major Defence Projects like 
Naval base at Karwar and Naval Academy at 
Ezhimala have been entrusted to private 
agencies/consultants;

(b) whether any objections to private 
involvement in Defence projects have been 
received;

(c) if so, the details thereof;

(d) the reasons as to why these two 
projects were not entrusted to the Military 
Engineering Service; and

(e) the estimated cost of these two 
projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) A Public Sector Undertak
ing. M/s. Engineers India Ltd.. have been 
appointed as the Prime Minister Consultant 
for preparation of the Master Plan and De
tailed Project Report for the proposed Naval 
Base at Karwar in Karnataka. An Australian- 
Dutch Consortium, viz. M/s. REDECON- 
NEDECO have been retained as the Foreign 
Consultant. M/s. Satnam Namita and Asso
ciates of Chandigarh have been selected as 
the Architect for the in6i6C(E Naval Acad
emy at Ezhimala in Kerala, through an all- 
l*̂ dia cor^pfjtltjon. No consultant has yet 
been appointed for this Project.

(b) and {o The All lnd»a /̂ES Civilian 
Fng!neer«; Association, Cochin Area and the
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Kerala MES Empbyeds Union»Cochin have 
sent representations expressing their objec
tion to involving outside agencies in these 
defence works.

(d) In respect of the Naval Base at 
Karwar, it is for the first time in the country 
that an integrated Naval Base is being de> 
signed, planned and established from scratch 
in a green field site. The complexity of the 
work involved requires introduction of very 
high technology in marine works. As all this 
technology is not indigenously available, a 
foreign consultant consortium has been 
appointed to assist the prime consultant in 
the work of preparation of a Master Plan and 
the detailed project report.

In respect of the Naval Academy at 
Ezhimala, since it was intended to be a very 
prestigeous national complex, it was consid' 
ered that architectural competition would 
draw the best talent from within the country 
in preparation of its Master Plan. This com
petition was open to the MES also.

(e) Firm estimates of the costs of these 
two Projects will be known only after the 
preparation of the DPRs.

krEO6 T0oOaOod Oc h6rCor/ SOConO0oC 6g 
b(nrOr

1021. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the PRIME MINISTER be 
pleased to state:

(a) whether studies have revealed the 
existence of radio activity in the Coastal 
Distrtets of Trivandrum, Quilon and Alleppey 
in Kerala;

(b) if so, the causes for this phenome
non;

(c) the extent of radio activity and pos
sible effects on man. animal and vegetation 
in the area;

(d) whether radio activity has been 
found in other coastal areas of the country; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(b) The beach sands of these coastal 
districts contain a radioactive mineral called 
monazite which results in the presence of 
radioactivity.

(c) The monazite content in the beach 
sands varies between 0.5 to 5% from loca
tion to location. Monazite is a rare earth 
phosphate compound and contain about 10% 
thorium (as thorium oxide) and 0.3 uranium 
(U 308). Studies so far conducted have not 
shown any statistically significant effects on 
humans, animals and vegetation in the area.

(d) Yes, Sir.

(e) Monazite has also been found to 
occur in the coastal areas of Tamil Nadu, 
Orissa and Andhra Pradesh.

Tn)C 9Ni6no h6ni6nroO6c

1022. SHRI UTTAM RATHOD:
SHRI KALP NATH RAI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether there is a proposal to set up 
an arms export corporation aimed at gearing 
up the country's armaments industry; and

up?
(b) if so. the details of the proposed set-
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THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir.

(b) A decision regarding the establish
ment of a suitable agency for the promotion 
of export of defence stores is expected to be 
arrived at in the near future.

S(()(E fcOa(nCOod Poro]C g6n S(00rc 
h6//(1( y66cr

1023. SHRIUTTAMRATHOD: Will the 
PRIME MINISTER be pleased to state:

(a) whether Government are consider
ing to declare the Deccan College Poona, as 
a deemed University/National Centre for 
archaeological research;

(b) if so, the details of the proposal; and

(c) the time by which a final decision will 
be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). On the recommendation of the 
Government of Maharashtra, and the advice 
of the University Grants Commission, the 
Central Government has, under Section 3 of 
the U.G.C. Act 1956, declared the Deccan 
College Post graduate and Research Insti
tute, Poona, as Deemed to be University 
with effect from 5th March, 1990.

9gg(0o 6g -6n(Co 4h6cC(naroO6c’ T0o+ 
plq5 6c S(aC/6i)Cco 6g QrnroM,rEr  

sO//r1(C

1024. SHRIUTTAMRATHOD: Will the 
PRIME MINISTER be pleased to state:

(a) whether the amendment made in

1988 to the Forest (Conservatbn) Act, 1980 
has adversely affected the development in 
hilly and tribal areas of Marathwada in 
Maharashtra;

(b) whether villages like Mohpur, 
Hadsani and other villages cou\6 not be 
connected by roads due to the above men
tioned Act;

(c) the steps proposed to be taken to 
ensure unhindered development of the saki 
tribal areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) No, Sir.

(b) No prc|)osai has been received from 
the State Government of Maharashtra for 
diversion of forest land for constructton of 
road connecting Mohpur and Hadsani vil
lages.

(c) Complete proposals received from 
State Government will be examined expedi
tiously for according clearance.

[Translation]

t(, To6)O0 y6,(n y/rcoC

1025. SHRI HARSH VARDHAN:
SHRI SRIKANTHA DATTA 

NARASIMHA RAJA 
WADIYAR:

SHRI KUSUMA KRISHNA 
MURTHY:

SHRI SATYNARAYAN JATIYA:

Will the PRIME MINISTER be pleased 
to state:

(a) the quantum of power being gener
ated by each Atomic Power Plant;
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(b) whether new atomic power plants 
are proposed to be set up keeping in view the 
denfiand for power in the country;

(c) if so, the locations and the countries 
assisting the projects;

(d) whether atomic power generation in 
the developed countries is being phased 
out; and

(e) if so, whether India will follow suit on 
the same grounds?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The three nuclear power stations at 
present in commercial operation at Tarapur- 
Maharashtra, Rawatbhata-Rajasthan and 
Kaipakkam-Tamil Nadu with rated capaci> 
ties of 2 X160 MWe, 2 x 220 M We and 2 x 235 
MWe respectively have together generated 
24,413 Million Kilowatt hours of electricity 
(TAPS-8826 Mkh, RAPS-7261 Mkh and 
MAPS-8326 Mkh) during the period from 
1.4.85 to 28.2.90.

The first unit of Narora Atomic Power 
Station with a capacity of 235 MWe is con
nected to the grkJ and is in the phase of infirm 
power operation and likely to commence 
commercial operation from financial year 
1990-91.

(b) and (c). Apart from the nuclear 
power plants at present in operation and (7 
x 235 MWe) under construction, Govern
ment has approved setting up of 4 x 235 
MWe each. 6 x 500 MWe each and 2 x 1000 
MWe each, additional atomk; power plants.

(d) and (e). Slowing down of nuclear 
powercapacity additk^n in certain devetoped 
countries is to be kx>ked at in the context of

their high per capita electridty consumptbn, 
comfortable posftbn to meet their electricity 
needs leading to reduced need for additional 
capacity. In the growing scenark) of electrk:- 
ity demands in India, nuclear power needs to 
complement the other sources for an optimal 
mix of installed capacity.

fcOg6n)Ood Oc yroo(nc 6g 9E]0roO6c

1026. SHRI HARSH VARDHAN;
SHRI GANGA CHARAN

LODHI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to 
bring about uniformity in the pattern of edu* 
cation throughout the country by doing away 
existing different patterns; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). Government have decided to 
undertake a review of the National Educa
tion Policy, 1986. This will cover the questk>n 
of patterns of educatbn. The modalities for 
this review are being worked out.

906/61O0rO O).rOrc0( E]( o6 QOcOc1 6g 
WO)( Po6c(

1027. SHRI HARSHA VARDHAN: Will 
the PRIME MINISTER be pleased to state:

(a) whether mining of lime stone which 
causes ecological imbalance and bss of 
forest wealth in Dehradun District of Uttar 
Pradesh is still being carried out Illegally; and

(b) if so, the corrective steps being 
taken in this regard?
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THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) No. Sir.

(b) Question does not arise.

TEEOoO6cr/ T//60roO6c g6n -66E1nr/cC 
yn6E]0oO6c

1028. SHRIRAJVEER SINGH; Willthe 
PRIME MINISTER be pleased to state:

(a) the extent of additional allocation 
proposed to be made by the Planning 
Connmission for the year 1990 for the 
schemes to check the fait in foodgrains pro
duction; and

(b) the salient features of the scheme?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
The Annual Plan of the Centre and States for 
agriculture and irrigation contain a number 
of measures for improved agricultural pro
duction in general and improved foodgrains 
production in particular. These include distri
bution of high yielding seeds, augmentation 
of irrigation facilities, extension back-up, 
better supply of fertilizers and pesticides etc. 
Given normal weather conditions, foodgrains 
production is not expected to decline in 1990-
91. The aim would infact be to step it up over 
the level in 1989-90.

[English]

National Youth Awards

10?y SHRI RAJVEER SINGH-

SHRI RAVI NARAYAN PANI:

Will the PRIME MINISTER be pleased 
to state:

(a) the numt>er of requests received 
from the social organisations for *Natk>nal 
Youth Awards* in 1988 and 1989 and the 
details thereof; and

(b) the criteria adopted for selection for 
the awards?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) During the year 1988 and 1989 60 and 54 
recommendations were received respec
tively from the social organisatbns for Na
tional Youth Awards for the year 1987-88 
and 1988-89, as per the statement given 
below.

(b) The Natbnal Youth Awards â e 
conferred on youth who have demonstrably 
excelled in youth work in different fields of 
development activities and social servrce. 
While considering candidates for the Youth 
Award, the leadership qualities displayed by 
them in successfully carrying out voluntary 
activities are also taken into account.

The registered Voluntary Organisations 
engaged in youth programmes who have 
done outstanding work in thefieklof Natbnal 
Development and/or social service and also 
have rendered services in the relevent field 
for at least three years, are conskiered for 
this Awj.j
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k(1O6cr/ 9/(0oO6c QO0n6C06i( -r0O/Ood 
ro TAAQP

1030. SHRIRAJVEERSINGH: Willthe 
PRIME MINISTER be pleased to state:

(a) whether Regional Electron Micro
scope facility (REM) at AIIMS, New Delhi is 
available to all the scientists requiring this 
facility; and

(b) if not, the cases in which this facility 
is made available and the reasons for being 
selective in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). Yes, Sir. The Regional Electron 
Microscope Facility (REM) is available to all 
the scientists for their work and it is optimally 
utilised.

P0M()(C g6n t6noM 9rCo k(1O6c

1031, SHRISONTOSH MOHAN DEV: 
SHRIMATI CHENNUPATI

VIDYA:
Will the PRIME MINISTER be pleased 

to state:

(a) efforts would be made to sort out the 
economic problems of the North East Re
gion as announced by the Prime Minister 
during his recent visit to the North East 
Region; and

(b) if so, the details of the schemes and 
targetted programmes contemplated by the 
Government?

need for the proper utilisation of the rich 
natural resources available in the region and 
referred in particular to schemes for the 
setting up of an oil refinery. Interim decision 
on enhancement of royalty on crude oil, 
activisation of the Brahmaputra Flood Con
trol Board and the reopening of Ashok Paper 
Mills. These are in vark)us stages of prog
ress which is also being monitored closely.

tra6Erdr sOEdr/rdr h6)i/(N yn6G(0o

1032. SHRI SHANKERSINH 
VAGHELA:

HR. A.K. PATEL:

Will the PRIME MINISTER be pleased 
to state:

(a) the salient features of the Navodaya 
Vidyalaya Complex Project;

(b) the details of work pertaining to this 
Project assigned to the Central Building 
Research Institute (CBRI) and the terms of 
the assignment;

(c) the amount paid, if any, to the CBRI 
and for what purposes; and

(d) the progress made so far on this 
project?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (d). Detailed statement I and II are 
given below.

PuTu9Q9tuUUA

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). 
During his last visit to the North Eastern 
Region, the Prime Minister referred to the

Salient Features of the Navodaya 
Vidyalaya Complex Project

i) Establishment of one Navodaya
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Vidyalaya, on an average in each 
district to provide good quality 
modern education;

ii) Reservation of seats in favour of 
children belonging to Scheduled 
Castes and Scheduled Tribes in 
proportion to their population in the 
concerned district subject to a 
minimum of the national average;

iii) Admission, primarily, of children 
from rural areas with a restriction 
for admission of children from ur
ban areas to a maximum of one- 
fourth;

iv) Efforts to ensure that at least one- 
third of the students in the 
Vidyalayas are girls;

v) Admission by a test conducted in 
the concerned district that is largely 
non-verbal and class neutral;

vi) Provision of education including

boarding and logging as well as the 
expenses on uniforms, text>books, 
stationary, etc. free of cost;

vii) Migration of 20% students from 
each Navodaya Vidyalaya to an
other Navodaya Vidyalaya in a dif
ferent linguistic region and imple
mentation of Three Language For
mula;

viii) Residential and co-educational 
education with ail the four 
streams-Humanities, Commerce, 
Science and Vocational.

ix) The Vidyalayas to serve as focal 
points for improvement in quality of 
school education in general through 
sharing of experiences and facili
ties in the District.

x) Each Navodaya Vidyalaya Com
plex to have building infrastructure 
as per Annexure given below.
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STATEMENT-II

The details of worl< pertaining to Navodaya 
Vidyaiaya Complex Project, the amount 
paid to the Central Building Research 
Institute for various purposes and the 

progress made on the project

1. in connection with the establishment of 
Navodaya Vidyalayas, C.B.R.I. has been 
appointed as Consultant for doing the follow
ing jobs:—

i) Geo-technical investigation.

V)

for architectural arKi structural work, 
internal water supply and sanita
tion. electrical services, site devel
opment and external services.

Preparation of detailed specifica
tions and statement of quantities 
for construction.

2. They are also expected to conduct 
periodic inspection of different sites to sat
isfy themselves about the proper conformity 
to design and drawings, etc.

OO’ POo( C]na(d+ 06co6]n )riiOc1+ ,ro(n 
survey and material survey for fi- 
cr/OCroO6c 6g E(CO1c rcE Enr,Oc1C^

iii) Preparation of layout plans and 
preliminary drawings.

iv) Preparation of detailed drawings

3. A Memorandum of Understanding 
(MOU) mutually agreed to between CBRI 
and Navodaya Vidyaiaya Samiti and ap
proved by the Construction Coordination 
Committee has been formulated and the 
payment to CBRI for the consultancy charges 
is being made on the terms and conditions 
agreed to as under:—

i) For preparation of architectural and 
structural designs, preparation of 
estimates etc. for each design

4% of the tendered cost

ii) For repetitive design on different sites 0.66% of the tendered cost

iii) Geo-technical investigation, survey 
contour mapping, water sun/ey and 
material survey for each site

Rs. 1.35 lakhs

iv) Preparation of layout plan showing 
location of buildings and roads etc.

Rs. 0.35 lakhs

V) Planning and design of development 
works and external services

3.5% of the tendered cost

4. So far an amount of Rs. 445 lakhs has 
been paid to CBRI as per the terms of the 
M.O.U. The foltowing works have been 
completed by them:—

i) Preparation of five independent 
designs for different geo-climatic

zones and for different types of 
materials.

ii) Repetitive designs of 195 sites.

iii) Site survey, soil survey and water 
survey for 216 sites.
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iv) Preparation of layout plans for 200 
sites.

v) Design of external services and 
development works for 15 sites.

5. The construction of Navodaya 
Vidyalayas was first proposed to be taken up 
in two phases: first phase so as to cater to the 
requirenr»ent of classes VI to IX and the 
second phase for class X to XII. But due to 
resource constrains, construction of first 
phase abne could be taken up for 130 
Vidyalayas; and in 90 Vidyalayas. onfy con
struction of tubular structures, i.e., part of 
phase-l could be sanctioned. First phase 
construction is in progress at all 130 
Vidyalayas and part of phase-1 work is in 
various stages of progress at 67 Vidyalayas. 
In respect of 50 Vidyalayas, construction is 
almost completed and students and staff 
have moved into these permanent buildings. 
An expenditure of Rs. 97 cores has been 
incurred upto 1988-89 and during 1989-90 
an amount of a Rs. 35 crores has been spent 
so far.

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes. Sir.

(b) Representation related inter-alia to 
following matters regarding the assessment 
and promotional system of scientlfk; and 
technical personnel in the CSIR system;

(i) the restriction on percentages and 
number of chances for assessment, 
and the thresholds prescribed.

(ii) Residency period for assessment 
of staff in Groups I and II.

(iii) Extension of assessment upto the 
grade of Rs. 5,900-7.300.

(iv) Amendments in the criteria for 
consideration for merit assessment 
scheme.

k(in(C(coroO6c .d hPAk P0O(coOgO0 
L6n8(nC TCC60OroO6c

1033. SHRMNDRAJIT GUPTA: Will 
the PRIME MINISTER be pleased to state:

(a) whether any representation from 
the CSIR Scientific Workers Association 
(SWA) has been received by the Govern
ment;

(b) if so. the details thereof;

(c) whether the Committee was formed 
to evolve a new policy regarding recruitment 
and assessment of the Scientific staff has 
finalised the new policy;

(d) if so. the details thereof; and

(e) the decision taken thereon?

(v) Criteria for selection of referees.

(vi) Matters relating to composition of 
Assessment Committees.

(vii) Removal of certain scales in Groups
I and II.

(viii) Open Annual Appraisal forms.

(ix) Apportioning of relative marks in 
total evaluatbn.

(x) Removal of cut off date for Faster 
Track promotton.

(xi) Removal of grades of Rs. 225-^98 
and Rs. 380-560 pre-revised retro
spectively from Groups I and II.
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(xii) Ddcontralisation of assessment 
under erstwhile bye-law 71 (b).

(xiii) Change over from 71 (b) to IRAS.

(c) A Committee under the Chairman
ship of Dr. Kailash Chandra, Scientist in the 
Director’s Grade, National Physical Labora
tory, New Delhi was appointed in July. 1988 
(later endorsed in December, 1988) to con
sider these matters and make recommenda
tions. The report of this Committee was 
received in October, 1989.

(d) The recommendations of the Com
mittee were not unanimous on all the issues 
considered; but alternative implementable 
suggestions have been made on a number 
of issues.

(e) These recommendations/sugges
tions have been/are being examined in the 
CSIR; this will involve consultation with the 
employees' associations as well as con
cerned Government agencies like Ministry 
of Finance.

9caOn6c)(cor/ y6//]oO6c 6g Q(on6i6/Oe
orc hOoO(C

9caOn6c)(cor/ y6//]oO6c 6g Q(on6i6/Oe
orc hOoO(C

1034.  SHRIERAANBARASU; Willthe 
PRIME MINISTER be pleased to state the 
steps taken by Government to protect the 
metropolitan cities of India from environ
mental pollutbn?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATIMANEKAGANDHI): A 
statement is given below.

PuTu9Q9tuPuTu9Q9tu

The steps taken by the Government to 
protect the metropolitan cities from environ
mental pollutfon include the following:—

i) Effluent and emissbn standards 
have been prescribed under the 
Environment (Protection) Act, 1986.

ii) Ambient air quality standards have 

t>een evolved.

iii) A network of ambient air quality 
and water quality monitoring sta- 
tk>ns has been set up.

iv) Air pollution control' areas have 
been notified.

.  Environmental guidelines have 
been evolved for sitting and opera
tion of Industries.

vi) Industries have been asked to 
comply with consent requirements 
of the State Pollution Control Boards 
for the discharge of effluents and 
emissbns within the stipulated 
limits.

vii) Industries have been directed to 
instal necessary pollution control 
equipment on a time bound basis. 
Legal action is taken against the 
defaulting units.

viii) Schemes for construction/augmen- 
tatk>n of sewerage and drainage 
system and for treatment of sew
age from cities have been taken 
up.

ix) Fiscal incentives are provided for 
installatbn of pollutbn control 
equipment and shifting of pollution 
industries from congested areas.

X) The Air (Prevention and Control of 
Pollutbn) Act, 1981 and the Water 
(Preventbn and Control of Pollu- 
tk)n) Act. 1974 have been amended 
making them comprehensive and 
provkie deterrent penalties for vk>-
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lation of the provisions of the Act.

xi) Nationalstandardsforexhaustfrom 
automobiles have been laid down 
for the vehicles on the road and for 
the vehicles at the manufacturing 
stage and environment procedures 
have been prescribed.

xil) Public awareness campaigns have 
been launched about vehicular 
pollution.

xiii) The Petroleum Industry has been 
asked to bring down the lead con
tent in petrol to 0.15 gms/litre by 
1993.

xiv) The manufacturers have been 
asked to give a certificate to the 
effect that the exhaust from the 
vehicles are within the prescribed 
limits.

number of air crashes of lAF aircraft cannot 
be discbsed in the public interest.

(b) Remedial action to minimise aircraft 
accidents is an ongoing process. Each acci
dent is thoroughly investigated by a Court of 
Inquiry. Specialists of concerned branches/ 
organisations are associated with the In
quiry. Suitable follow up action is taken on 
the recommendations of the Courts of In
quiry. Regular reviews and studies are car
ried out to pinpoint weak areas and remedial 
measures are initiated.

AcrE(V]ro( .668C Oc P0O(c0( rcE 
u(0Mc6O61d Oc h6//(1( WO.nrnO(C

1036. DR. A.K. PATEL: 
SHRI PYARELAL 

WAL:
KHANDE-

Will the PRIME MINISTER be pleased 
to state:

xiv) The Ministry of Environment and 
Forests has asked the Ministry of 
Industry to issue instructions to all 
the vehicle manufactures for mak
ing necessary changes in the de
sign of the vehicles for compliance 
of the prescribed standards.

/T- TOn hnrCM

1035. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state:

(a) the numbbi ot Air crashes of the 
Indian Air Force planes during the last year 
and the current year so far; and

(b) concrete measures taken or being 
taken to avoid such mishaps?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) The information regarding

(a) whether libraries in various Insti
tutes and Colleges do not have adequate 
science and technology books and journals 
in Indian languages to provide facility of 
research;

(b) if so, the steps being taken in this 
regard; and

(c) the guidelines issued to States/ 
U.Ts. in this regard and results thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The University Grants Commissfon pro
vides grants under various schemes to the 
Universities and Colleges for purchase of 
books and journals. It is left to the Universi
ties and Colleges to purchase booksAjour- 
nals according to their requirement.
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(b) and (c). Various steps have been 
taken to provide facility of research in Hindi 
and other Indian languages. Central assis
tance of Rs. 100 lakhs each was provided to 
the participating States and Universities for 
producing university level text-books in dif
ferent disciplines. Nearly 9,000 books in 
Indian languages for University teachers, 
students and researchers have been pub
lished under this scheme. 40% of these 
books are on science and technok>gy. The 
Commission for Scientific and Technk:al 
Terminology has produced a number of 
definitional dictionaries and technical gbs- 
saries. The Commission also publishes 
quarterly journals In Hindi on science and 
medicine. The University Grants Commis
sion has also been providing support to 
Indian authors for writing books in Indian 
languages and more than 900 projects have 
been approved under the scheme.

(c) the actk>n taken or being taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) to (c). Local purchases of 
ASC items at Madras for supplies to I.P.K.F. 
were investigated by two Courts of Inquiries. 
The Inquiries have blamed three offbers for 
their acts of ommission and commissk>n, 
and based on the findings, disciplinary ac
tion has been initiated against the concerned 
officers. Suitable instructbns have also been 
issued to all concerned to avokJ recurrence 
of such lapses.

[Translation]

Regular Employment to Apprentices of 
Ordnance Clothing Factory, 

Shahjahanpur

The All India Council for Technical 
Education has brought to the nottee of the 
State Governments and State Boards the 
need for making adequate preparation for 
the change over from English to regional 
languages by way of making available text
books and other instructional material and 
requested them to take necessary action in 
this regard.

Supply of Provisions to I.P.K.F. and 
Defence Forces

1037. SHRI RAM SAGAR (Saklpur): 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Army Supply Crops 
conducted enquiries into the supply of provi- 
sk>ns to the I.P.K.F. in Sri Lanka and De
fence Forces in the country;

(b) if so, the outcome of the enquiry 
heM; and

1038. SHRISANTOSHKUMARGANG- 
WAR; Will the PRIME MINISTER be pleased 
to state:

(a) whether the Ordnance Clothing 
Factory. Shahjahanpur provides employment 
to all its trade apprentices; and

(b) if not, whether there is any proposal 
under consideration to provide employment 
to all the apprentices?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Ordnance Facto
ries, including Ordnance Clothing Factory, 
Shahjahanpur, have a statutory obligatbn, 
under the Trade Apprentices Act. 1961, to 
train Trade Apprentices. However, they have 
no obligatbn to provbe employment to ail 
the candbates trained as Trade Appren
tices. Some apprentices are empbyed de
pending on the needs of the oortoerned 
Factory.
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P(ooOc1 ]i 6g h(conr/ 9c1Oc((nOc1 
h6//(1( Oc 2rn(O//d

p5ml̂  SHRISANTOSHKUMARGANG- 
WAR: Willthe PRIME MlNiSTERbe pleased 
to state:

(a) whether Government propose to set 
up a Central Engineering College in Bareilly; 
and

4.’  if so, the time by which the said 
Engineering College is likely to be opened?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON); 
(a) No such proposal is under consideration 
of the Central Government.

(b) Does not arise.

T)(cE)(co o6 -6n(Co 4h6cC(naroO6c’ 
T0o+ plq5

p5—5 ̂SHRISANTOSHKUMARGANG- 
WAR: Will the PRIME MIN ISTER be pleased 
to state:

(a) whether Government propose to 
make some amendments in the Forest 
(Conservation) Act, plq5I

(b) if so. the details thereof and the time 
by which these are likely to be made;

(c) whether any suggestions have been 
received In this regard from State Govern- 
ments; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE

MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). No, Sir.

(c) and (d). Suggestions received from 
the State Governments were discussed in a 
conference of Forest Ministers of States in 
May, 1989. As discussed in the conference, 
the following steps have been taken, to 
streamline the procedure for speedy dis> 
posal of cases under the Forest (Conserva
tion) Act, 1980:—

(1) Only those cases wherein forest area 
involved is more than 10 hectares are now 
referred to Advisory Committee for its ad
vice. Cases involving forest area upto 10 
hectares are decided by this Ministry without 
referring those to the Advisory Committee. 
The Regional Chief Conservator of Forests 
have been authorised to clear proposals 
involving forest land less than one hectare.

(2) In cases containing proposals for laying 
of transmission lines or pipes for drinking 
water supply and exploratory drilling for 
prospecting oil, which do not involve any 
cutting or felling of trees, simplified proforma 
has been prescribed. Such simplified pro
forma is to be used in cases involving forest 
area upto 2 hectares provided the area is 
devoid of tree cover or is having scanty tree 
growth and no tree cutting or felling of tree is 
involved.

(3) The Government of India do not allow 
diversion of forest land for rehabilitation of 
the people. However, such diversion is 
considered as special case if essentially 
required for rehabilitation of Scheduled 
Tribes. Scheduled Castes and other people 
who may have to be shifted from core zone 
of a National Park or Reserve.

(4) Diversion of forest land for construction 
of building Is not normally considered. 
However, such diverstons are allowed for 
constructbn of buildings for Schools, Hospi-
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tats, Dispensaries, Community Halls, Co* 
operatives. Panchayats, tiny rural 
industrial-sheds of Government, etc., which 
are to be put up for the benefit of the people 
of that area, but such diversions should be 
strictly limited to the actually needed area 
and should not exceed one hectare in each 
case.

(5) In hilldistricts and in other districts having 
forest lands exceeding 50 per cent of the 
total geographical area, compensatory af
forestation on non-forest land is not insisted 
upon and is permitted on degraded forest 
land twice in extent of the area diverted 
provided forest land involved is less than 5 
hectares and the purpose of diversion is for 
construction of link road, small water works, 
minor irrigation works, school ’building, dis
pensary. hospital, tiny rural industrial shed of 
the Government or any other similar work 
which directly benefit the people of the area.

lEngtish]

u(0Mc6/61d yrn8C Oc tr1i]n rcE  
T)nraro/

(b) Yes, Sir, the Department of Elec
tronics, Government of India is setting up a 
Software Technology Park at Pune.

A proposal received from the University 
of Poona, Pune to set up a Science and 
Technology Entrepreneurs Park (STEP) has 
also been approved by the Department of 
Science and Technology (DST), Govern
ment of India.

(c) The total cost of the project on 
Software Technology Park at Pune is Rs. 
400 lakhs for a period of 3 years.

A detailed project report for setting up of 
a STEP is being prepared by the University 
of Poona to project the financial commitment 
required from the Central Government. So 
far. a total grant of Rs. 5,38,800/- has been 
provided to the University of Poona by 
Government of India during the i^st 3 years 
for carrying out the promotional work in 
connection with the project on STEP.

Use of Biotechnology In Agro-Climatic 
Zones

1041. SHRISUDAMDESHMUKH: Will 
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal for 
setting-up of technology park in the city of 
Nagpur or at Amravati;

(b) whether a technology park is also 
being set up at Pune; and

(c) if so, the financial and other commit
ment of Central Government for setting-up 
of technology park in Pune?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) No, Sir.

1042. SHRISUDAMDESHMUKH: Will 
the PRIME MINISTER be pleased to state:

(a) the present state of 'laboratory to 
land’ uses of biotechnobgy for different agro- 
climatic zones of India;

(b) the extent of production and actual 
utilisation of bk>-fertilizers in these different 
agro-climatic zones; and

(c) whether Government propose to 
reduce the use of chemk:al pestrcides and 
promote the use of bb-pest control meas
ures; if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE
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MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
4r’ Integrated R&D programmes using bio
technology in different agroclimatic zones 
Mra( .((c initiated. Techniques such as 
i/rco oOCC]( cufture. somatic hybridlstation, 
C6)rE6c(C are widely used for developing 
O)in6a(E Con(CC tolerant varieties. Field trials 
and E()6cConroO6c have been taken ]i for 
technology onrcCg(n^

(b) The present level of production of 
blue green algal biofertilizer is about 150-200 
tonnes/yr. and that of Rhizobium biofertilizer 
700 tonnesyyr. The entire production is al
most utilised fully in different areas.

(c) Government has initiated R&D pro
gramme on biological control of pests with a 
view to reducing the use of chemical pesti
cides. Large scale field trials will be under
taken after efficacy of the formulation has 
been established.

Tcc]r/ y/rc w]o/rd 6g Wr8CMrE,((i g6n  
1990-01

1043. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state:

(a) the actual financial outlay in6i6C(E  
by the Lakshadweep Adminlstratbn E]nOc1 
the financial year 1989-90;

(b) the amount actually spent during oM( 
same period; and

(c) the outlay for the year 1990-91 as 
proposed by the Lakshadweep administra
tion and the amount approved by the Plan
ning Commission under various heads?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): 4r’ o6 (c). A 
statement showing proposed rcE r1n((E o6  
outlays for Lakshadweep for oM( gOcrc0Or/ 
years 1989-90 and 1990-91 is 1Oa(c .(/6,̂  
The statement r/C6 shows antk îpated (Ne
penditure for the year 1989-90.
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77ah O§§<ô o' d̂ <®̂ On§̂n§ 5ô

:2§§

1044. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state:

(a) the main thrust and the subject on 
which the 77th Session of the Indian Science 
Congress held recently at Cochin focussed 
Its deliberations; and

(b) the reaction of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). The main thrust and the subject 
on which the 77th passion of Indian Science 
Congress held at Cochin during February, 
1990focussed its delibeations was "Science 
IN Society". The recommendations of this 
Science Congress have not yet been re
ceived by the Government as prosessing the 
recommendations normally takes some time.

Proposal to Start Composfte Model 
Schools

1045. SHRI RAVI NARAYAN PANI: 
SHRI C.P. MUDALA GIRI-

YAPPA:
SHRI V. KRISHNA RAO:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government propose to 
start some composite model school in Delhi;

1b9 If so, the details thereof; and

(c) the areas where these schools are 
proposed to b opened?

THE MINISTER OF STATE IN THE

MINISTRY OF SCENCE AND TECHNOL

OGY AND MINISTER OF STATE IN THETHE 
DEPARTMENT OF EDUCATION IN THETHE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). The Delhi Administration has a 
proposal to convert one existing Secondary/ 
Senior Secondary School into Composite 
Model School in each of the twenty-eight 
educatbnal zones In Delhi.

O5"O Po<n d̂ NôuGov2̂ g â 

p̂a2“2<§§

1046. SHRIHETRAM: WillthePRIME 
MINISTER be pleased to state:

(a) whether the reservation policy for 
Scheduled Castes and Scheduled Tribes in 
the matter of employment is being extended 
to non-Government enterprises in organ
ised sector who are receiving îenefits of 
institutional finances;

(b) if so, the details thereof; and

(c) if not, the problems being faced by 
Government in this regard?

THE PRIME MINISTER (SHRI VISH- 

WANATH PRATAP); (a) to (c). Instructtons 
Issued by Department of Personnel and 
Training regarding reservation for SC/ST 
are applicable to Central Civil posts and 
services and are not /pso facto applicable to 
non-Government enterprises. However, 
autonomous bodies, institutions, voluntary 
agencies which receive financial assistance 

from Govemment In the form of Grants in Aid 
are required to provide for reservation for 
SC/ST by making suitable provl8k>ns in the 
relevant statutes or in the Articles of Asso
ciation of the respective bodies.

d̂ <2® R®̂ hd N®a<ô® )“̂ Ûh22§a

1047.  SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state:
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1®9 Qha ag Indira Gandhi NationaiOpen 

Û va'a  ®g® at taking education to the 
2®go®®a oog®2 o' the country;

1b9 <' ®o, ah details thereof; and

(c) the details of steps Indira Gandhi 
National Open University propose to take to 
acNava <z aim?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL- 
CX3Y AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) (b). One of the aims of the Indira Gandhi 
National Open University (IGNOU) is to 
provide access to higher education to large 
segments of the population, and in particu> 
lar, the disadvantaged groups such as those 
living in remote and rural areas.

(c)  Indira Gandhi NatioYial Open Uni
versity haa aatabliahad a net-work of Stu
dent Support Sarvicaa through-out the coun
try. This conaiata of 133 Study Centres which 
are coordinated by 13 Regional Centre. A 
number of IGNOU*s Study Centres are lo
cated In remote areas. During the year 1990- 
91. IGNOU proposes to set up several new 
Study Centres including a Mobile Centre. 
Some of there are likely to be in remote areas 
of the country.

Cheaper «®aho ® of Satellite Launch
ing

1048.  SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state:

(a) whether requests have been made 
to Governmant lo explore new methods for 
reducing ooatt involved in launching satel
lite;

(b) if 80, ah details thereof; and

(c)  the steps Governmant propoeer to 

take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) (a) No. Sir.

(b)and(c). Do not arise.

Special Special Developnnant Facllltiea to 
Backward Hill Areaa

1049.  SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state:

(a) whether requests have been re
ceived by Government for extension of 
special developmental facilities to the back
ward hill area;

(b) whether Government propose to 
provkie these facilities to the people of back
ward hill areas of Maharashtra also;

(c) if so, the details thereof; and

(d) if not. the reasons therefor?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) to (d). 
Requests from a number of States have 
*(>een received from time to time for inclusion 
of new hill areas in the Hill Area Devek>p- 
ment Programme (HADP). Under this pro
gramme, Central Government gives special 
Central Assistance to supplement States' 
effort for bringing about sock)-economic 
development of the hill people. The devebp- 
ment of hill areas is basically the responsibil
ity of the concerned States Governments.

In order to evolve criteria for the defini- 
tk>n of hill areas and to indentify new hUI
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areas satisfying these criteria, an Export 
Group on Delineation of New Hills was set up 
during 1986 under the Chairmanship of the 
Surveyor General of India. The report of the 
Expert Group has been received. Its recom> 
nfiendations also include some Blocks/sub- 
blocks of certain Talukas of Maharashtra for 
inclusbn in the HADP. It may be mentbned 
that a number of Talukas of Maharashtra are 
already covered under the Western Ghats 
Development Programme which comes 
under HADP. Final decisions on the Report 
of the Export Group are yet to be taken.

yn6i6Cr/ o6 T)(cE S(/MO fcOa(nCOod T0o

1050. SHRIMATI GEETA MUKHER- 
JEE: Will the PRIME MINISTER be pleased 
to state;

(a) whether the Delhi University Teach- 
ers Association urged the Government to 
amend the existing Delhi University Act and 
the University Grants Commission Act; and

(b) if so. the details thereof and Govern- 
ment's reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). In their letter dated 6.2.90 
addressed to the Prime Minister, the Presi
dent and the Secretary, Delhi University 
Teachers’ Associatbn (DUTA), have, inter 
alia, made the following suggestk>ns in re* 
gard to amendment of existing Acts of UGC 
artd Delhi University;—

(i) Amendment of the UGC Act in order 
to prevent that body from constantly 
seeking to turn Universities and 
Colleges into captive institutbns;

(il) Electton of not less than 50% of the

membership of the authorities of 
Delhi University and Governing 
Bodies of its Colleges;

(iii) Appointment of Vice-Chancellor by 
an Electoral College comprising 
members of the Executive Council, 
Academk: Council and other teach
ers, students, karamcharies, rele
vant professionals and Social 
groups elected specifrcally for that 
purpose; and

(iv) Restricting the exercise of emer
gency powers by the Vice-Chan- 
cellor to specified areas subject to 
approval and endorsement by the 
Executive Council and Academk; 
Council of the University.

The Government will examine the above 
suggestions of DUTA.

Demonstration by C.S.I.R. Employees

1051. SHRIMATI GEETA MUKHER- 
JEE: Will the PRIME MINISTER be pleased 
to state:

(a) whether the scientists and other 
employees of the Council of Scientific and 
Industrial Research all over India held a 
demonstration on 13 February, 1990 to press 
for their charter of demands; and

(b) if so, the details of their demands 
and reaction of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K, MENON):
(a) Yes, Sir. Demonstration was heki by All 
India Scientific Workers Associatbn and 
Federation of CSIR Empbyees, Workers 
Untons and Associattons at CSIR Head
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quarters. As per the informatbn available, 
protest meetings were also held in some 
Ijtboratories/lnstitutes.

(b) The demands mainly related, inter* 
alia, to the foiiowing matters regarding as
sessment and promotional system of Scien* 
tific and Technical personnel;

(i) The restriction on percentage and 
number of chances for assessment 
and the thresholds prescribed.

(ii) Residency period for assessment 
of staff in Groups I and II.

(lii) Extension of assessment upto the 
grade of Rs. 5.900-7,300.

(iv) Amendments in the criteria for 
consideration for merit Assessment 
scheme.

(v) Criteria for selection of referees.

(vi) Matters relating to composition of 
Assessment Committees.

grated recruitment and assessment 
scheme (IRAS).

These have been discussed a number 
of times with empbyees’ associations at 
different levels, and have also been consid
ered by a group headed by Dr. Kailash 
Chandra, Scientist in the Director's Grade, 
National Physical Laboratory, New Delhi. 
The recommendations of this report are under 
analysis from the viewpoint of extent of 
possible implementation and further action. 
Discussions are being held on these with the 
employees associations on a continuing 
basis.

Locking up off Blind Students off 
Rashtriya Virajanand Andh Kanya 

Vidyalaya

1052. SHRIMATI GEETA MUKHER- 
JEE:

SHRI R.N. RAKESH:
SHRI BANWARI LAL PURO- 

HIT:
SHRI GANGA CHARAN 

LODHI:

(vii) Removal of certain scales in Groups Will the PRIME MINISTER be pleaeed
I and II. to state:

(viii) Open Annual Appraisal forms.

(ix) Apportioning of relative marks in 
total evaluatkHi.

(X) Removal of out off date for Faster 
Track promotion.

(xi) Removal of grades of Rs. 225-308 
and Rs. 380-560 pre*revised retro
spectively from Groups I and II.

(xll) Decentralisation of assessment 
under erstwhile bye-law 71 (b).

(xill) Change over from 71 (b) to inte>

(a) v.'hether Governmenfs attentkm 
has been drawn to a report in Indian Expriees 
of 15 February, 1990 regarding locking up of 
students of Rashtriya Virajanand Andh Kanya 
Vidyalaya, New Rayinder Nagar, New Delhi.

(b) whetherthis school getsgrantsfrom 
Delhi Administration;

(c) if so, the details thereof;

(d) whether any enquiry has been made 
Into the matter; and

(e) iff so, the details thereof and action 
taken against the persons found guilty?
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MCNON):
4r’ The Government is aware of such report 
appearing in a section of the press.

(b) and (c). Delhi Administration gives 
95% grant to the school for salary and other 
non-recurring items of expenditure. The 
amount of quarterly grant to the school is Rs. 
3,47,840/- approximately.

(d) and (e). A statement is given below.

STATEMENT

1. The Additional Director in the Director
ate of Education, Delhi Administration, con
ducted an enquiry into the matter. His find
ings are:—

(i) The students have alleged that they 
were beaten up by the Principal. 
The allegation of locking up the 
students by the Principal is not 
substantiated.

(ii) The Management Committee may 
be advised to initiate disciplinary 
proceedings against the Principal, 
Vice-Principal and Manager since 
they all have, allegedly indulged in 
promoting groups within the school 
and failed to discharge their duties 
with devotion and dedication.

(iii) Disciplinary proceedings may be 
taken against the Head-Clerk and 
Accountant with reference to vari
ous allegations, after verification of 
the aocourtts in detail.

(M The Management Committee 
should be reoonttituted under Rule 
59of DelhlSchoolEducation Rules

giving representation to an educa
tionist, preferably a blind woman, 
so that it may infuse confMence 
among the blind students. The 
teachers in the Management 
Committee should be elected, not 
nominated, as per Rule 59 of Delhi 
School Educatbn Rules, 1973.

(v) Maintenance of accounts and run
ning of hostel shouM be stream
lined.

2. Delhi Administration has issued direc
tions under Section 24 (ii) of the Delhi School 
Education Act, 1973 to the management of 
the school for suspension of the Principal, 
disciplinary proceedings against the Vice- 
Principal. constitutbn of the Managing 
Committee in accordance with the rules, 
provisbn of equipment like braille press, 
tape recorders, readers etc. conduct of the 
remedial classes for weak students, consti- 
tutbn of a Committee to supervise the 
management and administration of the hos
tel, framing of rules and regulations for the 
hostel in consultatk>n with the Directorate of 
Social Welfare, installation of public call tele
phone etc. Direction was also given that in 
any case students should not be evicted 
from the hostel or compelled to leave the 
hostel premises.

Environmental Clearance for Hydro- 
Electric Projects

1054. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) the number of hydro-electric proj
ects pending sanctk>n by the Environment 
Department; and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF EMVM)NMENT AND FOR
ESTS AND MINISTER OF STATE IN THE
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MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Only one hydro-electric project 
is pending for environmental clearance with 
the Ministry of Environment and Forests. 
The proposal is under consideration and a 
daciston will be taken shortly.

Crossing of Indian Border by Pakistani 
Forces

1055. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) the number of times the Pakistani 
armed forces and Air Force planes crossed 
Indian border in Punjab and Kashmir re
cently; and

(b) the action taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) There has been no such 
recent incident.

(b) Does not arise.

[Translation]

Strengthening of Indian Army

1056. SHRI HARIKEWAL PRASAD: 
Will the PRIME MINISTER be pleased to 
State:

bearing on our national security and appro
priate measures are taken from time to time 
to ensure full defence preparedness.

[English]

Creation of Employment Generation 
Funds

1057. SHRIMATI BASAVA RAJES- 
WARI:

SHRI GIRDHARI LAL BHAR- 
GAVA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Planning Commissk)n 
has suggested for creation of employment 
generation funds to finance jobs for all, under 
the right to work programme; if so, the details 
thereof;

(b) whether the Planning Commission 
has also suggested that capital intensive 
projects which have no immediate relevance 
should be given up;

(c) if so, whether the Planning Commis
sion has also suggested that money so re
leased should be diverted towards the pro
posed funds; and

(d) if so, the details therefor?

(a) whether in view of the increasing 
tension on the borders of the country, It is 
proposed to strengthen the armed forces; 
and

(b) if so. the steps contemplated in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). A close watch is 
kept on all developments which have a

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) to (d). The 
Planning Commission has set employment 
generatbn as a major objective in its ap
proach to Eighth Five Year Plan. Eighth 
Five-Year Plan is, presently at the stage of 
formulation. Mobilisation of adequate funds 
at different levels to finance job creation 
programmes constitutes an important ele
ment of the evolving strategy. Reordering 
investment prbrities from capital-intensive 
to labour-intensive projects is also relevant
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in this context. The details would be incorpo> 
rated in the Plan document.

Strategy to Control Environmental 
Pollution

1058. SHRIMATI BASAVARAJES- 
WARI: WillthePRIME MINISTER be pleased 
to state:

(a) whether the Union Government are 
considering to form ulate a strategy to control 
environmental pollution;

(b) If so, whether experts are of the view 
that if action was not taken soon, India might 
soon become another America, buried in 
mounds of non-bio-degradable plastic; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) Measures to control environmental pol
lution have been in operation in our country 
for more than a decade. The Water (Preven
tion and Control of Pollution) Act, 1974, the 
Air (Prevention and Control of Pollution) Act, 
1981, and the Environment (Protection) Act, 
1986, have been enacted to control pollution 
in the country. Standards for 31 specific 
industries have also been notified under the 
Environment (Protection) Act. The Air and 
Water Acts have been further amended to 
make them more stringent forefficient con
trol of pollution. A National Waste Manage
ment Council has been formed to evolve 
polk:ies on solid waste utilisation and its 
disposal.

(b) and (c). While there has been a 
growing awareness about the dangers of 
environmental degradation and in that con
text a widespread concern about the ur
gency of anthpollution measures, there does

not appear to be any scientific basis to any 
such view that India will be buried in mounds 
of non-biodegradable plastic if actk)n Is not 
taken soon.

Outlay for Rural Sector

1059. SHRIMATI BASAVA RAJES- 
WARI: WillthePRIME MINISTER be pleased 
to state;

(a) whether the Planning Commission 
is considering to raise outlay for rural sector;

(b) if so, the details thereof; and

(c) the programme to be undertaken in 
the rural areas during 1990-91?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) It is proposed to allocate 50 per cent 
of public sector outlay on programmes and 
projects of benefit to rural areas.

(c) There are a number of programmes 
for the benefit of rural areas in the Annual 
Plan 1990-91, Centre and the States, broadly 
in the following categories:—

(I) Devek>pment of Agricultural and 
Allied Sectors.

(ii) Rural Development including Self 
and Wage Employment Pro
grammes, Area Development and 
Land Reforms.

(iii) Creation of Irrigation and flood 
control facilities.

(iv) Rural electrlfk:ation. roads, hous
ing. water supply and other infra
structure programmes.

(v) Rural health and education.
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(vi) Village industries.

Û 2:2o^ Nn ®2 PoQ2 P®̂a§

1060. SHRIMATI BASAVA RAJES- 
WARI: Will the PRIME MINISTER be pleased 
to state;

(a) whether any proposals are under 
consideration for setting up underground 

nuclear power plants in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 

MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) No. Sir.
(b) Does not arise.

yn6i6Cr/ o6 C(o ]i %6cr/ wggO0(C 6g oM(
fcOa(nCOod RnrcoC h6))OCCO6c

yn6i6Cr/ o6 C(o ]i %6cr/ wggO0(C 6g oM(
fcOa(nCOod RnrcoC h6))OCCO6c

1061. DR. SUDHIR RAY: Will the 
PRIME MINISTER be pleased to state:

(a) whether there is a proposal to set up 
Zonal Offices of the University Grants 
Commission in the Eastern Zone. Western 
Zone and Southern Zone; and

(b) if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL- 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). The proposals to set up Zonal 
Offices of the University Grants Commission 
was considered by the Commission at its 
meeting held on 18.12.1989 and the Com
mission has constituted a Committee to 
examine the matter.

L6n8CM6i 6c u(0Mc6/61O0r/ 0Mrc1(L6n8CM6i 6c u(0Mc6/61O0r/ 0Mrc1( 
rcE ,6)(crcE ,6)(c

1062.  SHRIANAND SINGH: Will oM(oM( 
PRIME MINISTER be pleased to state:

(a) whether a 5-day Workshop on 
'Technological Change and Women” was 

held recently in New Delhi;

(b) if so. the specific observations and 
suggestions made therein; and

(c) the action taken by Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF EDUCATION IN THE MINIS
TRY OF HUMAN RESOURCES DEVEL
OPMENT { PROF. M.G.K. MENON): (a) 
Yes, Sir.

(b) Specific observations weie made
on:

(i) women as entrepreneurs

(ii) women in S & T Education

(iii) S & T for women

(iv) Women’s health & occupational 
hazards

(V) New technologies & women’s inter
ests

Following suggestions emerged with 
regard to above observations :—

(i) Setting up of a regional Net work of 
organisations working on applica
tion of S&T for solving women's 
problems.
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(ii)  Exchange and collation of docu
ments on policies & plans of various 

countries to serve as reference 
material for future S&T policies.

(iii)  Setting up of country data bases on 
women workers, women In S&T 
Subjects, women in S & T profes
sions, women In S & T Education 
etc.

(iv)  Setting up of a cell or Institution to 
analyse problems of women from a 

multidimensional angle.

(c)  Draft recommendations have been 
sent to the participants for their comments 
for preparing appropriate action plans.

[Translation]

k()6o( P(cCOc1 PoroO6c Oc S(/MOk()6o( P(cCOc1 PoroO6c Oc S(/MO

1063.  SHRi BALESHWAR YADAV: 

Will the PRIME l̂illNISTER be pleased to
state:

(a) whether Government propose to 

establish a Remote Sensing Station in 
Delhi; and

(b) If so, the time by which this station is 
likely to be established and the estimated 

expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b). The Department of Space (DOS) 
as the nodal agency for establishing opera
tional National Natural Resources Manage
ment System ( NNRMS) in the country, is 
exploring the possibility of establishing 
Remote Sensing facility in Delhi on the same

lines as the facilities set up in other States/ 
Unton Territories.

dg“o2a o' trar/ trar/ Oh<“§ '2og UsOsOss

1064.  SHRI BALESHWAR YADAV: Will 
the PRIME MINISTER be pleased to state:

(a) whether Government have placed 
orders for import of Naval Ships from 
U.S.S.R.;

(b) if so, the details thereof and the time 
by when they are likely to be imported;

(c) whether Government propose to 

manufacture naval ships Indigenously;

(d) if so. by what time and the details of 
the programme chalked out in this regard; 
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE ( DR. RAJA 
RAMANNA): (a) to (e). Naval. Vessels have 
been procured over the years from various 
sources, including the USSR. Naval Vessels 
have also been constructed indigenously. 
The number of ships to be procured from 

abroad and manufactured within the country 
is determined by the force level require

ments of the Indian Navy and the indigenous 
shipbuilding capacity.

[English]

®®§ o' UG5 G2®̂a§ ao 5o :§ o' 

K2®®

1065.  PROF. P.J.KURIEN: Will the 
PRIME MINISTER be pleased to state:

(a)  whether enormous delay takes 
please in the disbursement of UGC grants to 
the oolteges in Kerala;
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(b) tf so, the reasons thereof; and

(c) the steps being taken to obviate 
the delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c): The University Grants Commission 
provides general development grants to 
colleges for books. Journals, equipment, 
building, staff and faculty improvement pro
grammes. According to the information fur
nished by the Commission, grants for books, 
journals and equipment have been released 
to most of the eligible colleges in Kerala on 
receiving the utilization-certificates and state
ment of expenditure in respect of sanctions 
of earlier Plan periods. Release of building 
grant takes time as this requires fulfilment of 
certain conditions like approval of the plan 
and estimate of the proposed building and 
tender information. The Commission has 
however, streamlined the procedure for re
lease of building grant to avoid delays.

Navodaya Vldyalayas

1066. PROF. P. J. KURIEN: Will the 
PRIME MINISTER be pleased to state:

(a) whether no new Navodaya 
Vidyalayas are to be set up in future;

(b) if so, the reasons therefor; and

(c) the alternative arrangements 
contemplated to provide standard educa
tion to the target groups under the Na
vodaya system?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE

MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON);
(a) to (c). Government have decided to 
review the Navodaya Vidyalaya Scheme 
and not to open any more schools pending 
this action. No alternative arrangements to 
provkie standard education to the target 
groups under the Navodaya Vidyalaya sys
tem are contemplated until the review is 
completed.

[Translation]

Policy About Opening of Navodaya 
Vidyalayas

1067. SHRI HARISH RAWAT: Will the 
PRIME MINISTER be pleased to state;

(a) whether Government have decided 
to reconsider the policy of opening of one 
Navodaya Vklyalaya in each district of the 
country;

(b) if so, the reasons therefor;

(c) whether any States are objecting to 
the setting up of these schools and if so, the 
reasons given by them;

(d) the number of Navodaya Vidyalayas 
proposed to be opened during 1990-91 and 
their locations;

(e) whether there is a proposal to open 
a Navodaya Vidyalaya in Prthoragarh district 
of Uttar Pradesh; and

(f) if so, the details thereof and if not, 
the reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY WITH ADDITIONAL CHARGE OFTHE 
MINISTER OF STATE IN DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF 
HUMAN RESOURCES DEVELOPMENT ( 
PROF. M.G.K. MENON): (a) to (f): Govern
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ment have decided to review the Navodaya 
Vidyaiaya Scheme and not to open any more 
schools pending this action. The States of 
West Bengal, Tamil Nadu and Assam have 
not opted for the scheme of Navodaya 
Vidyalayas so far, mainly on account of their 
resen/ations regarding the medium of in> 
struction in the Navodaya Vidyalayas.

Suggestions fronn Uttar Pradesh 
Government for Amendment of Forest 

(Conservation) Act,1980

1068.SHRIHARISHRAWAT: Will the 
PRIME MINISTER be pleased to state:

(a) whether Unar Pradesh Government 
have recently given some suggestions to 
further amend the provisions of Forest 
(Conservation) Act, 1980;

(b) if so, the details thereof;

(c) whether these suggestions have 
t>een accepted by Government; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) No suggestions for further amending the 
provisions of Forest (Conservation) Act, 1980 
have been received from the Government of 
Uttar Pradesh.

(b) to (d).Ouestion does not arise. 

[EngHsfj]

Supply of 155 MM Guns from Francs

1069. SHRICHIRANJILAL SHARMA:

Will the PRIME MINISTER be pleased to 
state:

(a) whether Government have consid
ered of the offer of France for supply of 155 
mm guns; and

(b) if so. the decisions taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE ( DR. RAJA 
RAMANNA): (a) and (b). No offer for supply 
of 155 mm guns has been received by the 
Ministry of Defence from France.

Annual Plan Outlay of States

1070. lumn sunmTHFn MI M luTmNTS 
Will the PRIME MINISTER be pleased to
state:

(a) whether the Planning Commissbn 
finalised the annual plan outlay of various 
States and Union Territories for 1990-91; 
and

(b) if so, the details thereof, sector-wise 
and how does it compare with the plan outlay 
of 1989-90?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). A 
statement is given below. Discussions with 
States in respect of Plan year 1990-91 have 
not yet been completed in all cases. The 
details of plan outlays for 1990-91 would be 
indicated in the Annual Plan document which 
will be placed before the Parliament as soon 
as possit>le after presentation of the Central 
and State Budgets



379 Written Answers MARCH 19.1990 Written Answers 380

I
£

•SV) 2>
2 S 
§ 2
•S I 
 ̂o

lo:

I c?
II?

S

CO

CO

ir>

5r

5NS

--

OO
O
O
5)

CO
HI
h*

CO

JZ
xn
-
cr
CO

a.
2
JZ
*
5
T

o
5NS
5«

5)

5)

5«

0000

5r

5)

o O o o oo o q o o
5) 5) <2< </>
5« 5) 5) in
5) (D "T—

)
)

to

)q
iri
S

oo
o
5)

oo

-9

1?

1-

c
2
T

^  CM

Vt
S.

CO

« (0

i  S

in

5)

•I
o

CO



381 Written Answers PHALGUNA2d. 1911 {SAKA) Written Answers 382

£

d
vLs

I
O

■§ § I i::
I I S
 ̂a.   ̂o ̂a.   ̂o

U)

CM

<o
5)

h-
h-’ O

5.S

oo
8
h-

oo
d
5«

oq
If)
CO
5)

1-c
CO

(0
X

x:
(A
Q>

COx:
s
E
X

G)

E
HhHh
CO
CO

'iiL

Q0
3
E
E
(0

o>

CO

t
CO

£
:2

S

Oo
d

5«

CO

COJ=
CO
2

5)

ai

oo
dr>.

Oq oo oo 8
O
q 8 8 8

CO
fS 8

d
CM

d
XT

(£>
CM î
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N®vo ® ® .< ®a ®§

1071. SHRIK. MURALEEDHARAN: Will 
the PRIME MINISTER be pleased to state;

(a) whether Government are aware that 
the students of the districts where Navodaya 
Vidyaiayas are not available are deprived of 
the opportunity to appear for the entrance 
examination due to the existing rules;

(b) whether Government propose to take 
some steps to allow the students of the 
districts where Navodaya Vidyaiayas are not 
available to appear in the examination from 
other districts; and

(c) the time by which Government pro
pose to complete the opening of Navodaya 
Vidyaiayas in all districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINSTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON) 
: (a): Yes. Sir.

(b)  and (c): Government have decided 
to review the Navodaya Vidyalaya Scheme 
and not to open any more schools pending 
this action.

[Translation]

TE)OCCO6cC Ac b(cEn/dr sOEdrOrdrCTE)OCCO6cC Ac b(cEn/dr sOEdrOrdrC

1072. SHRI KESHRI UL: Will the 
PRIME MINISTER be pleased to state;

(a)  whether any proposal is under con- 
sideratbn of Government for the admission 
of children of Central Government Employ
ees in Kendriya Vidyaiayas;

(b) if so. the details thereof; and

(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT( PROF. M.G.K.MENON):
(a) to (c); The Kendriya Vidyalaya Sangathan 
has been opening Kendriya Vidyaiayas since 
1963, primarily to cater to the educational 
needs of transferable Central Government 
employees including Defence personnel. In 
Civil/Defence sector schools, children of 
transferable Central Government employ
ees get prbrity in admission over other cate
gories. The main criterion for admission is 
number of transfers during the last seven 
years. The detailed guidelines for admission 
in Kendriya Vidyaiayas 1989-90 is given 
below in the statement.

STATEMENT

KENDRIYA VIDYALAYA SAN
GATHAN 

NEW MEHRAULI ROAD 
NEW DELHI-110067.

Guidelines lor Admission in Kendriya 
Vidyaiayas 1989-90

1. Background

1.1 The scheme of Kendriya 
Vidyaiayas was Initiated in April, 
19̂ with a view to providing 
educational facilities through 
uniform syllabi and common 
textbooks and medium of instruc
tion to the chiklren of transfer
able Central Government em
ployees including defence per
sonnel, who are frequently trans
ferred from one regbnal lan
guage area to another in the 
exigencies of service. As a first 
step towards the implementation 
on of the scheme. 20 regimental 
schools, than functk>ntng at vari
ous places having large concen- 
tratk>n of defence personnel, 
were taken over as Central 
Schools (Kendriya .U® ®®§9 
during ah academic §§§aô 
1963-64.*
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1.2. Thera are three kinds of Ken- 
driya Vidyedayas:—

(i) Kendriya Vidyalayas in De
fence and Civil sectors.

(ii) Kendriya Vidyalayas in In
stitutions of Higher learning 
fully financed by the Central 
Government.

(iii) Kendriya Vidyalayas in 
Public Sector fcE(nor8Oc1C+ 
fully financed by the Central 
Government.

1.3. The number of Kendriya 
Vidyalayas has since gone up to 
729 by 1988-89,including one 
each at Kathmandu (Nepal), 
Kabul (Afghanistan) and Moscow 
( U.S.S.R.)

2. Medium of Instruction

2.1. The media of instruction in Ken
driya Vidyalayas are Hindi and 
English. Social Studies and 
Humanities Subjects are taught 
through the Medium of Hindi while 
Science and Mathematics are 
taught through the medium of 
English. Also, common textbooks 
and syllabi are followed in all the 
Kendriya Vidyalayas.

3. Admission Policy

3.1 Subject to the child qualifying in 
the admission test, wherever 
considered necessary, the sole 
criterion for admission in Ken
driya Vkiyalayas is the transfer- 
rability of the parent, i.e. the 
number of times the parent had 
been transferred during the pre
ceding seven(7) years. The Chil
dren of those parents who have

had more transfers during the 
preceding seven (7) years will 
get preference overthose whose 
parents had undergone less 
number of transfers during the 
same perkxi. Those transferred 
from one language are to an
other will get preference over 
those transferred with in the same 
language area . Full details to 
this effect are required to be fur- 
nished in the application form for 
admission.

3.2 Those who have not atleast one 
transfer involving change of sta
tion during the preceding seven
(7) years will not be treated as 
‘transferable’ for purpose of 
admissbn. Transfer/deputatk>n 
of less than months duration/ 
temporary dutyAraining course 
attachment and detachment in 
connection with short-term as
signment elsewhere will not be 
treated as transfer for the pur
pose of admission, unless the 
family has also shifted.

3.3 Transfer within the same station 
will not be counted as transferfor 
the purpose of admission.

3.4 Subject to the transferability test 
being satisfied, civilians in the 
Defence Sector Schools and 
Defence Personnel in the Civil 
Sector Schools shall be treated 
alike, in the matter of admission.

4. Priorities

4.1. Since the demand for admission 
in Kendriya Vidyalayas is much 
larger than the number of seats 
avaiiabte. the Sangathan has, 
with the approval of the Board of 
Governors of the Kendriya
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Vidyaiayas Sangathan, laid down 
the folbwing priorities for admis
sion:

IKendriya Vidyalayas in 
Sectors

Defence & Civil

(i) Children of transferable Central 
Government employees including 
Defence Personnel, CRPF/BSF/ 
SPG/CISF/NSG employees of All 
India Services and Indian Foreign 
Services, children and dependent 
1nrcoU0MO/En(c 1nrcoU0MO/En(c of QyC+ 0MO/En(c QyC+ 0MO/En(c of 

KVS employees and children of 
onrcCg(nr./( h(conr/ R6a(nc)(coonrcCg(nr./( h(conr/ R6a(nc)(co 

employees including Defence Per
sonnels who die in harness.

(ii) Children of transferable Central 
Government employees induding 
Defence/CRPF/BSFASPG/BRTF/ 

CISF/NSG Personnel and employ
ees of All Indian Services and th» 
Indian Foreign Service.

(iii) Children of transferable employ
ees of other autonomous bodies 
and Public Sector Undertakings 

fully financed by Central Govern
ment.

(iv) Children of non-transferable Cen

tral Government/Central Public 
Sector Undertakings empk>yees 
including Defence/CRPF/BSF 
Personnel.

(ii) Children of transferable empby- 
ees of autonomous bodies and 
Pubik: Sector Undertakings fully 

financed by Central Govt.

(iii) Children of non-transferable Cen
tral Government/Central Public 
Sector Undertaking employees.

(iv) Children of other floating popula

tion whbh includes populatbn 
desirous of joining the pattern of 
studies adopted in Kendriya 
Vkiyalayas.

II and III. Kendrfya Vidyalayas in Institu

tions of Higher Learning and 
Public Sector Undertakings.

(i) Children ot the employees of the 
Institution of Higher Learning/Pub
lic Sector Undertaking whbh is 
meeting all the recurring and non
recurring expenditure on the 
Vklyalaya buikling and equipment 
and staff and chlklren of the em- 
pk)ye«8 of the concerned Kendriya 
Vidyalaya.

1.9 Children of other fk>ating popula
tion whbh includes civilian popula
tion desirous of joining the pattern 
of studies adopted in the Kendriya 
Vidyalayas.

Note:  In the first instance admissbn to
category I and II students will be 
made. If suffbient number of stu
dents bebnging to the aforesaki 

categories are not available then 
ACs may be advised to kx>k into the 
situation and to accord permission 
to admit students bebnging to cate
gory III. provided they expect that 

chibren bebnging to category I 
and II woub not be available for 30 
students.

4.2. Provision for employees on 
deputation, Ex-Senricerrten and 
Retired entployees.

(A) In case of deputatbnists, the prbrity 
category shall be determined on the 
basis of his parent department

1/9 d̂ah v âo'®̂ lu§2vbg Ĥo<̂<̂: 
a Centrat Government Department on
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re*empk>yment, his transfers during the 
last seven years of his service, civil/ 
defence, shall be counted.

4.3 For fresh admission to Kendriya 
Vidyalayas, children of retired 
Central Government employees/ 
defence employees/autonomous 
bodies employees/other employ- 
ees falling in category (iv) in Ken
driya Vidyalayas in Defence and 
Civil Sectors and in category (v) in 
b(cEnOdr sOEdr/rdrC Oc AcCoOo]oO6cC 
of Higher Learning and Public 
Sector Undertakings alongwrth 
children of the floating population 
including civilian population, de* 
sirous of joining the pattern of 
studies adopted in Kendriya 
Vidyalaya.

A^ Explanation

(i) The term Iransferable Central 
Government employees’ means 
employees who have undergone 
at least one transfer during the 
preceding seven(7) years.

(ii) The term ‘children’ used in the 
above mentioned 'priorities' means 
sons/daughter of the categories of 
empbyees mentioned therein in
cluding their legally adopted chil
dren and step children. The grand
children, dependent real brothers 
and sisters of such employees will, 
however, be deemed belonging to 
a category next below to that in 
which their own children are placed.

(iii) The admissions of the children of 
transferable Central Government 
employees including defence per
sonnel who die in harness and of 
MPs (including their dependent 
grand-children) and of KVS em
ployees and of SPG/NSG would be

over and above the prescribed 
existing class size.

(iv) The number of transfers in the past 
seven years shall not be counted 
for children of Central Government 
employees including defence per
sonnel who die in harness, SPG/ 
NSG/KVS/MPs children and their 
dependents. The term 'dependents’ 
would means the MPs own grand 
children who are staying with the 
MP either at his/her house in Delhi 
or at his/her local or constituency 
address and whose parents’ total 
income does not exceed Rs. 12000/
- ( Rupees twelve thousand) per 
annum.

II. Children of State Government em
ployees may be given preference over 
general public.

5. Resen/atbn for Scheduled Caste/ 
Scheduled Tribe children

5.1 Fifteen per cent and seven-and- 
half percent of the fresh admis
sion in every Kendriya Vidyalaya 
will be reserved for the children of 
transferable employees belong
ing to sdteduled caste/scheduled 
tribes, respectively. Efforts will be 
made to admit such Scheduled 
caste/Scheduled Tribe candidates 
upto this percentage in each 
Kendriya Vidyalaya, if necessary, 
by relaxing the qualifying stan
dards. in the event of sufficient 
number of Scheduled Caste/ 
Scheduled Tribe children of trans
ferable employees of the Central 
Government, Autonomous Bod
ies and Public Sector Undertak
ings, fully financed by the Central 
Government, and of other perior- 
ity categories not being available 
to complete the reserved quotas,
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the vacancies will be made avail* 
able to general category of chil
dren. These reservation will apply 
only to seats filled by fresh admis
sion in the beginning of the aca< 
demic session. After meeting the 
needs of the registered SC/ST Notes: 
candidates, if seats of either SC/
ST category of candidates remain 
unfilled then the unfilled quota of 
one reserve category may be 
transferred to other reserve cate
gory subject to a maximum num
ber of seats of 22.5 % of fresh 
admissions.

5.2 The SC/ST quota may be filled by 
priority category 1 to 4 or 1 to 5 in 
project schools in receding order.
If after accommodating registered 
candidates seats are not fully filled 
up, they may be treated as unre
served on last working day of July.

6. Procedure of fresh admission:

6.1 Normally, fresh admissbn to class 
I in all Kendriya Vidyalayas is made 
in the beginning of the academic 
session commencing on 1st May 
each year. Registration of appli- 
cattons is generally done in the 
last week of April/First week of 
May. Parents are informed about 
result of the application in the 
second/third week of May.

6.2 Registratbn forms are obtainable
on payment of Rs.1/-(0ne) from 
the Principal of Vklyalaya where 
admissk)n is sought. Exact sched
ule for sale of registration forms 7.1
and registration and declaration
of result is notified by the con
cerned Vklyalaya. the The regis- 
tratkMi form complete in all re
spect and accompanied by the 
requisite documents menttoned In

the appttoation form shoukl be 
submitted by parent^uardian to 
the Vidyalaya offtee by the pre
scribed date. No application will 
be entertained after that date.

1) When a chiki is registered for admis
sion to class I in a Kendriya Vidyalayas 
but, k>eforethedeclaratk>nofthe resuk, 
his parent is transferred to another 
station, the child shouki be deemed 
to have been registered for admis
sbn in the Kendriya Vkjyalayas at the 
station of posting even if the last date 
of admission at that place has ex
pired.

2) In Kendriya Vkiyalayas established 
on compuses of Public Sector Under
takings and Institutions of Higher 
Learning (called Project Schools), the 
non-project parents coming for regis
tration shoukl l3e clearly informed that 
the admissk>n wouM not be possibli 
if all the seats are filled by the project 
empbyees chibren who get prbrity I 
in the matter of admissbn. If In spite 
of that the parents insist on registra
tion forms may be accepted after 
obtaining an undertaking that admis
sbn would be oonsbered only after 
the project children have been ac
commodated and abngwlth other 
chibren who may have been regis
tered for admissbn, strbtly in terms 
of the approved admissbn policy.

7. Conditions oif ReskSenoe:

Owing to acute shortage of rest- 
dentiat accommodaUon in Metro* 
poMan cities, or at the p/ace of 
posting, many Government em* 
ptoyees are not tdbfe to keep their 
families are at their place of poet* 
ingtHA are forced to keep them in
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suburban towns or at other con- 
venientplaces, jln such cases, the 
child/children may be considered 
for admission in Kendriya 
Vidyalayas at the place of resi- 
dence of the parent/family pro
vided the other admission condi
tions are fulfilled. Parents who are 
posted to the field area where no 
Kendriya Vidyalaya is situated may 
register names of their children for 
fresh admissions in a Kendriya 
Vidyalaya at the place where their 
families reside.

7.2 In metropoliten cities where pres
sure 4or admission becomes 
unmanageable for local Principals, 
Assistant Commissioner of the 
concerned region may formulate 
a plan for registration of candi
dates to regulate admission within 
the framework of the guidelines of 
the admission.

8. Submission of forms:

8.1 While submitting the application 
form for registration parents are 
advised:

(i) To fill up all the columns legi> 
bly in ink or with ball pen.

(ii) To attach an attested copy ( 
attested by a Gazetted Offi
cer of the Government of 
India) of the certificate about 
the student belonging to SC/ 
ST from the District Magis
trate. Original Certificate 
should not be attached.

(ill) To attach service certifk:ate 
showing the number of trans- 
fers during the preceding 
seven (7) years duly signed 
by the Head of his present

(iv)

offk:e, bearing the name, 
designatk>n and other rele
vant particulars in capital let
ters and telephone number. 
The certificate shouki also 
bear the off k:ial stamp of the 
concerned officer. Inthecase 
of persons serving in the 
Defence Sector, application 
forms for registration will 
ordinarily not be accepted 
directly from the Defence 
()i/6d((C .d the sOEdr/rdr  ̂
All the Registration forms for 
admission will be submitted 
by the employees concerned 
through their units/forma
tions. The Head of Units/for- 
matbn will send all such 
applk:ation forms for Regis
tration of their empbyees 
children to the concerned 
Kendriya Vidyalaya through 
a forwarding letter certifying 
on all the applications that 
the particulars/informatk>n 
given in the form by the 
empk>yees (s) is correct and 
has been verified from the 
relevant records maintained 
In the Unit/formattons.

To fill up the acknowledge
ment form (all columns ex
cept Registration number) 
and to take it back after it is 
duly signed by the nominated 
official of the Kendriya 
Vidyalaya concerned.

Notes:

1) More registration of an applbation for 
admission does not entitle the child to 
admission.

2) Incomplete applicatkin forms shall be 
rejected.
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3) Admission secured on the submis
sion of a wrong certificate of Sched> 
uled Caste/Scheduied Trit>e or of 
transfer of any other wrong informa
tion shall be cancelled by the Princi
pal forthwith and no appeal against 
such action of the Principal shall be 
entertained.

(9) Advance Admission:

9.1. Request for advance reservation 
of seats in Kendriya Vidyalayas 
by parents who are expecting 
transfers sometime later cannot 
be considered.

9.2 Seats can also not be kept in 
reserve for purpose of admission 
for students leaving a Kendriya 
Vidyalaya even for a short time 
owing to their parents transfer or 
for some such reasons. All such 
cases will be considered as cases 
of fresh admissbn only in accor
dance with the rules.

10. Fresh admissbn to classes II and 
above:

10.1 Generally, there are very little 
chances of fresh admission In 
classes II and above as the stu
dents coming on transfer from 
other Kendriya Vidyalayas fill the 
available vacancies. However, 
applications for fresh admission 
in classes II and above may be 
registered and admission made, 
sut̂ ect to availability of seats, In 
the first week of July when the 
Vidyalayas re-open after summer 
vacation.* Principals are not to 
refuse registration of requests for 
admission on the plea that vacan
cies are not available in a particu

lar class because registration of a 
request for admission does not 
guarantee its vacancy position and 
admission procedure will be noti
fied by the Principal on the 
Vkiyalayas Notk:e Board. The 
students coming on transfer from 
other b(cEnOdr Vidyalayas boated 
in different parts of the country, 
will get gOnCo preference. Thereaf
ter fresh admission to the extent 
seats are availat>le within the 
prescribed class limit of 35 in dif
ferent classes, will be made upto 
31st H]/d+ if oM( (cn6/)(co is less 
than 35 in a class. Registration for 
rE)OCCO6c o6 0/rCC II and above 
will be done in July, 1989 upto 
15.7.1989. The first list of stu
dents to be admitted will be de
clared on 15.7.89.** If vacancies 
still remain unfilled, fresh registra
oO6c )rd .( done upto 30th July, 
1989 and list displayed and ad
mission completed by 31st July,
1989. Such admissions will k>e 
made strictly in order of priority 
categories already listed in para
graph 4 and in accordance with 
the transferability criteria.

In case of VkJyalayas in North Eastern 
Region students couki be admitted upto 40 
in each section so that Central Govemment 
Employees transferred to this regbn may 
not have difficulty in admitting their chiklren 
in Kendriya Vidyalayas.

10.2 The wards of transferable Central 
Government Employees who had 
been ex-students of KVs will be 
admitted subject to the fulfitment 
of the folbwing conditions:

a) The wards of transferable 
Central GovemmentEmploy-

*in respect of KVs located summer areas.
**and admission completed by 18.7.1980.
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ees who are studying in a 
Kendriya Vidyaiaya before 
their parent's transfer to a 
place where a Kendriya 
Vidyataya does not exist be 
given preference in admis> 
sion on transfer of his/her 
parent to a station which has 
a Kendriya Vidyaiaya.

b) Such a preference for admis
sion should be given against 
clear available vacancies. In 
other wards, the admission 
would not be automatic.

c) Their preference for admis
sion would be accorded by 
the Principal of the school 
suk̂ ect to production of docu
mentary evidence by the 
parents to the effect that the 
child was studying in a Ken
driya Vidyaiaya prior to ad
mission in a non-Kendriya 
Vidyaiaya.

10.3 Children who have not completed 
one academic session in the 
Vidyaiaya of their initial admission 
will not be automatically entitle to 
be admitted on transfer of parents 
to another Vidyaiaya. The parents 
are, therefore, advised to bring 
with them documentary proof in 
support of the fact that their trans
fer order was issued subsequent 
to the date of admission of their 
children in previous Kendriya 
sOEdrOrdr^

11. Pre-requisites for fresh admission

(1) An appHcation for admission 
in the prescribed form avail
able from the Vidyaiaya will 
be submitted by the parent 
within the stipulated date of 
C].)OCCO6c rC c6oOgO(E .d oM( 
Principal of the concerned 
sOEdrOrdrI

(2) Thechild should be within the 
prescribed age limits;

(3) The school Leaving Certifi
cate, duly countersigned by 
the 06) i(o(co r]oM6nOod+ 
should be submitted
alongwith the application form 
except in the case of new 
admissions in class I and as 
per provision of Article 95(i) 
on p.83/84 of the Education 
Code.

(4) The child should qualify in the 
admission test/interview, 
wherever conducted.

12. Age limit:

12.1 The minimum age of admission to 
the various classes in Kendriya 
Vidyaiaya shall be regulated in 
the following manner;

12.2 There is no limit of upper age for 
seeking admission in Kendriya 
Vidyalayas:

Class Completed years of age as 
on the 30th Sept. of the year 
in which admission is sought

11.1 Before admitting any child in a 
Kendriya Vidyaiaya. the following 
conditions will have to be satis
fied:

5

6
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risdiction of any local body, i.e.
1 2 Gram Panchayat, Municipality

etc. wilt also be acceptable.
III 7

13.2 Date of birth once got recorded
IV 8 by the parent at the time of

admission of his child/children in
V 9 Kendriya Vidyalaya will noX be

allowed to be changed.
VI 10

14. Admission Test:
VII 11

14.1 For admission to class-1, nor
VIII 12 mally no admission test is to be

conducted. However, if the
IX 13 number of children seeking

admission is larger than the
X 14 number of seats available, an

-------------------  admission test is consklered
13. Proof of Age’ necessary. The admissk>n test is

13.1 The only acceptable proof of age 
is the certificate of birth issued by 
the authority competent to regis
ter births, viz., Notified Area 
Committee/Municipal Corpora
tion and other similar bodies at 
the place of birth of the child. 
Certified extracts about the date 
of birth from the official records 
of village Panchayat or from the 
service records of the Defence 
Personnel will also be accept
able. The date of birth recorded 
in the transfer certificate issued 
by the school recognised by the 
State Education Department will 
also be acceptable. The birth 
certificate issued by Military 
hospital in case, the establish
ment does not fall within the ju>

14.2

not intended to be atest of know!* 
edge of the child in three Rs. but 
of his intelligence and general 
awarness which may be aS' 
sessed by means of a perform
ance test/interview. The interview 
need not necessarily be con
ducted in English. Notwithstand
ing the result of the test, admis
sion should be made strictly in 
accordance with the priority cate
gory and the number of transfers 
which the parent has undergone 
during the preceding seven(7) 
years.

Admission to classes II and above 
shall be made on the basis of an 
admission test in the following 
subjects:

Classes Subject of test

Primary Classes excluding class 1 English, Hindi and Arithmatk:
Middle Classes English. Hindi. Mathematics &General knowledge
Secondary Classes English. Hindi, Mathemalk^, Social Studies and Sci-

er̂ oe.
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14.3 The admission test will be of the 
level of the annual examination 
of the class preceding the one to 
which admission is sought.

14.4 Candidates securing 35 % marks 
in each subject in the admission 
test may be considered eligible 
for admission to classes II to Vlil. 
But for admission to class IX, a 
candidates should obtain 35% 
marks in each subject and for 
admission to class X, a candi
date should obtain not less 35% 
marks in each subject and an 
aggregate of 40%.

14.5 Some concession may be given 
for deficiency in language (Eng
lish and Hindi). The concessbn 
will not, however, be so liberal 
that the deficiency can not be 
made good by the combined 
efforts of the school and the 
parent in one academic session.

Note:

. The assurance of removing the lan
guage deficiency within the academic ses
sion shall be given in writing by the parent of 
the student, if admitted, in the event of the 
defrciency still evklent at the end of the 
years, the student may be detained.

14.6 Admission shall not be made to 
classes X and XII unless the 
student has taken the same 
course of study as folbwed by 
Kendriya Vidyalayas in class IX 
and XI and has passed the 
admissbntest. Permissbnofthe 
Central Board of Secondary 
Educatbn for counting the ear
lier perbd towards the determi- 
natbn of his eligibility to take the 
All India Seoondary^enbr Sec* 
ondary Examinatbn, if the stu

dent has not come from the 
school folbwing the pattern/cur
riculum prescribed by C.B.S.E. 
may be obtained if necessary.

14.7 No admissbn fee will (recharged 
from students promoted from 
class X to XI in the same Ken
driya Vbyalaya. Admissbn in 
Humanities/Sclence/Commerce 
group in Class XI will be made on 
the basis of the available vacan> 
cies from amongst the eligible 
students in order of their merit; 
such merit being determined in 
accordance with the admission 
criteria prescribed by the Ken
driya Vidyalaya Sangathan.

14.8 Students coming from Kendriya 
Vidyalayas on transfer will not 
appear for the admissbn test in 
the new school, if their academb 
record has been received with 
the transfer certificate.

14.9 If on the administration of an 
admission test, a pupil is found 
unsuitable for the class to whbh 
he has sought admissbn, this 
shall not automatically entitle him 
to admission to the next bwer 
class without an admissbn test.

14.10 Criteria for admissbn to class XI 
shall be issued separately.

15. General Guidelines for Admission:

15.1 Students seeking fresh admis
sbn as well as those coming on 
transfer from a Kendriya 
Vbyalaya shall have to produce 
a transfer certifbate from the 
school last attended. Such a 
certrficate shouM necessarily be 
signed by the Principal of the 
school. In the absence of the
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15.2

15.3
parent:

Principal, the certificatd may be 
signed by the Vice-Principal/ 
Incharge-Principal but it will need 
to be countersigned by the Chair
man, VMC In the case of Ken- 
driya Vidyalaya. in the case of 
non-Kendriya Vidyalaya the cer
tificate should be endorsed by 
the District Education Officer of 
the District in which the school is 
located.

Except in very special circum
stances, such as change of resi
dence, no student will normally 
be admitted on transfer from the 
Kendriya Vidyalaya to another In 
the same station. The power to 
allow local transfers of children 
from one Kendriya Vidyalaya to 
another is vested in the Assistant 
Commissioner of the Region 
concerned .He has to exercise 
this power very judiciously.

(KVS letter No. 10-422/83-KVS 
(SS-li) dated 27.1.84 refers)

(A) Admission on transfer of the

cated at the station keeping in view the 
Individuars problems and enrolment in a 
particular class of the Kendriya Vidyalaya. 
The provision may be relaxed by the Assje- 
tant Commissioner for a particular station 
where there is no rush for admission of the 
children coming on transfers. In other words, 
Principals of local Vidyalaya as may be au
thorised to admit the children coming on 
transfer upto 40 at their own.

(B) Admission on the retirement of the par
ent:

When the parent has retired from serv
ice or is due to retire in the near future, 
admission to his children may be granted in 
a Kendriya Vidayalaya at the place of his 
settlement after retirement provided he pro
duces a certificate to this effect from the 
Head of his department/office.

(C) Admission to the children whose par
ents are posted to the field areas where no 
Kendriya Vidyalaya is situated:

In such cases, admission to the children 
may be granted in a Kendriya Vidyalaya at 
the place where rest of their family members 
reside.

(i) When there is only one 
Kendriya Vidayalaya at the 
place of posting.

In such cases, admission may be 
granted by the Principal without any refer
ence to the Assistant Commissioner even if 
the enrolment of the class exceeds 40. Par
ents may be asked to produce relevant cer
tificates in support of their transfer.

Note:
A,B,C of IS.S.are applk:able only for 

admission of those students who ara study
ing in Kendriya Vidyalayas and are coming 
ak>ngwith their parents on transfer/retire
ment/posting to the field areas.

15.4 No admission will/be made by the 
Principal in any class after 31st July except 
as specified bek)w:

(ii) Where there are more than 
one Kendriya Vklayalaya at 
the place of posting;

The Assistant Commisstoner may albt 
seat in any of the Kendriya Vidayalaya lo-

I. Admission on transfer from a Ken
driya Vidyalaya any time during the aca- 
demk: session;

15.5.Principal may make fresh admis- 
sbn only If class strength Is less than 35 per
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15.6 Principals of the Vidyalayas should 
maintain the waiting lists of students (in 
order of prescribed priorities of categories) 
for each class for admission so that in case 
of vacancies occuring due to transfer/with- 
drawl of a student, the next in the waiting list 
may be admitted during the academic ses
sion provided the attendance criteria are 
likely to be fulfilled. But in no case, the class 
strength should exceed 35 per section.

15.7 No request for any special admis
sion of student should be fon/varded by the 
Principal to the Assistant Commissioner or 
to Headquarter Office of the Sangathan. All 
admission will be made by the Principal 
strictly In accordance with these guidelines.

16.1 Tutionfee

No tution fee is charged upto class VIII.

16.2. The following fees are chargable 
in respect of classes IX to XII.

A. Children of transferable Central Govern
ment employees, Defence personnel, In
cluding Defence and Transferable Central 
Government employees who die in harness 
while in service and transferable employees 
of Institutions of Higher Learning, Public 
Sector Undertaking, and autonomous bod
ies wholly financed by the Central Govern
ment and non-transferable Central Govern
ment employees.

Class upto Rs. 2,000/- Monthly Basic Pay Above Rs. 2,000

IX Rs. 15.00 per rnonth Rs. 25.00 per month

X Rs. 15.00 per month Rs. 25.00 per month

XI Rs. 20.00 per month Rs. 30.00 per month

XII Rs. 20.00 per month Rs. 30.00 per month

6. Children of other categories.

Class Tution Fee

IX Rs.25.00 per month

X Rs.25.00 per month

XI Rs.30.00 per month

XII Rs.30.00 per month

Tution fee for children of deceased 
Central Government employees including 
Defence Personnel who die in harness may 
be charged @ admissible on the last pay 
drawn of the empbyees or the pay of the

spouse whichever Is less.

II. Pupils Fund

Pupils Fund will be charged @ Rs.SA
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per month per student from all students and 
for all classes.

III. Science Fee will be levied @ Rs.5A 
per month per student for classes XI and XII.

Exception:

(i) If more than one child of the same 
parent (including dependent brother and 
sister) are studying in class IX-XII of the 
Kendriya Vidyalayas, the child in the highest 
class shall pay full-tution fees and the other 
only half tution fee. But they are not ex
empted from the payment of Pupils Fund 
and Science Fee.

(ii) No tution fee is charged from the 
children of teachers or staff employees under 
the scheme in the Kendriya Vidyalaya San- 
gathan. They will, however, pay pupils fund.

(ill) Students belonging to the Sched
uled Castes/Scheduled Inbes are exempted 
from the payment of tution fee. They will, 
however, pay pupils fund and Science Fee.

(iv) Girls students of class IX to XII 
belonging to any category are exempted 
from payment of Tution Fee upto 1989-90, 
Science Fee wherever necessary and Pu
pils Fund will, however, charged from them 
at normal rates.

Concessions

Tution Fee to the extent indicated below:

(i) Full and haH-fee concessions may be 
granted at the discretion of the Principal to 
not more than 20% of the students on rolls in 
each of the Secondary and Senior Secon
dary classes as on 31st July of the year 
provided the cost of these concessions does 
not at any time exceed the amount equiva
lent to 10% full fee concessions. In calculat
ing this percentage, the number of students 
allowed fee concession, will be deducted 
from the total class enrolment.

(ii) The number of fee concessions shall 
not be altered during the year but any free- 
ship or half-free-ship within a prescribed 
limits not granted in the beginning of the year 
or which has become available in the course 
of the year by reasons of a free of half-free 
scholar ceasing to be a student, may be 
awarded to other deserving students.

(iii) If the number of eligible students 
entitled to the concessions mentioned in (i) 
above exceeds the number permissible within 
the financial limits laid down therein, the 
concession shall be awarded to the more 
deserving from amongst students on the 
basis of their intercomer it. Such merit being 
determined on the basis of their relatives 
performance at the preceding annual exami
nation or by holding, where necessary, a 
special examination for the purpose.

16.3. Deserving students, whose par
ents are not in a position to pay the Tution 
Fee may be exempted from the payment of

(iv) For repercussions of exempting girls 
students from paying tution fee please refer 
KVS letter No. F.138-1/87-KVS(Budget) 
dated 19.10.87 and 14.1.1988.
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.......... Registration form for Admission to Standard.

1. Name of pupil in full ................................................

2. Date of Birth(in Figures).............................................

(in Words)....................................................

3. Do you belong to Scheduled Caste/Scheduled Tribes?...

Regd. No.

Photograph of 
the child (pass
port size)

4. Name and Residential address of Father/Mother/Local Guardian (if any).

5. Official Address.

6. No.of transfers in the last seven years from 1.5.1982.

7. Certified that the entries filled in this form are correct.

8. Whether above named child is son/daughter of decease Defence personnel/transfer
able Central Govt, employees who dies in harness......................

Signature of Parent

Service Certificate

Certified that Shri/Smt.........................................................................is working in
the Office/Ministry of .............................................................................. He/She is an
employees of Defence Service/CRPF/BSF/NSG/SPG/CISF/Central Govt./Autonomous Body/ 
Public Sector Undertaking fully financed by the Central Govt, and his/her service are ' 
transferable anywhere in India.

Certified that Master/Km........................................................ is the son/daughter of
late Shri/Smt.............................................................. who was emptoyor in the Office/
Ministry/Defences Service. He/She had died in harness on the.............................

It is further certified that ....................................................(particulars of son/
daughter...................................... has/had................................ (No. of postings) during
last seven years from 1.5.1982. The Unit/Office and the duration of such postings Involving 
change of station are given below:
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SI.No. Designation Place From To

1.

2.

3.

4.

5.

6.

7.

Signature & Name in Block letters

Station with Tel................................... designation of the Head of Office Stamp.
Date
Note: The service Certificate should be signed by the Officer Commanding in case of employ
ees working in defence establishment.

[English ]

Brain Drain

1073. SHRIMATI JAYAWANTI NAV- 
INCHANDRA f̂ EHTA: Will the PRIME 
MINISTER be pleased to state:

(a) the number of scientists, technolo
gists and doctors who migrated to other 
countries in search of job during the last 
three years; and

(b) the action taken by Government to 
stop brain drain from India?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINSTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF.M.G.K.MENON):
(a) and (b). Some scientists, technologists 
and doctors do migrate to other countries in

search of jobs. But, it has not been possible 
to maintain a record.

A numtDer of measures have been taken 
from time to time to minimise the outflow, as 
also to attract scientists, technologists and 
doctors settled abroad to came back to the 
country. This Involves creatbn of employ
ment opportunities in new areas of Science 
and Technology as well as increased efforts 
in existing areas particularly in the produc
tion and services sector. Some of these are:

Increase in the outlay for science and 
technobgy sector in successive Five Year 
Plans.

Creatk>n of new scientific Departments/ 
Organisatbns such as Departments of Bio- 
technok>gy. Ocean Devebpment, Environ
ment. Non-Conventk)nal Energy Sources. 
Centre for Development of Telematics (C- 
DOT) etc.,



419 Written Answers MARCH 19,1990 Written Answers 420

Conscious efforts to expand industrial 
production and services sectors of advanced 
nature and those which are Knowledge based.

Creation of a Special Cell in the Ministry 
of Industry for assisting non-resident Indians 
to secure expeditious clearance of their 
applications for setting up of industrial units 
in this country.

Similarly some states have also set up 
special cells and Departments to encourage 
and assist non-resident Indians to come 
back and set up industries/professional 
ventures.

Setting up many more universities/col
leges/centres of excellence advanced stud
ies.

Provision for temporary placement of 
scientists and technologists under the 
Scheme of Scientists Pool.

Creation of supernumerary post.

Programmes launched on the basis of 
which core groups of professionals have 
been created in the country with all neces
sary modern facilities required for pursuing 
research in new and frontier areas of sci
ence.

Invitation to professional men and 
women of Indian origin who have distin
guished themselves in their fields of activi
ties and are settled abroad, for short terms 
technical assignments to assist in develop
mental efforts in frontier areas of technology 
and emerging areas of science through 
various programmes.

Science and Technology based training
for entrepreneurial development.

Delegation of enhanced administrative 
and financial powers to scientific institutions 
to improve working conditions of scientists.

Provision of facilities for import of equip
ment for professionals returning from abroad.

Launch of manpower development train
ing/retraining programmes through offering 
of associateships/fellowships/courses etc.

Pi(0Or/ unrOcOc1 hr)iC g6n AcEOrc ToMe
/(o(C g6n pll5 TCOrE

1074. SHRIMATI JAYAWANTI NAV- 
INCHANDRA MEHTA: Will the PRIME 
MINISTER be pleased to state:

(a) whetherGovernment have arranged 
special training camps for Indian athletes 
participation in different disciplines in 1990 
ASIAD;

(b) if so, the places where such camps 
have been arranged; and

(c) the amount allocated for such train
ing camps?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir.

(b) A statement is given below.

(c) No seperate funds are albcated for 
holding of the coaching camps. The sports 
Authority of India who organises the coach
ing camps meets the expenditure out of the 
grants it receives from this Department.
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1075. SHRIMATI JA/AWANTI NAV- 
INCHANDRA MEHTA: Wiiithe PRIME MIN
ISTER be pleased to state the literacy rate 
during the last three years-wlse and State- 
wise.

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE

PARTMENT OF EDUCATION IN THE , 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF.M.G.K. MENON): The 
literacy data in the country is collected through 
decennial census operations conducted by 
the Registrar General, India. As the last 
census was held in 1981, information re> 
garding literacy data during the last three 
years is not available. A Statement showing 
the State-wise literacy rate according to 1981 
census is given below.

STATEMENT

SI. No, India/StatesAJTs Literacy Rate

1 2 3

1. Andhra Pradesh 29.94

2. Bihar 26.20

3. Gujarat 43.70

4 Haryana 34.14

5. Himachal Pradesh 42.48

6. Jammu & Kashmir 26.67

7. Karnataka 38.46

8. Kerala 70.42

9. Madhya Pradesh 27.87

10. Maharashtra 47.18

11. Manipur 41.35

12. Meghalaya 34.08

13. Nagaland 42.57

14. Orissa 34.23

15. Punjab 40.86

16. Rajasthan 24.38
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1 2 3

17. Sikkim 34.05

18. Tamilnadu 46.76

19. Tripura 42.12

20. Uttar Pradesh 27.16

21. West Bengal 40.94

22. A & N Islands 51.66

23. Arunachal Pradesh 20.79

24. Chandigarh 64.79

25. Dadra & Nagar haveli 26.67

26. Delhi 61.54

27. Goa,Daman& Diu 56.66

28. Lakshadweep 55.07

29. Mizoram 59.88

30. Pondicherry 55.85

(INDIA)* 36.23

Excludes Assam where census could not be held.
Excludes the population of area under unlawful occupation of Pakistan and China where 

census could not be taken.

[ Translation] han is gradually declining at compared to the
per capital income of other States; and

Per capita Income of Rajasthan
(c) if so, the reasons therefor and the

1076. SHRI GIRDHARI LAL BHAR- measures proposedto increase the percapita
GAVA:WillthePRIMEMINISTERbepleased income of Rajasthan?
to state:

THE PRIME MINISTER (SHRI VISH-
(a) the per capita income of Rajasthan WANATH PRATAP SINGH): (a) Per capita

at the end of the Third Five year Plan; Income of Rajasthan at the end of the Third
Five Year Plan, i.e., in the years 1965-66

(b)whetherpercapitaincomeofRajast- was Rs.373.



(b) No. Sir,

(c) Does not arise.

[English]

y6/O0d PMOgo Oc 9/(0on6cO0C AcE]Cond

1077. SHRIYASHWANT RAO PATIL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is a policy shift in 
regard to the electronics industry;and

(b) if so, the details and the objective 
thereof?

429 Written Answers

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). No. Sir. However, the existing poli
cies for the electronic sector are continu
ously being evaluated and modifications or 
changes are incorporated as and when 
necessary.

PMrn( 6g k]nr/ P(0o6n Ac y/rc 
w]o/rd

1078. SHRI YASHWANTRAO PATIL: 
Will the PRIME MINISTER be pleased to 
state:

(a) the percentage of the plan outlay 
shared by the rural sector during the Sev
enth Plan;

(b) the share proposed for the Eighth 
Plan; and

(c) the increase in the share envisaged 
therein?

PHALGUNA28,1911 (SAKA) Written Answers 430

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH); (a) It Is esti
mated, at this stage, that about 45 percent of 
the Seventh Plan outlay Is for the benefit of 
the rural sector.

(b) and (c): The aim is to albcate 50 
percent of the public sector outlay in the VIII 
Plan on programmes and projects of benefit 
to rural areas.

9gg6noC o6 k(Con]0o]n( troO6cr/ 
P0M66/ 6g Snr)r

1079. SHRI A. ASOKARAJ: Will the 
PRIME MINISTER be pleased to state:

(a) whether National School of Drama 
has succeeded in its efforts to train 
teachers in theater and in its research 
efforts;

(b) if so, the details of its achievements 
during the last three years in the directions 
mentioned above; and

(c) efforts which are being made to 
restructure the National School of Drama to 
achieve the above objectives?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). The National School of Drama does 
not have any course for training of teachers. 
But the question is under the consideration 
of the Review Committee constituted by the 
Society of School.

(c) Restructuring of National School of 
Drama is being looked into by a High Pow
ered Review Committee chaired by Shri 
P.N.Makar. This Committee is also review
ing the functioning of the National Akade- 
mies. The report of the Committee is awaited.
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O <̂o2<a <§a o' P2 n̂“®§"rp)§ o' 

f̂ ®g®̂ ®̂  N<nob®2 fg<̂<§a2®a<ô

1080. SHRI BHAGEY GOBARDHAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether tentative seniority list of 
Principal/DEOs etc. of Education Depart
ment of Andaman and Nicobar Administra
tion was issued in April, 1989;

(b) whether after processing objections, 
Director (Education) has submitted his re
port to Andaman and Nicobar Administra
tion;

(c) whether the seniority list has not 
been finalised so far; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL

OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 

MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF.M.G.K. MENON): (a) 

and (b): Yes, Sir.

(c)  and (d). The seniority list has not 
been finalised as yet due to non-fixation of 
inter-se'seniorlty of direct recruits and pro- 
motee officers, concerning which action is in 
progress.

[Translation]

5®̂a  ̂Oao2§ r“®2ag â

1081. SHRI RAMASHRAY PRASAD 

SINGH: Will the PRIME MINISTER be 
pleased to state:

(a)  whether Government are aware of 
the fact that goods purchased from bcal 
market are also sold in the Canteen Stores 
Department; and

(b)  if so. the reasons thereof and the 
details In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA):(a)and (b). The Canteen Stores 
Department(CSD)undertakes bulk pur
chases of goods included in the CSD list and 
their supply to Unit Run Canteens (URCs) 
which are a non-Government agency. The 
CSD does not make purchases from the 
tocal market nor does it make sales to indi- 
viduals. The URCs undertake actual sale of 
goods to indivkiual Service personnel and 
other entitled categories.

The URCs are required to purchase 
food items, beverages and liquor (excepts 
for barrel beer) only through the CSD. In 
respect of these items, no direct purchases 
can be made by the URCs from the tocal 
market.

In respect of the remaining items in the 

CSD list, the URCs may make direct pur
chases from the local market or any other 

source to meet short terms requirements, in 
cases where CSD is not in a positton to 
supply these items.

However, items which are not of similar 
description to those on the CSD list, like 
cloth, may be sold by Unit Run Canteens by 
purchase from any source, at a counter other 

than the one where CSD items are sokl. 
Accounts relating to such items are to be 

maintained separately.

In addition to URCs, there are wet can- 
teens (canteens where tea/ooffee, snacks, 
cigarettes, etc. are sokJ) and other regimen
tal shops in the units. Such shops are not 
altowed to stock items and brands whtoh are 
on the CSD list. They can purchase other 

items from any source Including the beat 
market for sale.
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lEnglish]

Tii6Oco)(co 6g hMrgn)>c?Qrcr1U  
Oc1 SOn(0o6nC

1082. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state*

(a) the total number of undertakings 
under the Department of Defence Produc
tion and Supplies where in the same person
IS  holding the post of Chairman and Manag- 
ing Director;

(b) the number of undertakings wherein 
separate persons are appointed on the above 
posts,

(c) the number of undertaking where 
non-officials are appointed as Chairman/ 
Managing Director, and

(d) the policy of Government in regard to 
the appointment of non offlCl̂ ls as Chair
man/Managing Director in these undertak
ings'?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA):(a) Four undertaking viz Bharat 
Electronics, Bharat Earth Movers Limited, 
Mazagon Dock Limited, and Garden Reach 
Shipbuilders & Engineers Limited are headed 
by holding the post of Chairman-cum-man- 
aging Director.

(b) In four undertaking viz. Hindustan 
Aeronautics Lid., Goa Shipyard Ltd., Bharat 
Dynamics Ltd. and Mishra Dhatu Nigam Ltd. 
the posts of Chairman and Managing Direc
tor are held by separate persons.

(c) None.

(d) Based on the recommendattons 
)rE( by the Public Enterprises Seledion 
Board, appointments to the posts of Chair

man. Chairman-oum-Managing Director and 
Managing Director are made with the ap* 
proval of the Appointments Committee of the 
Cabinet.

[Translation]

h6)i6COoO6c 6g PC)OUh6cE]0o6n 
h6)i/(N

1083. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state:

(a) the composition of Board of Direc
tors of Semi-conductor Complex Ltd.,

(b) the number of Directors on the said 
Board belonging to Scheduled Castes/ 
Scheduled Tribe communities?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). There are tjiree part-time official 
Directors on the Board of Semi-conductor 
Complex Limited. There is no member be
longing to Scheduled castes/Scheduled 
Tribes community on the Board.

h6))OCCO6c 6c w6Crc

1084. SHRI RAMASHRAY PRASAD 
SINGH; Will the PRIME MINISTER be 
pleased to state:

(a) the criteria for constituting Commis
sion on Ocean;

(b) the composition of this Commission;
and

(c) the terms of reference of the Com
mission?
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF.M.G.K. MENON) (a) 
to (c). No Commission has been constituted 
for ocean development. However, the Gov
ernment constituted an Ocean Science and 
Technology Board in 1986 towards develop
ing an integrated approach to exploration 
and exploitation of ocean resources and 
coordination of ocean-related activities.The 
Board consists of eight Secretaries of the 
Government of India and two eminent scien
tists in the field of Marine Science & Technol'
ogy.

[Englisti]

Expenditure on iPKF

1085. SHRI R.N.RAKESH: Will the 
PRIME MINISTER be pleased to state the 
estimated expenditure incurred so far on.the 
IPKF personnel in Sri Lanka together with 
the expenditure being borne per day by 
Union Government of India

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR.RAJA 
RAMANNA): Additional estimated expendi
ture on IPKF works out to Rs. 289.73 crores 
upto January 1990 in addition to pay and 
allowances, rations etc which would have 
been incurred even if the troops had re
mained in India. The per day expenditure 
works out to approximately Rs.32.166 lakhs.

IAS Officers In J & K

1086, SHRI PIYARE LAL HANDOO: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of IAS Officers in the 
State of Jammu and Kashmir;

(b) out of them the number of bcal 
promotees; and

(c) the number of direct recruits and 
local promotees who have at no stage served 
outside the State and reasons thereof?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) There are 
99 IAS officers now in the State of Jammu 
and Kashmir.

(b) Among them 30 are promotees from 
the State Services.

(c) 45 direct recruits and 27 promotees 
have not served outside the state. The State 
Government offers Officers for Central 
Deputation each year and from those who 
are offered, the Central Government picks 
up officers according to their suitability and 
experience.

[ Translation]

Allocation of Funds to Bihar for Anten
nae in Primary/Middle Schoots

1087. SHRI UPENDRA NATH VERMA; 
Will the PRIME MINISTER be pleased to 
state the amount allocated by Unbn Gov* 
ernment to Bihar Government during 1987- 
88 and 1988-89 to provide Antennae in Pri
mary and Mkidle Schools which already 
have TV sets?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF.M.G.K. MENON): 
Under the Scheme of Educational Technol
ogy. funds the provided for purchase of 
Colour TV sets whrch Include the Antennae, 
to those States where ETV programmes are 
being transmitted. 75% of the cost is borne 
by the Central Government and 2S% of the
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cost is borne by the State Governments. No 
funds were released to the Government of 
Bihar in 1987-08 but for 1988-89 a sum of 
Rs. 27,57,375/- has been sanctioned for 
purchase of 430 Colour TV sets as the 
Central Government share (75% of Rs.8550/
- per Colour TV set which is the rate fixed 
under the Scheme).

[English]

Sitting up of A committee to examine 
the recommendations of the 

Gujrai Committee

1088 SHRl G.N.BANATWALLA: 
SHRi A ASOKARAJ:

Will the PRIME IVIINISTER be pleased 
to state:

(a) whether government have consti
tuted any Committee to examine the recom
mendations of the Gujral Committee Report 
on the protection of Urdu:

(b) Og C6+ oM( E(orO/C 6g OoC o(n)C 6g n(g(ne
ence;

(c) the composition of the CommKtee;
and

(d) the time by which the Committee had 
been asked to submit its report?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (d). Yes, Sir. The Government have 
constituted a Committee to examine imple
mentation of the recommendations of Gujral 
Committee for promotion of Urdu.

The terms of reference of the commit
tee are as follows:

(i) To examine the recommendations 
of the Gujral Committee and to assess the 
present status of their implementation; and

(ii) Keeping in view (i) above, to advise 
n(1rnEOc1 O)i/()(coroO6c 6g oM( R]Gnr/ 
Committee Recommendations.

The composition of the committee is as follows:

1 Shri Ali Sardar Jafn, Bombay

2. Shri Raj Bahadur Goud
Vice-President, Anjuman Tarraqi-e-Urdu, 
Hyderabad, Andhra Pradesh.

Chairman

Member

3. Prof. Shakil-UI-Rahman
Member of Parliament formerly Vice- 
Chancellor of Muzaffarpur Universitty 
as well as of Mithila University, Bihar

Member

4. Prof. Oamar Rais
Head of Department of Urdu 
Delhi University.

Member

5. Dr. Mohd. Hassan
Retired Chairman of the School

Member
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6 .

of Languages, Jawahariai Nehru 
Univeristy President of All India Urdu 
Teacher’s Association.(Has declined 
to accept member-ship)

Kunwar Mohinder Singh Bedi 
Formerly, Vice-Chairman of Tarraqi-e- 
Urdu Board.

Member

Prof. Gopi Chand Narang 
Professor of Urdu,
Delhi University.

Shri Anand Sarup 
formerly Education Secretary 
Government of India

Member

Member

9. Shri Kashmiri La! Zakir 
Novelist-Writer, Secretary,
Haryana Urdy Academy, Chandigarh.

10. Ms. Amrita Pritam,
Member of Parliament, New Delhi.

Member

Member

11. Dr, Mumtaz Ahmed 
President, Al Ameen Education 
Society, Bangalore.

12. Shri Ram Lai
Member. U.P.Urdu Academy 
Lucknow.

Member

Member

13. Professor Namwar Singh
Jawahariai Nehru University, 
New Delhi.

Member

14. Shri Khatique Anjum 
New Delhi.

Member

15. Shri K.K.Khullar,
Consultant and former Director 
(Languages),Department of Education, 
Ministry of Human Resource Development Member-Secretary

The Committee is required to submit its report within a period of 3 months from the date 
of tis first meeting.

The first meeting of the committee is scheduled to be held on March 20.21.1990.
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h®b<<a®a<ô o' rd®“a®n® f v®®<®  19 Does not arise.

1089.  SHW VAMANRAO MAHADIK: 
Will the PRIME MINISTER be pleased to 

state:

(a) whether there are loopholes in the 
provisions of the Forest (Conservation) 
Act. 1960 relating to the aspect of rehabiiita* 
tion of the displaced adivasis;

(b) if so, the steps taken to provide the 
relief to these adtvasis and to plug the loop
holes in the Act;

(c) the number of cases for their reha
bilitation which are still pending; and

(d) the programmes of the Government 
to expedite the same'̂

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a) No. Sir,

(b) According to the guidelines framed 
under the Forest (Conservation) Act, 1980 
any proposal involving displacement of 
people has to be accompanied by a satisfac
tory plan for their rehabilitation. Government 
of India do not allow diversion of forest land 
for rehabilitation purpose. However, diver
sion of forest land for rehabilitation of sched
uled castes and scheduled tribes who are 
required to be evicted from the core zone of 
a national park or a reserve is considered as 
special case. Clearance of proposals re
ceived form state Government is granted by 
the Ministry after examining cases from 
environmental angle also.

(c) No case of rehabilitation under the 
Forest (conservation) Act, 1980 is pending 
in this Ministry.

[Translation]

5o“<̂: d̂ pl®g<̂®a<ô®

1090.  SHRIATINDER PAL SINGH: Will 
the PRIME MINISTER be pleased to state:

(a) whether there is increasing trend of 
copying in examinations;

(b) if so, the corrective steps taken or 
proposed to be taken in this regard;

(c) whether Government propose to stop 
the publication and sale of poor standard 
guides;

(d) if so, the steps taken by Government 
thereto; and if not, the reasons therefor; and

(e) the measures Government propose 
to take to raise the falling standard of educa- 
tion'>

THE MINSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). There have been incidences of 
copying in examinations in a few centres in 

different States and Union Territories.

The Boards of Secondary/Higher Sec
ondary Education and the Directorates of 
Educatbn in different States and Unbn 
Territories are instructed to ensure that no 
unfair means are used by the candidates 
during examinatbns. The steps for avoiding 
copying in examinations include conduct of 
surprise checks at examinatbn centres by 
flying squads and appointment of senior 
level external observers at examination 
centres.
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(c) and (d). Attempts are being made to 
improve the quality of the text-books and the 
quality of instruction in schools so as to 
dissuade students from using poor quality 
guides.

(e) A series of coordinatod measures 
have ben initiated by the Government to 
raise the standards of education in the coun
try. Some of these measures include re
newal of curriculum, improvement of the 
quality of text books used at different stages 
of school education, introduction of the norms 
of minimum levels of learning at different 
stages of school education, training of in- 
service teachers to improve their profes
sional competence, utilisation of educational 
technology for bringing about improvement 
in the quality of education, provision of es
sential facilities which are required for effec
tive transaction of curriculum in schools.

[English]

Literacy programnne in States

1091. KUMAR! UMA BHARATI; Will 
the PRIME MINISTER be pleased to state;

(a) the names of States which have 
adopted the Area Approach to eradicate 
illiteracy by selecting some areas in the first 
instance for implementation of the literacy 
programme;

(b) the names of the selected areas and 
plant of action for complete cradiction of 
illiteracy, State-wiseiand

(c) the targets fixed for the areas and the 
results achieved so far?

to (c). A statement is give below.

PuTu9Q9tu

According to the information furnished 
by the State Government, the folbwing is the 
present position in the different States:

Goa:

A project for achieving 100% literacy in 
their entire State of Goa by January 1991 
has been taken up by the State Government.

Gujarat:

The Sakshartha Abhiyan launched by 
the Government of Gujarat and the Gujarat 
Vidyapeeth in May 1988 aims at making 35 
lakh adults literate by July 1990.

Karnataka:

In place of its earlier proposal for cover
ing 49 taluks in different districts, the State 
Government is now proposing to take up two 
districts, Bijapur and South Kanara, for total 
eradication of illiteracy by February 1991.

Kerala:

A compaign for complete eradication of 
illiteracy under the auspices, inter alia, oiXhe 
Kerala Shastra Sahitya Parishad, was com
pleted successfully in January 1990 in Dis
trict Ernakulam. The state Government is 
launching a campaign for complete eradia
tion of illiteracy in the entire State of Kerala.

Orissa:

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K.MENON): (a)

The State Government has launched a 
mass programme for 100% literacy In 70 
community devebpment blocks by mobilis
ing voluntary agencies, industrial organisa
tions, students, etc.
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Pondicherry:

A voluntary agency, named—’̂PUDUVAI 
r ARIVOLI lYAKKAM SOCIETY’ has under

taken a project to cover a total of 1.50 lakh 
illiterate in the Union Territory by 1990-91.

• Uttar Pradesh:

The State Government has undertaken 
an experimental project to achieve 100% 
literacy in 6 blocks of M[r2apur Distrbt m 3 
phases (1990-91) with a coverage of 6.00 
lakh illiterate adults A separate project for 
covering 1.50 lakh illiterates in the age- 
group 6-35 in 400 villages of 4 blocks in the 

► newly created district of Sonbhadra is pro
posed to be undertaken by a voluntary agency 
named—Banavasi Seva Ashram, Govindpur

West Bengal:

The State Government has taken up a 
project for imparting functional literacy to 
about 47.36 lakh illiterate adults in 114 de
velopment blocks i.e. 1 /3rd of the total number 
of bbcks inihe State.

in addition several State Gvernments 
are taking up complete eradication of illiter
acy in selected districts towns, blocks of 
villages.

7di(ni/rc( yn6G(0o
c

1092. DR. A.K.PATEL:
SHRIPYARELAL KHANDEL- 

WAL:

Wilt the PRIME MINISTER be pleased 
to state:

(a) the present stage of the hyperplane 
project whteh is proposed to revotutionise 
the launch vehk:le technology;

(b) the cost of the project and the resul
tant benefits expected of it;

(c) how it wouM compare with the launch 
vehicle technology of other advanced coun
tries; and

(d) the priority assigned to this project?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) to (d). A team of scientists 
has carried out a conceptual study regarding 
options for futuristk: launch vehk:les. There 
is no project proposal regarding devebp- 
ment of Hyperplane at present.

fRh yrd P0r/(C o6 Q(EO0r/ h6//(1(  
u(r0M(nC

1093. SHRIK. MURALEEDHARAN: Will 
the PRIME MINISTER be pleased to state:

(a) whether there is disparity between 
the pay scales of Medical Ĉ  ilege teachers 
and teachers in Art and Science College, 
Engineering College, Veterinary Colleges, 
Agncultural Colleges and Law Colleges etc.;

(b) if so, whether Government are con
sidering to include Medical College teachers 
also under the UGC Scheme; and

(c) if so, the details thereof and if not, the 
reasons thereof*̂

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON) (a) 
and (b). According to the information fur
nished by them, the Government of Kerala 
have decided to extend the UGC Scheme of 
Revisbn of Pay Scales in the universities 
and colleges of Kerala Vide their order dated 
13th March. 1990. The State Government 
have however indbatad that the detailed 
orders indbating the implementation of the 
specific provisions of the scheme relating to
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recruitment, qualifications, career advance- 
nnent, continuing education, performance 
appraisal etc., would be issued separately.

(c) Since medical education is not within 
the purview of UGC, it is not proposed to 
include medical colieges under the UGC 
Scheme of revision of pay scales.

Assignment of Land to Settlers In 
Kerala

1094. SHRI P.C.THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Kerala Government has 
made any request to make amendment to 
Forest (Conservation) Act, 1980 to facilitate 
the cultivating agriculturists in forests areas 
in Kerala to retain the land for cultivation who 
are in possession thereof prior to 1 January, 
1977; and

(b) if so, the action taken by Union 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN
TATION (SHRIMATI MANEKA GANDHI):
(a). No. Sir.

(b) The matter is subjudice.

Financial Assistance for Techno
logical Upgradstion

sidering to give financial assistance for this 
purpose; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-  ̂
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (c). In the scene of industrial technology, 
oM( O)i6no(E 06)i6c(co 06conO.]o(C o6 r 
C].CorcoOr/ part of industrial production in 
the country. R&D efforts to absorb imported 
technology are inadequate R & D in industry 
by industry is of recent origin in India and has H 
been increasing of late. Government in rec
61cOoO6c of the need for o(0Mc6/61d upgrada- 
oO6c MrC evolved measures such as: encour
aging and recognising establishment of in- 
M6]C( R&D units in industries; encouraging 
establishment of new enterprises using in* 
digenous technology developed; providing 
support to consultancy organisations with a 
view o6 assisting enterprises; and providing 
C]ii6no to programmes undertaken in the 
OcE]ConO(C for r.C6nioO6c of imported tech
nology. To absorb imported technobgy, 
irnoOr/ financial assistance is being provided 
to specific approved programmes of over 20 
companies, supported by Department of 
Scientific & Industrial Research (DSIR). 
Some examples are; Instrumentation Lim-. 
ited, Bharat Earth MoversLimited, Hindus-, 
tan Antibiotics, Kerala Minerals and Metals. 
Tamil Nadu Industrial Explosives, Punjab 
Tractors etc.

1095. SHRI DHARMESH PRASAD 
VARMA: Will the PRIME MINISTER be 
pleased to state:

(a) whether Union Government have 
asked the industrialists to update the tech
nology in the industry;

(b) if so, whether Government are con

Asslstancs to Orissa for Remote 
Sensing Application Csntrs

1096. SHRI BHAJAMANBEHERA: Will 
the PRIME MINISTER be pleased to state:

(a) the extent to which the States are 
being assisted in the matter of rapid Image 
processing/remote sensing appHcalione;
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(b) th9 details of assistance sought by 
Orissa In the (Mist three years for the pur
pose; and

(c) whether any interactive computer 
requested for by the State is proposed to be 
provided by the Centre?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON):
(a). The extent to which the State are being 
assisted in the matter of rapid image proc- 

»essing/remote sensing applications are:

- Providing technical guidance and 
support towards infrastructural 
build-up.

- Identification of manpower require
ments.

- Association of State Remote Sens
ing Centres in various nationally 
relevant projects for natural re
sources.

- Providing some financial assistance 
as “seed money” for the setting up 
of State Remote Sensing Centre 
subject to a matching contribution 
by the State Governments.

(b) During the last three-year period, 
Orissa State Remote Sensing Centre has 
iought assistance from Department of Space 
(DOS) for procurement of a suitable image 
processing system.

yr8 h6c0(conroO6c 6c 26nE(nC

1097. SHRl RAM SAGAR (Saldpur): 
SHRI P.M. SAYEED:
SHRl GOPI NATH GAJAPA- 

THI:
SHRIMATI CHENNUPATI 

VIDYA:

Will the PRIME MINISTER be pleased 
to state;

(a) whether Government's attentbn has 
been drawn to the recent press report about 
concentration and mass movements of 
Pakistani troops across the Western bor
ders. especially borders of J&K, Punjab, 
Rajasthan and |<utch;

(b) if so, what is the Government’s inde
pendent assessment in this regard; and

(c) the steps taken by Government to 
meet any eventuality of aggression or other 
6cC/r]1MoK

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA); (a) Government have seen 
media reports in this regard.

(b) and (c). A close watch is kept on ail 
developments having a bearing on our na
tional security and appropriate measures 
are taken as necessary to ensure full de
fence preparedness.

w.G(0oOa(C rcE ynO6nOoO(C Oc 9O1MoM y/rc

1096. SHRl MANORANJAN 
BHAKTA:

SHRl B. RAJARAVI VARMA:

(c) DOS has provided financial assis
tance to the extent of Rs. 20.00 lakhs to the 
Orissa State Remote Sensing Centre for the 
procurement of an interactive computer 
system for image processing.

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government are laying 
greater emphasis on agriculture, rural devel
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opment and employment generation in the 

Eighth Five Year Plan; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH); (a) Yes. sir.

(b)  It is proposed to allocate 50 per cent 
of the public sector outlay on programmes 
and projects of benefit to rural areas. Also it 

is proposed to lay greater emphasis on the 
growth of employment intensive activities.

Aca(Co)(co 6c S(g(c0( yn6G(0oCAca(Co)(co 6c S(g(c0( yn6G(0oC

1099. SHRI  SHANTILAL  PU- 
RUSHOTTAMDAS 
PATEL:

SHRI D. AMAT:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the experts have suggested 
that heavy investment should be made to go 
in for missiles and nuclear defence;

(b) if so, the reaction of Government 
thereto; and

(c) any specific proposals/schemes, in 
this direction?

THE MINISTER OF STATE IN THE 

MINISTRY OF DEFENCE(DR.RAJA 
RAMANNA): (a) Govt, has not appointed 
any Expert Group to suggest overall invest
ment required tor missiles & nuclear de

fence. However, there are some on-going 
guided missile Projects in DRDO.

(b) Does not arise.

(c) Does not arise.

^ouUsOs 5oo“ga ô ô 5 a2® 

§2<a®:§ ®̂  «®<®

11b0. SHRI SHANTILAL PURUSHOT- 
TAMDAS PATEL: Will the PRIME MINIS
TER be pleased to state:

(a) whether India and U.S. have agreed, 
to cooperate in a number of projects in the 
fields of cultural heritage and media;

(b) if so, whether any agreement in this 

regard has been reached;

(c) to what extent U.S. Government 

have agreed to provide their cooperation in 
this field; and

(d) by what time implementation is likely 
to be taken up ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN DE
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT(PROF.M.G.K.MENON);
(a) Yes, Sir.

(b) The lndo-U.S. Joint Commission 
was established in October, 1974 with the 
two Foreign Minister on both skies as the 
Co-Chairmen. At that time it was decided to 
set up three Sub>Commissk)ns on

(i) Education and Culture

(ii) Science and Technotogy
»

(iii) Economic and Commercial Col
laboration.

The ICCR was made the Indian Secre
tariat for the lndo-U.S. Sub-Commission on 
Education and Culture.

(c) The lndo-U.S. Sub-Commlssbn on 
Educatbn and Culture implaments and
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envisages varbus proposals, and exchange 

programmes, in the field of media, muse
ums, sports, exhibitions, work-shops, semi* 
nars, short>term visitors, fellowships, per
forming delegations, consen/ation pro
grammes etc. Both the countries cooperate 
in these on the basis of agreements reached 
in the Joint Sub-Commission.

(d)  implementation of the programme is 
a continuing process and undertaken on 
mutual convenient dates. A review of the 

programmes undertaken is done every year 
at the Joint Sub-Committee and sub-Com- 
mission meetings.

/®§  5ôv̂ a<ô

1101.  SHRI ANAND SINGH: Will the 
PRIME MINISTER be pleased to state:

(a) whether Government propose to sign 
the Basel Conventbn to control the move
ment and disposal of hazardous wastes 
including household waste of hazardous 
nature; and

(b) obligations which would devolve on 
India as a result of signing of this Convention 
and advantages which wouki accrue to the 
country as a result thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR

ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN

TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). A statement is given below.

O f p«pN

The Government has taken steps to 

sign the basel Convention on the Control of 
Transboundary Movements of Hazardous 
Wastes and their Disposal. The obligations 
which would devolve on India and the advan
tages that woukJ accrue to the country after 
signing the Convention are as folk>ws;

(i) The Conventk>n seeks to prohibit 

the export of hazardous wastes 
without the written consent of the 
importing country. As per this 
clause. India will be obliged to give 
consent in writing before any ex
port of hazardous wastes takes 
place from an exporting country. 
Thus, it will help to stop any illegal 
export of hazardous wastes by an 
exporting country to India.

(ii) The Conventbn also provides that 
the consent of the transit country 
which is a party to the Convention 
should also be obtain̂ by the 
exporting country before embark
ing upon export. A time limit of 60 
days is given for transit country to 
give the consent. This will help the 
country to have a control on move
ment of hazardous wastes to a 
transit country through its territory.

(iii) The Convention puts an obligatbn 
on countries producing hazardous 
wastes to manage them in an envi

ronmentally sound manner. Such 
wastes may under no circum
stances be transferred to the coun
tries of import or transit. This provi- 
sk>n will help the industry in devel
oping countries including India to 
build their in-house capability to 

process hazardous wastes gener
ated by them.

(iv) The countries who are party to the 
Conventbn shall, within three 
months, designate one or more 
competent authorities and one focal 

point to implement various provi- 
sbns of the conventbn. in case of 
India, the Ministry of Environment 
and Forests is already functbning 
as the competent authority and the 
focal point.
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(v) A Secretariat is proposed to be set 

up under the UN Environment 
Programme to help countries im
plement various provisions of the 
Convention. India is obliged to 
contribute to this Secretariat 0.37 
per cent of the estimated expendi> 
ture which comes to about Rs. 
30,000 per annum. The Secretariat 
wilt help countries, who are party to 
the Convention to provide techni> 
cal help, information and training to 
implement the convention.

Economic Plan for Assann

1102. SHRI ANAND SINGH: Will the 
PRIME MINISTER be pleased to state;

(a) whether a special economic plan is 
being chalked out for Assam; and

(b) if so, the salient features of the plan 
and the schemes and programmes included 
therein and the target fixed in this regard?

implemented in the slum areas of big cities;
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(b) if so, the names of such cities in 
Rajasthan where the said scheme has fc>een 
implemented;

(c) whether any survey has been con
ducted in Jaipur to identify such children and 
pregnant women who deserve benefit from 
the scheme of nutritious food for children; 
and

(d) if not, the steps taken to conduct a 
survey in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT( PROF. M.G.K. MENON): (a) 
Yes, Sir.

(b) The names of cities in Rajasthan 
implementing ICDS Projects are as below:-

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b).

1. Alwar

The Planning commission has been giving 
due consideration to the requirements of

2. Ajmer

As&am for its economic development while 
fixing up its Annual Plan outlays. Recently a

3. Bharatpur

Committee has been constituted to take an 
integral view of the State's development

4. Bhitwara

requirements. The Committee is yet to sub
mit its Report.

5. Jaipur

[Translation]
6. Jodhpur

Integrated Child Development Services
7. Kota

Scheme tn Slum Areas of big Cities 8. Pali

1103. SHRI GIRDHARI LAL BHAR- 
GAVAiWillthePRIMEMINISTERbe pleased

9. Tonk

to state: 10. Udaipur

(a) whether the Integrated Child Devel
opment Services (I.C.D.S.) Is also being

(2 Projects)
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(c) and (d). In Jaipur city two ICDS 
projects are operational. In tlie project ar
eas, a survey was conducted and children In 
the 0-3 age group who are moderately and 
severely malnourished and those belonging 
to the poverty line have been enrolled. In the 
3-6 age group all children coming for pre-

ing mothers at rbk and bebnging to speci
fied vulnerable sections are also enrolled for 
supplementary nutritbn.

As per the latest report for the month of 
February the number of beneficiaries receiv-

school education are enrolled and given 
supplementary nutritbn. Pregnant and nurs-

ing supplementary nutrition in the two proj
ect areas of Jaipur distrbt are as below:

Women Children Total

Jaipur-1 865 5140 6005

Jalpur-ll 1041 6367 7408

[Eng//s/7]

troO6cr/ h6//6V]O]) 6c hMO/E hMr/e
/(c1(C rcE c(, 76nOY6cC

1104. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state:

MINISTRY OF SCIENCE AND TECHNOL
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes. Sir. The colloquium was organised by 
UNICEF in New Delhi from 16 to 18 January
1990.

(a) whether a national colloquium of 
creative thinkers on the child in the 1990; 
“challenges and new horizons” was organ
ised by the UNICEF in New Delhi in the third 
week of January 1990;

(b) if so, the main observations and 
suggestions made therein and Government's 
reaction thereto; and

(c) the estimated number of child la
bourers in the country?

(b) The participants supported national 
initiatives for child development and advo
cated fulfilment of the rights of children. The 
Gove>'nment weteomes and encourages such 
initiatives to support the rights of the ChikJ.

(c) According to 1981 Census Figures, 
the number of child workers upto the age of 
14 years is 13,640,872 (excluding the State 
of Assam where Census could not be con
ducted in 1981).

THE MINISTER OF STATE IN THE
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[Interruptions)

SHRIMATI SUBHASHINl ALI (Kanpur): 
Mr. Speaker, Sir, I have given a notice under 
Rule 193. {Interruptions)

MR. SPEAKER: I have called Shrimati 
Subhashini AH.

(Interruptions)

SHRIMATI SUBHASHINI ALI: Day be
foreyesterday, on Saturday, in Nizamuddin, 
Delhi, there was a pre-planned attack with 
the connivance and support of the police on 
the minority residents of that area. (Interrup
tions)

[Translation]

MR.SPEAKER: Please srt down. 

[English]

SHRIMATI SUBHASHINI ALI: The 
Government must make a statement about 
what It plans to do. The Home Minister must 
make a statement as to what he proposes to 
do. (Interruptions) Two people were killed in 
the police firing on that day. (Interruptions)

[Translation]

MR. SPEAKER: Please sit down.

(Interruptions)

SHRIMADAN LAL KHURANA( South Delhi): 
Mr Speaker,Sir, I have brought a document 
which shows how a cremation ground in 
Nizammuddin..... (Interruptions)

MR. SPEAKER: Please sit down.

(Interruptions)

[English]
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(Interruptions)

MR. SPEAKER: Not like that. Don’t you 
want to hear the Home Minister?

(Interruptions)

MR. SPEAKER: 1 have not permitted 
you. You take your seat.

(Interruptions)

[Translation]

MR.SPEAKER: I have called upon the 
Home Minister. Please take your seat.

SHRI MOHAMMED SHAFI (Srinagar): 
Mr. Speaker, Sir, innocent people have been 
killed. What was their fault.... (Interruptions)

[English]

SHRI ERA ANBARASU (Madras Cen
tral): Sir. you have permitted me to make a 
statement.

MR.SPEAKER: Now. I have called Mr. 
Home Minister. I will come to you. Take your 
seat.

(Interruptions)

MR. SPEAKER. The hon. Home Minis
ter is speaking.

(Interruptions)

THE MINISTER OF HOME AFFAIRS ( 
SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Speaker,Sir, I shall make a statement on the 
Nizammuddin incident tomorrow in the House 
at 12 noon.

[English]

MR. SPEAKER: Mr. Era Anbarasu. 
(Interruptions)

MR.SPEAKER: Now, t have called upon 
Mr. Era Anbarasu.

(Intenruptions)

SHRI ERA ANBARASU: Mr. Speaker
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Sir, I was arrested on 10.3.90 at Madras 
Egmore Railway Station while participating 
in an agitation on a public denfiand in a 
peaceful and democratic manner urging on 
the Government of Tamil Nadu to change 
the name of the railway station to Kamaraj 
Nagar Railway SXaWon...{Interruptions)

MR.SPEAKER; I have not permitted 
you to read the statement. You make a 
submission.

{Interruptionsy*

MR.SPEAKER: It will not go on record. 
I have not permitted you.

{Interruptionsy*

MR. SPEAKER: Not allowed.

{Interruptionsy*

MR. SPEAKER: You have made your 
point. Please go to your seat. This is not the 
way. I have permitted you to make a submis
sion form your seat, not here. Not like this.

{Interruptionsy*

MR. SPEAKER: It will not go on record.

Do not tead the statement. It will not go 
on record. I am not allowing you.

{Interruptions)

MR. SPEAKER: I have already referred 
it to the Home Minister.

SHRIERAANBARASU:On 14th March, 
while I was discussing with detenus in the 
prison, suddenly lights were switched off...

MR. SPEAKER: I have already referred 
it to the Home Minister.

SHRI ERA ANBARASU: Please refer it 
to the Privileges Committee, not to the Home 
Minister. (Interruptions)

MR.SPEAKER: I Mra( i(n)Ooo(E MO) to 
speak, not you.

(Interruptions)

SHRI ERA ANBARASU: They told me; 
"We will see how you go to the Parliament”. 
These were the words they said. They pre- 
vented me from attending 
Parliament...(Interruptions)

MR. SPEAKER: I have already referred
it to the Home Minister.

(Interruptions)

MR. SPEAKER: Please take your seal.

(Interruptions)

MR. SPEAKER: I have not accepted his 
Privilege Motion. I have referred this case— 
since a Member of Parliament was beaten 
inside the jail—to the Home Minister.

(Interruptions)

MR SPEAKER: I am hearing Prof. 
Ranga. Please take your seat.

PROF. N.G.RANGA (Guntur): Mr.
Speaker, Sir, three days ago, on Friday, we 
brought this matter to the notice of the Chair.
I do not know, what the Chair has been doing 
these three days. You said that you have 
referred this to the Home Minister. Is this the 
way that we expect the Chair to respond to 
whatever happened, Sir? My complaint is 
this. (Interruptions)

MR. SPEAKER: Prof. Ranga, I have 
already referred it to the Home Minister.

(Interruptions)

MR. SPEAKER: Prof. Ranga is 
making some submissions. Please altow 
him.

(Interruptions)

*Not recorded.
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PROF. N.G.RANGA: We had already 
brought this to the notice of the Chair. What 
is It that has happened during these three 
days? The Home Minister was here. They 
could have got the reply. You could call upon 
the Home Minister to make a statement. We 
cannot understand who is at fault, whether it 
is the Chair or the Home Minister or the time 
itself. Were three days not enough? A 
Member of Parliament had been treated in a 
beastly manner, wounded and he was made 
to bleed like that.... {Interruptions)

MR. SPEAKER: Do you want to hear 
Rangaji or not?

SHRI JANARDHANA POOJARY 
(Mangalore): You are the custodian. It is the 
duty of the Speaker to protect the Member, 
here. His life is in danger. The Leader of the 
House is here, let him make a statement. It 
is the duty of the Leader of the House to 
make a statement, (interruptions)

SHRI KAMALNATH (Chhindwara): Sir, 
this is not the question whether he is from 
this side or from that side. This is a question 
of assault on a Member of the House. The 
questbn is whether we collectively deplore it 
and you as a custodian of every Member of 
the House should deplore it. We have seen 
what kind of assault a colleague of ours had 
been subjected to. It can happen to that side 
tomorrow. We should condemn it here in the 
House In no uncertain terms. We are C((8e
ing your support, your assistance in this 
matter. We should deplore this. It is just a 
question of sending this to the Privileges 
Committee. That is not a major issue. {Inter
ruptions)

PROF. P.J.KURIEN (Mavelikara): Sir, I 
am on a point of order. You have said that 
this matter has been referred to the Home 
Minister. I would like to submit that you are 
the custodian of this House and you are 
responsible to protect us, not the Home 
Minister. We have no faith in this Home 
Minister. For saving his daughter, he had to 
elease five terrorists..,, (interruptions)

We have no faith in you. Sir, you are the

custodian. We have faith in you. The Prime 
Minister is sitting here. I submit this to the 
Prime Minister. I am only requesting him. 
Whether it concerns a Member of Parlia
ment on this side, or on that side, he Is the 
leader of the House, (intemiptions)

Sir. you are supposed to protect us. 

MR. SPEAKER: Mr. Prime Minister.

(Interruptions)

PROF.SAIFUDDIN SOZ (Baramulla):
I am on a point of order.

MR.SPEAKER: Yes, Mr. Soz. Has some 
rule been vtolated? What is that rule?

PROF. SAIFUDDIN SOZ: I am quoting 
the famous rule 376. (Interruptions) Sir, I am 
on a point of order... (Inten^uptbns) Sir, since 
you have allowed the hon. Member to make 
a statement, it is now the business of the 
House. Therefore, I could raise a point of 
order.

My point of order is this: Sir, since it is a 
breach of privilege, the Home Minister does 
not come in; Sir, you have the right to place 
this matter before the Privileges Committee.

MR. SPEAKER: That I know; it is not 
a point of order.

PROF. SAIFUDDIN SOZ: Because it is 
a business of the House...(/A7fe/n/pf/o/7s) 
Now the Prime Minister.

(Interruptions)

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): When it con
cerns any Member of Parliament, certainly 
as Kamal Nath Ji said, it is not a question of 
this party or that party. It is the prestige of the 
House, and the prestige of the hon. Mem
bers. And I would also sympathize—It is not 
a question of sympathy that way, or k>oking 
down, or anything like that; but we have also 
gone through the same, and can uruierstand 
the feelings of the members of the Opposi
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tion. We have Sharad Yadav Ji who had 
received head injuries... (Interruptions)

Therefore, I can appreciate you senti
ments. On this matter. Sir, we had asked the 
State Government to give the facts. These 
were submitted to you; and perhaps they 
were communicated to the hen. Members of 
the Opposition. If you fee), Sir, that further 
clarifications are necessary, we will certainly 
ask the State Government to give further 
information on this, and cooperate... {Inter- 
ruptions)

SOME HON. MEMBERS: No.

{Interruptbns)

MR. SPEAKER: Please take your 
seats.

(Interruptions)

MR. SPEAKER: No; we have 
discussed it.

(Inten'uptions)

SHRIJANARDHANA POOJARY: Sir, 
please tell us whether you are satisfied. 
(Interruptbns)

MR. SPEAKER: Please take your 
seats.

SHRI KAMAL NATH (Chhindwara): The 
Prime Minister can agree to refer this matter 
to the Privileges Committee. The Prime 
Minister can agree, instead of refering it to 
the Home Minister. I think the Prime Minister 
agrees. (Interruptions) Let us have the Prime 
Minister’s view on this matter, as the leader 
of the House: on this matter being referred to 
the Privileges Committee. Then, there is no 
dispute on this. And he shares the sympathy, 
shares the sentiments. So, where is the 
problem? (Interruptions)

MR. SPEAKER: Please take your seats. 
When the Member concerned who was said 
to be beaten in jail called on me, I had sakl 
that I have again, i.e. for the second time,

ref en’ed to the Home Minister and asked him 
to ascertain the facts. And after getting the 
facts.

(inten'uptions)

SOME HON. MEMBERS: Why? No. 
(interruptions)

MR. SPEAKER: I am the custodian of 
the House. As the custodian of the House, I 
must get the facts. I have asked the Home 
Minister also to give more facts. Then, it is 
under consideration...

(interruptions)

MB. SPEAKER: I have to say whether 
I permit or not... (interruptions) You know the 
rules; you know the rules.

SHRI KAMAL NATH: Has the Prime 
Minister any objection to this? Let the Prime 
Minister say,..(Interruptions)

MR.SPEAKER: I will deckie after get
ting the facts.

(Interruptbns)

pJ^Jj MnC^

PAPERS LAID ON THE TABLE

[English]

t6oOgO0roO6cC ]cE(n TO/ AcEOr P(naO0(C 
T0o+pljp+ Tcc]r/ k(i6no rcE n(aO(, 6c  
oM( ,6n8Oc1 6g AcEOrc AcCoOo]o( 6g y]./O0 
TE)OcOConroO6c+ t(, S(/MO g6n plqqUql 

rcE Coro()(co g6n E(/rd Ac /rdOc1 oMCCC 
iri(nC (o0^

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUSFlAi KOTADIA): on behalf of Prof. 
M.G.K. Menon: 1 beg to lay n the Table:-

(1)A copy each of the folk>wing Notrflcatbn 
(Hindi and Engflsh versk>ns ) under
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sub-section (2) of sectbn 3 of the All 
India Services Act, 1951 :*

(i) The Indian Police Service (Pay) 
Sixth Amendment Rules, 1989 
published in Notification No. G.S.R.
913 in Gazette of India dated the 
16th December, 1989.

(ii) The Indian Police Service (Pay) 
Seventh Amendment Rules, 1989. 
published in Notification No. G.S.R.
914 in Gazette of India dated the 
16th December, 1989.

(iii) The Indian Police Service (Fixation 
of Cadre Strength Ninth Regula
tions, 1989 published in Notifica
tion No. G.S.R. 915 in Gazette of 
India dated the 16th December, 
1989.

(iv) The Indian Forest Service ( Fixa
tion of Cadre Strength) Fourth 
Amendment Regulations, 1989 
published in Notification No. G.S.R.
916 in Gazette of India dated the 
16th December. 1989.

(v) The Indian Forest Service (Pay) 
Fifth Amendment Rules, 1989 
.published in Notification No. G.S.R.
917 in Gazette of India dated 16th 
December, 1989.

(vi) The Indian Forest Service ( Fixa
tion of Cadre Strength) Fifth Amend
ment Regulations, 1989 published 
in Notification No. G.S.R. 933 in 
Gazette of India dated the 30th 
December. 1989.

(vii) The Indian Forest Service (Pay) 
Sixth Amendment Rules. 1989 
published in Notification No. G.S.R. 
934 in Gazette of India dated the 
30th December, 1989.

(viii) The Indian Police Service (Pay) 
Eighth Amendment Rules 1989 
published in Notification No. G.S.R.

16 in Gazette of India dated the 
13th, January, 1990.

(ix) The Indian Administrative Service 
(Fixation of Cadre Strength) First 
Amendment Regulations, 1990 
published in Notification No. G.S.R. 
45 (E) in Gazette of India dated the 
1st February, 1990.

(x) The Indian Administrative Service 
(Appointment by Selection) Amend
ment Regulations, 1990 published 
in Notification No. G.S.R. 52(E) in 
Gazette of India dated the 5th 
February, 1990. [Placed in Library. 
See No. LT-366/90]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Indian Institute of Public 
Administration, New Delhi, for 
the Year 1988-89 along with 
Audited Accounts.

(ii) A copy of the Review (Hindi and 
English version) by the Govern
ment on the working of the Indian 
Institute of Public Administration, 
New Delhi, for the year 1988-89.

(3) A statement (Hindi and English ver
sions) showing reason for delay in 
laying the papers mentioned at (2) 
above [Placed in Library. SeeNo.LT- 
367/90]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Institute of Mathematical 
Sciences, Madras, for the year 
1988-89.

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Institute of Mathematical 
Sciences, Madras, for the year 
1988-89 together with Audit 
Report thereon.

(iii) A statement (Hindi and English 
versbns) regarding Review by
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the Government on the working 
of the institute of Mathematical 
Sciences, Madras, for the year 
1988-89.

(5) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (4) 
alx)ve. [Placed In Library. See No. 
LT-368/90]

(6) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Atomic Energy Education 
Society, Bombay, for the year 
1988-89 along with Audited 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Atomic Energy Education 
Society, Bombay, for the Year 
1988>89.

(7) A statement (Hindi and English ver
sions) showing reasons for delay m 
laying the papers mentioned at (6) 
above. [Placed in Library. See No. 
LT-369/90]

(8) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Saha Institute of Nuclear 
Physics, Calcutta, for the year 
1988-89.

(il) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Saha Institute of Nuclear 
Physics, Calcutta for the year 
1988-89 together with Audit 
Report thereon.

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Saha institute of Nuclear 
physics, Calcutta, for the year 
1988-89.

(9) A statement (Hindi and English ver

sions) showing, reasons for delay in 
laying the papers mentbned at (8) 
afc>ove. [Placed in Library. Sae No. 
LT-370/90]

(10) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Tata institute of Fundamen
tal Research, Bombay, for the 
year 1988-89 along with Audit 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Tata Institute of Funda
mental Research, Bombay, for 
the year 1988-89.

(11) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (10) 
alx)ve [Placed in Library. See No. 
LT—371/90]

(12) (i) A copy of the Annual Report
(Hindi and English verswns) of 
the Institute of Physics, Bhu
baneswar, for the year 1988-90.

(ii) A copy of the Annual Accounts 
(Hindi and English verstons) ot 
the institute of Physics, Bhu
baneswar, for the year 1988-89 
together with Audit Report 
thereon.

(iii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Institute of Physics, Bhu
baneswar, for the year 1988-89.

(13) A statement (Hindi and English ver- 
sbns) showing reasons for delay in 
laying the papers mentioned at (12) 
atove. [Placed in Lit>rary. See No. 
LT-372/90.

(14) A copy each of the foitowing papers 
(Hindi and English ver$k>ns) under
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sub-section (1) of section 619 A of the 
companies Act, 1956:—

(i) A statement regarding Review 
by the Government of the work
ing of the Nuclear Power Corpo
ration of India Limited, New Delhi, 
for the year 1987-88.

(II) Annual Report of the Nuclear 
Power Corporation of India Lim
ited, New Delhi,fortheyear 1987' 
88 along with Audited Accounts 
and comments of the Comptrol
ler and Auditor General thereon.

(15) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (14) 
above.[Placed in Library. SeeNo. LT- 
373/90]

(16) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Indian Statistical Institute, 
Calcutta, for the year 1988-89 
along with Audited Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Indian 
Statistical Institute, Calcutta, for 
the year 1988-89.

(17) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (16) 
above.fPlaced in Library. SeeNo. LT- 
374/90]

(18) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Central Vigilance Commis
sion, New Delhi, for the period 
from 1st January, 1988 to 31st 
December, 1988. [Placed in 
Library. See No. LT—375-^0]

(ii) A copy of the Memorandum 
(Hindi and English versions) 
explaining the reasons for non- 
acceptance of the Commission’s

advice in certain cases men
tioned in the Report.

(19) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Nattonal Institute of Immu- 
nobgy, New Delhi, for the year
1988-89 along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and 
9c1/OCM a(nCO6cC’.d oM‘ R6a(nce
ment on the working of the Na
tional Institute of Immunology, 
New Delhi, for the year 1988-89.

(20) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (19) 
atx)ve. [Placed in Library. See No. 
LT-376/90.]

(21) (i) A copy of the Annual Report
(Hindi and English versions) of 
the National Facility for Animal 
Tissue and Cell Culture, Pune, 
for the year 1988-89 ak)ng with 
Audited Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Na
tional Facility for Animal Tissue 
and Ceil Culture, Pune, for the 
year 1988-89.

(22) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (21) 
above. (Placed in Library. SeeNo.LT- 
377/90]

(23) A statement (Hindi and English ver- 
sk)ns) explaining tl)e reasons for not 
laying the Annual Report and Audited 
Accounts of the Institute of Applied 
Manpower Research, New Delhi, for 
the year 1988-89 within the stipulated 
period of nine months after the ck>se 
of the Accounting year. [Placed in 
Library. See No. LT-378/90]
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(24) (i) A copy of the Annual Report
(Hindi and English verstons) of 
the National Remote Sensing 
Agency for the year 1988-89 
along with Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the National Remote Sensing 
Agency for the year 1988-89.

(25) A statement (Hindi and English ver̂  
sions) showing reasons for delay in 
laying the papers mentioned at (24) 
a^ve. [Placed in Library. See No. 
LT-379/90]

Notification under National Cadet 
Corps Act,1948

THE MINISTER OF HOME AFFAIRS ( 
SHRI MUFTI MOHAMMAD SAYEED): on 
behalf of Dr. Raja Ramanna:

I beg to lay on the Table-

A copy each of the following Notifications 
47OcEO rcE 9c1/OCM a(nCO6cC’ ]cE(n C].e
section (3) of section 13 of the* National 
Cadet Corps Act, 1948:—

(i) The National Cadet Corps (Amend
ment) Rules, 1989 published in Noti
fication No. S.R.0.346 in Gazette of 
India dated the 16th December. 1989.

(ii) The National Cadet Corps (Amend
ment) Rules, 1989 published in Noti
fication No. S.R.0.350 in Gazette of 
India dated the 30th December, 1989. 
[Placed In library. SeeNo. LT-380/90]

12.26 hrs.

[Engiish]

FINANCIAL COMMITTEES (1989)— 
A REVIEW

SECRETARY-<3ENERAL: I beg to lay 
on the Table a copy each of the Hindi and

English versions of the "Financial Commit
tees (1989)-A Review**.

MR. SPEAKER: I would like to Inform 
the House that as is customary, the House 
would adjourn for half-an-hour at 4.30 P.M. 
today to re-assemble at 5 P.M. for the pres
entation of the General Budget.

12.27 hrs.

ELECTION OF DEPUTY SPEAKER

[English]

MR. SPEAKER: We now take up the 
Motions for Election of Deputy Speaker. I 
find there are nine identical Motbns propos
ing/seconding the name of Shri Shivraj 
V.Patil. The first motion stands in the name 
of the Prime Minister. This has been sec
onded by the Leader of the Opposition, Shri 
Rajiv Gandhi. I have been informed that the 
Leader of the Opposition will not be in a 
position to be present in the House. I also 
find that the next Mover, Shri Somnath 
Chatterjee is not here. Therefore, I call upon 
Shri Indrajit Gupta to move his motion.

SHRI INDRAJIT GUPTA ( MWnapore): 
Mr. Speaker, Sir, on such a solemn occasion 
as Electbn of the Deputy Speaker, I pre
sume that all hon. Members will cooperate in 
seeing that, while we dispose of this very 
important item of business, proper order 
should be maintained.

I beg to move:-

'That Shri Shivraj V.Patil, a member of
this House, be chosen as the Deputy
Speaker of this House.”

I do not want to make a k>ng speech or 
anything of that sort. It gives me groat pleas
ure to find that the Government, by deckiing 
to support the name of Mr. Shivraj V.Patil as 
Deputy Speaker of this House, has given an 
example of the highest norms and principles 
of parliamentary democracy, {ht^rrupihna)
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)t is not a question of generosity or anything 
like that. It should be a democratic tradition 
of this House that the Deputy Speaker’s post 
is offered to the opposition. Unfortunately, in 
the past, it was not done.

With these words. 
tions)

move, (tnterrup-

PROF. SAIF-UD-DIN SOZ (Baramulla): 
Sir, I second the motion. I am here for the 
third term and Comrade Indrajit Gupta has 
been here from even earlier years. I am 
supporting the motion. I have never had any 
experience of Comrade Indrajit Gupta sug
gesting anything to which I could say "No”. 
He always proposed things which are ac
ceptable to me. Today, he has moved a 
motion which I wholeheartedly support. I find 
that Shri Shivraj Patil exhibits a dignified 
humility always; and he is also firm in his 
conviction. Shri Shivraj Patil’s knowledge of 
procedure is excellent. So, I support the 
motion and I wish him well.

[Translation]

SHRI LK. ADVANI ( New Delhi): Mr. 
Speaker, Sir, I beg to move:

'That Shri Shivraj V Patil, a member of
oMOC 76]C(+ .( 0M6C(c rC oM( S(i]od
Speaker of this House '*

[English]
SHRI KADAMBUR M.R. JANARDHA- 

NAN (Tirunelveli): Sir, I second the motion.

I am glad to support this motion moved 
by Shri Advani. Shri Shivraj V. Patil as the 
Speaker of Maharashtra Assembly set an 
example lor the other Speakers. Mr. Indrajit 
Gupta has said that it is according to the 
convention. It is pleasure and magnanimity 
of the Congress-1 Party to accept this post 
though their working partners were hesitat
ing to accept It.

SHRI CHITTA BASU ( Barasat): Sir, I 
beg to move:

"That Shri Shivraj V.Patil, a member of 
this House, be chosen as the Deputy 
Speaker of this House.”

SHRI INDR JIT ( Darjeeling): Sir, I 
second the motion. I have great pleasure in 
seconding the motion proposed by Shri Chitta 
Basu and thereby helping to restore a very 
important and time honoured practice and 
tradition.

SHRI NANDU THAPA ( Sikkim): Sir, I 
beg to move:

"That Shri Shivraj V.Patil, a member of 
this House, be chosen as the Deputy 
Speaker of this House.”

SHRI RAJDEV SINGH ( Sangrur): Sir, 
I second the motion. The Prime Minister Shri 
V.P. Singh has set up a very highly principled 
precedent by giving to the opposition the 
office of the Deputy Speaker.

SHRI VAMANRAO MAHADIK ( Bom
bay South Central): Sir, I beg to move:

"That Shri Shivraj V.Patil, a member of 
this House, be chosen as the Deputy 
Speaker of this House.” I have great 
pleasure in doing so.

SHRI GOPALRAO MAYEKAR (Panaji): 
Sir, I second the motion.

MR. SPEAKER: I shall now put the first 
motton moved by Shri Indrajit Gupta and 
seconded by Prof. Saifuddin Soztothe vote 
of the House. The question Is:

"That Shri Shivraj V.Patil, a Member of 
the House, be chosen as the Deputy 
Speaker of the House.”

Those in favour may say ‘Aye*.

HON. MEMBERS: Aye.

MR. SPEAKER: Those against may 
say **No*. I think the Ayes have It. The Ayes 
have it. The Motion Is unanimously adopted.
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The Motion was adopted

MR. SPEAKER: I declare Shri Shivraj 
V. Patil duly elected as the Deputy 
Speaker of the House.

Shri Shivraj V. Patil was conducted to the 
Deputy Speaker's seat by the Minister of 

Information and Broadcasting and Minister 
fo Pariiamentary Affairs Shri P. Upendra 

and Prof. N.G. Ranga

pJ^mj MnC^

FELICITATIONS TO THE DEPUTY 
SPEAKER

THE PRIME MINISTER ( SHRI VISH- 
WANATH PRATAP SINGH): Let me con
gratulate Shri Shivraj Patil for being elected 
as the Deputy-Speaker of the House. A 
responsibility will be cast on him to speak on 
behalf of all of us. It is a very difficult respon
sibility.

I had the good fortune of working to
gether with Shri Shivraj Patiiji and I have 
always admired his competence, his quiet 
efficiency, his dignified behaviour and inner 
self-confidence. He has had a rich experi
ence of pubik: life and has shouldered re
sponsibilities in various positbns in the State. 
He had been Minister of Irrigation, Law and 
Judiciary and of other Departments. And in 
the Union Csouncil of Ministers he was in the 
Ministry of Defence, of Commerce, of Sci
ence & Technology and Atomic Energy and 
Space. But more so, it Is not a new assign
ment for him as presiding officer. He was the 
Speaker of the Maharashtra Assembly al
ready. So we know that we are in the hands 
of a very experienced and mature person. 
And I am sure, his experience will guide the 
House and will be our biggest asset.

In electing Shri Shivraj Patliji as Deputy- 
Speaker we are restoring a traditbn once 
again of Deputy-Speaker’s post going to the 
main opposition. I think, with his election, this 
important traditbn has t>een revived and that

is a reason for greater pleasure.

We are not going to give him an easy 
time and nor will his be an easy task. I 
cannot, with any confidence, say that we wilt 
be giving him an easy time. But when pas
sions run high, I am sure, his calm, compo
sure and fairness will be our strength and will 
be able to find a way. In spite of the din, it is 
his coolness that will be able to guide the 
House.

Numerically the House is spelt out in 
terms of party, party strength, the strength of 
the Members, but this august House is not 
mere numbers, though that is how formally it 
may be spelt out. The essence of it is that it 
not only represents the parties and the 
Members of Parliament, but it also repre
sents the people. And in all of this noise, I am 
sure, with him in the Chair, the voice of other 
people, partbuiarly those who sweat and 
toil, those who contribute most to the coun
try, wi II be heard and that is the greatest hope 
that we have in him.

PROF. N.G.RANGA (Guntur): I whish 
to congratulate the House, Yourself and this 
institution of the House sub electing Shivrajji 
as Deputy-Speaker. I think, he has had big
ger innings for a bnger time as a legislator 
the most of Deputy>Speakers we have and 
even some of the Speaker. He has been a 
Speaker, I think Maharashtra.

AN HON. MEMBER: Yes, he was.

PROF. N.G. RANGA: Earlier, he was 
there for a number of years as an experi
enced legislator. During the last ten or more 
years here in this House, he has conducted 
himself as one of the best legislators, and as 
a Minister—my hon. friend the Prime Minis
ter knows it betterfrom inskie—he has proved 
to be one of the ablest Ministers who l ^ t  his 
good humour and patience wHh all of us, 
even on those occasbns when we were in 
high temper and tempo. I am sure, you wouki 
find in him very able, oonfkient, offectrve and 
cooperative comrade in helping in House to 
do its work in the best possible temper and 
tempo.
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[Prof. N.G. Ranga)

Shivraj Patil Ji proved to be a very 
horK3urable Mennber of Legislatures at the 
State level as well as at this level. My 
hon.frlend, the Prime Minister was referring 
to our earlier experiences. K we go by those 
earlier experiences, this party should have 
been there on that side. Yet, we have stuck 
to parliamentary practices and parliamen
tary decencies in the same manner as my 
hon. friend, the Prime Minister has now 
come fonivard to sponsor the candidature of 
Shivraj Ji. I am very happy indeed to have 
Shivraj Ji to take up the first seat in this 
House on this side because he would be in 
a position to speak to the parties on that skie 
in an honourable and parliamentary manner, 
and I hope the parties on that side would 
offer their cooperatbn in the years to come 
in the same dignified manner that Shivraj Ji 
has been behaving a a Member of Parlia
ment. I wish to congratulate Shivraj Ji not 
only on my behalf but on behalf of our party 
and on behalf of the whole of the House 
because he has proved to be one of the best 
parliamentanans.

[Translation]

SHRI LK.ADVANI ( New Delhi); Mr. 
Speaker, Sir, on my behalf and also on 
behalf of my party. I congratulate hon. Shri 
Shivraj V.Patil on his electbn to the office of 
Deputy-Speaker of this House. I feel that the 
convention we have set today is a very 
healthy Parliamentary tradition.

When hon. Shri Indrajiiji sakJ that unfor
tunately this conventbn was not honoured in 
the past, olî ectbn were raised from the 
Opposition benches. Theot^ectbn may hokl 
good for the sake of argument since previ
ously also the Deputy>Speaker*s office was 
held by a non-Congress(l) Member, but being 
a r ^n-Congress ( I) Member is different from 
being an Opposition Member.

SHRI KAMAl NATH (Chhindwara): As 
IS your positk>n no^.

SHRI LK. ADVANI: Yes. as and I want 
to inform the House that some days ago, my 
opinon was sought on a proposal emanat
ing from a certain level to sponsor a Member 
from the B.J.P for the offk:e of the Deputy- 
Speaker of this House. I opined that if the 
Deputy-Speaker had to be from the Opposi> 
tion let him .( from the Congress (I). A 
Deputy Speaker from the B.J.P will not e 
considered a Deputy Speaker from the 
Opposition. Of course he coukl be termed 
Deputy Pi(r8(n+ from r party other than the 
ruling party. But today I am not prepared to 
consider myself as a member of the Opposi
tion.

Sir. as far as hon. Shri Shivraj V. Patil is 
concerned, lam sure all hon Members of this 
House will unanimously agree that very few 
of us would have added as much dignity to 
this office as Shri Patil has added. About the 
Members of Parliament and men in public 
life, it is saki that some are more suited for an 
executive post and some are more suited for 
the offbe of speakership. Hon. Shri Shivraj 
V. Patil is a person who combines both these 
qualities. And this was kept in mind when he 
was elected as speaker of the Maharashtra 
Legislative Assembly. Hon. Shri Patil is a 
person who will take an impartial and judicial 
view of matters while conducting the busi
ness of the House. Before this Government 
came to power, during the electk>ns one of 
the election issue was that the institutions 
whbh are the pillars of parliamentary de
mocracy wouki be strengthened. And this 
unanimous deciston taken by the House is 
one of the first steps towards that goal end it 
is sure to set a healthy conventton for the 
future. For example, at one time people used 
to think whether election for the offbe of 
speaker couki be held unopposed as is the 
case in England. Such a thing cannot hap
pen In isolatk>n but they can certainly 
done K a tradition is built around it. We must 
think in this direction. I once again on my 
behalf as well as on behalf of my party 
congratulate the newly elected Daputy- 
Speaker hon. Shri Patil and assure him full 
co*operatk>n of my party
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SHI SOMNATH CHATT J  
(Bo r):Sir on etf of CP(M) Gro in 
Lo S  1 offer  erties feiiittns on 
te nnios eetion of Sri Sir Pti 
s or Det Se er. Sir we re  
tt we e een e to set   ree
dent I eie now of in or Det 
Se er fro te i est O ositn Gro 
in Pri ent. Drin te reios reie 
s  re ests d een de for te 
O osition t nfortnte tose were 
trned down. Sir I e d te riiee of 
nowin Sri Sir Pti for ite soe 
ti e nd we e w s een i ressed  
is s it  is fir indedness nd  is 
soriet nd I e no nner of dot tt 
s Presidin Offier of tis Hose te wi e 
e to dis re is fntns to te stis 

ftion of .

Mr. Se er Sir I ree wit Mr.Ad ni 
tt it is tie tt we  down soe onen 
tions in or Hose weter we wi e s
essf or not we do not now. Bt I oe 
tt  eetin Sri Sir Pti fro te 
Conress Prt we wi e e to dein i 
fro te Conress Now. Sir tis is te 
i est eistie for  in tis ontr. Te 
eoe oo  to s for disrdin or fn
tions roer nd for te s e of te eoe. 
And it is te rdos fntn of te Presi 
in Off:er to re te te ffirs of tis 
Hose roer so tt we n ie eres
sion to te res nd sirtns of te 
eoe of te ontr in tis Hose. And 
tro  te deiertions of te Hose 
eninf deisions re t en nd en
inf dis ssns t e e In tis Hose 
oer w: te roe of te Presidin Off:er 
s w s een nd wi ontine to re in 
etree i ortnt.

Sir on e f of  ro nd sef 
we offer f ooertion to or on. Oet 
Se er nd we wis i  s ess.

SHI INDAJIT GUPTA (Midn ore): 
Mr. Se er Sir I on e f of  Prt 
etend or wrest feiitt ns to Sri 
Sir Pti for ein nnios eeted

to tis er i ost of Det S er of 
Lo S . After . Sir. wen so eods 
n e is fond to e ener reeent 
nnios reeent tere is soe re
son for it nd te resons e red een 
stted ere  te on. Prie Minister nd 
oter friends. He. I tin e odies  te 
ities reired of  resiin Offier to 

d. I dont now I nnot ie n In
stnes of is erfor ne s Se er of 
te M rstr Leistie Asse  
to  we e erd tt e dis red is 
dties tere wit dir e dinit restrint 
s wi s firness  ities wi wi e 
reired er   i in dein wit 
tis Hose. It is not n es o Sir. We  
eon to tis Hose we re rt of tis 
Hose it is  ie Hose nd  ie 
otie oisteros Hose nd sod e 
ie tt. Bt te Presiin Off:ers. o s 
we s or Det Se er e  diff :t 
ts in trin to ensre t t soe odi  
deor  nd order is fo wed in tis Hose 
wie iin  Me ers e nd e  
o ortnit to e teir s. I  sei  

 tod e se it s een  rii
ee to eno te erson friendsi so of 
Mr. Pti for ood n ers nd 1 n see 
tt tere n e no estion of is i rti
it ein ffeted  n ind of oit: 
otit ns of rond. Tt is  er 
i ortnt tin. Wen te o osit n of 
te Hose s ned in  new w nd 
nreedented t e of ne of fores d 
eered fro te ot o w: we neer 
new in tis ontr efore. Tere re winds 
of ne win Sir tro ot te word 
t tin  itte rt of tose winds of ne 
s oe to tis Hose so s  rest of te 
erdt t t te eoe e tro  te 
t o. Aw s we re stoed to 

one rt in  er deisie rit. 
Tt sittion s een ned  te 
eoe nd we e to reset te erdit of 
te ot o. Soe eoe  not tie it 
soe eoe  ie it. Bt tt is te 
erdit nd terefore tis Goern ent is 
ere s orted t oter rties fro otside 
nd ten we e  stron O ositn. t 
est n eri t  stroiw O tn nd 
Mr. Pti wHI e st s  e. Sir ite 
 diffit resonit nd Jo to ondt
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Sh. tndrajit Gupta]

the House in away in which nobody, no party 
and Member feeis that he is in any way being 
excluded or shut out from the exercise of his 
rights and at the same time, that he should 
be able to ensure that the House performs 
the maximum amount of work that it is sup
posed to do in conditions which are condu
cive for that. So, on behalf of our Party, I 
felicitate Shri Shivraj Patil warmly gain and I 
am sure he will add greatly to the dignity of 
the? Chair an he will perform his duties in a 
way which will convince all of us, even if 
anybody is still unconvinced, that we have 
made the best possible choice in selecting 
him as the Deputy Speaker.

DR. THAMBI DURAI (Karur): Mr.
Speaker, Sir, I am very grateful to you for 
giving the opportunity for our Party to felici
tate our new Deputy Speaker Shri Shivraj 
Patil. This Presiding Officer's post is not a 
new one for Shri Shivraj Patil; he occupied 
the posts of Speaker and Deputy Speaker in 
the Maharashtra Legislative Assembly. Just 
now Shri Indrajit Gupta has mentioned that 
he did not know about how he conducted the 
Assembly there. He may not know, but we 
have to recall how he had handled the situ
ation when hon. Shri Jayaprakash Narayan 
death incident was there when he was the 
Speaker of the Maharashtra Assembly. It is 
a hallnr̂ark of his Speakership. Secondly, he 
was a M.nister in Maharashtra and he occu
pied the Ministerial post here also from the 
year 1980 onwards. He is a very simple and 
kind person. He is an able lawyer and all his 
experience wilt help him to run the business 
of the House very efficiently. I want to say 
one more point to him He has not only to 
conduct th-> Houc.e bin he 1  to protect the 
rights of tny ().(nC ().(nC and their lives. Just 
now, we Mra( Mra( expenenced the agony of one 
of our hon. Member which he wanted to 
express here. Therefore, it is the duty of the 
Speaker and the Deputy Speaker to protect 
the rights of the Members.

Sir, Shri Somnath Chatterjee and Shri 
Advani have mentioned about the dissocia
tion of the Speaker and the Deputy Speaker

with their Party. There is a provision in the 
Act also that if the Speaker and Deputy 
Speaker are witling within six months of their 
election to the post they can dissociate with 
their party and act as independent Mem
bers. Shri Advani has said that we have to 
maintain some good traditbn in our country, 
Accordingly, if the Speaker and the Deputy 
Speaker seek re-electbn, at that time we  ̂
have to decide not to put our candidates 
against them.

Sir, I need not add anything more and ail 
our Members will cooperate with him. So. on 
behalf of our AIADMK Party, I wish our 
Deputy Speaker Shri Shivraj Patil all suc
cess during his tenure.

SHRI A.K. ROY ( Dhanbad): Mr.
Speaker, Sir, I congratulate the new Deputy 
Speaker on his election and also the Ruling 
Party, the Opposition and all the leading 
Parties for this new perestroika in our House. 
The Speaker often remains a distant figure 
for ordinary Members like us, having less 
number, less lung power and less capacity to 
meet the noise which the Speaker only helps 
by his prolonged absence from the House, 
we feel very close to the Deputy Speaker 
and with the choice of Shri Shivraj Patil, we 
all the Members of the smaller Parties who 
are more ignored than heard, feel assured 
that we would be heard in the House and we 
would be able to speak something before 
everybody. I had some experience to ob
serve his performance as a Minister in the 
Seven Lok Sabha. Many people were think
ing of delinking him from the Ruling Party. 
Even as a Minister, he tooked delinked from 
the Ruling Party. With these words, I again 
congratulate him and alt those who have 
contributed for his election.

1.00 hrs.

SHRI INDER JIT ( Darjeeling): Mr. 
Speaker, Sir, Is have great pleasure in asso
ciating myself with the compliments paid to 
Shri Shivraj Patil. I have had the privilege of 
knowing him for many years and I am sure he 
will do great justice to this vital office be
cause he is fair minded and he has great



485 Feliciatbns to Dy. PHALGUNA 28,1911 (SAKA) $p0ak0f 486

humility and also great strength.

At the sanfie time, Mr. Speaker, may I 
takethlsopportunlty to complimentlhe Prime 
Minister in his capacity as the Leader of the 
House for having restore a very vital 
convention.Our system of parliamentary 
democracy provides various checks and 
balances. I regret to say that over the last 10 
years, these checks and balances came to 
be gravely disturbed. I am having that on 
important check and balance between the 
office of the Speaker and the office of the 
Deputy Speaker has .((c n(Co6n(E^

May i also take this opportunity, Mr. 
Speaker, of congratulating Mr. L.K. Advani 
as the Leader of the BJP for turning down the 
suggestion made to him of putting up a BJP 
candidate for the office of the Deputy 
Speaker.

Finally, Mr. Speaker, I would like to say 
that we in the 9th Lok Sabha have had the 
good fortune of reviwing two healthy con
ventions—-firstly we have had the unani
mous election of the Speaker. And now we 
have unanimously elected as the Deputy 
Speaker a member who genuinely belongs 
to the Opposition.

I would now like to make a request to the 
House and to the Leader of the House. We 
should now take these welcome develop
ments one stage further and try for the de
politicization of the office of the Speaker. 
This can be achieved, Mr. Speaker, by albw- 
ing and providing for his uncontested return 
to the Lok Sabha. It had been my privilege to 
have cried hoarse for this particular change 
for many years now I do hop that the present 
House wilt come forward and do the needful.

In this context, I would like to mention 
only two things. As far back as 1953, the All 
India Presiding Officers’ conference held at 
at Gwalior and presided over by Mr. Maval- 
ankar unanimously adopted a resolution on 
the subject. This resolution sought the *jn- 
contested return of the Speaker to Lok Sabha. 
In 1954, Mr. Mavalankar was good enough 
to Inform the country that the Congress

Working Committee had accepted the pro
posal in principle. Unfortunately, this pro  ̂
posal was not carried through although Pandit 
Nehru himself stood for such depoliticisatlon 
Mr. Speaker, you woukl recall, that Pandit 
Nehru had said that the Speaker of the 
House not only represents the dignity of the 
House, but he also represents its independ
ence and impartiality.

I conclude with the hope that the Leader 
of the House together with the Leader of the 
Opposition and other leaders would come 
g67T?rnE rcE further establish this healthy 
practice, in the best interests of our parlia- 
O)(cornd E()60nr0d^

PROF. SAIFUDDIN S02 (Baramulla): 
Mr. Speaker, Sir, I share the observations 
made by the hon. Prime Minister with regard 
to the election of Shri Shivraj Ji to the high 
office of Deputy-Speaker.

Advaniji in his chaste Hindi said a couple 
of good things. Therefore, Sir, before 1 con* 
gratulate Shivraj Patil Ji, I want to say one 
thing about the convention and that too after 
heanng my comrades Mr. Somnath Chatter- 
jee and Mr. Indrajit Gupta.

Conventions are sometimes very im
portant, rather more important than the rules 
of procedure that area enshrined in books. I 
would say, whatever has happened In the 
past, for the future, let us resovle to honour 
the conventions and resolve also to 
strengthen these conventions for future we 
are yet to learn a couple of lessons from the 
House of Commons which are still known as 
the Mother of Parliament. Britain has no 
written Constitution. But every convention is 
honoured in letter and spirit. When I say that 
we must forget the past if anything has gone 
wrong, I say it because of a phibsopher, 
perhaps Mr. A.N. Whitehead—I may not be 
correct on the name of the phibsopher but, 
what he said is correct—’True learning is 
possible only through Judicious forgetting." 
Coming to Shri Shivraj V. Patil Ji, I must say,
I have known him for a pretty long time and 
when I say that he exhibited ail the time a 
kind of humility for new aoquamtances or
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friends who had not known him earlier, that 
humility could appear dubious on occasions 
but, when I met him a number of times. I 
could feel that his humility was decidedly 
dignified and real. I found him very polite on 
all occasbns when I dealt with him. But, 
simultaneously I found that he was very firm 
in his convictions. I want to share my expe
rience with Shri Shivraj V.Patil who has the 
quality in him to say "Yes” as also 'No’ but his 
'No' he says with a kind of humility that 
disarms the other person. He has th© 06]ne
age to say ‘No.’ His knowledge of the proce
dures and his qualities of integrity will bring 
colour to this Chair and I hope he will do 
Justice to us.

On behalf of myself and My Party, J & K 
National Conference. I assure him of utmost 
cooperation and I wish him well in the House.

SHRI G.M. BANATWALLA (Ponnani): 
On my personal behalf and on behalf of my 
Party, the Muslim League, I rise to extend my 
heartiest felicitations to our Shri Shivraj 
V.PatiIji for his election to the exalted Office 
of Deputy Speaker of this august House. 
Indeed I am extremely happy, I must say, to 
see that Shri Shivraj V. Patil has been unani
mously elected as Deputy Speaker of our 
House. I know him personally for the past 
several decades. We have been together 
even in the Maharashtra Legislative Assem
bly. I know the charm with which he can 
conquer the people.

Shri Shivraj V.PatiIji brings to the office 
of the Deputy Speaker a vast fund of expe
rience. Even in the Maharashtra Legislative 
Assembly, he was the Speaker over there for 
a number of years. He knows very well how 
to draw respect from the house and from 
every section of the House. He knows the 
secret that respect is drawn from the House 
by the Chair himself showing respect to the 
House and to the Members that compose 
the House. Respect draws respect, consid
eration draws consideration and he has, I 
must say. disarming charm to win every 
section of the House. I am sure that he will be

You will also have a very able assistant 
on whom you can always depend without 
any hesitation whatsoever.

I extend my heartiest congratulations to 
him. I assure him of our fullest cooperatk>n 
and I wish him well in this exalted office.

SHRI CHITTA BASU ( Barasat): Sir, I 
join the Leader of the House and the other 
distinguished colleagues to offer my hearti
est felicitations to Shri Shivraj Patil on his 
being unanimously elected as the Deputy- 
Speaker of this great House. It is needless 
for me to mention that Shri Shivraj Patil 
knows his duties as the Deputy-Speaker of 
this House. He knows the rights and privi
leges of each Member of the House under 
hiscomradeship. Further, I believe, he knows 
that on him rests the dignity and tradition and 
high standard of this House. As I know him 
for several years as one of his colleagues in 
this House, I know his eruditbn, his views, 
experience and other matter. Therefore, it is 
not necessary for me to say all these things. 
So far as the Prime Minister’s move is con
cerned, it is really highly appreciative be
cause this very step of offering the Off be of 
the Deputy-Speaker to the main Opposition 
of the House goes a log way towards the 
restorations of the traditbns and conven
tions of this Parliamentary Democracy and 
democracy itself.

Sir, I believe that Shri Patil knows that 
the Ninth Lok Sabha is of a different nature 
having different colours. It has got its unique 
characteristic. I believe that he is quite aware 
of this uniqueness of this House. Many par
ties are represented here—small, smaller, 
big, large. But everybody who has been 
returned to this House has got a mandate of 
his own as a Member of this House to reflect 
the hopes and aspiration of the electorate. 
He is here to artbulate the views of the 
people outside this House. It must be—I 
cannot say must—and it shouki be the con
cern of alt the Presiding Offbers to see that 
every Member, every party every group gets 
adequate scope to reflects his views, his
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group's views and in general the hopes and 
aspirations of the people. Nturaliy, as we 
represents the hopes and aspirations of the 
people, there might be some conflict of ideas, 
conflict of argument. The Parliament is the 
House for dialogue, for exchange of argu> 
ments. Therefore.! think a little disturbance 
here and there should not distract the re
sponsibility of the Presiding Officers.

Sir, on behalf of my party and on my own 
behalf, I extend my heartiest, congratula
tions to Shrl Patll on his elevation to this 
exalted Office. I extend my group's fullest 
possible cooperation in the discharge of his 
duties and responsibilities.

MR. SPEAKER: Hon. Members, the 
rare unanimity which the House has dis
played today in electing Shri Shivraj V. Patil 
as the Deputy-Speaker, is indicative of the 
high esteem Ac Ac which he is held by all of ]C]C 
present here. Indeed, his election is a great 
triumph of Indian democracy and is indica
oOa( oOa( of our innate strength rcE rcE capacity to 
nOC( r.6a( nOC( r.6a( party 06cCOE(nroO6cĈ 06cCOE(nroO6cĈ Shri Patil 
richly deserves the high economiums be
stowed upon him by party leader.

S]nOc1 S]nOc1 his o(c]n( o(c]n( first as S(i]odUS(i]odU 

Speaker, Maharashtra Vidhan Sabha, dur
ing 1976-78 and later as its Speaker from 
March 1978 to September 1979, Shri Patil 
endeared himself to one and all by his up
rightness and impartial handling of conten
tious issues. Later as a member of the Union 
Council of Ministers during 1980*1989, Shii 
Patil proved his administrative acumen in 
whatever portfolio was assigned to him. I am 
sure that with his innate qualities of head and 
heart and capacity to win over people by 
persuasion, Shri Patil would prove himself to 
be an ideal Deputy-Speaker of this House.

I really feel greatly relieved to have him 
by my side to share the onerous responsibili
ties of running this House. I have no doubt 
that the proceedings of this House will be 
greatly enrrched and the roots of democracy 
will strike deeper in the days ahead.

May I once again congratulate Shri Patil

on behalf of myself and on behalf of each one 
of you on his etectbn as Deputy Speaker.

SHRI SHIVRAJ V. PATIL (Latur): Sir, I 
am immensely grateful to you, Sir. the hon. 
Prime Minister, the hon. Leader of the Oppo> 
sition who is off to Namibia now, the hon. 
leaders of other parties and the hon. Mem
bers for bestowing upon me. the honour of 
working in this House as the Deputy-Speaker. 
The warm words spoken by you. Sir, the 
hon. Prime Minister and other leacters have 
given me confidence that my task in dis
charging the duties as Deputy-Speaker in 
the House wouki be easier. In discharging 
my duties. I shall try to be humble, friendly, 
considerate, just, correct, unbiased and 
above all unirritating.

It is a fact of parliamentary life that the 
Members want to express their views and 
ventilate their opinions, to help their voters, 
their States and the country and to contribute 
in making the policies and implementing 
them properly and redressing the grievances 
of the people.

It shall be the endeavour of all con
cerned to see that as much time as is pos
sible is given to the Members. I shall endeav
our to do the same. It is also imperative that 
the business in the House is transacted, and 
transacted in the best possible manner and 
also on time. With the oooperatk>n of all 
concerned, it should be possible to achieve 
this objective also. Once while speaking on 
an occask}n like this. Pandit Jawaharlal Nehru 
sakl that the Members symbolise the author
ity and the dignity of the people, and the 
presiding officers symbolise the authority 
and the dignity of the House, and it shouk) be 
remembered by all concerned.

The success of the parliamentary de
mocracy depends to a very great extend on 
the manner in which the proceedings in the 
House are conducted.

These views go to show the enormous
ness and importance of the tasks to be done 
by the presiding offk:ers. Always and always 
I shall bear these views in mind.
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In my task, t need the cooperation, 
friendly attitude, understanding and help, 
from ail the Members, the leaders and other 
presiding officers and the officers of the 
secretariat of the legislature, which you have 
agreed to extend to me.

I am sure I would get the same in ample 
measures.

May the system we have adopted be
come stronger and stronger with the coop
eration of all concerned. Thank you.

MR. SPEAKER: The House stands 
adjourned for lunch to meet again at 2.20 
P.M.

13.19 hrs.

The Lok Sabha then adjourned for 
Lunch till twenty minutes past Fourteen of 

the clock

SHRI SOMNATH CHATTERJEE 
(Bolpur): As an exception It will be recorded, 
otherwise not.

The Lok Sabha re-assembled after Lunch 
at twenty four minutes past Fourteen of 

the Clock

[MR. DEPUTY-SPEAKER in the Chair] 

[English J

SOME HON. MEMBERS : Welcome
Sir.

[Translation]

Congratulations.

[ English)

MR. DEPUTY SPEAKER: The House 
CMr// c6, or8( ]i )roo(nC ]cE(n k]/( mBB^  
Shri T. Basheer.

SHRI T. BASHEER (Chirayinkil): Mr. 
Deputy Speaker Sir, I first take this opportu> 
nity to congratulate you and wish you well.

SHRI T. BASHEER: 
recorded.

I hope it will be

14.25 hrs.

MATTERS UNDER RULE 377

[ English ]

(i) Need to convert Trivandrum 
Aerodrome into an International 
Airport

SHRI T. BASHEER (Chirayinkil): One 
of the persistent and just demands of the 
people of Kerala and the Keralites who are 
working abroad throughout the world has 
been that the Civil Aerodrome at Trivandrum 
be declared as an International Airport.

At present more than 20 International 
flights are operated from Trivandrum every 
week. The average weekly number of Inter
national passengers to which Trivandrum 
Airport caters is 5285.

If Trivandrum is declared as an Interna
tional Airport, it may be possible for more 
airlines to operate for Trivandrum. A lot of 
passengers to Gulf countries and other places 
have to take off now from Bombay or Delhi, 
increase in the volume of passengers from 
Kerala being handled at Trivandrum means 
substantial physical comfort to these pas
sengers. This proposal will also greatly help 
the ecor.omic development of the State and 
provide more employment opportunities.

I request the Government that steps 
may be taken to declare Trivandrum as an 
International Airport.
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1dd9 N  ao dg“ag â 2v<§  UG5 
“® §n® § 'o2 no : ®̂ Û<t 
v2§a a®nh2§ ah2o:hoa ah 
no â2

SHRIA. CHARLES (Trivandrum); The 
U.G.C. scale that was implemented in all the 
other States from 1973 onwards has not so 
far been implemented in Kerala State alone. 
The revised U.G.C. scale proposed by the 
U.G.C. has also been implemented in 17 
states. This has created real hardship to the 
teaching staff of the colleges of Kerala. They 
have been representing their grievances to 
successive Governments during all these 
years. Finally, they have started agitation 
from 6.2.1990, since they had no other alter
native left. For the last one week their repre
sentatives are on hunger strike. This has 
very seriously affected the higher education 
of our State and the future of thousands of 
students in our State is in danger. I, there
fore, request that the Government of India 
may intervene in the matter and bring about 
an amicable settlement without simply leav
ing it as a State-subject, since it is the duty 
and responsibility of the Government to see 
that the decisions of a body like that of the 
U.G.C. are implemented uniformly through
out the country.

(Hi) Need to augment the capacity of 
Atholi Telephone Exchange in 
Calicut

SHRIK. ÎURALEEDHARAN (Calicut): 
This is to draw the attention of the House to 
the telephone exchange of Atholi, a thickly 
populated suburban area of Calrcut. This 
exchange was started in 1981 in a rented 
building and nearly 100 telephone subscrib
ers were partially benefited. Nearly two 
hundred new applicant are now in the wait
ing list. A textile mill having 700 workmen at 
Kunnathara also comes under the same 
Exchange.

Atholi was also considered for group 
dialing unit and there was a proposal for 
inauguration of the same by the end of 1989. 
But the same has been kept in abeyance, i 
request the Government to bok into this

matter and direct the department for actMs- 
ing the system without any delay.

[Transiation]

1<v9 N  ao “2ov<  ® q®a  '®n<<
a<§ 'o2 n2§h<̂: o' §:®2n®̂  <̂ 
«®h®2®§ha2®

SHRI BABANRAO DHAKNE (Beed): 
The total production of sugarcane in Mahar
ashtra this year has been about 370 lakh 
tonnes, which is a record in itself. The crush
ing capacity of existing sugar mills in that 
State is about 285 lakh tonnes which means 
that the production sugarcane as compared 
to the actual crushing capacity is 85 lakh ton
nes more. In case this additional quantity of 
sugarcane is not crushed, the farmers will 
have to suffer a loss of crores of rupees. In 
order to save the farmers from this probably 
loss, the Central Government should con
tact the Maharashtra Government and pro
vide adequate relief to the farmers In respect 
of excise duty and free-sale quota. I would 
like to draw the attention of the hon. Minister 
to this important problem and urge him to 
take an initiative to solve this problem.

1.9 Need to check the rising prices 
in the country

SHRI HARI KEWAL PRASAD (Salem- 
pur): During the last one month the prices 
have riŝsn at a very fast pace throughout the 
country. In the eastern region the price of 
cement has increased from Rs. 70/- per bag 
to Rs. 95/- per bag while the price of iron bars 
whk:h was Rs. 800/- per quintal, has gone up 
to Rs. 1300/- per quintal. Urea fertiliser and 
salt has disappeared from the market. It is 
causing great resentment among the farm
ers and an anxiety among the rural popula* 
tion.

Therefore. I would like to urge the Min
ister of Food and Civil Supplies and the 
Government to take effective steps to curb 
the rise in prices.
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SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker. Sir, in the first 
instance I would like to congratulate you on 
behalf of the people of Rajasthan for your 
having been elected to this august office. 
You are welt aware that Rajasthan has been 
the land of warriors and the land of great 
patriots like Rana Pratap.

Through you, I would like to draw the 
attentton of the Government to a matter of 
urgent public importance under Rule 377, 
and request that about 2000 employees of 
the State Bank of Bikaner and Jaipur should 
be absorbed in various nationalised Banks. 
Services of certain bank employees who 
had worked on a temporary basis in the 
clerical grade or as class IV employees in the 
different branches from the year 1976 to 
1969, have now been dispensed with. Re
cently these employees had staged a dharna 
in front of the Banking division of the Ministry 
of Finance and had submitted a memoran
dum of their demands with an appeal for their 
reinstatement. In Kanpur some of the em
ployees have already been re-instated. 
Hence I wouki like to request the Govern
ment to take steps to get all these temporary 
bank empbyees of Rajasthan reinstatPd.

lEnglish]

1v<<9  N  ao ̂ §2 ah®a 5GO '®n<<
a<§ ®2 ®<§o g® ®v®<®b  ao 
2a<2  5Od On<̂ a<§a§

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): An officer in the Central Govern
ment, who is entitled to consultation with 
specialists and Nursing Home facilities, 
continuous to have these facilities after re
tirement. However, this facility is not avail
able to the CSIR scientists after retirement. 
Also, CSIR empbyees staying in West 
Bengal after retirement are denied ail CGHS 
facilities. I request that arrangements be 
made so that they are not so deprived of 
CGHS facilities.

SHRI M. SELVARASU (Nagapattinum): 
Nagapattinum on the east coast of India was 
a traditbnally port town dating back even 
earlier to the Chola period, in the recent past, 
this port town had been catering to the hin
terland by serving as a tx)arding point for 
Malaysia and Singapore bound passenger 
who were mostly labourers and petty busi
nessmen. After the unfortunate fire of M.V. 
Chindambaram, the passenger shipping 
servbe between the east coast of India and 
Kuala Lumpur and Singapore have been 
totally stopped. Now, these businessmen 
and the latx)urers have to depend on the 
costly air service for their voyage to and from 
Singapore and Malaysia. Besides, more than 
a thousand labour force of loading and un
loading workmen, who depend on this port 
for their livelihood, has been rendered job
less. Thus, it is expedient that the Nagapat
tinum port is put back in service.

I, therefore, request the Hon’ble Minis
ter for Surface Transport to take steps to 
reopen the Nagapattinum port at the earlier.

p—̂m— MnĈp—̂m— MnĈ

STATUTORY RESOLUTION RB: DISAP
PROVAL OF THE CODE OF CRIMINAL 
PROCEDURE (AMENDMENT) ORDI

NANCE. 1990 
AND

CODE OF CRIMINAL 
PROCEDURE(AMENDMENT) BILL— 

CONTD.

[English]

MR. DEPUTY SPEAKER: The House 
will now take up further discussk>n on the 
Statutory Resolutbn moved by ShrlJaswant 
Singh and the Code of Criminal Procedure 
(Amendment) Bill. Shri Jaswant Stngh to 
continue his speech.

SHRI JASWANT SINGH (Jodhpur): Mr
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Deut Seaer. Sir we are on the following 
Statutor Resolution:

**hat this House isa roves of the 
Coe of Criinal roceure (Aen
ent) Orinance 1990 (Orinance o. 
1 of 1990) roulgate  the resi> 
ent on the 19th eruar 1990.**

Soe of  initial olîections to this 
orinance were state uring  ver rief 
intervention earlier. I nee harl reiterate or 
to reeat the asect lie the rincile of 
governent through orinance which has 
inherent in it an encroachent on the rights 
of a legislature. I nee not laour over that 
oint ecause the urose ehin the ori- 
nance an the suseuent legislation is. to 
 in an to e ersonall an to  
art accetale. he urose is accet
ale. he rincile however nees to e 
reiterate.

he secon asect that is issuing an 
orinance after the arliaent has een 
su one which is what has een one in 
the resent instance is a ost unusual ste. 
Since it is such an unusual ste the grouns 
for taing it u ust have een the ost 
excetionale or ust have een of exce
tional urgenc. herefore I woul reuest 
the overnent to infor us as to what were 
the grouns of such an excetional urgenc 
that ersuae the overnent to issue an 
orinance after the arliaent ha een 
su one an after the notification ha 
een issue forcalling the arliaent. When 
I sought exlanat)ns for the overnents 
taing this ost unusual ste in ters of the 
ost excetional urgenc I exaine ver 
carefull the stateent that ha een issue 
 the hon. Hoe Minister t rea the state
ent wHh ver great care. I ust a it that 
the stateent itself raises ore uestions 
than it answers an hence the nee for  
clarifrcatns that I a now going to ut 
across to the hon. Minister through ou. In 
aragrah  of the stateent the hon. 
Minister has sal aong other things that it- 
was oonslere necessar to effect the 
necessar aen ent in the Coe without 
ela since certain investigations were tn

rogress In Inia. Sir I a so ewtiat isa
ointe ecause I i not exect the overn
ent to have een so retcent aout these 
certain investigatns*. Wh is the overn
ent so co aout saing that these investl- 
gat>ns refer to Bofors an HOW an aout 
corrution at high laces? I a intrigue  
the overnents reticence an coness 
aout certain investigat>ns

SHRIHARISH RAWA (Al ora): ow 
the have to i rove...(nfer̂fons)

SHRI JASWA  SI H: he have to 
i rove. he have not to e so oo an 
reticent. he hon. Me er fro Sivaganga 
sas that ecause the i not lace this in 
the arliaent there ust have een soe
thing to hie. I woul urge the hon. Hoe 
Minister to reson to the allegat)n an 
inee clarif the atter regaring coness. 
If the overnent has acte with such a 
sense of urgenc an has such an extraori> 
nar ste as it has then wh i ou co ine 
this coness with certain investigations? 
lease clarif this oint to us an through 
this House to the rest of the countr as to 
what are these certain investigat>ns that 
necessitate the overnent to ring for
war such an extraorinar orinance... 
Interrutions) I thin that the oint raise  
 senior colleague Mr. Sonath Chatter- 
jee is einentl right an inee as I ro
cee further with the clarificatns *1 a 
going to enuire aout it.

Seconl in aragrah one the hon. 
Minister has infore us an through us the 
countr that the Coe of Criinal roceure 
197 i not contain an rovis>n e ow
ering the Criinal Courts an investigating 
agencies in Inlato issue letters of reuest to 
their counterarts in a foreign countr. ow 
this intrigues e. I treat the overnent as 
a continuing entit. he olitical co lexion 
of the overnent ight change ut the 
overnent er se is a continuing entit. If 
there was no such e owering rovision in 
our Criinal roceure Coe then how i 
the overnent earlier investigate an how 
i the eartier overnent sa Ihe are 
investigating*? But the consistentt an
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constantly, asserted to us in the Parliament 
that they are not leaving any stone unturned 
and they are indeed going after the truth with 
relentless zeal. I submit that perhaps this 
one particular stone remained unturned and 
it is a very important stone. If such an impor
tant provision of the Criminal Procedure 
Code, 1973 has had to be r)(cE(E r)(cE(E by the 
Government through an Ordinance now af
ter having summoned the Parliament, then 
what did the earlier Government do? Gov
ernment after all is a continuing factor. What 
did the Government mean when they said 
that they were pursuing the truth relent
lessly? Why did the Government not act 
(rn/O(n 6c oMro in6aOCO6cK 76, 06]/E Oo Mra((rn/O(n 6c oMro in6aOCO6cK 76, 06]/E Oo Mra( 

told the Parliament repeatedly for three 
continuous d(rnC oMro oM(d ,(n( c6o 6c/dd(rnC oMro oM(d ,(n( c6o 6c/d 

pursuing investigations, indeed that investi
gations were succeeding; indeed further that 
their having investigated, they found that 
oM(n( ,rC c6oMOc1 Oc Oô uM(n(g6n(+ ]c/(CC oM(oM(n( ,rC c6oMOc1 Oc Oô uM(n(g6n(+ ]c/(CC oM( 

Government clarifies this aspect, I am afraid, 
my difficulty with this Ordinance will remain.

I go further. In the /roo(n irno /roo(n irno of irnreirnre

graph 1, the hon. Minister for Home Affairs 
has informed us that they were ‘finding them
selves handicapped in obtaining such evi
dence’. That is what the suddenly find itself 
handicapped? Government as such has 
never admitted of any handicaps in its inves- 
tigatbns ever earlier? In my capacity, as a 
Member of Parliament, I have been investi
gating and I have all along been told that I 
was wasting my time. Indeed, the former 
Minister of State in the Ministry of Home 
Affairs once referred to my efforts to go to 
Sweden and somewhat jokingly said: “You 
went to Sweden; what did you find’. The 
leader of the party in the other place in fact, 
most leaders of the other place also said: 
“You went to Sweden, what did you find? 
Now, we are suddenly informed that this 
Government finds it as a great handicap and 
unless this handicap is removed, investiga> 
tions cannot proceed. How was the Govern
ment proceeding earlier? If it was not pro
ceeding earlier, why did the earlier Govern-

I have another difficulty with this Ordi
nance. Here, in paragraph 3, the Home 
Minister has said that it was necessary to 
effect the required amendment without de
lay. The phrase used is—without delay. Such 
was the sense of urgency of the Government 
that they could not even brook delay in terms 
of the Parliament having been summoned 
and the Parliament actually meeting to pass 
such a legislation. What was that urgency? 
Why could you not brook even this delay of 
a couple of weeks? We would like to know 
this. This is a part of our right as Members of 
Parliament before we approve this piece of 
legislation, before we say that the Ordinance 
,rC nO1Mo/d OCC](Ê,rC nO1Mo/d OCC](Ê

Connected with this, I come to another 
clarification on another aspect. Despite the 
Government being so coy as not to name it 
that this entire amendment to the Criminal 
Procedure Code, the insurance of the Ordi
nance and all the other steps that have been 
taken had been necessitated to meet the 
urgent need of investigating the corruption 
attendant upon the purchase of 155 Howit
zer Bofors guns, I would like to remind the 
House that a stage had come in about Octo
ber, 1989 when Doordarshan and All India 
Radio had stopped referring to this Howitzer 
by its name. They stopped using the word 
Bofors. The word Bofors had gone out of the 
lexicon of Doordarshan and All India Radk). 
And that is why I am referring to' Howitzer as 
150mm FH-77B Bofors. I am working on this 
entire amendment. I would like to seek clari
fication from the Government subsequently 
as to why issuance of ordinance has been 
necessitated for investigations into Bofors, 
HDW and certain other acts of corruptk>n in 
high places.

After ail what Is the purpose ot this 
ordinance? A letter of request—in legal term 
it is called Letter Rogatory-needed to be 
issued to vark>us Governments to ̂ ®b  
the Government of India, and Its investiga
tive agencies to establish the truth. Eariieî 
our request had been that when you issue a
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Letter Rogatory to the Federal Governmervt 
of Switzerland, do not take merely the stand 
of tax evasion. Because, Swiss law will not 
recognise it as a sufficient cause for acced
ing to our request. Yet. despite our protesta 
tions, the previous Government in all its 
wisdom, in all its attempt to unearth the truth 
relentlessly had used this very word lax 
evasion’.

I recollect some words which were used 
vividly by the then Prime Minister and they 
aredo not give us the evidence ust show us 
the direction in which to look and we will find 
ail the proof/’ I am struck by a sense of irony 
when I recollect those words. However, the 
previous Government issued a Letter. Roga
tory and in that Letter Rogatory, despite our 
advice and despite our protestations, they 
used the words lax evasion or Tax fraud. 
Then, some mformation came up. I remem
ber, again in other places also, I appealed to 
the Government not to use the words tax 
evasion’ and go in for some criminal conspir
acy or for defrauding the nation. I would like 
a specific clarification from the hon. Home 
Minister. It is because the information that I 
am now going to share with the House is so 
disturbing that unless the Government sheds 
light on the facts of the matter, we would be 
playing with or committing a very grave wrong 
with the country. Around October, 1989, a 
second Letter Rogatory was issued to the 
Federal Government of Switzerland in Berne. 
In that letter, the grounds, the causes that 
were specificaily mentioned were lax frauds 
and bribery.’ This letter was sent to Berne. 
Then, the Government of India suddenly 
realise that by including the word bribery, 
the Federal Government of Switzerland was 
likely to immediately concede the demand of 
theGovernment.Thereafter, this letter which 
was issued to the Federal Government of 
Switzerland, was withdrawn by the previous 
Government. The word bribery’ was de
leted. Then, a third letter was issued to the 
Federal Government of Switzerland deleting 
the word bribery altogether, by leaving only 
lax fraud’. 1 would like to know the facts 
about this matter from the Government. It is 
because, unless you give us the facts, our 
obectbns to this ordinance, will not be still.

I am also given to understand that be 
cause the previous Government removed 
the word briberythe letter which was sent 
to Switzerland was also on the verge of 
reection. This is another darificatkn Part I 
would like to seek from the Government of 
India.

Now, I go to my next clarifk:ation. I will 
be very brief. I am mindful of the time. You 
said that you need this for the sake of inves
tigative agencies so that they can work more 
properly. So, what did the CBI do from 1986 
up till now; why did CBI not find it possible, 
either to file an FIR or to do even these few 
things which CBI has now done in the past 
three months? What has been done in three 
months, why did Government find diffteult to 
do in the past three years? Unless we are 
satisfied on this count, we will not be con
vinced as to what the raison detre behind 
this ordinance is.

What, thereafter, is the status of inves
tigations, enquiries, questbning, whatever 
of the two people mentioned in the Bofors 
FIR viz. Sarvashri Chaddha and Gopi Chand 
Hindua? What is the status? Where does 
the investigation, enquiry, questkning of 
these two individuals specifically mentioned 
now stand, we would like to be informed.

I now come to a clarifk:ation relating to 
these five accounts plus the sixth account. 
These five accounts have teen what is the 
correct word that I should use-frozen. These 
accounts have been frozen. These accounts 
are the accounts of names that have been 
causing a turmoil inside Parliament and 
outskie, for the last three years. I do not have 
to go into ail those namesthey start with 
Svenska, A.E. Services, Moineau, Moresco 
Lotus, Pitco all those things. I do not have 
to go into that. But these five accounts are 
frozen by the Government of Switzerland, I 
am toki, possibly for the fifth or sixth time 
ever in Swiss history. If they have been 
frozen within three months of this Govern
ment coming into power, why were they not 
frozen earlier? We have a right to know. We 
have a right to know, tecaue Government 
as a continuing entity has been assuring us
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all along that they have done everything, and 
that no such account exists. In fact, CBt went 
to the extent of going there and telling us, 
and the JPC which investigated this very 
matter said that some of these accounts did 
not even exist. We would like to have an 
answer, a specific answer. If it were possible 
to freeze them now, why was it not possible 
to freeze them three years ago; and what is 
the sixth account which tantalizes us, about 
which we read so much? But you do not 
inform us anything. We would like to know 
what is this sixth account. We are told that 
there is an enormous sum of money in the 
sixth account, which exceeds the total amount 
of Bofors, plus a bt more. We would like to 
know what is the sixth account.

Further, we were informed that from the 
point of view of freezing all these accounts, 
a period of 30 days was necessary under 
Swiss laws, so that the Swiss legal proceed- 
ings etc. can take place. Where does the 
matter now stand? Is the 30 days period 
over? When is it going to get over? When are 
we going to be informed as to what the Swiss 
law has found, or not found, and what is the 
Government of India doing to keep Parlia
ment informed about it? So what, then, is the 
position?

MR. DEPUTY SPEAKER: How much 
more time do you want?

SHRI JASWANT SINGH: Just another 
five minutes, because I am a mover of the 
resolutbn.

MR. DEPUTY SPEAKER: One hour 
was allotted for the discussion on the resolu
tion and the amending Bill.

SHRI JASWANT SINGH: I am very 
mindful of your caution, and 1 will be very 
brief.

SHRI SOMNATH CHATTERJEE 
(Bolpur): Because it is *rogatory\

SHRI JASWANT SINGH; I will be very

brief. I now come to actions by the Govern
ment of Sweden. The first clarification I need 
is; so far as the Royal Government of Swe
den is concerned, was it not neoessaty to 
have a fetter rogatory ior any action that we 
needed to take with the Government of 
Sweden; and if K was necessary, why dki the 
previous Government not bring in legisla
tion, amendment or ordinance to enable us 
to act with the Government of Sweden? 
What about all these aspects of the Consti
tution Committee of Sweden? Why is Swe
E(c CO)]/orc(6]C/d blowing hot and coki? 
Why is it that Ms Anita Gradin sdys one thing 
at one time, and somebody else from the 
Government of Sweden says another thing 
ro rc6oM(n oO)(K
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We do want to know about CBI and 
Interpol Corporatbn connected with Rindberg 
(cV]Ond^

SHRI HARISH RAWAT: Let us have a 
debate on this issue.

SHRI JASWANT SINGH: So far as the 
commercial confbentiality is concerned, it is 
not a washable point. Will this ordinance 
apply to the HDW FIR and would you inform 
us about their details? Would it also, for 
example, apply to the Airbus deal? Would it 
also, for example, apply to the sugar deal? 
The Government has just informed me that 
between October 1984 and November 1989 
they purchased sugar worth roughly Rs. 
1.45 crore US dollars. We have pab prbes 
ranging from 70 to 80 dollars more than the 
prevailing spot market prbe for sugar—it is a 
rough cabulation^in October 1989 and 
November 1989. Only on the sugar deal 
roughly about Rs. 37 to 40 crore has been 
made. Is this Ordinance going to help you to 
bok into that? we commend the zeal with 
whbh you moved this Ordinance. But you 
have to convince us about all the darifba- 
tions that we have sought; you have to 
convince us about the action you have taken. 
After obtaining these powers through the 
Ordinance only then will ] be in a positbn to 
judge whether I shoub puruse my motbn of 
disapproval or to withdraw it.
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MR. DEPUTY SPEAKER: The hon. 

Home Minister.

SHRI HARISH RAWAT; I have also 
given my name to speak.

MR. DEPUTY SPEAKER: You can 
speak later on.

THE MIWISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): I 
beg to move:

‘That the Bill further to amend the 
Code of Criminal Procedure, 1973, be 
taken into consideration.”

My colleague, Mr. Jaswant Singh has 
given more emphasis on the way the previ
ous Government has dealt with the cases of 
Bofors and Submarine deal. I don't think he 
questions the promptness with which the 
present Government has started looking in 
the matter. As far as Bofors is concerned, on 
22nd January, a case was registered and the 
details are given. But, at the same time, on 
26th January, the bank accounts of the 
companies~-he mentioned five companies— 
were frozen in Swiss Bank. But, as far as the 
criminal liability and the nature of the case 
and the people involved is concerned, detail 
is given. Letters rogatory to Switzerland were 
issued on 7.2.1990 and accepted by them. A 
lot of problems were faced in Delhi Court in 
getting those issued as there was no legal 
provisbn in the Criminal Procedure Code. 
The judge has said so in his order. Finally, 
the Judge issued h only because there was 
MOU between Switzerland and India. So, 
this requirement was met and they have 
promiŝ cooperatbn within the framework 
of law. As far as Switzerland is concerned, 
they have said that. It is the fifth instance 
where they have frozen the Accounts and 
given the names of companies whose ac
counts are there. .(Interruptions)

(Interruptions)

1S.D0 hrft.

(Anantnag): Kindly indk:ate the date when 
the sums as you alleged were frozen. Were 
the sums frozen before the issue of this 
ordinance or after the issue of this ordi
nance. Did the Magistrate in Delhi issue the 
letter rogatory prior to the issue of this ordi
nance or after the issue of this 
ordinance... (Interruptions)

SHRI MUFTI MOHAMMAD SAYEED: 
The accounts were frozen before this 
ordinance was issued... (Interruptions)

SHRI PIYARE LAL HANDOO: What we 
understood from Shri Jaswant Singh has 
said is that he wanted an explanation. Why 
did you pass an ordinance after the Parlia
ment had been summoned? Two things had 
already happened. Letter rogatory had gone. 
That was permitted by the MOU, by the 
earlier agreement entered into by the Gov> 
ernment of India with Switzerland and not by 
this ordinance. Kindly make this clarifk:a- 
tion.... (Interruptions)

SHRI MUFTI MOHAMMAD SAYEED: 
Sir. there is bilateral agreements only with 
the Switzerland Government. As far as 
another Governments are concerned, we 
have to amend the Criminal Procedure Code. 
And we have to issue ordinance because we 
have to procure the tetter of request in other 
cases, whk:h was very much needed. So, in 
case of Bofors, the progress is there. As I 
earlier said that with Switzerland we have 
the agreement, but as far as other Govern
ments are concerned, a k)t of people are 
involved, a bt of evidence is to be cottected. 
For that we have to issue ordinance. It was 
very much needed. It was very much essen
tial.

MR. DEPUTY SPEAKER:. Motion 
moved:

That this House disapproves of the
Code of Criminal Procedure (Amend
ment) Ordinance, 1990 (Ordinance No.
1 of 1990) promulgated by the Presi
dent on the 19th February, 1990.*

SHRI PIYARE LAI HANDOO h®a ah /d/ '2ah2 ao ®g^ ah



507 Stet Res. re. Dis-
approval of Code of Cr.

MARCH 19.1990 Pfocedum (A) OrdinanoB 508 
Code of Cr. Procedure (A) Bill

Code of Criminal Procedure. 1973, be
taken into consideration.''

There is a notice given by Shri Girdlnarl 
Lai Bhargava seeking an amendment to this 
motfon.

Are you interested in moving this amend
ment?

[Translations]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I would not like to move my Amend
ment in view of what Shri Jaswant Singh has 
stated.

[English]

MR. DEPUTY SPEAKER: Nowthe next 
speaker wilt be Shri Ajit Panja.

SHRIAJITPANJA{Calcutta North East): 
Sir, how much time is aibtted to me?

MR, DEPUVf SPEAKER: One hour 
alk)tted for the discussion of the resolution 
as well as the amendment. I think, forty 
minutes are already consumed. You can 
take five to seven minutes.

SHRI AJIT PANJA: Sir. this Bill has 
.((c cr)(E rC oM( h6E( 6g hnO)Ocr/ yn60(e
dure (Amendment) Bill 1990. it appears that 
the summons by which the President called 
this Parliament is bearing two dates, one is 
5th Feb. 1990 and the other is 7th Feb. 1990. 
Summoning of the House was to be on 12th 
March 1990. And it appears that the Govern
ment through it fit to issue this ordinance on 
19th Feb. 1990.

Regarding urgency and purportedly 
avoiding delay whatever Mr. Jaswant Singh 
has pointed out. the Minister could not ex
plain what was the urgency. However the 
urgency is to get a law made by ordinance 
even when Parliament has been summoned. 
That is the so-called Government pretended 
to be open Government is doing.

in; unguided, unbrkiled and uncontrolled 
powers are being given to the police. This Is 
for the first time being given in the Indian 
history since independence I.e. the power to 
issue the letter of request by the polbe to his 
counterpart outside India. I will certainly go 
into the meaning of the word ‘letter of re
quest’ letter rogatory’, Whether it is Bofors 
or submarine deal, whether it is against Mr 
Panja or somebody else. It couki have been 
limited the Government should have thought 
of that individual liberties of Indian citizen are 
in no way taken away and powers are not 
given to the polk;e functbns. Section 166A 
says:

"If in the course of an investigation into 
an offence, the investigating officer or 
an officer superior in rank to the Inves
tigating officer, has reason to believe 
that evkience may be available in a 
country or place outskle India, he may 
issue a letter of request.”

The investigating officer has been de
fined in the Criminal Procedure Code as the 
Police off k:er. Therefore, section 166A seeks 
to give power to a police off ber to make any 
investigation and if he believe that he might 
get some evidence outside India against an 
Indian citizen, he issues a letter of request 
straightway. Sir. letter of request orthe letter 
rogatory, since its origin when it started in a 
court in England and thereafter prevailed all 
over and taken has a common law to India, 
is always a request issued k>y a court to 
another court. It is never a power given to an 
investigating offk;er who can be an offk:er 
incharge of a polk:e statk>n, or an offk:er in 
the Police Station as commonly described 
as 1.0. (Investigating officer). Today, there
fore, the investigating offk^er coukl be the 
police offk:er and he is a polk:e offk̂ er.

The whole chapter 12 starts with this 
and that is the only chapter under whch this 
is sought to be amended Chapter 12 starts 
with this: 1nformatk>n to the Police and their 
powers to investigate’’. Therefore, this is a 
power sought to be given to the polk:e.

Kindly see-166A is sought to be brought Adraconian power, ablack Act is sought
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to be brought in by creating a facade of 
Bofors and submarine deals. 100 days have 
passed by and nothing has been disclosed 
so far. We are seeing everyday in the news
papers that five accounts have been frozen, 
six accounts have been frozen, lot of money 
is there and ail that. Some names are com
ing out in the newspapers. A fraud is being 
perpetrated on the people by creating an 
atmosphere as if a very serious enquiry is 
going on. Sir with this power, the Govern
ment wanted to steal a march on our demo
cratic rights which are guaranteed under our 
Constitution. We could have debated this. 
Heavens would not have fallen if from 7th of 
February until today or even on the first day 
of Parliament this could have been kept back 
by the Government and we would have 
debated.

Why do I say this? Here is a power to 
issue a letter of request to do what? "Through 
the authority competent to investigate such 
offence in that country.” Suppose. I have got 
a foreign account or I have committed some 
offence here. The hon. Minister wants to 
investigate against me. The police officer or 
anybody who is against me politically or 
othen/vise, lodges a complaint to the police 
station, near my residence in Delhi i.e. to the 
local police station. Kindly see the danger. 
The police officer in order to please the 
Home Ministry because I am a political 
opponent, issues a letter of request straight 
to, say, a police station London or to the 
officer incharge of a London police station. 
Immediately he starts summoning witnesses 
there against me without any notk:e to me. I 
do not know what is happening behind my 
mack. I am here in India and I am as an 
Indian Citizen is kept wholly in the dark.

He issues a letter of request directly 
with any notice to me as the black law does 
not provkie for any hearing. He will just 
examine orally any person supposed to be 
acquainted with the facts and circumstances 
of the case, ft is published in the newspa
pers. My personal dignity, which 1 am holding 
as an Indian citizen is tarnished immediately 
because after four or five years the results 
will be known.

Then, further the Bill says: ‘‘reduce into 
writing any statement made in the course of 
such examination”. The Government has 
moved an amendment, another Draconian 
amendment, in the name of the hon. Minister 
himself. He does not want to put the words 
Yeduce into writing any statement', he has 
moved an amendment to put the words 
‘record his statement*. The entire Criminal 
Procedure Code, the Indian Penal Code the 
term used is reduced into 'writing any state
ment’. There is a specifk: reason for this. 
These words have been incorporated by the 
House of Lords in England. These words 
have been incorporated by the very good 
judges in India. These words were carefully 
weighed and used even in 1873 Criminal 
Procedure Code and again in our new Code 
of 1973. But he wants to put an amendment 
by saying 'record his statement'. ‘Reduction 
in writing’ and ‘record his statement’ are 
entirely different. He can record my state- 
ment at random but if he wants to reduce my 
statement in writing, it has to be verbatim, it 
has to be word for word verbatim of the 
witness concerned, hw has moved an amend
ment again very secretly.

Kindly come to the next words: “and 
also to require such person or any other 
person to produce any document or thing 
which may be in his possessk>n pertaining to 
the case”. Suppose my sisters or other rela
tions are there. A police offrcer. without in
forming any-body. issues the summons for 
appearance and for productbn of documents. 
Is this for Bofors? Is this for the submarine 
deal? What for is the hon. Minister doing 
this? What for is this so-called open Govern
ment doing this? It is not only me, the other 
skie are also imperilled. Some Member of 
the ruling party may be doing some busi
ness. He has got a competitor. He wants to 
put him in trouble. He just bdges a complaint 
by influencing the petty polk̂ e officer. The 
polk:e officer issues the letter of request to aft 
those with whom he has got relatbns and 
business connections, starts taking the evi
dence and we are without any remedy. Is 
that precisely the rule of the law that the 
Government has thought of?



[Sh. Ajit Panja]

511 Stat Res. re. Di$-
approval of Code of Or.

Sir, kindly see the next danger. Sub
clause (ii) says: “to the authority competent 
to direct such an Investigation in that country 
or place to cause it to be made in like 
manner, and to forward all the evidence so 
taken or collected or the authenticated cop
ies thereof or the thing so collected to the 
officer issuing such letter”. A police officer in 
Delhi issues the letter of request to another 
police officer in London or United States or 
Switzerland or Sweden and that police offi
cer forwards all the evidence so taken or 
collected under the provisions of this sub
clause. Then we are at whose mercy*̂

Therefore, the letter of request has been 
repeatedly held as the power to be enjoyed 
by the courts and the courts only. May I take 
you to the very ordinary dictionary meaning 
so that the Hon. Minister can at least under
stand the ordinary dictionary meaning? The 
Chambers ordinary dictionary (1983 edition) 
meaning is this: Letter of request or Roga
tory means "an instrument by which a court 
of one country asks that of another to take a 
certain evidence on its behalf", and there it 
stops. So, there is no power with a police 
officer; it has to be with a court. Now, coming 
to the judicial dictionary meaning - Stroud's 
Judicial Dictionary (fourth edition) - it says: 
“Letter of Request is a document from a 
diocesan court asking the assistance of 
another ecclesiastical tribunal in a matter 
within the cognisance of such court.” There
fore, even wrthin England they took protec
tion from an ecclesiastical court to a dtoce- 
san court or from a diocesan court to an 
ecclesiastrcal court within the geographical 
limits of England. They took the precauiion 
that it does not go to the Police, it does not go 
to the hands of such persons who are trained 
to get evidence, it does not go to the hands 
of such persons who are open to various 
types of corruptions, they are open to vari
ous kinds of persons. Anybody could win 
over and take the evidence. Therefore, it is 
within England also from court to court, a 
tetter of request can be made. Generally it is 
used **10 order that (as the case may be) a

cause may be Instituted in the court of arches, 
or the chancery court of York".
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I will now quote Black’s Law Dbtionary 
5th Edition.

“Letters Rogatory - A request by one 
court to another court in an independ
ent jurisdiction , that a witness be 
examined upon Interrogatories one 
sent with the request. The medium 
whereby country, speaking through one 
of its courts, requests another country, 
acting through its own courts and by 
methods of court procedure peculiar 
thereto and entirely within the letter's 
control, to assist the administration of 
justice in the former country.”

Therefore, Sir. who said there is no law? 
Has it been tested? Has an opinion been 
taken from the Supreme Court? Just be
cause some judgement is given by a Lower 
Court that there is no power and therefore 
this is sought to be amended? Freedom is 
very much enshrined in our law and the 
Government is trying to woodwink the people. 
This power is very much enshrined in our 
own Court's law, that is, Criminal Procedure 
Code. This power is given in our own Sec
tion. Just now in answer to points raised by 
Mr. Jaswant Singh, the hon. Minister has not 
clarified and I think he shoukJ have been 
briefed by the Law Department. I would like 
to read out Section 189 of the CRP Code:

"189. Receipt of evidence relating to 
offences committed outside india:- 
When any offence alleged to have 
been committed in a territory outside 
India is being inquired into or tried 
under the provisbns of Sectk>n 188, 
the Central Government may, tf it thinks 
fit, direct that copies of depositbns 
made or exhibits produced before a 
judk:ial officer in or for that territory or 
before a diplomatic or consular repre* 
sentative of India in or for that territory 
shall be received as evkience by the 
Court hokitng such inquiry or trial in 
any case In which such Court might 
issue acommi$sk>n for taking evidence
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approvaJ of Code of Or. Code of Cr. Procedure (A) Bill

rC o6 oM( )roo(nC o6 ,MO0M C]0M E(i6e

COoO6cC 6n (NMO.OoC n(/ro(̂~

POn̂ Oo OC c6 166E CrdOc1 oMro oM(n( ,rC

rC o6 oM( )roo(nC o6 ,MO0M C]0M E(i6e

COoO6cC 6n (NMO.OoC n(/ro(̂~

POn̂ Oo OC c6 166E CrdOc1 oMro oM(n( ,rC 

c6 /r, rcE oMro OC ,Md ,( ,rco(E o6 r)(cEc6 /r, rcE oMro OC ,Md ,( ,rco(E o6 r)(cE  

oMOC /r,̂ POn̂ ,Md E6 A Crd C6K bOcE/d C(( oM(oMOC /r,̂ POn̂ ,Md E6 A Crd C6K bOcE/d C(( oM( 
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foreign person in a foreign country to write a 
letter to the police officer here; a police 
officer outside will a letter to the police 
officer in India, that police officer without 
informing anybody will come straight to me 
and ask a question. Under what law*̂  Still 
there is a power. The court has that power, 
our Sessions courts are there, High Court 
are there, the Supreme Court is there; hfi will 
file an application against any one. Whether 
you are on that side or this side or any 
ordinary citizen, you file an application that 
you want tb examine. Very well. I get a notice 
from court, I attend the court. Whatever I 
have got to say, I tell them, the court says, 
‘No, I reject Mr. Panja’s contention. Well. I 
am asking the court in London to examine 
the witness.’ And that power is already the'e. 
Under the ordinary dictionary meaning 
'power' is there, u n d e r  judicial 
dictionary,‘power’ is there. You exercised 
that power in October. The Government Is 
government; Government d id  exercise this 
power in October. It may be bocause of the 
Committee of Courts or because of both 
countries’ agreement, it may be Switzerland 
because you don’t want to û '.e the word 
Uibery’ or whatever Mr. Ja?want Singh is 
saying. But can you get nd of that word just 
because you are amending this? No. It is the 
Committee of Courts which dpcide and our 
rights are protected. If the Administration 
has a strong hand and wants to demolish our 
private liberty. I can go to the court and seek 
relief. Nothing can be done ex pnrte. (a) How 
couW you collect the evidence px pa.'tebehind 
my back without telling me? (b) How could 
you take out the p o w e r  which is already 
enshrined and tested in Section 169? of the 
Criminal Procedure Code and give the power 
to the police officer?

15.25 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chaif\

(c) if It is limited to Bofors and others, why do 
you not say so in your object clause*̂  What 
is the hot haste? Why do you piay hide and

seek? Why shouki you keep the entire pjiMple 
of India in peril? We want to know. You say 
that Mr. Panja, you are guilty and that is why 
we are asking for it. this is again used as an 
engine of fraud in the object clause. There 
was no questton of any delay. The letter of 
request issued by the previous Government 
in October was not treated as invalid; legal 
sanction is there and very rightly because of 
section 169 and also ordinary meaning of the 
letter rogatory. Then so far as the duties are 
concerned, I have given the duties. The 
duties are not such that Heaven would have 
fallen. You wanted to create a publicity media 
that you are a very honest Government and 
that is why you are going with the utmost 
speed. I want you to stand up and say who is 
to be blamed for this and do not try to play 
with the sentiments of the people. You have 
to stand up during this debate and tell who 
has done what. You have to discbse the six 
accounts. Therefore, my respectful submis
sion is that this is a black law and this should 
not be allowed. Through you, I appeal to all 
Members whether this side or that side, to 
understand the danger of such legislation 
which they are trying to bring in. So, I request 
you that it has to be sent to the Select 
Committee, let us all debate, over it. You 
cannot play with the right of the citizens 
which they have got. So. we van send it to the 
Select Committee and thoroughly examine 
it. In the mean time, 1 use the word in the 
mean time’ deliberately, no investigation will 
stop if Government uses section 169 of the 
Code of the Criminal Procedure. With these 
words. I oppose this Bill tooth and nail.
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SHRI BASUDEB ACHARIA(Bankura): 
Mr. Chairman, Sir, I congratulate the Gov
ernment for bringing g6n,rnE this Bill.

[Translation]

SHRI GIRDHARILAL BHARGAVA: Mr, 
Chairman, Sir, my name is at the top of the 
list of those Members who suggested circu
lation of the Bill for etk:iting public optnk>n.

[English]

MR. CHAIRMAN; Please resume your
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seat. I have called Shrt Basudeb Acharia. 
You have not moved your Ampndmont.

[ Translation]

SHRI GIRDHARI LAL BHARGAVA* 
When my name stands at S.NO 1 in the list, 
I have full right to express my views on this 
Bill I have also moved an Amendment in this 
respect. I should have been given opportu
nity to speak first of all

\Fnglish]

MR CHAIRMAN: Whatever you say 
without my permission will not form part of 
the record

{Interruptions)*

MR CHAIRMAN You have no right 
The hon. Member may kindly hear me This 
IS not recorded: whatever you say is not 
recorded Then, what is thp use of waiting 
your energy*̂

{Interruptions)*

MR. CHAIRMAN: The hon. Deputy 
Speaker has asked whether you are moving 
your Amendment: you said you are not 
moving your amendment.

[Translation]

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Chairman, Sir, my name is there m the list 
and it is at S.NO. 1. It is my right, I will 
speak....

{Intenuptions)

[English]

MR. CHAIRMAN: Please resume your
seat.

{Interruptionsy 

MR. CHAIRMAN: You have not moved

your amendment. You are }ust like any other 
Member, tf your Party has given your name 
in the list of speakers, I will call you. Other- 
wise, I will not.

[Translation]

SHRI GIRDHARI LAL BHARGAVA: Sir, 
how does it matter if I have not moved the 
Amendment. My name appears at S.NO. 1 
on the list of members who have suggested 
circulation of the Bill for eliciting public opin
ion.

{Interruptions)

[English]

MR. CHAIRMAN: Whatever he said 
need not be recorded.

[ Translation]

SHRI GIRDHARI LAL BHARGAVA:
{Interruptbnsy

[English]

SHRI BASUDEB ACHARIA: Sir. I con
gratulate the Government on bringing for
ward this Amendment, although, this is an 
unusual step because the ordinance was 
promulgated when the Parliament was 
summoned. But the Government felt It nec
essary to promulgate the ordinance because 
in the course of invesHgatk>n as stated by the 
Minister, the Government experienced some 
handicap. That was why. the ordinance was 
promulgated.

The Code of Criminal Procedure, 1973 
IS there and after this, this Act ,rC ,rC amended 
twice or thrk». But this Section ,rC ,rC never 
amended. When the necessary ,rC ,rC felt, 
new sectK>ns 166A and iME have been 
added to enable the investigating agency to 
send a letter of rogatory or send a letter of 
request to collect the informatbn. For the 
three years, we have been demanding in this 
very House that some thorough investiga-

*Expunged as ordered by the Chair
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tion should be made regarding Bofors gun 
deal, regarding Submarine deal and regard
ing other scandals.

Regarding other scandal, corruption was 
there but such type of corruption was not 
there at that time when this Bill was enacted 
in the year, 1973. Even after 1973, when this 
Act was once or twice amended, this neces
sity was not felt even. So, in spite of our 
persistent demand, nothing came out though 
several assurances were given that truth 
would come out, that the culprits would be 
caught and that those who violated the laws 
of the land and those who took comniisstons 
and kickbacks would be brought to book and 
investigation would be made

You know a Joint Parliamentary Com
mittee was also constituted and we are not a 
party to that Committee, We boycotted that 
Committee. We explained here also in this 
House that we wanted, the Opposition par
ties wanted, to give more powers to this Joint 
Parliamentary Committee so that it can find 
out the truth. But that power was not given.

A Committee was constituted without 
*any power and the main purpo.'̂ e of that 
Committee was to cover up everything which 
that Committee did this. After that Joint 
Pnrhamentary Committee submitted its re
port. hundreds of documents came out and 
those documents were even authenticated 
by Swiss authority also, the Chief Public 
Prosecutor. Nothing happened. Truth did 
not come out and this Government started 
investigation. FIR was lodged. It is stated by 
the hon. Minister also that four foreign bank 
fixed accounts have been frozen. Why could 
not the previous Government do that*? They 
could also do. They took three years but did 
nothing. Now they are saying that this is a 
nl.irk Act and that the main intention of this 
Amendment is to give more powers to the 
Tofice Officers. They know where the shoe 
p.nches.

Why is this Amendment necessary? 
These handicaps have to be removed in

order to investigate and catch the culprits 
who have taken kickbacks and who have 
taken commission. Some names have al
ready come out in connectk>n with German 
submarine deal. In reply to this debate, the 
Home Minister wilt enlighten this House about 
the progress of investigation. So, this Gov
ernment has already started steps to take 
action. This amendment will definitely help 
to have proper investigation against those 
persons who are violating the laws of this 
land not only in the case of Bofors gun deal 
but also in a number of cases like the sugar 
scandal, submarine scandal etc. which have 
been there for the last fiver years. It be 
because of those scandals that they have 
gone to that side.

SHRI A. CHARLES: Please include 
Bengal Lamps also {Interruptions)

SHRI BASUDEB ACHARIA: That is why 
you are sitting on that side now. Only those 
scandals sent you all that side. (Interrup
tions)

Sir, this amendment will definitely help 
the investigating agencies to go to the for
eign countries to frame letters and the Courts 
will issue orders. But I do not know whether 
the Government would contact the Swedish 
Government regarding the Swedish National 
Audit Bureau Report. News has come out in 
the newspapers that the complete report of 
the Audit Bureau is not being made avail
able. I do not know whether the Government 
is getting the required cooperation. I think a 
Memorandum of Understanding has been 
arrived at between these two Governments. 
I also do not know whether the complete 
report of the Swedish National Audit Bureau 
is being made available to the Government 
of India. Therefore, I hope the hon. Minister 
will make clear all these points. I also request 
the Government to have a time-bound pro
gramme to carry out these tasks. The inquiry 
should be done expeditk>usly to catch the 
culprits. The Government should take meas
ures to get back the amount that those 
culprits have taken. So, all these things 
should be done expeditiously. I think this 
amendment is necessary to help the inves
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tigating agencies to have proper inquiry to 
find out the truth and nab the culprits in 
connection with the Bofors gun deal, subma- 
nne deal and in connection with the other 
scandals which were there for the last five 
years when the previous Government was in 
power in this country.

[ Translation]

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Chairman, Sir, I support the Criminal 
Procedure Code Amendment Bill. I would 
like to submit through you that under Section 
154 of Cr. P.C., an F.I.R. is registered re
garding any incident and after that under 
section 175 an enquiry is conducted and a
charge-sheet is filed.... {fnierrupUons)....
Under section 154 of Cr. P.C. and F.I.R. is 
registered and the police officer is author
ised to conduct an enquiry under section 
175. He flies the chargesheet or files a suit. 
But da has not been mentioned anywhere in 
sections 154 to 175, that if any evidence 
related to the case is available in any other 
country, whether the police officer is author
ised to collect that evidence or not It is 
nowhere mentioned in the Cr. PC. So. if the 
police officer is not authorised to collect the 
evidence it is necessary to bnng this amend
ment to the Cr. P.C. Earlier also, amend
ments were made in Cr. P.C. taking into 
account other lacunae. Section 167 was 
amended, because earlier the police officer 
could take his own time and submit the 
chargesheet at his will. But later on, after 
an«ending Section 167 it was decided that 
the police officer should submit the ch.irge- 
sheet within 90 days in each case ana if he 
does not do so, an accused will be entitled to 
get himself released on bail. It is incorrect to 
say that there was no need of amendment, 
because after the amendment has been 
made, all the accused,arrested even under 
Section 302 become entitle for release, if the 
police officer does not submit the charge- 
sheet within 90 days. Amendment does not 
relate to a provision or a section already 
existing ?n the penal code, but as far I have 
read it, this is not thei e in the Cr. P.C, So. the 
amendment is quite necessary. The Mem
bers of the Opposition say that it is not

necessary but they are not able to justify why 
is it not necessary. No such decision has 
been delivered by the Supreme Court that 
amendments cannot be brought for such 
issues which do not exist in Cr. P.C. or I.P.O. 
The Supreme Court says that if there is any 
lacuna in any Act. it can be rectified by 
bringing an amendment. So an amendment 
has been brought to cover up this lacuna. It 
was necessary to amend this section to take 
action against the accused in such cases, 
where the incidents have taken place here« 
but the evidence is available in the foreign 
countries and the police officer is not author
ised to collect the evidence. Recently, such 
incidents have taken place in the country, 
whose evidences are available in the foreign 
countries, such as the issue of Bofors, whose 
full evidence about middlemen or the pay
ment of kick backs couW not be obtained in 
this country, but can be obtained from the 
company, from whom the gun had been 
bought. So this amendment regarding the 
right to collect evidence by summoning the 
competent authority is quite necessary and 
appropnate.

With these words, I support this amend
ing Bill.

[English]

SHRI P. CHIDAMBARAM (Sivaganga); 
Mr. Chairman Sir, I thought the hon. Home 
Minister would answer the questions raised 
by the hon. Member Shri Jaswant Singh. But 
we are greatly surprised that his brief answer 
was so cryptic that I for one oouki not be 
enlightened on the questions raised by Shri 
Jaswant Singh.

Firstly let me put in perspective certain 
things which I thought the Home Minister 
should have candidly admitted. During the 
previous Governments’ tenure H was brought 
to the notice of the Government that during 
the stage of investigation there was no power 
under the Code of Criminal Procedure to 
collect evidence which may be available 
outside India. This was notwithstanding the 
amendments that we had made to Section
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105 by Act 32 of 1906 Ithink it was tn 1968 
that the Parliamanl adapted Act 32 of 1988 
which gave power durfng an inquiry or trial to 
summon any person who has been accused 
or to cause the production of evidence. The 
C.B.I. at that time thought that that was 
adequate. But during the course of investi
gation it was feft that there was no specific 
power under which thfough a court one 
could collect evidence avaitable in a foreign 
country. It is the previous Government which 
approved this proposaf~-fK>t this Bill but the 
proposal. It is the previous Cabinet which 
approved the proposal.

SHRI JASWANT SJNGH: If my hen. 
colleague yields for a second. 1 would say 
something which would help in the debate.

I am extremely grateful lor yielding.

This is precisely the clarification that I 
seek from the Government also. It is well 
enough known that the cabinet in the previ> 
ous government consid«fed such an ordi* 
nance, such an amendment to the Criminal 
Procedure Code and the Cabinet approved 
that the Criminal Procedure Code be 
amended exactly as has been done now. 
Such IS my information. The Government 
PM6]/E PM6]/E clarify oMOĈ oMOĈ The previous cabinet 
having approved such an amendment, for 
some strange inexplicable reason, no action 
was taken. And now acton is taken.

MR. CHAIRMAN: You know very well 
that you can only ask a <|iiestion.

SHRI P. CHIDAMBARAM: Let me try to 
explain. It is the previous Government which 
approved the proposal that power must be 
taken to collect evidenoBduring the stage of 
investigation whk:h is a stage anterior to 
enquiry and trial.

Chapter 12 of the Oiminat Procedure 

Code deals with inveslioation. Chapter 13 
deals with enquiries and Inals. It is the previ
ous government which amended Section 
105 providing for processes. It is the pfwk
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ous government which approved the pro
posal In principle that power shouW be taken 
to collect evklence during the stage of inves- 
tigatk>n. So let not the present Government 
take credit for the kJea. Let not the present 
Government try to point an accusing finger 
and say we found something which you did 
not do.

I believe the Home Minister has been 
taken for a ride in the drafting of the Bill. In the 
drafting of the Bill clauses have been put into 
the Bill which are perririous, whteh are 
dangerous, upon a more careful reflection. M 
hon. Member Jaswant Singh would kindly 
give me an opportunity to talk to him later I 
C<  convince him that some of these provi> 
sions are pernicious.

Section 166 (A) (2) is a wholesome 
provision where the investigating agencies 
or the off k)er goes before a court of law in this 
country, asks the court of law to issue a letter 
rogatory to an authority or court in another 
country and that court or authority collects 
the evidence and transmits it to India. That is 
166 (A) (2). That is a wholesome proviston. 
We supported it, we support it now. I am 
speaking from memory. I do not believe that 
a draft of a Bill was placed before the previ
ous Government. Again I am speaking from 
memory and I am subject to correction. We 
approved in principle that the CBI or any 
other agency at that level should have the 
power to go to court and through court to 
collect evidence in another country. There
fore it is not correct to say that the previous 
government was inactive or the previoue 
government did not take any actbn.

Even without 166(A) (2) the CBI had the 
power, i will tell you now the CBI had the 
power. The CBI ak)ne had the power be* 
cause the CBI is the Natbnal Crime Bureau 
for India. In every country, there is a Natbnal 
Crime Bureau—̂the NCB—and all these 
NCBS come under Interpol. By mutual ar
rangement among the Natbnal Crime Bu> 
reaus of the world, one Natbnal Crime Bu> 
reau can, through the corresponding or the 
couiHerpart Natbnaf Crime Bureau, collect 
evidencetn a foreign country. We have done
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it in the last 40 years. The CBI In India which 
is the National Crime Bureau in India, has 
collected evidence through the Nat»onai 
Crime Bureau of foreign countries. Equ/̂ l)y, 
the National Crime Bureaus of other coun
tries have collected evidences in India 
through the National Crime Bureau in India. 
That power is available to the CBI. Yet we felt 
that that power should be supplemented by 
another power, namely, through Court, to 
formally collect evidence, to formally record 
statements and that was why we approved in 
principle, what is now under Section 166A
(2). Now, what have you done? An unsus
pecting Home Minister has been taken for a 
ride and Section 166A(1) has been intro
duced and I am not going to give him free 
legal advice here. I shall only tell him now. in 
all humility, that Section 166A(1) will be 
struck down by the court. You pass this Bill 
and when the first case comes up, Section 
166A(1) will be struck down by the courts of 
India. Unfortunately, the Government has 
already made a laughing stock of itself by 
serving summons-under Section 160 - upon 
people outside the country and all over the 
world, people are laughing at you. You have 
served summons without even reading 
Section 160. I would not elabora^on that. 
Let Shri Jaswant Singh ask his obliging 
Government to enlighten him on that. You 
are going to make a laughing stock of your
self, if youtake recourse to Section 166A(1). 
Kindly read Section 166A(1). It gives power 
to any investigating officer, not the CBI. The 
CBI is an apex investigating agency in the 
country which functions under very strict 
parameters, which is under the control of the 
Central Government and. therefore such a 
power must be available to the CBI. Now 
what have you done? You have given this 
power to a Sub-Inspector of every police 
station in this country. Is this what you want 
to do. A Sub-Inspector of a police statbn will 
send a letter to his counterpart in London. 
But what wouk) be the fate«f the letter? He 
Will throw that into the River Thames. That is 
what Is going to happen now. people are 
going to laugh at you, if you aregoing to pass 
this Sectk>n 166 A (1). Please kx>k at Section 
166B and the Statement of Objects and

Reasons of this Bitl. There, the Government 
says in Paragraph 3,

‘‘Having regard to the principle of reci
procity, another section, namely, sec
tion 166B, had also been inserted in 
the Code for facilitating letters of re
quest to be sent by foreign investigat
ing agencies or Courts to their counter
parts in India for similar purposes*

Now, kindly go back to 166B. The re
quest of a foreign Government or a foreign 
court, according to the Statement of Objects 
and Reasons, has to be sent to the counter
part. But, what is the language of 1668? It 
will not be sent to the counterpart. But, it will 
be sent to the Government of India and If the 
Government of India thinks fH, it will forward 
it to a magistrate and the magistrate wHI 
collect evkience and transmit it to the Gov
ernment of India. If the Government of India 
thinks fit, it will send it to the foreign countfy. 
Now, if this BtH goes to a foreigncountry, they 
will laugh at us and say'N^n you want 
information, a Sub-Inspector viHIl send a let
ter to his counterpart; but ¥^en we want 
information under Section 1666, we shouki 
send It to your Government and your Gov
ernment will act on it". Is it reciprocity? Is it 
mutual reciprocity?

Sir, this Government shouM spend more 
time on its Bills. I understand that every 
hundred days a crisis will hit this Govern
ment and therefore you will not have the time 
to go through Bills. I am sure, he under
stands the point I am trying to make. We 
support Sectk>n 166A(2) and that is suffi
cient for the purpose. The CBI has already 
got the power without Sectk>n 166A (2). if 
you want to add to the CBI's powers, let us 
have Sectk>n 166A(2). But. let us not have 
Sectbn 166A (1). If you want to improve 
upon Section 166B, I am afrakJ, Section 
186B would have to be revised considerably 
before any other country accepts It. You 
cannot have one law when you seek tnfor- 
matk>n and you cannot have another provi- 
sk>n when they seek informatbn from you. 
Kindly go t>ack and see Section 105, whk:h
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I piloted, i do not take credit for it. I take credit 
for only one thing. I take credit for our Gov> 
ernment for going through every Bill which 
comes up with a fine toothcomb.

16.00 hrs.

We did not accept every draft put up to us. 
Kindly see section 105. In that section, when 
we provided power to someone—witnesses 
or documents—we took the same power for 
ourselves as we conceded to a foreign 
Government. Part I gave us powei: Part II 
gave them power. There was a mutual reci
procity. Unfortunately, your 166-A and 166- 
B are not mutually reciprocal provisions. 
166A(1) contains a dangerous power. My 
friend, Mr. Ajit Kumar Panja explained this. 
Any investigating officer can do it and even 
send It to another officer. Who will respect 
this letter? I can imagine very well the Sta
tion House Officer of Shiv Ganga writing a 
letter to somebody there and somebody is 
going to throw it into the river Thames.

SHRIJASWANT SINGH: That is pollu
tion.

’ SHRI P. CHIDAMBARAM; It might be 
pollution also. I would request the Govern
ment not to act in haste. We Know why you 
acted in haste. On 23rd February, 1989. the 
first letter rogatory was sent without this law 
for which we got an answer - if I remember 
right - in August, 1989. A second letter roga
tory was sent in October, 1989 without this 
power. Your Government sent a third letter 
rogatory on the 7th of February, 1990 with
out this power. You got the accounts frozen 
without this power. So. don’t tell us that you 
needed this power to send a letter rogatory 
or to freeze the accounts. If I remember right, 
you passed this ordinance on the 19th of 
February because you wanted to hit the 
headlines, create a smokescreen for the 
elections to the Assemblies on the 27th of 
February. There was no other urgency. 
Please confess that. After hll, you wanted to 
take political advantage of\ an idea which 
germinated in the previous'Government. a

principle which had been approved by the 
previous Government, a principle which had 
been approved by the previous Cabinet, 
don’t blame you. You are entitled to take 
such an advantage. But own such an advan 
tage and say: “Yes, we passed this ordi 
nance on the 19th February, because we 
wanted to hit the headlines before the As 
sembly elections on the 27th of February. 
Please don’t tell us that you needed this 
power for that letter rogatory. You did not 
need this power. You do not need this power.
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I know Mr. Bhargava will not press the 
amendment to circulate it for public opinion. 
I don’t think, it requires to be circulated for 
public opinion. But it certainly requires a 
reference to a select committee or certainly 
requires a re-thinking.

Now, what IS the hurry? I don’t want to 
anticipate what the Rajya Sabha will do. But 
surely if the present composition of the Rajya 
Sabha continues broadly in terms of majority 
and minority, this Bill won’t pass in Rajya 
Sabha. It will come back to you. We would 
raise the same objection in the Rajya Sabha 
also.

So, why don’t you gracefully say, yes, 
this requires a second thought. The hon. 
Home Minister moved his own amendment. 
The amendment he has moved is worse 
than the Bill.-’reduced in writing’ has been 
substituted by ‘record*.

Now I appeal to hon, Mr. Jaswant Singh. 
I shall pass on the Criminal procedure code 
to him to see section 162.

SHRIJASWANTSINGH: No,no;please 
don't.

SHRI P. CHIDAMBARAM: In India, a 
statement of a witness must be reduced in 
writing. Outside India, you want a recorded 
statement. Why? Why Is there a change in 
language? The original Bill said: “Reduced 
in writing.” Now you say: “ Record a state
ment.” There is a method to this madness. 
There is an evil mind which Is directing this 
kind of language. So, let us not be carried
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away. I know Bofors is obfuscating your 
thinking. Bofors is clouding your clear think
ing. But you cannot place something on a 
statute book just because you are obsessed 
by Bofors. By ail mean, go ahead and find out 
Yes, we tried. We failed. I said so in this 
House: "We tried. The Swiss declined. The 
Swedes declined. We are trying again. “ Ail 
right, try harder. We have no objection. Try 
harder and find the names.

You said: “8 days, 15 days, 25 days, 30 
days.” 107 days today! Last time, you prom
ised to place the tiles on the table of the 
house. And you wriggled out by saying: "I 
used the singular; I did not use the plural.” Be 
that as It may, you are welcome to your 
obsession with Bofors Go ahead and find it. 
We have nothing against you. We will not 
stand in your way for all that. You have power 
under the Interpol’s agreement with National 
Crime Bureaus. You have power under 
section 166 A (2) as introduced in this bill and 
also under section 105. You have power 
dunng the stage of inquiry and trial under 
Section 189. If you wish to have additional 
powers, please have additional clauses but 
do not place this monstrosity of draftsman
ship on the Statute Book. Don’t place on the 
statue book something which will be struck 
down. I do not want to spend more time on 
this. You know that we have become a 
laughing stock on your summon under sec
tion 160. if we issue letter s under section 
166A (1) and when we say that any police 
officer of this country, may be in Bihar, As
sam. Kashmir, etc.. can start issuing letters, 
you know what respect the other law enforc
ing and other investigating agencies will 
have for the law enforcing and investigating 
agencies of this country. We would support 
section 166 A (2) but I must say that we 
would have to oppose section 166 A (1) on 
the ground that it is a pernicious power and 
an example of poor or mischievous drafts
manship. Let us not be misunderstood and 
let us not be distorted. We would oppose 
section 166B on the ground that it is not a 
mutually reciprocal provisbn. So, we op
pose these two provisions and support sec
tion t66A (2).

[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Sir, would like to submit that sec
tion 159 to 174 of the Criminal Procedure 
Code were contains provisions regardings 
examination of the criminals by the police. 
Section 166 provides that the investigation 
officer shouki complete the process of arrest 
at the polk:e station. It has been provided in 
section 166-A that any accused person liv
ing in any other country can be summoned 
on the request of the investigating officer. I 
have proposed its circulation for eliciting 
public opinion. I would like to draw the atten
tion of the hon. Minister to the bopholes in it 
I tike think there is a wide difference between 
section 166-A and section 166-B. Here we 
have authorised an investigating officer, but 
papers are to be sent to the Government of 
India, by the Government of another coun
try. So there is contradiction between the 
two. We are suggesting to merge of the two 
clause 166-A and 166-B. I would like to 
submit that there already exists a proviskjn 
of in the international law regarding handing 
over of documents, accused etc. But if the 
said Government refuses to hand over the 
cnminal or the oral or recorded evidence or 
the proceedings of the case, what can the 
Government of India do to compel that coun
try. So we will only send a letter of request. 
We have written to the concerned Govern
ments to send the papers and the result of 
their findings in respect of involvement of 
Win Chaddha and Hinduja. But as these tow 
persons live in another country, if they go to 
the court there and say that a court in India 
has summoned them, whk:h has no right to 
do so, I think the whole matter wltl end there.

I would like to submit that the intentk>n 
behind it was con*ect that if some person 
commits a crime here and then migrates to 
Bangladesh. Nepal or Pakistan or any other 
country after being released ̂  bail, the case 
will remain pending here. But̂ urGovernment 
viz. the National Front Government wants to 
carry investigatk>n regarding Bofors to logi
cal end and take appropriate action against 
the wanted criminals. The Government of 
India has brought this amendment so to fulfill
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the promise made to the masses of the 
country. A tot of toopholes are there. Our 
purpose will not be served by just summon
ing some people from outside India or asking 
for documents or their oral evidence, by this 
amendment. So, I would request the hon. 
Minister that still there is time. The ordinance 
was promulgated 19th of February and it will 
lapse after 6 months. So, if you like it can 
either be sent to the Rajya Sabha or circu
lated for eliciting public opinion. It would be 
better if it is presented after getting this 
process completed. Although, any person 
can be convicted under section 309 by the 
court, but still the guilty have not been brought 
to book in the Bofors case. The amendment 
introduced by the Government of India is 
incomplete. Any foreign country can refuse 
to comply with it. We cannot compel them to 
comply with the requisite provisions in the 
absence of some international binding. So 
we should involve the provision already ex
isting in the international law ans should not 
bring such an amendment. It should also be 
decided whether it will be proper to give the 
power to C.B.I. Justice R.C.Jain, the Judge 
of Delh! High Courts, has said that C.B.I. 

' should not be given this powet̂ Although the 
spirit behind this amendment is good, yet I 
would request the Government to first see 
that It IS gc.ng to achieve the objective. As 
the hon’ble Member preceding me was saying 
what will happen if someone goes to the 
court. I am also a part of this Government 
and would only like to submit that the Gov
ernment should not pass this Bill right now 
and instead it should be circulated for elicit
ing public opinion.

With these words, I thank you for giving 
me time to speak.

[English]

SHRIM.G.SEKHAR(Dharampuri): Mr. 
Chairman, Sir, thank you very much for 
providing me an opportunity to speak on this 
bill.

With pleasure. I am starting my maiden

speech and I must not fail to use this occa> 
sion to pay my humble regards to my leader 
Hon. Puratchi ThalaivI Jayalalitha.

I have reservations on this measure on 
two counts. One is that this measure has 
been brought fon̂ vard by this Government 
for cheap publicity. This may be very well 
recalled that a months ago. a criminal courts 
in Delhi issued a letter of request to the 
Swedish authorities to assist the investigat
ing agencies in India in the case relating to 
the alleged payoffs in Howitzer gun deal. CBI 
applied to the court; the matter was argued 
before the court and the court after proper 
scrutiny thought it fit to issue the letter of 
request. When the court granted the letter of 
request, there was no Ordinance; there was 
no bill of the present type. The ordinance 
was issued letter. The court did not decline to 
issue the letter of request for want of a law on 
the subject matter. One the other hand, it 
issued the letter of request after applying its 
mind and after due scrutiny of the appliofeition 
of CBI. When letters of request can be is
sued by a court in India, though there is no 
specific law on the subject matter, what is the 
mam motive behind this Bill? It is brought 
forward simply to tarnish certain political 
personalities, simply to indulge in character 
assassination and to evoke unnecessary 
euphoria over the matter and to keep the 
minority Government going. This Govern
ment IS beating about the bush. This Gov
ernment has come to power by duping the 
people. This Government promised the 
people to unearth the facts relating to the 
gun deal within 30 days, within 50 days etc., 
but months have passed. Now you are 
seeking ex post facto legislations sanction to 
actions which have been feasible without a 
law. Therefore, this law is a publicity stunt. 
I oppose this bill on this ground.

My second objections to this Bill is about 
the necessity of promulgation of the ordi
nance. The Delhi High Court has granted the 
letter of request. There was no exigency 
requiring promulgation of the ordinance. The 
Government could have waited till parlia
ment had re-assembled. This again, is there
fore, a measure of publicity stunt, t, there-
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tore, oppose the Bit) on this ground too.

I would like to advise the Government to 
have faith in the judiciary, in the courts. 
Courts indeed have power to issue letters of 
request as they had done in the instant case 
without any specific provision of law. After 
all, issuing letters of request is not an act 
against law. What indeed required is. there
fore, not a law but sincere political will of the 
Government and the friendly and cordial 
relations we maintain with the Government, 
to whom the letter of request is addressed. 
As the very name itself suggests, a letter of 
request is no guarantee of assistance in 
collecting evidence by a foreign country. 
Unless, as I said, political will on the part of 
the Governments concerned are cordial, 
nothing is going to happen.

I am therefore persuading the Govern
ment to withdraw the bill.

Sir. I have also givon notices of amend
ments and I propose to move all my amend
ments. pxcept amendment numbers. My first 
rjniendment sreks to omit clause(l) of pro- 
pospd section 166A. The purpose of section 
166A IS to facilitate issue of letter of request. 
This section 166A(1) vests this power in 
excutive authorities. Section 166A(2) vests 
the power also in a criminal court. Judiciary 
IS independent in India whereas the execu* 
tive agencies may not be independent. They 
side with the Government. There can be 
gross misuse of this power by executive 
agencies for helping the Government to at
tain cheap political goals. Therefore, this 
power of issue of letters of request should be 
vested only with theCcourts. Section 166A(1) 
may therefore be omitted.

My second amendment is consequen
tial to my first amendment.

My third amendment relates to Govern* 
ment s discretion of referring a letter of re
quest received from a foreign country. There 
should t>e no discretion left with the Govern
ment in processing the letter of request. As 
a matter of rule, it should be referred to 
authorities concerned for investigation

I do not propose to press my fifth amend
ment.

I would request the hon.Ministdr to 
accept my amendments.

DR. DEBI PRASAD PAL (Calcutta North 
West): Mr Chairman. Sir, in my opinion 
whether the bill which is sought to be intro> 
duced by introducing section 166A—the 
parliament has the power to introduce such 
a Bill thereby authorising the investigating 
officer in a particular inquiry to mal̂ e a re
quest to an authority outside the territories of 
India, to make an investigation. This is a 
fundamental point which I would request the 
l-iouse to consider the if necessary, the matter 
has to be sent to a select Committee before 
a hasty legislation of this nature can be 
introduced.

The power which is given to the Parlia
ment under Entry No. 80 of List No. 1 of the 
Vllth Schedule is to extend the powers of the 
police officers from one state to another. 
This power does not confer upon the author
ity to make an investigation and thereby 
make a request outside the territories of 
India. The only power which is given under 
the Concurrent List is Entry No. 2 of List No. 
3 of the Seventh Schedule. That is also only 
an investigation, according to the Code of 
Criminal Procedure, as it stood at the time 
when the Constitution was enacted. There
fore, under the Concurrent List—Entry No.2— 
there is no power left for extending such a 
wide> power to the investigating offk:er to 
make any request outside the territory of 
India. The concurrent power also, of parlia- 
ment under Anicie 248. cannot be exer
cised, because this power is enumerated 
under entry No.80 of List No. 1. That concur
rent power, the reskiuary power can t>e 
exercised only under Artk:le 248, only with 
regard to those which are there in List No.2 
or List No.3 of the Concurrent List. There
fore. it is doubtful whether this type of a 
power can t>e extended to an investigattng
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officer, to make enquiries outside the terri> 
tory of India.

Secondly, I would submit for the consid
eration of the House, the point whether, if an 
investigating officer makes a request to an 
authority outside the territory of India, to any 
other country, such a request can be imple
mented before any court or authority in the 
other country, it is well known that the penal 
laws of one country cannot be enforced or 
implemented in other countries. There is a 
settled rule of private international law. I do 
not think that our Government will be violat
ing any of the conventions and rules of 
private international law, nor can there be 
any certainty that the country to which such 
a request is made, will also comply with such 
a request. That is why section 166A says 
that the authority, the investigating officer 
has to make a request to the corresponding 
officer outside the territory of this country. 
What is the guarantee that this request will 
be implemented? What is the legal sanction 
that this request which is make by an inves
tigating officer of this country to another 
country, will be implemented by them? 0th- 

'erwise, do we not look a little ludicrous that 
our investigating officer will make a request, 
and It will be entirely at the discretion of the 
authority in those countries either to comply 
with the request. or not to do so. I am doubtful 
whether a legislation which cannot enforce 
its provisions in another country can be 
enacted by this Parliament.

Not only that: on principle also, this is 
redundant because of this reason; an inves
tigating officer is in the process of investiga
tion. He makes a request to another part or 
another person outside the country: and we 
do not know what type of information that 
authority will supply. It may be that the inves
tigating officer might influence, or might get 
or collect certain information according to his 
convenience: and this will be regarded as an 
evidence for the purpose of investigation 
under Cr. P.C. Is it possible. If an information 
IS supplied by a person outside the country, 
to examine that person or cross-examine
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that person? Then, what is the value of this 
type of Information which may be, some
times, a motivated one? We must not forget 
that this legislation, when it is introduced, will 
come permanently in the Statute Book. 
Where is the authority that this type of power 
will be exercised by the investigating officer 
or by the Government in power bona fide, or 
for reasons which are not extraneous or 
collateral? Therefore, my request and sub
mission to this House is that this type of a 
legislation which gives such a naked and 
wide power to an investigating offrcer to 
make a request to an authority outside India, 
will not serve any useful purpose. One the 
other hand, it will be used for collateral and 
extraneous purposes by authorities in power. 
On the other hand, we have got the power, 
the court has the power, in an investigation, 
to appoint a commission. That power the 
court has, under the Cr.P.C. Therefore, 
once this power is given to an investigating 
officer, if in an appropriate case the applica
tion is made before the court, the court has 
always the power to appoint a commission.
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The Commission can go abroad for 
certain purposes to make an enquiry and 
give a report to the court. But if this power is 
given to an investigating officer, that will be 
used only by the Government in power. 
What will happen to a private citizen if he 
wants to have an investigation regarding an 
offence which has been committed against 
him ? He has no power to move and collect 
information outside the territory of this coun
try. This power, in my opinton, will be likely 
misused for extraneous and political pur
poses. So, I oppose the introduction of this 
power entirely.

SHRI PIYARE LAL HANDOO 
(Anantnag): It is a very important matter 
which is engaging the attention of the hon. 
House. This Statutory Resolutk>n also seeks 
to disapprove of the Ordinance. The Bill 
whk:h has been introduced by the hon. Home 
Minister and the amendments which have 
not been technically move yet, have become 
a subject matter of discussions. After what 
the hon. Chidambaram said, perhaps, de
pending upon the response of the Home
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Minister, nothing more should have îeen 
said. His appeal to re<consider the provi> 
sbns of the Bill should have been readily 
accepted because the government wilt lose 
nothing now. Ordinance is passed. Action 
that requires to be taken has been taken; 
and the purpose that was to be achieved has 
already been achieved. Considering the Bill 
and its provisions, it requires a deeper in
sight: and perhaps the Government of India 
could have depended upon the situation 
which was available prior to 1947; every 
Indian State vis-s-vis British India was for
eign territory some time prior to 1947; and 
every Indian State in Criminal Procedure 
Code has provisions of how to investigate 
the offences in territories then known as 
Bntish India: and if provisions, some of the 
authors of which were the great doyens of 
Indian jurisprudence then, were even casu
ally looked at by the Government of India 
and by the present Home Minister, they 
would have taken advice to find out what 
kind of provisions can be put on the statute 
book particularly so enactment of the Re
publican Constitution, provisions as can 
easily stand the test of the Constitution and 
the law.

You have still State of Jammu and 
Kashmir with its own Criminal Procedure 
Code to which the Indian Criminal Proce
dure Code does not apply. Although I did not 
like to make my submission earlier in this 
regard, the State has a provisbn in its Crimi
nal Procedure Code; and you have methods 
under the Criminal Procedure Code of deal
ing with the offences in territories whrch are 
not covered by you law. This is one aspect I 
woukj like the Home Minister to keep in view 
before thinking of continuing the initiation of 
this Bill for being passed. The second sub
mission is that all laws made by the Parlia
ment are territorial in nature and we are 
enacting a law whbh is extra-territorially, we 
are entitled to make laws even extra-territo- 
rially for our own citizens. But when you give 
lurisdiction to an authority in the foreign 
country vis-a-vis your own citizens in your 
country, you have to do a irttle bit of deeper 
thinking. You are authorising today every 
foreign country and every police officer In

every foreign country on the basis of what 
you call reciprocity to take actk>n under you 
law within the territory of India also. My 
humble submission wouki be to kindly re* 
consider and re-think over it. You cannot do 
this on the basis of some mutual understand
ing with non-klentif iable countries. Doni keep 
such laws on the statute book irrespective of 
which country is being authorised to act In 
terms of this law independently of your kien- 
tifbation of what system of government is 
running in that country, irrespective of your 
defining whbh offences you will allow a 
foreign country to investigate in India. How 
are you finding this difficulty today? Unless 
you define the offences, which you will albw 
a foreign country to investigate in India they 
would embark upon an adventure by saying 
anything is an offence and leaving it to be 
defined in the course of investigation.

The first matter that should be conskl- 
ered today is, how we dispose of statutory 
resolution opposing this ordinance. In this 
regard I will not add anything to what Mr. 
Jaswant Singh has said. Of course, not for 
the reasons given by him.

MR. CHAIRMAN: Mr. Handoo, you can 
continue tomorrow.

SHRIPIYARE LAL HANDOO: please 
give me a minute and a half.

MR. CHAIRMAN : You can continue 
tomorrow.

(Interruptions)

SHRI AJIT PANJA: Sir, this being a 
very important issue, could the Attorney- 
General come tomon'ow and given his 
views?... (Interruptions)

MR. CHAIRMAN: You could have raised 
all these issues earlier and not now.

The House stands adjourned to re
assemble at 1700 house for the presentation 
of the General Budget.
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The Lok Sabha then adjourned till Seven̂ 
teen of the dock

17.00 hrs.

The Lok Sabha re-assembled at Seven
teen of the dock

[MR. SPEAKER in the Chaif] 

[English]

MR. SPEAKER: Mr. Madhu Dandavate.

SHRI P. V. NARASIMH A RAO (Ramtek); 
Mr. Speaker, Sir... {Interruptions)

MR. SPEAKER: Let us not spoil the 
sanctity of the occasion.

MR. P. V. NARASIMH A RAO: There is a 
very disquieting news item which says that 
there is a sudden spurt of terrorist violence in 
Punjab. 28 people including a SGPC mem
ber and CPM leader were shot dead in 
Punjab \o6ay.,.{Interrupthns) We request 
you to take this up as the first thing tomorrow 
morning as I have no intention of interrupting 
the proceeding mv/...{Interruptions)

MR. SPEAKER: Please take your seat.

SHRI KAMALNATH (Chhlndwara): Are 
you giving directions to the Home 
Minister... (Interruptions)

MR. SPEAKER: No interruption please. 
{Interruptbns)

SHRI KAMAL NATH: You must give 
directbn to the Home Minister. {Interrup
tbns)

MR. SPEAKER: I call upon Mr. Madhu 
Dandavate, the Finance Minister.

17.05 hrs.

GENERAL BUCX5ET. 1990-91 

[English]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Mr. Speaker. Ideem 
it a great privilege to have the opportunity to 
present the first Budget of the new Govern
ment.

Over a hundred days ago winds of politi
cal change swept of the country. The new 
Government, whbh secured a massive vote 
of confidence of this Honourable House, 
transcending political affiiiatbns. made a 
tryst with the nation to respect and imple
ment of mandate It received from the people.

Let me, at the outset, deal with the 
economic situation that we inherited form 
the previous Government. I do so not in a 
spirit of acrimony but with a view to revealing 
to the House the ground realities. The Central 
Government's budgetary deficit was Rs. 
13,790 crores as on 1st December, 1989, a 
level nearly double the deficit projected for 
the whole year in the 1989-90 budget, whole
sale prices had risen by 6.6 per cent since 
the beginning el the financial year. The 
balance of payment was under strain and 
foreign exchange reserves (excluding gakl 
and SDRs) were down to around Rs. 5000 
crores. Stock of foodgrains had fallen to 11 
milibn tonnes.

On a broader scale, the Economic Sur
vey whk̂h was placed on the Table of the 
House only a few days ago deals with the 
current economk; situation, t will not go into 
details but only highlight a few key points.

There has been some sbwing down of 
growth in 1989-90. GOP is expected to rise 
by 4 to 4.5 percent, industrial output by about 
6 percent and agrk:ultural output by 1 per
cent or so on the peak level reached in the 
prevk>us year.

The prk)e rise tfils year affects several 
commodity groups arui the pressure of infla*
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tton is dearly linked to the fiscal imbalance. 
The budget deficit and money supply growth 
have been running wilt about target. The 
Revised Estimates for 1989<90, which I will 
present a little later, indicate that the budget 
deficit is expected to be substantially higher 
than Rs. 7337 crores projected in the budget 
estimated for 1989-90. The growth rate of 
aggregate monetary resources was 16.5 
percent from the beginning of the financial 
year to 23rd February, 1990.

As regards the trade performance this 
year, exports have grown at the rate of 38 per 
cent and import at 21 percent in rupee terms 
in the first nine months of the year. But the 
pressure on reserves continues as the im
provement on trade account is not sufficient 
to counter-balance the increase In debt- 
service obligations.

A Mra( Enr,c roo(coO6c o6 oM(C( g(ro]n(C 
Oc 6nE(n oM( MO1M/O1Mo oM( 06cConrOcoC ,OoMOc 
,MO0M oM( M(, R6a(nc)(co MrC o6 /66/O g6n 
,rdC 6g g]/gO//Oc1 OoC )rcEro(^

The first task of the new Government 
was to contain the rise in prices. A Cabinet 
Committee on Prices was formed and effec
tive steps were taken to increased the supply 
of essential commodities, break the infla
tionary psychology and contain inflation. The 
price situation, however, remains a matter 
for concern and the management of inflation 
IS one of the priority for this Government.

Adequate stock of foodgrain are essen
tial for maintaining price stability and our 
economic security. The Government has 
given a high priority to stepping up procure
ment efforts and to rebuilding of stock. As a 
result, the procurement of rice has touched 
a new high of about 10 milibn tonnes al
ready. Foodgrains stock in the central pool 
have been augmented and stand at 11.67 
million tonnes at the beginning of February 
compared to 8.34 million tonnes at the same 
time last year. Special attention has been 
given to increasing supplies of essential 
commodities and streamlining the Pubik: 
Distributbn System. Market inten/ention 
operations are being undertaken to stabilise

open market prices of some sensitive com
modities.

Another major problem before the coun
try is the strain on our balance of payments 
position. In the last few years, large trade 
and current account deficits have been fi
nanced through depletion of foreign ex
change reserves and growing recourse to 
foreign borrowings. To comtMit the pres
sures on the balance of payments and to 
ensure a viable situatbn over the Eighth 
Plan period exports must command the 
highest priority. The alternative of higher 
foreign borrowing to finance our essential 
import requirements runs the risk of mort
gaging our hard won economic independ
ence. This is clearly unacceptable. There
fore, the new Impori Export Poltey 1990-93, 
to be announced on 1.4.1990. will accord top 
priority to exports and will give special en
couragement for exports whbh earn high net 
foreign exchange. The priority for exports 
will also be reflected in our industrial policy 
and later I will outline some fiscal measures 
to promote export production.

Our import bill for bulk items is increas
ing rapidly. The oil consumption, for ex
ample. has been rising at the rate of around 
8 percent in the recent past. There has been 
a huge outflow of foreign exchange on this 
account. India's foreign debt has been 
doubled in the last five years. This has added 
to our vulnerability. The tend has to k>e re
versed. I am convinced that our people will 
make any sacrifice and meet any challenge 
in order to preserve our economic independ
ence and spirit of self-reliance. We are ready 
to go through a period of austerity and hard
ship in order to avoid excessive foreign 
borrowings.

The fiscal imbalance is the root cause of 
the twin problems of inflation and the diffknilt 
balance of payment position. One of the 
targets of the Seventh Five Year Plan which 
was over achieved was deficit finartcing. 
White the projected defbit in the 7th Plan 
period was Rs. 14000crores, In reality it was 
more than double.
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The management of the deficit will re
quire the containment of expenditure growth.
I can assure the House that we will spare no 
effort to reduce the burden of administrative 
expenditure. But the restraint of expenditure 
also requires careful consideration of other 
areas of public spending which involve im< 
plicit or explicit subsidies. We have to ask 
ourselves whether these subsidies are really 
reaching the people they are meant to serve 
or whether there is a better way of providing 
the same benefit.

On the revenue side, the real issue is of 
tax compliance. Tax evasion is rampant, this 
generates black money and has other seri
ous adverse effects on the economy, such 
as fuelling inflation and conspicuous con> 
sumption. Black money is also generated by 
shortages, artificially pegged prices and 
detailed physical control. The "leakages” 
from public expenditure programmes also 
cause serious distortions in the economic 
and social structure of our society.

We will launch a sustained and multi
pronged drive against proliferation of black 
money which is a social sin and an economic 

• evil. To improve tax compliance, we shall 
combine reasonable tax rates and simpler 
tax laws with effective tax administration and 
strong deterrents against evasion. The 
Revenue Department is being instructed to 
pay special attention to vulgar display of ill- 
gotten wealth, particularly on occasions, such 
as wedding receptions. We will come down 
with a heavy hand on those who give vent to 
their pomp and money power, by circum
venting our laws and frittering away the 
scarce resources of the nation. The Eco
nomic Intelligence Bureau is being revamped 
to coordinate action against tax evaders and 
black money operators, the Act on "Denami" 
transactions will be recast to make it more 
difficult for economic offenders to hold wealth 
in “ benami” forms.

Administrative curbs against black 
money must be backed by economic meas
ures. We must reduce the scope of discre

tionary powers whk:h provide sustenance to 
black money. Our economic policies will 
place greater reliance on general, non^dis- 
cretionary, fiscal and financial instruments 
and will reduce the role of ad hoc discretbn- 
ary physical control.

I have also received some suggestbns 
form Honourable Members and fiscal ex
perts on incentive scheme for "unearthing” 
of black money and channelling it into de
sired directions. The advantage claimed for 
such schemes is that, instead of being used 
for conspicuous consumption or unproduc
tive investment, the unaccounted money 
can be diverted to create jobs or to serve 
some other socially useful purpose. The 
disadvantage is that these schemes gener
ally provide for a more concessional tax 
treatment of the black money than the rates 
normally applicable. The different schemes 
tried out in the past did not yield much and 
were open to misuse. Human ingenuity 
manifests itself in strange ways. In the past 
, it found expression in converting the bearer 
bonds, issued with the laudable objective of 
bringing out black money, into alternate 
currency that exchanged hands at a pre
mium. Thus the instrument to render black 
money white was itself used with vengeance 
to reconvert white money into black!

Nevertheless, in the present situatk>n, 
when our needs are large and resources are 
tight, there is perhaps a case for introducing 
a time-bound scheme which would permit 
undeclared incomes and hidden wealth to 
be used for one or more social purposes, 
such as. slum clearance, building of houses 
for lower and middle income groups, and 
setting up of specified agro-based industries 
in rural/backward areas. Subject to certain 
conditions, the source of monies declared 
under this scheme need not be questioned. 
There could be a suitable flat rate of tax on 
such income.

The Government wouki like to have a 
thorough debate in the Parliament before 
Introducing a scheme of this type. I woutd 
very much wekx>me the views of the Horu>ur- 
able Members during the budget debate. In
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the light of these discussions the Govern
ment will talie the final decision.

Donf)estic trade in gold is regulated under 
the gold Control Act which was introduced in 
1963 with the broad objective of curbing the 
demand for gold. The Act has been largely 
ineffective. It has also caused hardship and 
harassment to small goldsmiths. There is 
not much point in continuing with such an 
ineffective legislation. The Government, 
therefore, proposes to abolish the Gold 
Control Act. This step would benefit many 
artisans and small goldsmiths all over the 
country. At the same time, we will use the 
Customs Act more vigorously to prevent 
smuggling of gold.

Let me now turn to some issues of long* 
term development.

In the traditional growth pattern, while 
the poor at the grass root level suffered in 
silence without much benefit of growth trick< 
ling down to them, the affluent at the top lived 
in splendid isolation and monopolised most 
of the gains of economic growth. The new 
Government rejects this trickle down theory 
of development. Instead, it would work for 
growth with equity ensured through employ- 
ment oriented planning In whk:h the decen
tralised institutions of the four pillars state, 
aptly described by Or. Ram Manohar Lohia 
as the ‘Choukhamba Raj’ will play a pivotal 
role.

Our first prk>rity is empbyment. In the 
eighties, our economy grew at around 5 
percent or more. But, according to a recent 
report of the National Sample Survey oM( 
c]).(n of i(nC6cC who are chronically 
unempk>yed increased form 8 million in 1983 
to 12 million in 1987-88. In additbn, there are 
a vast number who are underempbyed and 
LM6C( (rncOc1C from work fall well short of a 
decent minimum. L( believe that #(a(nd 
citizen has the right to productive and gainful 
work in order to live meaningfully and with 
EO1cOod§  ̂We wouki /O8( o6 Ocon6E]0( rc 
empk^ment Guarantee Scheme. However, 
the 06Co of doing C6 tn all irnoC of the 06]cond

are huge, and we do not have the necessary 
resources at this juncture. Nevertheless, It is 
proposed to make a beginning on an Em- 
pby ment Guarantee Scheme for the drought 
prone areas and areas with an acute prob
lem of rural unempbyment. The atkx»tk>n 
for the empbyment schemes of the Depart
ment of Rural Devebpment will supple
mented, to the extent feasible, during the 
course of the year.

Faster growth of agriculture must be an 
important part of this strategy. We have 
achieved impressive growth in yields in the 
areas of good irrigation but yields remain 
very low in large parts of the country which 
are rained or semi-arid. Our strategy for 
agricultural development must focus on in
creasing output in these areas through 
greater investment in irrigation, land devel
opment, and soil and moisture conservation. 
These investments will increased produc
tion. They will also generate greater absorp
tion of labour in agriculture. Parallel to this 
effort, regions of high productivity should 
aim at diversification of agriculture and de
vebpment of agro-based processing indus
tries. This will provide the economic linkages 
between the rural economy and growing 
markets in urban areas, as well as potential 
markets abroad.

The country had adopted an industrial 
Policy resolution in 1956, which through the 
years, has governed our broad strategy for 
industrial devebpment. It is surprising that 
there is no similar Agricultural Policy Reso
lution. This Government will remove this 
lacuna. We will lay the basic foundations of 
agricultural development through the adop
tion of an Agricultural Policy Resolution. This 
will represent our national commitment In 
respect of a sector which is the hub of our 
economy. We invite all sectbns of the people 
to interact with the Government on the for- 
mulatbn of this Policy Resolutbn.

We are committed to ensuring that 50 
per cent of the investabte resources are 
depbyed for the development of agrbuiture 
and rural devebpment.
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SHRIJA AROHAA OOJARY: W« 
had done it alread. Sir, ore than fift 
ercent we were deloing. So, there is 
nothing new In that.

RO. MADHU DA DAVATE: We 
have ade a eginning, in this ear's Cen
tral lan in which the share of the rural sector 
ii udgetar su ort for the Central lan will 
go u fro  ercent in 1989-90 to 9 
ercent in 1990-91 . In addition, on the non
lan side we are roviding Rs. 1000 crores 
for det relief, and Rs.000 crores for the 
fertilier susid, which also go to enefit 
rural areas.

uM( Co(iC g6n oM( Oc0/]CO6c 6g oM( /rcEuM( Co(iC g6n oM( Oc0/]CO6c 6g oM( /rcE 

n(g6n)C /(1OC/roO6c Oc oM( tOcoM 0M(E]/( 6gn(g6n)C /(1OC/roO6c Oc oM( tOcoM 0M(E]/( 6g 

oM( h6cCoOo]oO6c Mra( r/n(rEd .((c OcOoOro(EoM( h6cCoOo]oO6c Mra( r/n(rEd .((c OcOoOro(E 

rcE oM( c(0(CCrnd h6cCoOo]oO6cr/ r)(cEe

)(co ,O// .( Ocon6E]0(Ê O)]/orc(6]C/d

rcE oM( c(0(CCrnd h6cCoOo]oO6cr/ r)(cEe

)(co ,O// .( Ocon6E]0(Ê O)]/orc(6]C/d 

arnO6]C )(rC]n(C g6n oM( n(Con]0o]nOc1 6g oM(arnO6]C )(rC]n(C g6n oM( n(Con]0o]nOc1 6g oM( 

/rcE n(/roO6cC rn( .(Oc1 ,6n8(E 6]o rcE ,(/rcE n(/roO6cC rn( .(Oc1 ,6n8(E 6]o rcE ,( 

M6i( o6 OcOoOro( Co(iC Ac oMOC EOn(0oO6c rgo(nM6i( o6 OcOoOro( Co(iC Ac oMOC EOn(0oO6c rgo(n 

E]( 06cC]/oroO6c ,OoM oM( orI( R6a(nc)(coĈE]( 06cC]/oroO6c ,OoM oM( orI( R6a(nc)(coĈ

Over the ears, i66n grn)(nC rnoOCrcCi66n grn)(nC rnoOCrcC 

and weavers have accuulated det which 
the are unale to rea. The have een 
caught u in a vicious circle of indetedness 
and tow incoes which kees the Oc Oc eren
nial overt. In order to relieve our farers 
ter the urden of det, an assurance was 
given in the ational ront s anifesto that 
relief will e in6aOE(E in6aOE(E to grn)(nC grn)(nC with loans 
uto Rs. 10,000 as on 2nd Octoer, 1989. I 
a glad to infor the House that we are now 
read with the schee of i leentation of 
det relief to fulfil the roise, and redee 
the ledge given to the kisans and artisans.

SHRI . CHIDAMBARAM : Are ou 
satisfied?

SHRI KAMAL ATH : The are taking 
the house for a ride, Sir.

RO. MADHU DADAVATE: It is 
roosed to introduce a schee for rovid
ing det relief which will have the following 
features. The relief will e availale to or
rowers who have taken loans uto Rs. 10,000

fro ulic sector anks and Regional Rural 
Banks. The relief will cover all overdues as 
on 2nd Octoer, 1989 including short-ter 
as well as ter loans. There will e no liit 
on the sie of the t>rrower*s land holdings. 
However, willful defaulters, who in the ast 
did not rea loans desite their caacit to 
do so, will e ecluded.

SHRI . CHIDAMBARAM: What aout 
the cooerative anks?

RO. MADHU DA DAVATE: The 
Central overnent will co ensate the 
ulic sector anks of Regional Rural Banks 
suital for the dets which are thus written 
off. Sir. it has een the convention of the 
house to allow the roosals to e ut for
ward undistured. Man of those who filed 
insolvenc etitions and had taken loans 
elow Rs. 10,000 which were overdue as of 
2nd Octoer, 1989 will also e covered under 
the schee.

The State overnents a also wish 
to introduce a schee on the sae lines in 
resect of cooerative anks within their 
urview. Suect to the constraint of re
sources, the Central overnent will con
sider suggestions for heling State overn
ents in i leenting a det relief schee 
on the sae attern in resect of cooer
ating credit institutions under their control.

I consider the det relief easure as a 
ositive ste which will enale our far ers, 
artisans and weavers to increase their ro
ductivit. It is at the sae ti e necessar to 
ensure that their is no erosion of the crediil
it of the anking sste. Once the ast 
over-dues are cleared, it is reasonale to 
e ect that loans taken for current oera* 
tions will e serviced ro tl. The Schee 
should contriute to etter agrk:ultural re
coveries and etter indentification of willful
defaulters, who do not deserve an s a
th. Banks are eing asked to set u a 
sste of aintaining a roer aedit histor 
of their orrowers covered underthe Schee. 
The overnent M also like to ake It 
clear that the Schee will not e etended 
nor will it e reeated.
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The Government proposes to introduce 
changes in the formuta for computing costs 
of production of agricultural crops for price 
fixations so as to take full account of all costs. 
In particular the formula will take into ac
count :

(1) valuation of labour (Including 
family labour) on the basis of statu
tory minimum wage, or actual 
wage, whichever is higher,

(2) the remunerations for the mana
gerial and entrepreneurial efforts 
of the farmer.

(3) adjustment of procurement/ sup
port prices for the escalation in 
input cost .(o,((c the announce
ment of the prices and the arrival 
of the crop Oc oM( market.

The new formula will be reflected in the 
procurement support prices to be announced 
for the next kharif season. As procurement 
prices are revised in line with costs, the 
revision of issue prices is also unavoidable. 
In future, the Government will announce 
revision in procurement and Issue prices at 
the same time even though these may take 
effect on different dates.

ment. A bng-term 8olutk>n to this problem 
has to come form a st̂ ift to a nK>re employ
ment-oriented growth strategy. But as an 
immediate step we have decided to give a 
boost to measures which will assistthe youth 
of this country to acquire the skills that will 
improve their prospe^ for gainful empby- 
ment. A comprehensive Vocational Training 
Project has been taken upcovering 28 States 
and Unton Territories. The Project will im
prove the quality of craftsmen training, ap
prenticeship training and advanced training 
of industrial workers. We diso propose to link 
training and the provisk>n of credit support 
for self-employment.

Under the leadership of 
Dr.B.R.Ambedkar thousands belonging to 
the Scheduled Castes had embraced Bud
dhist religk)n in 1956 to seek liberation from 
caste oppression to whrch they were sub
G(0o(E g6n 0(co]nO(C^ 76,(a(n+ in the eyes of 
the orthodoxy the social stigmaon the Sched
uled Castes was not erased even after their 
conversion to Buddhism. It has, therefore, 
been decided by the Union Government that 
all the facilities and privileges that were 
available to the Scheduled Caste will be 
available to them from the Union Govern
ment even after their conversbn to Bud
dhism.

The threat to our environment can no 
more be ignored. It has been estimated that 
around 139 million hectares of land is de
graded through soil erosion, salinity, total 
loss of tree cover, etc. Our forests are under 
pressure form a variety of sources. In urban 
areas, air and water pollution from industry, 
transport and other sources is widespread. 
A healthy environment is part of the quality of 
life and a productive environment is the 
basis for development. Our emphasis on 
rural devebpment and decentralisation will 
altow us to integrate environmental consid
erations into the design of devek>pment.

Let me now turn to another area of great 
concern— t̂hat of unemptoyed youth. All of 
us who travel in our constituencies have 
seen the plight of young people able and 
willing to work, but unable to find empby-

SMRI A. CHARLES: What about Sched
uled Caste Christians? Why that discrimina
tion?

PROF. MAOHUDANDAVATE: A strat
egy for greater absorptbn of labour in agri
culture has to go hand in hand with faster 
growth of industry and balanced devebp- 
ment of infrastructure, specially power and 
transport. It is self evbent that higher invest
ment and faster growth in incomes in agricul
ture can be sustained only if industrial pro* 
ductbn increases to meet the rising demand 
for input and wage goods in particular. This 
Government will give priority to accelerating 
industrial growth in a comfi^itive and non- 
monopolistic environment. TheGovemment 
will review and simplify the Industflal Uoene- 
ing Policy to ensure that ficenstng does not
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become and instrument for preventing 
competition and perpetuating monopolies.

The Khadi, village and small scale sec
tor has a special role to play in any strategy 
for employment<oriented industrial develop
ment. We will work for the harmonious devel> 
opment of cottage, small and large scale 
industries and give protection against en
croachment of large scale on small scale 
and small scale against cottage wherever 
necessary.

The withdrawal of the 15 percent Cen
tral Investment Subsidy for Backward Areas 
has affect<3d the growth of small scale indus
tries. We must take industry to the people 
and not people to the industry. We propose 
to reintroduce a Central Investment Subsidy 
for small scale units in rural areas and back
ward regk>ns.

A major problem faced by small indus
tries is delay in the settlement of bills by large 
units. The provision of factoring services in 
which the task of realisation of the bill is 
taken on by an intermediary is one way of 
mitigating this. The House will be glad to 
know that some steps towards this end have 
already been taken by the Reserve Bank of 
India.

The problems of women entrepreneurs 
in the cottage and small sector are of particu
lar concern to us. The provisions regarding 
margin money and seed capital for women 
entrepreneurs will be reexamined and liber
alised.

There is a single window scheme for 
grant of working capital along with term 
assistance to new projects in the small scale 
sector by State Financial Corporations. This 
arrangement facilitates setting up of small 
scale units without waiting for finalisation of 
working capital limits from banks. The pres
ent limits of project cost for determining 
eligibility for such composite loans is being 
raised form Rs. 5 lakhs to Rs 10 lakhs.

Reserve Bank has issued gukteilnas for 
provisbn of credit and rehabilitation of viable 
small scale units. These guklelines are, in
tended to assist the small scale sector and 
not create hurdles in its path. Banks are 
being asked to implement them faithfully.

The pubik: sector is vital to our country's 
development. It has played a mayor role In 
broadening the base for industrial and tech- 
nok)gical devetopment in this country. The 
overall working results forthe first six months 
of this financial year show a significant im
provement in net profit form Rs. 694 crores 
last year to Rs 1103 crores this year. In 1990- 
91, Central sector enterprises will finance 46 
per cent of their p>lan investment from inter
nal resources. We are committed to making 
the pubIk: sector more effk îent and result- 
oriented so that it can generate more sur
pluses which can be ploughed back for 
development.

The health of the public enterprises 
depends crucially on the commitment of its 
employees and their full participation in 
management, it has been suggested that 
one way of securing this is to give workers a 
share in ownership either through stock optk>n 
schemes or sale of shares to workers or to 
trusts owned by workers. Since the equity of 
pubIk: enterprises is not quoted in the mar
ket, arrangements will have to be worked out 
to determine the sale and purchase prk:e of 
such worker’s shares. I invite suggestions 
from Honourable Members on the merits of 
this idea and how it couki be implemented.

We are also firmly committed to the 
healthy development of capital markets, and 
to strengthen the role of pubIk: financial 
institutions.The institutions will be given 
functional autonomy. However they must 
also be accountable for their actk>ns. The 
institutions will not be party to corporate 
battles and clandestine takeovers. The 
government would like to create an atmos
phere and a culture where financial institu
tions can function objectively without fear or 
favour.

There has been some concern about
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the rote of financial institutions In relation to 
their Intervention In the capital market. I have 
asked these institutk)ns to frame suitable 
guidelines so that their actions are not only 
objective but seen to be so. Each financial 
institution is expected to operate in the inter
est of its depositors and investors consistent 
with national priorities, there may be occa' 
sk>ns when there is an abnormal and persis* 
tent upward or downward movement in CMrn( 
prices because of concerted bull or bear 
pressures, in such situatbns, the gOcrc0Or/ 
institutions will play a stabilising role in the 
0riOor/ )rn8(o^

The growth of banking since nationali
sation has been phenomenal. The banking 
system has been extended to the remotest 
part of our country. Banks are now playing a 
vital role in mobilising peoples’ savings and 
channelling them into productive areas. At 
the time of nationalisation, only 14 percent of 
the bank credit was provided for the pnonty 
sector covering sections, such as, agricul
ture. rural development and small industries 
and businesses. Today, this proportion is 
nearly 45 percent. This is the measure of the 
success of nationalisation.

There is one aspect of banking opera
tions which is of concern to me. This is the 
tow credit deposit ratto in some regions. A 
variety of factors determine this ratio. I have 
asked the Reserve Bank of India to pay 
special attention to this problem and further 
improve credit delivery in such areas consis
tent with financial discipline.

Our bank managers and employees 
are, as a group, the most qualified, dedi
cated and hard working. But it is also a fact 
that the level of public satisfaction with the 
banking services is not as high as it should 
be. Over the years, perhaps some structural 
rigkiities have crept in. These need to be 
removed. There is need for greater compe- 
titton and great^ operational flexibility in 
respect of banking sen/ices. The banking 
culture has to be made more responsive to 
the needs of the public. I am requesting the 
Reserve Bank of India to set up a Committee 
of Bankers, bank emptoyees, depositors and

borrowers to oonskler these aspects and 
make recommendatbns to the Government.

The previous Government had an
nounced the formation of the Securities 
Exchange Board of India ( SEBt) in 1987. 
Three years have passed and the legislation 
for giving statutory authority of SEBI has not 
been introduced. We will ensure that this is 
done in this budget session.

P0O(c0( rcE o(0Mc6/61d OC oM( )rOcv 
spring of devebpment. We are proud of the 
0rir.O/OoO(C oMro ,( Mra( .]O/o ]i Oc 0nOoo6r/ 
areas like agriculture, space research, atomic 
(c(n1d rcE E(g(c0(^ L( ,O// rO) ro ]oO/OCOc1 
the talent of our scientists and engineers 
o6,rnEC o,6 .rCO0 (cEC I

ykw-^ t^R^ kTtRT 4R]co]n’F uMrc8C  
to Jawaharlal Nehru.

PROF. MADHU DANDAVATE: I join
d6]^

— the development of appropriate 
technotogies for agriculture, non- 
conventional and renewable en
ergy and other employment inten* 
sive activities,

— the establishment of a strong base 
of self reliance in critical areas of 
modern technotogy.

Public spending on R & D, incentives for the 
use of indigenous technologies and policies 
to guide private research efforts will be ori
ented towards these objectives.

There is a large community of Indians 
settled abroad. They have achieved tremen
dous success in their chosen professk>ns 
and occupattons. True to the rich tradition of 
our ancient culture, their physical k>catk)n 
has not weakened the strong intellectual, 
phitosophlcal and social links that they have 
with the country of their origin. The Govern
ment will continue to provide spedal facili
ties for them to invest their savings in this 
country. The procedures wHI be simplined so 
ttiat th ^  can function with a sense of confi*
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dence and in line with declared national 
policy.

Let me now turn to the revised Esti
mated for 1989-90 and the Budget Esti
mates for 1990-91.

k(aOC(E 9CoO)ro(C g6n plzlUl5

Revised Estimates of Expenditurf̂  tor 
the current year show an increase of Rs. 
5620 crores over the Budget Estimates. Of 
this, Rs. 4958 crores are on non-Plan ac
count and Rs. 662 crores on Plan account

On the Receipt side, while oollection 
from Corporation Tax and Customs duties 
are expected to more or less reach Budget 
estimates, the receipts from Union excise 
duties are estimated to be Rs. 599 crores 
less than the budget. Income-Tax collec* 
tions, on the other hand, are expected to be 
more by Rs. 755 crores. States’ share of 
taxes including the sums payable to States 
on the basis of collection figures certified by 
the C& AG for the earlier years are placed at 
Rs. 13232 crores against Rs. 12438 crores 
at the budget stage, i.e. Rs. 794 crores 
more.The shortfall in net revenue receipts Is 
expected to be more than off set by larger 
receipts from small savings, provident fund 
collections and special deposits of non
government funds, etc.

Honourable Members are aware of the 
strains on our security environment which 
unfortunately coincide with the strains on our 
economy. iHence. on the non-Plan side, 
Defence Services are being provided addi
tional Rs. 1500 crores to meet their essential 
requirements and committed expenditure. 
The provision for fertilizer subsidy will Rs 
950 crores more, mainly due to largpr im
ports and clearance of arrears claims. There 
is an increase of Rs. 276 crores in food 
subsidy, mainly for cleanng arrears due to 
Food Corporation of India. An additional 
provision of Rs. 468 crores has been mnde 
for export promotion and market dev<?lop- 
ment. Interest payments will be Rs. 710 
crores higher The Government is of tĥ i view 
that the amount of compensation to be paid 
to the victims of the Bhopal Gas tragedy 
under Court order is too meagre for the 
magnitude of sufferings of these innocent 
people. The matter is under review in Court 
and in the meantime Government have 
decided to pay interim relief for the virtims 
for which a provision of Rs. 320 crores has 
been made which, inclusive of bank int̂ r̂est 
over a period of 3 years, will amount to Rs. 
360 cores. The increases are partly offset by 
savings in some areas notably in the lump 
sum provision made for dearness allowance 
consequent on transfer of liability on this 
account to the budget of the Ministries/ 
Departments.

The overall deficit for the current year is 
now estimated at Rs. 11750 crores against 
the budget estimate of Rs. 7337 crores.

2]E1(o 9CoO)ro(C g6n pll5Ulp

The next financial year is the beginning 
of the Eighth Five Year Plan. This Govern
ment is irrevocably committed to planned 
economic development, and to making the 
plan more meaningful to the people. As a 
part of the new strategy, in the next year's 
Plan, we have provided more for those pro
grammes and schemes which benefit the 
people directly. We have favoured those 
programmes that create more jobs, gener
ate self-emptoyment opportunities, improve 
the living environment in our village and 
strengthen our agriculture. This is the surest 
route to overcome poverty. An increase of 
31.7 per cent on last year’s budget estimate 
is being provkled for Agrk^utture and Allied 
Sen/k:es, without taking into account the 
budget provision of Rs.1000 crores for the 
debt relief forfarmers, weavers and artisans. 
The altocation for anti-poverty programmes, 
whk:h are spread over different budget heads 
is being increased by about 23 per cent over 
last year’s budget estimate. This includes 
the outlay for employment programmes in 
rural and urban areas which is being in
creased by 30 per cent on last year’s budget 
estimate.
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We ve  fir co itent to ccor 
igest priorit to gricltre n rrl evel
opent n or trst n ctions re in 
conforit wit t t co itent.

or te Centrl Pln 1990-911 propose 
n otl of Rs. 39329 crores n increse 
of Rs. 4 3 crores or 14.2 per cen over te 
crrent ers otl. Of tis Rs. 1344 
crores will e provie s getr spport 
n te lnce of Rs. 2195 crores will e 
oilise  te plic sector enterprises 
trog teir internl resorces s well s 
orrowings.

or te er 1990-91 n otl of Rs. 
905 crores is propose for te Deprtent of 
Agricltre n Coopertion wic repre
sents n increse of 1.5 percent over te 
get esti tes for te crrent er. In 
ition I  lso proposing n ot l of 

Rs.155 crores for Agricltrl Reserc n 
E ction copre to te provision of Rs. 
110 crores in 199-90 n increse of 41 per 
cent.

I ve lre  referre to te intention 
ot e overnent to ke  eginning in 
respect of n Eplo ent rntee 
Scee. Te Annl Pln otl propose 
for te Deprtent of Rrl Developent is 
Rs. 3115 crores. It is  intention to provie 
soe itionl fns witin te constrint 
of- resorces to enle n Eplo ent 
rntee Scee to e intro ce in se

lecte res.

Te overnent is plege to secring 
 fir el for te ost oppresse eplorte 
n eprive sectors of te societ n el 
te Scele Cstes n Scele Tries. 
it is propose to ke  provision of Rs. 320 
for te scees for Scele Cstes n 
Scele Tries in te Annl Pln 1990- 
91 s ginst Rs. 269 crores in 199-90 E. 
Te Specil Centrl Assistnce to Specil 
Coponent Plns n Tril s-Plns of 
Sttes s lso een increse.

Te overnent wo W intensif te 
efforts for eriction of illiterc. Te ver 
fct tt illions of voters in te contr ve

to ientif te n es of cnites on te 
llot ppers onl fro te election s ols 
is itself  s ol of te etent of illiterc. We 
ve e 25 percent increse in Hoction 
for Ntk)nl Literc Mission. Specil tten
tion to voctnl progr es t ll levels 
will e given.Te process of oernistion 
of tecnicl e ctn n spport to trst 
n frontier res in science n tecnolog 
will e intine. I  proposing n ot
l of Rs. 65 crores for te eprt ent of 
E ction ring 1990-91.

In il te progr es of elt n 
f il welfre services specil ttention will 
e pi to te nees of te rrl people. I  
proposing n otl of Rs. 950 crores for te 
Ministr of Helt n il Welfre for 
1990-91.

Te overnent ttces gret signifi
cnce to te welfre of te wek te poor 
n te eprive living in te r n res. 
Mjor inititives for epto ent tow cost 
snittion for liertion of scvengers n 
provision for nigt selters re propose to 
e l nce. Te pln otl of te r n 
Devetopent Sector is eing increse to 
Rs. 22 crores in 1990-91 fro Rs. 9 crores 
in 199-90 E for tis prpose.

Te Annl Pln otl s for 1990-91 for 
te infrstrctre sectors re propose to e 
steppe p. Te otl s for Petrole  n 
Ntrl s is propose to e increse  
1.6 percent Rilw s  12.4 per cent n 
Power  ot 10 per cent.

Te etils regring Centrl Pln 
otl s for tese n oter sectors re in te 
get oc ents. I o not wis to tke te 

ti e of Hose in king  speec  s sti
tte for te vol inos get oc ent 
n t s eprive te Me ers of te ecite
ent of reing tese oc ents.

Honorle Me ers will e pp to 
kfiow tt te Centrl ssistnce for Stte 
n T Plns net ers will e Rs. 12 4 
crores incling te Pln revene grnts 
reco ene  te innce Co lssk>n 
s ginst Rs. 10450 crores ecling
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drought assistance provided in Budget Esti> 
mates for the current year. This represents a 
substantial step up of 22.9 percent.

Budget Estimates for the next year 
provide Rs. 64,515 crores for non-Plan 
expenditure as against Rs. 59.220 crores in 
revised Estimates for the current year. The 
main increase next year is under interest 
payments provision for which goes up from 
Rs. 17,710 crores this year to Rs. 20,850 
crores next year.

The Government have appointed a 
Committee to consider the issue of One 
Rank One Pension in all its aspects. The 
Report of the Committee is expected by end 
of March, 1990 and government will take 
further action thereafter.

For Defence Services, a provision of 
Rs. 15,750 crores has been made in the 
Budget Estimates. The increase in the de
fence expenditure is no of our choice. It is 
direct result of the situation on our borders.

Freedom struggle is indivisible and 
therefore it has been decided that those who 
fought for Goa’s liberation from the Portug
ese rule will be eligible for Union Govern
ment's pension and all other benefits avail
able to other freedom fighters.

The Ninth Finance Commission has 
submitted its second report covering the 
period 1990-95, a copy of which was laid on 
the Table of the House last week along with 
a statement of decisions of Government on 
the ‘recommendations. These have been 
taken into account while framing the Budget 
for next year. The recommendations of the 
Finance Commission accepted by Govern
ment will cast an additional burden of the 
order of Rs. 773 crores on the Central Budget 
in 1990-91.

Government are alive to the important 
issue of checking proliferation of Govern
ment expenditure especially in non-priority 
and non-developmental areas. I am request-
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tng ail the Ministries and Departments to 
absorb the liabilities on account of additional 
instalments of D.A. which will be payable 
next year from within the budget provisbns 
made for them by effecting economices and 
eliminating non-essential expenditure. I am 
therefore, including only a nominal provision 
of Rs. 100 crores in the next year’s budget as 
lumps sum provision for D.A. This is mainly 
to meet the possible requirement of small 
Departments with limited budgets who may 
not find it possible to absorb D.A increases to 
the full extent.

On the Receipts side, Gross Tax Reve
nue at the 1989-90 rate of taxation is esti
mated at Rs. 57,988 crores and the net tax 
revenue after payment to States of their 
share of taxes is placed at Rs. 43507 com
pared to Rs. 37798 crores in the Revised 
Estimates for the current year.

I have taken a credit of Rs 8000 crores 
on account of market borrowings as against 
Rs. 7,400 crores in the current year. External 
assistance net of repayment is expected to 
be of the order of Rs. 4327 crores in the next 
d(rn as against Rs. 3901 crores in the cur
rent year. Taking into account the other 
variations in receipts and expenditure the 
overall deficit for next year at the 1989-90 
rate of taxation is estimated at Rs. 9165 
crores.

Having taxed your patience so far, now 
let me turn to other areas of taxation and 
reliefs for which you must have been waiting 
impatiently, Let me begin with my proposals 
in respect of direct taxes. I am introducing 
certain major changes in the rate structure 
for personal income-tax with a view to pro
viding relief to low and middle income groups, 
and to make the savings linked incentives 
more equitable for taxpayers in different 
income slabs. My first proposal to raise the 
exemption limit is in fulfilment of a promise 
made in the National Front manifesto. I am 
raising the exemption limit for personal in
come taxation from Rs. 18,000to Rs. 22,000 
look at the structural changes. Roughly, one 
million persons will go out of the tax net as a 
result of this change. In deckiing the new
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limit. I have had to balance two conflicting 
considerations. On the one hand, it is a fact 
that the bwer income groups have been 
affected the most by price rise, and there is 
a case to raise the exemption limit. On the 
other hand, an increase in the limit narrows 
the tax base and involves substantial loss of 
revenue as the benefit of the increase is 
spread over ail taxpayers, and is not con
fined to the lower end of the income levels. 
Experts have often argued that keeping in 
view our per capita income, raising of the 
exemption limit is not justified. However, as 
1 temperamentally prefer to avoid taking 
extreme positions, I have chosen the middle 
course which I believe is fair and reasonable.

As further measure of relief to the lower 
and middle income groups, I am extending 
the lowest rate of 20% from the present limit 
of Rs. 25,000 to Rs. 30,000.

Last year, a surcharge at the rate of 8 
per cent was introduced for financing em
ployment programmes. Dropping this em
ployment surcharge would have brought into 
question my irrevocable commitment to 
employment oriented planning. I therefore, 
have no choice but to continue this sur
charge. This will now be applicable beyond 
taxable income of Rs, 75,000 as against the 
present limit of Rs. 50.000.

As the Honourable Members are aware, 
the existing schemes of tax incentive to 
promote savings are based on deductions 
form income. A person gets tax relief at the 
highest marginal rate of tax applicable to 
him. Accordingly, It confers higher amount of 
tax benefit to a person with higher income 
vis-a-vis a person with a tower income. With 
a view to removing this inequity. I propose to 
introduce a system of tax rebate on the gross 
amount of savings under sectbn 80C. Under 
the new system, a person contributing to 
provkient fund, life insurance, Natk>nal 
Savings Certifbates, etc. as earlier, will now 
be entitled to a tax rebate calculated at the 
rate of 20%, on such savings. The maximum 
tax rebate allowable will be Rs. 10.000 
generally and Rs. 14,000 In the case of 
authors, play wrights , artists, musbians.

actors, sportsmen and athletes. This is 
broadly equivalent to the maximum relief 
available now. All persons will get the same 
amount of tax benefit on a given amount of 
savings, irrespective of their levels of in* 
come. The low income taxpayer will iMnefit.

Let me illustrate the impact of the above 
proposals. A person with a salary income of 
Rs. 3,500 per month, i.e. Rs. 42,000 per 
year, who saves Rs.8,000 per year in provi
dent fund and insurance presently pays 
Rs.1,000 per year as tax. Under the new 
dispensation, he will not have to pay any tax 
at all. The upper income group will have to 
save Rs. 50,000 to get the full relief of 
Rs. 10,000. Under the old system they would 
have got the same relief by saving only Rs. 
39,500. I may mention in passing, that the 
new system of a uniform tax rebate will also 
lead to a substantial simplifbatton in tax 
deductk^n at source by employers.

As a further incentive to save. I propose 
to increase the limit available for the savings 
incentives under section SOCCA from Rs.
30,000 to Rs. 40,000. Since the savings 
under this are on a netting' principle and are 
added back to income when withdrawn, the 
present system of deductton from taxable 
income will continue.

In addition to this, the Equity Linked 
Savings Scheme ( ELSS) announced last 
year has now been finalised on a " netting’ 
pnncipie. Investment in units under the 
Scheme, will be eligible for deductton upto a 
maximum of Rs. 10,000 from the total in
come. The annual return on the investment 
in the units will be eligible for tax concession 
under sectton SOL. On repurchase of the 
units by the Mutual funds, the capital amount 
representing the cost of the units will be 
taxed as income in the year of repurchase 
and the excess will be liable to tax as capital 
gains. The Equity Linked Savings Scheme 
will eventually replace the present deductk>n 
under sectton 80CC. Meanwhile, this provi- 
sk>n is being extended for investments made 
upto 31 6! March, 1991.

(n an effort k> mitigate in some small
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measure, the hardship of parents or guardi* 
ans of physically handicapped or mentally 
retarded persons with incomes upto Rupees 
sixty thousand per annum, I propose allow* 
ing a deduction of Rs 6,000 from the parent’s 
or guardian’s total income to cover expenses 
on medical treatment, training and rehabili' 
tation of such persons.

I propose to increase the deduction in 
respect of professional income from foreign 
sources, available to authors, playwrights, 
artists, musicians, actors and sportsmen 
including athletes, from the existing rate of 
25% to 50% of the income or 75% of the 
foreign exchange brought into India, which* 
ever is higher. In the case of professors, 
teachers and research workers also, the 
present provision has been liberalised to 
allow deduction of 75% of the foreign ex
change brought into India.

I will now make my proposals in regard 
to corporate taxation. The corporate sector 
has often claimed that the rate of Corporate 
Tax is high and that this inhibits growth as 
well as tax compliance. One closer scrutiny,
I find̂  that the rate is only seemingly high, 
because the system provides too many 
exemptions. After all the admissible exemp
tions and deductions, the effective rate falls 
drastically. Many large and high profit mak
ing companies had been able to escape the 
tax net altogether and were paying zero tax 
for a long time. That is why the contribution 
of the corporate sector to tax revenue was 
not commensurate with the profits they 
earned; nor with the needs of national devel
opment. The tax system also tilted the bal
ance in favour of capital intensive produc
tion.

To ensure better tax compliance. I pro
pose a twin strategy. I am abolishing major 
incentives like investment Allowance and 
investment Deposit Account with a view to 
cbsing the escape route for the corporate 
sector to go out of the tax net; and having 
closed that route, I propose to fix the tax rate 
for wkiely held domestk: companies at 40%

with corresponding changes in rates for 
other domestic companies. This twin strat
egy will raise the effective tax rate and will 
also give substantial additional revenue of 
Rs. 800 crores.

The only major deductions that will now 
be permitted are those relating to foreign 
exchange earnings and for setting up new 
industrial undertakings. The deduction for 
setting up new industries is being raised 
from 25 per cent to 30 per cent in the case of 
companies and from 20 per cent to 25 per 
cent for others. The period during which the 
benefit can be availed of is being extended 
form 8 to 10 years.

With the abolition of the major exemp
tions. there is a case for also removing the 
special provision regarding tax on minimum 
profits contained in section 115J of the In- 
come-tax Act. Accordingly, I propose to dis
continue that provision with effect from the 
assessment year 1991-92.

I am also introducing an important 
change in the taxation of intercorporate divi
dends. At present 60% of the dividend in
come received by a domestic company from 
another is exempt from tax. There is a ten
dency towards holding of personal wealth in 
the form of companies which are in effect 
closely-held. In order to encourage genuine 
investment activity while at the same time 
discouraging the use of corporate frame
work for holding personal wealth, i propose 
to exempt dividends received by domestic 
companies from other domestic companies 
to the full extent to which they themselves 
declare dividends during the relevant perk>d. 
However, scheduled banks and publk:finan- 
cial institutk^ns would, in substance, con
tinue to be governed by the provisions of 
section SOM as they presently stand.

The result of the reform of the corporate 
tax system proposed by me will be to in
creased the buoyancy, simplify the tax struc
ture and make it neutral as between small 
and large companies. At the same time, ft will 
provido strong incentive for export and for 
investment in new industrial undertakings.
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Many smalt scale Industries are organ- 
Ised as partnerships. I propose to raise their 
exemption iimitfromRs. 10,000to Rs. 15,000 
and to lower the tax rates suitably.

Restoration of ecologically degraded 
areas fulfils the objectives of employment 
generation, enhances the supply of fuel wood 
and fodder and also contributes to the over
all social, economic and environmental sta> 
bility of the rural areas. In order to promote 
afforestation, I propose to extend the provi
sions of section 35CCB and seclion 80GGA 
to taxpayers who contribute to a fund or 
programme tor afforestation approved by 
the prescribed authority.

As in the case of personal income tax, I 
propose to continue the existing surcharge 
of 8% on corporate taxpaye'̂ s also on all 
incomes above Rs. 75,000.

I also propose to make a major change 
in the taxation of gifts. At present, gifts are 
taxed in the hands of the donor, but there is 
no limit on the amount which donee can 
show as having been received by way of 
gifts. Because of this, the mechanism of gifts 
is used to split up capital and launder black 
money. Some instances have also come to 
notice recently where attempts have been 
made to explain away wasteful and ostenta
tious expenditure on marriage receptions 
and other functions as having been financed 
out of gifts. With a view to curbing such 
practices, I have deckled to substitute the 
present gift-tax on donors with awdonee 
based gift-tax. Any person, who claims his 
assets or his expenditures as having been 
financed from gifts, will not be liable to a gift- 
tax on a graduated scale. Thus he will have 
the pleasure of transferring a part of his 
bounty as a gift to the exchequer.

The primary purpose of the donee-based 
gift-tax is not to raise revenue but to check 
tax evasion and conspicuous consumptk>n. 
in order to take care of legitimate gifts, there 
will be a basic exemption limft of Rs. 20,000 
per year. In the case of total gifts exceeding 
Rs. 20.000 but not exceeding Rs. 50,000, 
gift-tax will be levied at 20 per cent: for total

gifts exceeding Rs. 50,000 but not (N0((EU 
ing Rs. 2,00.000 at 30 per cent; and for total 
gifts exceeding Rs. 2,00.000 at 40 per cent 
In addition, I also propose to allow for a 
substantially higher limit of rupees one lakh 
for gifts received from all sources by an 
individual at the time of marriage. Further, 
gifts received in foreign exchange through 
official channels will also be exempt

I propose to make the new system 
applicable in respect of gifts made on c after 
20th March, 1990. Consequently, the exist
ing Gift-Tax Act taxing the gifts in the hands 
of donors will cease to be operative in re
spect of gifts made on or after that date.

Legislation to give effect to this new 
scheme is proposed to be introduced during 
the current session of Parliament.

I do not propose to take up the time of 
the House with other minor changes in the 
Direct Tax Laws.

As I mentioned earlier, there will be 
again in revenue from corporate tax to the 
extent of Rs. 800 crores. The loss in revenue 
from income-tax other than corporate tax 
after providing for better compliance is ex
pected to be Rs. 250 crores. There will, 
therefore, be an additional accrual of Rs. 550 
crores in respect of direct taxes.

Sir, I shall now deal with my proposals 
relating to indirect taxes. The main thrust of 
the proposals is on simplifk:ation and ratk>n- 
alisation. Simultaneously, I have also at
tempted to mobilise some resources in a 
manner that does not hurt the common man 
and at the same time helps to curb elitist 
consumptbn. A major emphasis has been 
on strengthening impulses for growth and 
exports. Significant changes in duty struc
ture are also proposed to devebp a quality 
culture in our industry. I have also not failed 
to give relief to the deserving sectors, par
ticularly small scale industry, agrk:ulture and 
environmental protection. T// oM(C( )(rCe
ures have been E(C0nO.(E In (6)( E(orO/ in 
the Explanatory Q()6nrcE])+ to oM( Fi-
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nance Bill and I shall deal briefly with the 
more important of these proposals.

Presently, the import duty rates are 
widely dispersed. With a view to rationalising 
the rates and bringing down their multiplicity, 
the total of the basic and auxiliary duty rates 
of customs are being placed in a limited 
number of slots in the range of zero to 125% 
in respect of most items. Further, as a step 
towards rationalisatjon and simplification of 
the Central Excise Tariff, the duty rates are 
proposed to be recast for a large number of 
goods. Though as a result of the rationalisa
tion. the duty rates on certain commodities 
may marginally go up or down, the proposals 
on the whole are intended to be broadly 
revenue neutral. The reduction In the num- 
ber of rates in each Chapter of the Tanff will 
simplify assessment. It will be our endeav< 
ourto ensure a measure of stability for the ad 
valorem rates.

First. I shall take up the proposals which 
are in the nature of concessions in customs 
and excise duties.

Agriculture is a priority area in our frame
work of development and tax rates are al
ready kept low on most of the inputs used in 
this sector. Specified pesticides and pesti
cide intermediates enjoy concessional rates 
of import duty of 70% and 60% respectively. 
I propose to reduce the import duty on a few 
more specified bulk pesticides and pesticide 
intermediates to these levels. The proposal 
involves a revenue loss of about Rs. 16 crores.

In order to encourage the use of rape> 
seed oil and mustard oil. of which there is an 
abundant production in the country, I pro
pose to completely exempt refined rape- 
seed oil and mustard oil which are currently 
attracting excise duty of Rs. 750 per tonne. 
The revenue loss on account of this proposal 
is estimated to be Rs. 8 crores.

I propose to remove excise duty on 
pickles altogether in the hope that this will 
lend some flavor and spice to my tnidget.

Excise duty on coffee is presently levied 
at the rates of Rs. 78 and Rs. 105 per quintal 
depending upon the variety. As a measure of 
relief of the coffee growers, I propose to 
reduce the duty to a uniform level of Rs. 50 
per quintal. This concession involves a reve
nue loss of Rs. 4 crores.

Marine products constitute a major thrust 
area of the country's exports. In order to 
make imported prawn feed more economi- 
cal, I propose to reduce the duty on this item 
to 25%. In order to help modernisation of 
food processing rcE sea food industries, I 
propose to extend the concessional rate of 
import of 40% now available to certain speci
gO(E )r0MOc(nd+ o6 r g(, )6n( Oo()C^

With a view to reducing the cost of cattle 
feed, I propose to completely exempt molas
ses used in its manufacture from the whole 
of excise duty. I also propose to prescribe 
concessional import duty of 40% in respect 
of certain items of equipment required in 
cattle breeding and dairying.

I propose to exempt fully foot-valves of 
certain specifications from excise duty in 
order to promote efficiency of agricultural 
pumps.

Presently, craft paper and craft paper
board used for apple packaging in Himachal 
Pradesh. Jammu and Kashmir and Uttar 
Pradesh are exempted from excise duty, as 
a measure to .conserve forest wealth. I pro
poses to extend this concession to packag
ing of all horticultural produce all over the 
country. This is expected to result in a reve
nue bss of Rs. 5 crores.

I propose to extend full exemptbn from 
excise duty to hand made paper arKi paper 
board manufactured by units of Khadi and 
Village Industries Commission even when 
power is used in the process of sheet form
ing. I also propose to enhance the value limit 
for the purposes of excise duty exemptk>n on 
footwear from Rs. 75 to Rs. 100 per pair in 
respect of such footwear made by units 
under KVIC as well as those run with the 
assistance of IRDP.
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In addition to the measures outlined in 
the earlier part of may speech for the promo
tion of small scale sector, I also propose to 
extend some more fiscal concessions to this 
sector. Presently, small scale units are al* 
lowed complete exemption from excise duty 
in respect of clearance of goods upto a value 
of Rs.15 lakhs in case such goods fall under 
only one Chapter of the Central Excise Tariff. 
I propose to increase this value limit to Rs. 20 
lakhs. The total exemption available to goods 
cleared upto a value limit of Rs. 30 lakhs, 
when such goods fall under more than one 
Chapter of the Tariff, will remain unchanged. 
The increase in exemption limit for small 
scale units involves a revenue loss of Rs.67 
crores. The scheme of notional credit of 5 % 
in the case of inputs manufactured in the 
small scale sector is also being continued for 
one more year from the 1 st April, 1990. Fur
ther, the limit of value of clearance of goods 
in a financial year for the purpose of obtain
ing a central excise licence is being in
creased from the existing level of Rs. 10 
lakhs to Rs. 15 lakhs. It has also been 
decided that the licensed small scale units 
having value of clearances upto Rs. 20 lakhs 
in a year will henceforth be required to fur
nish only quarterly returns of production, 
clearance and duty payment. These changes 
are proposed to take effect from the 1 st April, 
1990.

In order to reduce the prices of life 
saving drugs, I propose to exempt certain 
finished formulations containing Rifampicin, 
which Is an anti-TB drug, from central excise 
duty. Specified bulk drugs which are re
quired for the manufacture of certain life 
saving medicines are also being exempted 
from customs duty. I propose to reduce the 
import duty on certain specified drug inter
mediates to 90 %. These proposals involve 
a loss of revenue of nearly Rs. 17 crores.

We are all aware of some recent trage
dies involving unhygenrcally packed intrave
nous fluids. In order that the pharmaceutical 
industry is encouraged to emptoy latest tech
niques of aseptk; packaging, t propose to 
reduce the Import duty on aseptic form fill

seal machines for use by that industry from 
the present level of 147.25% to 40%.

Certain life saving equipments are eli
gible for complete exemption from import 
duty. I propose to extend this benefit to 
certain specified instruments and implants 
for physically handrcapped persons. I also 
propose to give some concessions in cus
toms duty to components of hearing aids.

I propose to reduce the import duty on 
homeopathic medicines as well as on cer
tain inputs for the manufacture of such 
medicines. This involves a revenue loss of 
about Rs.5 crores.

With a view to giving an impetus to 
industrial production and to boost exports, I 
propose to grant some concessions to capi
tal goods and machinery.

There has been a feeling that our ex
ports are not able to face internalk>nal cc *n- 
petition due to high cost of imporiejd capital 
equipment. A scheme is b^ing wj^^ed out 
for making available to registiered 'minufac- 
turer-exporters the facility of import of capital 
goods at concessional rate of duty against 
suitable export obligation. Broadly, capital 
goods upto a specified value limit imported 
under the scheme would be eligible to a 
concessional import duty of 25%. This will be 
subject to the condition that goods of a 
minimum of three times the value of the 
imported capital goods are exported within 
four years from the date of importatkjn. The 
details of this scheme will be announced in 
the new import and Export Policy.

Concessk>nai>>import duties have been 
prescribed from time to time on machinery 
required for vark>us export thrust sectors, I 
propose to extend the concession to speci
fied items of machinery for rubtier belting 
industry and forged hand tool industry. The 
concessk>n involves a revenue loss of Rs.8 
crores.

tn order to promote investment and 
strengthen indigenous capital goods sector,
I propose to reduce the excise duty on such
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machinery on a selective basis by 5 percent
age points. This concession will lead to bss 
of revenue to the extent of Rs. 60 crores. I am 
one of those who believe that the indigenous 
capital goods sector is integral to our search 
for self-reliance. I hope, the reduction in 
excise duty will make our capital equipment 
more competitive and spur modernisation.

With a view to encouraging industrial 
units to invest in quality upgradation and 
strengthen quality control, I propose to pre> 
scribe a concessional import duty of 40% on 
specified instruments and equipments. The 
proposal involves a revenue loss of Rs. 30 
crores. This substantial revenue loss is 
worthwhile in the interest of improving the 
quality of indigenous products.

In the interest of better environmental 
protection and pollution control, I in6i6C( to 
extend the present concessional customs 
duty of 40% to some more specified air and 
water pollution control equipments. To oM( 
same time, I propose o6 n(E]0( oM( (N0OC( 
duty on certain specified pollution control 
equipments from 15% to 5%.

Heavy investments are required for the 
upgradation of the facilities available at the 
air>ports. I propose, as measure of relief, to 
reduce the import duty on navigational, 
communication, air traffic 06con6/ and land
ing equipments Imported by the National 
Airports Authority of India to a level of 25%. 
The proposal involves a revenue loss of 
Rs.7.5 crores.

In order to promote establishment of 
telecommunication network in rural areas, I 
propose to reduce the excise duty on speci> 
tied telecommunication equipment from the 
existing rate of 20% to 15%. This will lead to 
a revenue loss of R$. 15 crores.

I propose to reduce the excise duty on 
dry cell batteries from 35% to 30%. The relief 
will involve a revenue loss of Rs. 10 crores.

It has been represented that film indus

try is facing difficulties on account of video 
piracy. In order to help combat this menance 
by simultaneous release of prints in a num
ber of cinema houses, I propose to fully 
exempt feature films from excise duty. The 
proposal would Involve a revenue loss of Rs. 
8 crores. I hope, with this incentive, the films 
which had gone into slow motion will regain 
their loss momentum.

in order to give relief to the newspaper 
industry, I propose to reduce the import duty 
on standard newsprint by Rs. 100 per tonne.

As a matter of administrative simplifica
tion, I propose to shift the incidence of excise 
duty from truck body building activity, which 
is mostly in the unorganised sector, to motor 
vehicle chassis.

Now I move on to a package of propos
als relating to the textile industry. These aim 
mainly at simplifying and rationalising the 
tariff structure, minimizing the scope for 
evasion and ensuring a lower rate of duty for 
most varieties of cheaper fabrics. Th^re are 
essentially two sets of proposals. The first 
relates to duty rationalisation at the fabrk: 
stage and the second, to changes in excise 
and import duties on man-made fibres and 
yarns as well as the intermediates used to 
produce them.

There is a growing concern about the 
plight of the hanndloom weaver. It is widely 
believed that one of the main causes of the 
distress is the neutralisation of the tax con
cessions giyen to this sector by wide-spread 
tax evasion at the procession stage. There Is 
thus a near unanimous view in favour of 
transferring the excise duty from fabrics to 
yarn, which I share. However, in the case of 
man-made fabrics, the entire duty is by way 
of additional excise duty in iieu of sales tax. 
Therefore, any change in the duty structure 
can be made only in consuttatbn with the 
States. I propose to consult the Chief Minis
ters shortly in this regard.

A part of the duty on cotton fabrics is. 
however, in the shape of basis excise duty. 
As a first step, I propose to transfer the whole
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of the bias duty on cotton fabrics to yarn. As 
the hank yarn used by handiooms will con
tinue to be exempted, the differential be
tween hank yearn and cone yarn would be 
widened and this should greatly improve the 
competitiveness of ths handloom sector.

Since at present the additional excise 
duty at the processing stage cannot be shifted 
to yarn without consultation with the States, 
I have attempted to rationalise the duty struc
ture on fabrtes. The number of slabs in the 
case of man-made fabrics is being reduced 
in a manner that the duty on fabrics becomes 
more equitable and the administration of tax 
laws more efficient, the rationalisation will 
also, I believe, greatly reduce evasion and 
consequently improve realisation.

Let me turn to man-made fibres, yarns 
had the intermediates used to produce them. 
Honourable members will recall that duties 
were reduced substantially on man-made 
textiles in 1985 and 1988. While the inci
dence of taxes was lowered, there have 
been complaints that the consumer did not 
get the corresponding benefit. I have thus 
tried to revise the duty structure keeping in 
mind the ability of different sector to bear the 
additional burden. This will also help the 
competitiveness of the handloom sector 
where the dominant fibre is cotton. The major 
changes I am proposing are :

— imposition of a basis excise duty of 
Rs. 4.40 per kg. on PTA and Rs 
3.60 per kg. on DMT which will yield 
Rs. 80 crores,

— increase in the basic excise duty on 
polyesterfilament yarn from around 
Rs.50 to Rs. 55 per kg. and on 
nylon filament yearn from around 
Rs. 37 to Rs. 50 per kg. yielding 
additional revenue of Rs 156 crores,

— Increase in the basic excise duty on 
viscose staple fibre form around 
R$^ to Rs. 8.50 per kg. leading to 
a revenue gain of Rs. 15 crores,

— reduction in the basic duty on poly

ester staple fibre from around Rs.14 
to Rs. 8.50 per kg. involving a reve
nue k>ss of Rs. 65 crores and

some reduction in the basic duties 
on various polyester blended yarns.

In order to ensure a measure of price 
discipline in this industry, I propose to reduce 
import duties,

— on DMT and PTA from 195% to 
150%,

— on NFY from 130% to 100%,

— on PFY from 205% to 180% and

— on VSF from 55% to 40%.

The revenue loss from these duty reductions 
will be marginal since actual imports are not 
expected be significant.

Keeping in view the sharp decline in the 
international price of MEG, I propose to 
raise the import duty on this item from 90% 
to 150%. This will result in an additk)nal 
revenue of nearly Rs. 48 crores.

Honourable Members may recall that 
for providing cheap cloth to the weaker 
sectbns of the society and to encourage in 
development of the handloom sector, addi
tional excise duty under Textiles and Textile 
TnoO0/(C Act ,rC /(aO(E in 1978. The in(C(co  
rate of this duty is generally 13.64% of the 
basic excise duty. In addition to this duty, a 
cess at the rate of 2̂ 5 paise per square metre 
is levied on fabrics for the purpose of devel
oping khadi and other handloom industries.
1 propose to merge both these levies by 
raising the additional duty from 13.64% to 
15% of the basic excise duty.

There are certain other rationalisation 
measures relating to textiles including mar
ginal adjustment of duty rates on acrytk; 
fibre, polypropylene staple fibre and filament 
yarn etc., without significant revenue impli
cations.
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The jute industry needs encouragement 
for diversification of its products. I propose to 
fully exempt jute blankets, floor coverings, 
mattings and bleached, printed and dyed 
jute fabrics from excise duty. Full exemption 
available to jute yarn supplied to KVIC units 
is also being extended to the handicraft 
sector.

I hope, having relished so far the liberal 
reliefs, the Honourable Members will not 
now grudge some revenue earning meas
ures also.

The family members of my smoker 
friends would, I am sure, be expecting an 
increase in the rates of excise duty on ciga> 
rettes in the interest of the health of the 
smokers. I will not disappoint them. The 
increase in duty will be 15 paise for the 
cheaper cigarettes and 75 paise in the case 
of costlier cigarettes per packet of ten.There 
will be no change in the duty rate on non-filter 
cigarettes of length upto 60mm. I would 
hasten to add that I do not propose any 
change in the excise levy on bins. This 
measure is estimated to yield additional 
excise revenue of Rs. 131 crores. I shall be 
more than happy if my actual collection are 
much less due to fall in cigarette consump
tion.

Some sympathetic increase in the ex
cise duty rates on pan masala is also being 
made to yield additional n(a(c]( of Rs. 6 
crores.

I propose to increase the excise duty on 
cocoa and cocoa preparations from 10% to 
15% on jams, marmalades etc. from 5% to 
10% and on ice cream from nil to 10%. The 
revenue gain from these measures will be of 
the order of Rs.26 crores.

The house will agree that items used by 
the affluent sections of the society must bear 
a higher burden of levies. I propose to in> 
crease the excise duty on certain items like 
microwave oven, washing machine, certain 
sophisticated varieties of audio systems,

vkieo cassette recorder and player, elec* 
tronic games and relatively high priced cook
ing ranges.

I propose to increase the excise duty on 
motor cars from 35% to 40%. This measure 
will yield additional revenue to the tune of 
Rs.79 crores. I do not propose to make any 
change in the excise duty on two wheelers 
and tractors.

The specific duty rates of excise on 
refrigerators, air conditioners of capacity upto
1.5 tonnes and automotive gas compressors 
are being increased. I propose to enhance 
the excise duty on car air-conditioning parts 
including those forming the kit from 40% to 
65%. These proposals involve a revenue 
1r) 6g kC+ p— 0n6n(C^

Tyres and tubes, except for a few varie
ties, are currently subject to central excise 
levy at specific rates. On these items, owing 
to recurring increase in prices, the duty inci
dence in ad valorem terms has come down. 
As a corrective measure, I propose to raise 
the existing specific rates on tyres and tubes. 
However, I do not propose any increase of 
duty on tractor, trailer and two wheeler tyres 
and tubes. This, along with certain other 
rationalisation measures, is likely to yield a 
revenue gain of about Rs. 40 crores.

I propose to raise the specific rates of 
basic duties of excise on iron and steel. The 
increase will generally be Rs. 500 per tonne 
in the case of stainless steel items and Rs. 
100 per tonne in the case of other items. In 
the case of downstream dutiable products, 
MODVAT credit would continue to be avail
able. The revenue gain from this proposal is 
of the order of Rs. 104 crores.

Presently, the total rate of Import duty 
on most of the stainless steel and articles 
thereof is 345%. I propose to bring down the 
rate to the level of 200%. The proposals in 
regard to customs duties on these and other 
steel items are expected to result in the bss 
of revenue to the tune of Rs. 10 crores.

At present, the country has a surplus
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production of aluminium. In order to discour- 
age imports, t propose to increase the basic 
customs duty on aluminium ingots by Rs. 
3500 per tonne.

Major plastic raw materials attract ex< 
cise duty ranging from 30% to 65%. How
ever, the rate of duty on pioystyrene is only 
20%. As a measure of rationalisation, I pro
pose to increase this rate to 30%. The pro
posal is expected to yield additional revenue 
of Rs. 5 crores.

I propose to increase the basic excise 
duty on paste grade PVC used in the manu
facture of leather cloth from Rs. 15000 to Rs. 
20000 per tonne as an anti-evasion meas
ure. The excise duty rates on PVC c o a t e d  

textiles are also proposed to be revised 
upwards. These measures are expected to  

yield Rs. 17.5 crores.

At present, various categories of paints 
and varnishes are liable to excise duty at 
different rates ranging between 15% and 
35%. I propose to rationalise the by 
keeping only two levels of duty at 15% and 
30% as against the present five rates. The 
proposal involves prescribing a uniform 
excise duty of 15% on insulating varnishes 
and water based paints and 30% on oil 
based and plastic based decorative paints. 
The proposal would yield a revenue of Rs. 9 
crores.

C< irrently special excise duty at the rate 
of iy20th of the basic duty of excise is being 
levied on indigenously produced goods. 
However, for the computation of countervail
ing duty of customs on imported goods, 
special excise duty is not taken into account.
1 do not think such a distinction is warranted.
I propose to subject the imported goods to 
countervailing duty on the basis of the excise 
duty inclusive of special excise duty. This 
proposal Is expected to yield customs reve
nue of Rs. 60 crores.

The Baggage Rules relating to free al- 
bwance admissible to passengers arriving 
from foreign countries are being modified. 
Thegeneralfree albwance is being increased

from the existing level of Rs.1250 to Rs. 
2000 per passenger. There will be a uniform 
duty rate of 250% for baggage in excess of 
this limit as against the existing 175% and 
245%. I also propose to prescribe a uniform 
duty rate of 25% on specified articles brought 
by passengers coming from abroad after a 
period of stay of more than one year, subject 
to certain conditions. The revised measures 
will take effect from the 1st April, 1990.

Provisk>n is being made for continu> 
ance of auxiliary duty of customs and special 
excise duty at the existing rates.

TC the Honourable Members are aware, 
Inland Air Travel Tax was introduced in the 
2]E1(o 6g /rCo d(rn^ The tax OC /(aOr./( at 
10% of one component of the total air fare, 
cr)(/d+ .rCO0 grn(^ I in6i6C( to /(ad the tax 
at the existing at the full air fare. The esti
)ro(E n(a(c]( 1rOc gn6) the in6i6Cr/ ,O// be 
Rs. 15 crores.

As I mentioned in the earlier part of may 
speech, in recent years our consumptbn of 
petroleum products has risen sharply. Hon
ourable Members are also aware that petro
leum prices abroad have been hardening. 
The greater dependence on imports has led 
to a large outfk>w of foreign exchange and 
higher overall foreign borrowing. It has now 
become necessary to review the domestic 
prices of petroleum products. Keeping in 
view the interests of the common man, there 
will be no increase. I repeat, no increase in 
prices of kerosene and LPG cylinders. There 
will also be no increase in prices of naphtha 
for fertilizers and other uses, natural gas, 
furnace oil for industry.bitumen for roads 
and low speed diesel oil for farmers. Among 
the selected items whose prices are being 
revised with effect from this midnight rate 
motor spirit, high speed diesel oil and avia* 
tion turbine fuel for domestic users. While 
the prbe of motor spirit is being raised by Rs.
1.25 per litre ex-storage, the prrce of high 
speed diesel oil will go up by 54 paise per 
litre. The price of aviatbn turbine fuel will 
increase by Rs.1320.45 per kibtitre. The 
increase in retail prices will vary from State to 
State depending on transportation charges
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gOcr/ aO(, in the matter.
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I had earlier mentioned that the det 
deficit at the eistin rates of taes wold e 
s. 9165 crores. ain into accont the net 
additional ield from the modifications ro
osed in direct and indirect taes and the 
reised ostal tariff, the deficit for the net 
ear is estimates at s. 206 crores. Hon
orale emers will note that this deficit is 
s stantiall lower than the deficit of s. 
1150 crores in the reised estimates of
1989-90. In order to ie the riht sinal and 
contain inflationar ressre, I hae also 
tried to ee net ears deficit een lower 
than the det estimate of s 33 crores 
for the crrent ear.

SHIJANA DHANAPC)JA : here 
is no relief at all.

P O. ADHU DANDAAE: It is m 
firm determination that the deficit roided 
for in the det shold not e eceeded. A 
half-earl reiew of the actal deelo
ments inthe detar sitation will e made, 
and the eole and the Parliament et 
informed aot the erformance in relation 
to the deficit.

We need to mae or fiscal and ta 
sstem more stale and redictale. he 
sstem of main a lare nmer of chanes 
in the ta rates and ta laws eer ear, aart 
from introdcin ncertainl, casts a seere 
rden on the administratie sstem. It also 
affect comliance and increases litiation. 
While some chanes in ta rates and laws 
are ineitale, it is desirale to ee the 
asic strctre stale at least for some time. 
With this end in iew, the Goernment will 
resent a docment on the Lon erm iscal 
Polic to Parliament,

With this, I hae come to the end of m 
laors. We faced a fiscal sitation which 
constitted a threat to the economic strenth 
and stailit of or contr. he choice e
fore s was to let thins drift, orrow more 
and consme more or to tae the correctie 
action now, howeer dlfftelt. We hae mae 
or choice. We hae taen some resorces

from the rich and sed them to ie some 
relief to the oor and the common man. We 
hae e n a rocess to restrain the d* 
etar deficit and contain the inflationar 
ressre. We hae tiitid the alance of 
lannin and Inestment towards the rral 
areas and in faor of emloment.

As a man of science, wedded to non
doctrinaire socialism, I consWer e erimen
tation and Its reslts the tochstone on which 
can e tested the releance of all social and 
economic ercetion and olicies.

his is the essence of ramatism and 
the intessence of the nendin est of 
socio-economic e erimenters lie Gandhii. 
Jaa Praash and Achara Narendra De.

r. Seaer, with m irreocale com
mitment to sch a ra matic a roach, I 
resent this det to this a st Hose as 
a short term deice to more steadil, and et 
resoltel, towards the lon term oectie of 
ensrin rowth with eit and self-reli
ance. In this endeaor. I see the whole
hearted s ort of the eole thro h their 
chosen democratic instrmentthis hon
orale Parliament,

Sir, I commend the det to the Hose.

18.3 hrs.

INANCE ILL. 1990*

Enlish

HE INISE O INANCE (P O. 
ADHU DANDAAE) Sir, I e to more 
for leae to introdce a ill to ie affect to 
the financial roosals of the Ceatral Go
ernment for the financial ear 1990-91.

. SPEAKE: he estion is:

hat leae e ranted to introdoe a 
it to ie effect to the financial ro*
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posals of the Central Government for 
the financial year 1990-91

The motbn was adopted

PROF. MADHU DANDAVATE: Sir, I 
introduce** the Bill.

MR. SPEAKER: The Finance Bill, 1990 
has been introduced.

The House stands adjourhed till 11a.m. 
on 20th March, 1990.

pq^—— MnC^

The Lol< Sabha then adjourned till Eleven 
of the Clock on Tuesday, March 20, 1990/ 

Phalguna29, 1911 (Saka)

^•Introduced with the recomendation of the President.
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